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LOK SABHA

Monday, March 2, 1970/ Phalguna
11, 1891 (SAKA).

The Lok Sabha met at Eleven
of the Clock.

[MR. SPEAKER in the Chair)
Obituary Reference

MR, SPEAKER : I have to inform the
House of the sad demlse of Shrl Radha-
vallabh Vijalvargiya who passed away at
Indore on the 23rd February, 1970. Shri
Vijaivargiya was a Member of the Consti-
tuent Assembly of India during the years

1948-1950. He was also a Minister in the
Madhya Bharat Governm:nt  during
1952-57,

We deeply mourn the loss of this friend
and I am sure the House will joln me in
coaveying our condolences to the bercaved
family,

THE PRIME MINISTER, MINISTER
OF FINANCF, MINISTER OF ATOMIC
ENERGY AND MINfSTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI)1 Mr,
Speaker, Sir, we fully associate ourselves
with the sentiments expressed by you. We
would like our condolences and deep sympa-
thies to be conveyed to the bereaved
family. -

L]

DR. RAM SUBHAG SINGH (Buxar) :
Mr. Speaker, Sir, we share the sentiments
expressed by you on the sad demise of Shri
Radbavallabh Vijaivargiya. He was a very
sincereis andconscientious Member and he
took active part in social movements fn
Madhya Pradesh, On behalf of the Opposi-
tion, 1 request you to convey our deep sense

. of sororw to his bgreaved family.

MR. SPEAKER:1 The House may
stand in silence for a short while to cxpress
its sorrow,

Members then stood in silence for a
short while

st aza fagr O awdat (399w ) :
Feng AEq, g oF fEea swr i
AET A9 Fiegu< aqTet A sfewm
foat gan &, 7g 3% agi &1 @ §fa-
AT FAT FFAT & T §, TF gt afaw
aar g€ 4t

ORAL ANSWERS TO QUESTION

Adulteration of Food Articles and Edible oils
Causting Cancer

+
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI D. N. PATODIA 1
SHRI N. K. SOMANI i

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

*151,

(a) whether it Is a fact that according
to the data collected by his Ministry the
percentage of adulteration in food articles
in Delbl and all ovar the country has reached
an explosive situation ;

(b) whether it is also a fact that some
of the edible colours used in Jilebis, Papads,
pcas etc., are so adu'terated that according
to health authorities, it may lead to cancer ;

(c) whether it is also a fact that edible
oils are mixed with mobile oi! and other
noo-edible oil which are extremely injurious
to health ;

(d) ifso, whether in view of lhclahcwe,
Government conslder it desirable to bring
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changes in legislation to curb the evil and if
not, the particulars of measures taken to
deal with the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) 1 (a) No, Sir.

{b) The Prevention of Food Adultera-
tion Rules, 1955, permit the use of certaln
colours in some articles of food. Some
uonscrupulous dealers, however, use non-per-
miitted colours some of which are carcino-
genic in nature such as mentanil yellow in
jalebis, papads etc.

(c) Amongst edible oils, mustard oil
is found to be adulterated with groundnut
and linseed oils which are cheaper than
mustard ofl, but non-poisonous, In stray
cases adulteration with mineral oils and
argemone oils which are poisonous in nature,
was found,

(d) The provisions of the Prevention
of Food Adulteration Act have already
been made more striogent and the Siates
asked to ensure proper enforcement of the
Act,

A Central Unit Is being set up to check
the menace of food adulteration aloogwith
the State Health Authorities concerned. The
Unit will be maioly concerned with the
functlons prescribed in rule 9 of the Preven-
tion of Food Adulteration Rules In respect
of inter-State offences and will help in giving
technical guidance to State Governments,

st T fag mest s, & J
9 T ¥ 9g¥ W H qar ar fE qa
T gt § safasgor 3 shmaar i
feafa & ag= o § Formar Sore w=it oY &
‘@ femr & frw Qe W oS
magrgfmgmuadl. o, . ¥
¢ forgw &7 1965 3§ gwiww gam, Ia=t
magmEEm @ 1§ el ot &
qeAT Sgan § fr ag ¥ @ 65 F 1w
fear mar Sfe #a1 73 &% ¢ s maAqz
ars gfeqr & 99 ¥ AgER § @ QW%
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F 9@ A F AT ¥ WA aF AN Qed A
¢ 7g I @Y 9@ ag @ —faad ¥
gaEm AR Eidr fFam g, fag
® f& @ 3 ¥ ggF aedt @ g,
s 5§ & sfaws a5 geed = Qar
LA HIANAI2Y 50 q@e an
&1 917 # 23 ¥ 36 wfvwa a% gweaa
gar &, ot ad feafa & Wl oY 3 frw
AT 9T Fgr & e sfasor 1 o wfy-
qaar @ ag eI g g g ?

wh g # 3z w2
& ¥reg aF ¥ ®ew ¥ fawst w0
T & O ¥ @iz a7 ¥ oF
F10IX 37 fvu faad a3 &7 & aFar
q ? g 7Y frafa ag @ f& gmt ggt
i SiEs qdla, eardia fawm § oSas
WL # qafnandt swafa ez
fasm qowr smar & 1 gt feafs &
AFF ArlT F 1A @A Frowawa
Fga NET & FW algAT At g
Y T IFTT A AT9A WA B g
T g Fggar agar s wF fou
31T FTUR Wiq FFTar @ & ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): Sir, In
1965 the total number of food samples
examined were 1,66,992 and the number of
samp'es found adulterated was 51,957 and It
was 31.19/. In 1966 the number of samples
examined was higher at 1,74,158 and the
number of samples found adulterated was less
at 44,508 and the percentage was 25.5. In
1967, the number of samples examined was
1,56,666 and the total number of samples
found adulierated was 39,363—25.19,. The
oumber of convictions in 1965 was 30250;
in 1966—23,282 and in 1967 it was 19,9.68.
Even though the number of samples Wwas
less, the number of convictions was highe u
In 1965 the number of persons imprisone ,
was 1610 ; in 1966—4716 and 1967—4383
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Fines realised in 1966—Rs. 37,33,404 and in
1967 it was Rs, 35,40,469,

Therefore, my hon, frlend will be sailsfied
that even when the number of samples went
up the percentage of adulterated articles was
found to be less, It does not meao that
we are salisfied.. We arc trying our best
and the followlng steps have been taken :

1. Creation of Food Research Standar-
disation Centre at Ghaziabad.

2. Publicity on Prevention of Food
Adulteration.

3. Setting up of Regional Organisations
for prevention of food adulteration.

4. Provision also now has been made
that instead of two witnesses, 1 wit-
ness is enough at the time of drawing
of sample.

5. Provision has also becn made for
Indempity bond equivalent to the
valus of the article secized by the
Foon lospector when the goods are
kept in the custody of the vendor,

ot Taate fag wredt s, TR
ot & sara f5 el 5% § faq g
waarn e § atc @ fasfad & 991 A
oF faars g &t fs ga@ & 35 o goar
s g1 # agw fFar afew ag ot g
g § I 3 A foma w1 e
WA AT G AT L IEET Al S
a=iar ¥ @@ @sd § ! &K
98w A ug Gewr feawr f§
fgmgeam & 25 gwry sgfadl & @A
UF THIRET w@T wifgr @ am@ &
fargdl 5@ & fo, 8fe oftfeafa a7
25w oA 1 fawmfig Fag A
gwang | s 30 @=m aefagl &
e & oF adwe ww@T § ) OF fawr-
foagdifeda @ s9 & %9 500
T gA wfgu...
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weqw WPAW ;0 AT I G4 IG
AT 71 7 T qAIT HHAT A

of gk fag welt : 500
Mm@t rfge afew g9 2w Haaw
63 N T § 1 ag TAART T AYAT
fawifa, sgar gare §, 3feT w8 a3
Wy g g 1 @ fawy § Y
AZIXT BT AT FgAT 7

SHRI K. K. SHAH : The real difficulty
is that sanitary inspectors are empowerd by
the local bodies to do the work of food
inspectors whole-time. Therefore, we have
now been trying to persuade the corporations
and local bodies to appoint whole-time
inspectors within their budget., We have
also taken concurrent powers to appoint
food inspectors and public analysts, thus
enabling the Central Government to have
effective and better admlnistration,

SHRI N.K. SOMANI : May I know
whether the attention of the Government
of India has been drawn to wvery valuable
rescarch data submitted by Mrs. Kamalsg
J. N. Ranadive of the Cancer Research
Institute loacated at Bomaby at the recently
held Indian Science Congress at Kharagpur
entitted Tissue culture in Studies of
Carcinogen, where it has been proved by
the reult of her studies and research over
a long period of time that the colution of
non-edible solvents in the edible oils causes
cancer among human beings, and if these
results have come to the notice of the Gov-
ernment of India what effective steps they
are taking to see that all solvent extract
manufactures who supply Lhese oils to the
vanaspathi manufactures are brought under
strict and complete supervision so that the
dangers of cancer are arrested ?  Secondly,
it is a very widely followed practice to use
a dye known as metanil yellow, a very cheep
substitute for kesar, by the sweet meet
makers, which Is noxious and which also
leads to cancer. What particular steps
would the government take to ensure that
every label containing metanil yellow in
this country should be stamped with a
warning that it should not be used for any
preparation for edible materjals at all ?
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SHRIK. K. SHAH : Tt Is true that
some unscrupulous dealers use non-permitted
colours which are carcinogenic, that is,
causing cancer., That is why we have
{nstructed that more samples should be
taken of tbe edible oils and stringent punish-
ment should be given to the effenders,

SHRI N. K. SOMANI ; My questions
have not been answered. Let me re-state
them a little more simply. We have a num-
ber of solvent extractors in India who con-
tinue to supply sub-standard extracts for
pon-edible oils to the vanaspathi manufactu-
rers. What particular superintendence do
you propose to have on these people so
that these dangerous agenots are not supplied
1o vanaspathl manufacturers, because accor-
ding to Dr. Ranadive's research they cause
cancer 7 My second questlon Is about meta-
nil yellow.

SHRIK. K.SHAH : Taat is why 1
said that the sampling of oil has been made
more extensive and intensive so that we are
able 1o find out whether non-solvents are
added to the edible oils,

SHRI BALGOVIND VERMA 1 There
is no use denying the fact that there is
widespread adulteration of goods in India,
We can hardly get anything which is pure,

SHRI KANWAR LAL GUPTA : Even
ministers are adulierated,

SHRI BALGOVIND VERMA : Under
the circumstances I would like to know
whether Government propose 1o bring about
any change in the existing law to make it
more stringent. Secondly, what Is Govern-
ment doiog to further the cause of consu-
mers by extending help to voluntary organi-
sations like the Consumer Council of Indla
set up by consumers ?

" SHRI K. K. SHAH : That is why the
punishment now Is minimum of six month’s
imprisonment and a fine of oot less than
Rs. 1,000, So far as the non-official organi-
satlons are concerned, they have been doing
very good work. Any Information given
by them Is quickly gone iato. Thelr help
is also taken in tracing these things,

SHRI SHRI CHAND GOYAL 1 s the
hon.Minfster aware that many a case fall be-

MARCH 2, 1970

Oral Answers 8

cause of technical difficulties ? For instance,
the food inspector his assistant or the peon
alone is produced in evidence and the
court holds that no independent respectable
man has been associated with it. Thus,
many a people go scot free, I want to
koow whesher in the light of these judge-
ments Government would try to amend this
rule so that the culprits do not escape
because of the technical difficulty. Sesondly,
is the Government aware that the food
Inspectors are having a better standard of
life than ministers or secretaries of the
Government of India; they are spending Rs,
5,000 to Rs. 6,000 a month on their standard
of living T Has the Government cver held
an inquiry into from where that income
comes :0 that they can maintain such high
standards ? Implementation and enforce-
ment of the law is more urgently required
than makiog it more stringent.

SHRIK. K. SHAH : It is true that
formally because two wilnesses were nece-
ssary at the time of sampling, somelimes
contradiction between the (wo wilnesses in
the court used to result in an acquittal,
Therefore now only one witness will be
necessry al the time of drawing the sample.
The second most important and difficult
question is, as all lawyers know, that inde-
pendent analysis are produced as witnesses
against the analyst produced by us and the
benefit of doubt goes to the accused. There-

fore expert analysts are now being appointed
in cach State,

st W ¥ g g wgEw
m@ fr ferot § fogd oF 7 &
FIL I Al F GEez @ & fag
#1% 9581 1T § a1 A, WA A ag
fe ae®T %1 ot Aadt § =H AF @
¥ fou ag 3% & Fm w1 @ & @ a8,
T 3T FET A @ qg ¥ aweq A
#1{ faarz § fF e w1 wgaaErT qm
17 A 37 A1 afsmwes fege frar am

SHRI K. K. SHAH 1 The information
as to who were arrested in Delhi during the
last month is not with me at the moment.
But the present law f§s very deterrent and
if it is adininistered well, I hope, there will
be oo difficulty,
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SHRI BEDABRATA BARUA : When
samples are sent for examination, they are
usually sent because the local body finds
that the sample is really bad and only when
a genuine sample is obtained, The crux
of the problem Is as to what the examiner
does with the sample. There is very great
suspicion that this man who is supposed
to examine the sample usoally takes money;
that is why, only 30 per cent of them are
charged with the offence and the rest go
scot free. What measur:s is Government
coatemplating to see that samples are exa-
mined not by one person but by two diffe-
rent persons so that it bzcom:s a little more
difficult or sone such m:asure by which
the law can bz tightened ?

SHRI K. K. SHAH 1 The sample Is
divided into three parts when the sample Is
taken. Oae is handed over to the man from
whom the sample is drawn, one is kept in
our custody and the third is sent to the
analyst, So, the fear of the sample being
foterfered with no longer exists,

DR. SUSHILA NAYAR: Is it mot
a fact that a number of colours and 8 num-
ber of other chemicals, like, cyclamates that
are used in foodstuffs have been declared
to be dangerous to health as a result of
researches in India as well as outside India ?
Many other countries have banned the uce
of these chemical agents as food, Similarly,
so far as the chemical or solvent extraction
of oil is concerned, our nuirition experts
have been opposing the use of chemical
solvents in the process of oil extraction. But
because of some large imports of solvent
extracted oil in Indla and pressures from
various quarters, on an experimental basis
these solvents extracted oils were allowed.
Now, the rescarches have shown that these
chemlcal solvents are carcino-genic. 1
would like to know what steps Government
have taken to ban these solvents for oil
extraction as well as the chemical agents,
like, cyclamates and other colours which

are known to dangerous to health. Many
otber countries have banned them, I wrote
t the Health Minister ahout it. T would

like to know if any action has been taken,
.. I am not aware of ft. )

SHRI K. K. SHAH 1 This has be:n

prohibited, Even the mixture of two edible

_ oilsis prohibited. As I said before, we

have given instructions to State Governments

PHALGUNA 11, 1891 (S4AKA)
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that more samples of edible ofl should be
taken to find out whether any solvent has
been added. This is the only way we can
detect it.  There is no other way,

DR. SUSHILA NAYAR : The point
is this. The m:chanical extraction
is safer than chemical solvent extraction,
This is the advice of nulrition experts and
others. On an experimental basls, the
chemical solvent extraction of olls was
allowed. What prevents you from stopping
that and goiog back to the mechanical
extraction which is safe 7

SHRI JAGANNATH RAO’ JOSHI
What about the use of cyclamates 7 You
have not replied to that,

SHRIK. K. SHAH : As [ said, this is
prohibited, The use of cyclamates is not
permitted in India,

DR. SUSHILA NAYAR : But sac-
charin and its equivalents are permitied.

SHRIK. K. SHAH
examined,

1 will get it

it wreg waw ;&g qafes -
fagm # affad @93 & fou g Ar
I §T W@ @ arfe @Al s T
FE ATS ST FAGF @ F qY
feagiz 7 T 9% ?

SHRIK. K. SHAH : They have been
made more stringent in 1965, The minimum
sentence is six months,

it WAy N : FI AL FFIIL |

SHRI K. K. SHAH 1 The fact that Is
an offence means it is compulsory.

wrea ¥ faisit dw

#152. wit gwW Wiy wOWW : T
farey o0t 4z qa™ ¥ FaT &3

(%) 2w & o qan fead fadelt 3
LHE
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(@) T+ A ww a9q g g ;aﬁfamtra Fur gg faam &1 9T oft

gy AT g ?

fowr darem ®§ weg R (s W
Yo ) : (¥) sk (@) wrg § 13
fadet a5 aega: wid s @ § 1 A,
1970 & s #, ¥ d81 & qI@ @OAT
483 FT1g 79 FY THFW qAqT 9Y |

st gFw 97 wEATg ¢ & SAFAT S1gAr
g fo 301 axer w1 oqr ‘aifrnza e
7 gl 57 a1 A1 § foed sgm
w4 gg wrmarga fzar ar fF fade
TFY F1 gH UIGFCT ALY w4 7 af
gar areaea fear war g @ & v
=rgar ¢ fs T ol ox fear mar g e
e smarT T fegr mar @ ? gg &t |7
I git § za¥ Ty ¥ Ao Fav
Fen g’

it o Wo ¥S : T FE AT AFATHA
i 4T av # a § faar war ar

off fm aroaw ;. wEA W@ oY
iy fF aax T

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTR OF
ATOMIC ENERGY AND MINISTER OF
PLANNING (SHRIMATI  INDIRA
GANDHI) : I think my colleague’s answer

is clear that nobody asked for an assurance
and no assurance was given.

sit gwwrT wgaw - fge ae aw
Teafa 61 FATA GAT 4T IF THA EH
A g0 FOFAT & A6 § AR AT
T os 99 fee 18 ¥ & SEsr
o wregafa & gArd ¥ fFar aan 9n )
gra & A7 fox aaht o e fasmen
war | ¥ 491 ¥ AT &9 IE § Afuw
frwrer o § @ fod &5 A sl
N qE & & o g ¢ feoag

AT gt & ar Y gar § At T P
& @ 7 zq fram 51 aroq Pear qar & 7

SHRI N. P. K. SALVE : Sir,
germane to the maln question 7

is this

MR. SPEAKER 1 The question Is
about the number of forcign banks in the
country and the total deposits in them and
the Minister has given the answer.

ot gOR W wAT : AT gATS T
SaE AT wifgy AU gyT ag &1 fe
Teafa & AT & 999 9 FrE v
a% ¥ fasrar qar w6 garang ger ) T
AT A T I§F qg fET ae o
wqar fasier mar 1 A0 ST Y s AW
| ¥ afaw N gaufy oF a9 fawer
arlY & A frad & % orgafe ¥ qgdy
¢ 1 ag o fagw & &7 ag AT =gar g

f qar ag fade a1 ox @ gar @
aragi ar & ?

Seqw NP : AT W A ¥ few
ag & fawear & 7

SHRI N, K, P. SALVE : It is important
but it is not relevant. Do you admit this
question, Sir?  About the imporiance of
the question one has nothing to say. Ona
point of ocder, Sir...... (Interruptions) 1
stand by my right to raise a point of order.

AN HON.
point of order.

SHRIN, K. P. SALVE : Shri Atal
Bihari Vajpayee pleaded that this Is an
extremely important question which Govern-
ment must answer. No doubt It is an
important question but the supplementaries
are not related to the relevence of the maln
question.

MEMBER 1 There Is no

SHRI BAL RAJ MADHOK :
assuming your functions, Sir.

He 1Is

SHRI SHEO NARAIAN : I also rise on
a point of order. This question was con-
cerned about the foreign banks and deposits
in them. So questlon on withdrawls alsy
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are relevant and every member has a right
to put that question.

MR. SPEAKER : The question is a
very simple and innocent one the number
of foreign banks and deposits in them. But
merely because the number of foreign banks
Is given, It does not entitle you to ask all
sorts of questions, I am very sorry. But
if the Minister knows somethiog about it.
I leave it to him.

SHRI HEM BARUA : It is not as
simple as that, Sir. If the Member s
Interested only in knowing the number of
foreign banks operating in the country and
the deposits in them, then this qusstion will
kave been in the other list of question
for written answars.

But, since you have put the Qu:stion
in this list, I requ:st that supplementaries
should be allowed.

SHRI ATAL BIHARI VAJPAYEE :
Now that you have admitted the Q:stion,
you may please allow supplementary,

MR, SPEAKER : 1 think there if 1 do
not allow the same thing will continue.

SHRIMATI INDIRA GANDHI: As

per your ruling we have replied to
: questions even il they are not particulary
relevant to the original question asked. But
you are right, Sir, that this should not ba
made an occassion to bring in baseless
allegations, ‘as have been made here. But
it is a question of how much the Soviet
Embassy took out, It was answered here on
a previous occassion. 1 do not know the
exact amount, The Embassies are governed
by different rules. They are the same for
-all the embassies, as for as I know. But
the other question was whether money was
vsed in the Presldential election and so on.
It is entirely baseless and this matter should
not be raised again and again in this House,

ot geA¥: wGartg: SAETET WA,
AU wE ¥ g wiT w1 I A8 faar
mr g | IEs1 JAT fEwarr 1 ...
(wmwma). ..
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SHRI SURENDRANATH DWIVEDY :
In reply to one of the supplementary
questions of Shri Kachwal, the Prime
Minister said that no assurance was sought,
He asked whether any assurance was sought
by matlon or not. [ would like to know,
slnce natiopalisation of banks as a policy has
been accepted, wheather the Government
at any stage, at any fItme, has discussed
the question of natlonalisation of banks
with foreign banks in this country 7

SHRIMATI INDIRA GANDHI ;i 1 do
not know whether it has been discussed at
some other level, But this has not bzen
discussed with me.

SHRI SURENDRANATH DWIVEDY
That is, they have not initiated any dis-
cussion on this matter. Do I take it that
Government has not initiated any discussion
in this matier ?

SHRIMATI INDIRA GANDHI : So
far as [ know I won't categorically say that
at other levels it was not done.

SHRI INDRAJIT GUPTA : | want to
know what is the total amount of profils
earned by these 13 banks during the last 5
years and what is the amount that they have
remitted out of this couniry and what per=-
centage the profits in each case were to the
deposits as well as the assets of these 13
banks. The amount of profits comes to
over Rs, 557 crores out of which one bank's
alone—The Natlonal Grindlay's Bank—
accounts for over half. 1 would like to
know what is the ratio or the proporiion of
assets to the deposits and the assets
of these banks, What are the considerations
on which Government has already decided
that they will not natlonalise them ?

MR. SPEAKER : Yours is a completely
separate question, unrelated to this question.

SHRI.INDRAJIT GUPTA : My ques-
tion is less lrrelevant than the previous
one.

MR. SPEAKER : You arc asking
entirely different question. Only the amouat
of deposits was asked, So far as the other
qucstions are conccrned, whether they are
relevant or jrrelevant, 1 doo'’t think 1 have
control over them,
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SHRI INDRAJIT GUPTA : We would
like to know what is the ratio between......
(Interruptions).

MR. SPEAKER : Mr.

question is very clear on that,

Gupta, the

SHRI N. K. P. SALVE : On the degree
of irrelevancy, you must arbitrate, Having
admitted the question, I thiok, you have to
arbitvate on the degree of irrelevacy,

MR. SPEAKER : Salve, you need not
get up every time to advise me ; leave it to
me,

SHRI N.K.P. SALVE :
there...... (Interruptions)

Rules are

MR, SPEAKER : Thaok you very much
for your excellent advice,

SHRI INDRAJIT GUPTA: My ques-
tion is not more irrelvant, then the previous
supplementary.

MR, SPEAKER 1 I don't mind if it is
maore relevant,

SHRI SHEO NARAIN : He Is giving
‘ruling over you,

MR, SPEAKER : It Is a question of
accepting my ruling that It does not arise out
of the maio question. But there is a diffe-
rance between the persons asking the

. question.

SHRI ATAL BIHARI VAJPAYEE)
All Members are equal. You cannot diffe-
reatiate between Member and Member,

MR. SPEAKER 1 No. The hon.
Member had the question in his name and
he gave an interpretation that he wanted to

ask this, he wanted to ask that, and the

leader of the party to which the hon. Mem-
ber belongs also said that he wanted to ask
that, and then 1 sald that the hon, Member
might be wantiog to ask that, and, therefore,
it was replied to but Il the question s
stretched still more to cover the rate of
interest and other details, the hon, Member
can table a specific question, and I shall
give him permission,
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SHRI INDRAJIT GUPTA : You must
tell us the principle that you are going to
follow in this recgard, You had never
applied this kind of principle before,

MR. SPEAKER : I am sorry. The
hon. Member's question was regarding the
deposits of ihe banks etc. but the hon.
Member bas stretched it to the rate of
interest, the interest accrued and other
details. Those things can be asked through
a specific question,

SHRI S. K. TAPURIAH :
supply us with a model
queslion,

You must
supplementary

SHRI INDRAJIT GUPTA : The hon.
Mibister cannot possibly come here to
answer the main question without the mate-
rial which 1 have asked for in my question,
Unless he has got the material with him, be
cannot possibly come here to answer this
question,

MR, SPEAKER 1 He may come with
any information, but 1 have to judge the
relevancy of the question. Iam very sure
that the hon. Mecmber's question is not
relevant here.

SHRI RANGA : Then why do you
allow it ?

SHRI ATAL BIHARI VAJPAYEE i
‘Then why do you allow it ?

SHRI VASUDEVAN NAIR : We have
a right to differ from you also,
SHRI INDRAJIT GUPTA 1 Are you

golng to apply different yard-sticks ?

SHRI P. C., SETHI : The net surplus
profits of these 13 banks was as follows, It
was Rs. 2,67,27,000 in 1966, Rs. 2,33 61,000
in 1967, and Rs. 2,27,06,000 in 1968, As
far as the remittances to the held office were
concerned, the amount was Rs, 2.21 crores
in 1966, Rs, 1,95 crores In 1967 and Rs, 1.75
crores fn 1968,

MR. SPEAKER 1 Shrl Kartik Oraon,

SHRI M, L. SONDHI : The question
asked was why foreign banks were not being
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nationalised. Can we not know the state of
his mind ?

MR, SPEAKER : | have called Shri
Kariik Oraon.

SHRI KARTIK ORAON : I would
like to know from Government whether it is
customary or even obligatory on the part of
the 13 foreign banks operating in our
country or for that matter the forciga
Embessies to seek the permission of the
Government of India or at least joform them
or explain to them the purposes for which
they are withdrawing the amount,

SHRI P, C. SETHI : The question of
forelgn banks withdrawlng the amount does
not arise out of this question. The question
was about the Embassies withdrawing the
amount. At far as remittances of profits
are concerned, they are allowed to remit the
profit,

=it fred : seqs wERy, WAEv S A
ol SRA-daw F wWisd aax §1
WA wEqr g fF T § o g
TTEA W 4% “aig wfede Iemardy’
qr, fesr F1dE ! §7 7 seifem
& ©7 & qv7 grg # & forgr &, vww AN
Namd @ awgid g, 7 ? s}
aY, AT & 9y @ dw F arar F St
gy feast oo gt oY qar @A @
weeifeqs A femfpad w1 fraAt amqw
Frarg?

SHRI P. C. SETHI : 1 have got a list

of 129 banks operating in India, but there
is none in Goa.

SHRI P. G. SEN: Can Government
give us an idea of the amouat of transaction
that is being held by them with the foreig-
ners here 7 1 would like to know the annual
average transacilon.

SHRI P. C, SETHI : I do not have the
detalls in regard to the foreigners separately,

SHRI P, G, SEN ; [ want to know the
annual average transaclion wiith the forel-
goers here.
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SHRI P, C. SETHI :
have separate notlce.

I would llke to

SHRI V. KR!S[INAMOORTHI : The
bon. Prime Minister fn answer to the ques-
tion put by Shri Surendranath Dwivedl said
that there bhad not been any meeting with
the forcign banks at the Primz Minister’s
level...

SHRIMATI INDIRA GANDHI ;: No,
I did not say that...
SHRI V. KRISHNAMOORTHI : But

the House is entitled to know at what level
the meeting took place, whether the Reserve
Baok Governor had a meeting with the
forelgn banks; on the question of nationalisa-
tion. That answer has not given by the
hon. Prim2 Minister, Now, let me put my
supplementary question. The Supreme Court
has criticised the method of nationalising
the 14 banks by leaving the foreign banks
out of the picture, 1 want to have a cate-
gorfcal answer from the Prime Minister
whether in view of the magaliude of the
deposits held by them, namely to the tune
of Rs. 483 crores in India, and the fact
that sometimes they work for the country
and sometimes they work against the inter-
ests of this country, she will discuss with the
foreign banks, she will invite them and
convince them cf the necessity of nationalis~
log the foreign banks also and put them on
a par with the 14 pationalised banks 7

SARI P, C. SETHI ; What the Prime
Minister stated was that there was no
meeling at a level... N

SHRIMATI INDIRA GANDHI : No;
1 did not say that there was no meeting, A
specific question was asked whether this
matter was discussed...

SHRI JYOTIRMOY BASU : She said
that there was a meeting.

SHRI V. KRISHNAMOORTHI : Possi-
bly at some level, there were meetings.

SHRIMATI INDIRA GANDHI : The
question was not about any meeting but
whether there was discussion of a particular
subject. I had a meeting whth Sir Paul
Gore-Booth, and it was a routine meeting,
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SHRI JYOTIRMOY BASU: Could
there be a dicussion without hol'inz a
meeting 7

SHRIMATI INDIRA GANDHI: But
you can hold a m:cting without discussing
this matter. Is that possible or not ?

SHRI V. KRISHNAMOORTHI : I
want an answer to my question from the
Prime Minister,

SHRIMATI INDIRA GANDHI : 1 do
not know the number of me:tings which the
Governar of the Reserve Bank has had, but
it Is quite likely that he has had a number
of routine mezetings. Whenzver thass p:ople
come here, they meet the Governor of the
Reserve Bink, and som: of them m:t m:2
also if I happensd to bz in towa and had
the time. But as far as this spzcific matter
was coacernzd, it was not discussed with m2
and as far as | know, It was not discussed
with them but [ am not sure about that.

SHRI V, KRISHNAMOORTHI : What
about the nationalisation of foreiga banks
Io the light of the Supreme Court judgment?
Is she going to discuss thi' with them ?

SHRIMATI INDIRA GANDHI : This
malter as to why we have not nationalised
foreign banks was gone lato in great detail
on a previous occcasion. I do mot think
the Suprem= Court julgmsnt has made any
difference to that situation.

SHRI CHINTAMANI PANIGRAHI :
I am grateful to you that at long last I
have caught your eye,

‘What were the total dzposits imm:diately
before th: first nationalisation of the major
baoks in foreign banks and whether after
pationalisation, any fuads have bzen diverted
to be depositel in the foreign baaks 7 I 5o,
to what extent 7 Also, whether any deposits
from PL-480 have bzen divarted to bz dzpo-
slted in the forcign banks afier nationalisa-
tion 7

SHRI P, C, SETHI : The total deposits
on 18-7-69 were about Rs, 482 crores and
those on 30-1-70 were about Rs, 483 crores.

As far the other part of the question,

there has been no diversion of funds,
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World Baok’s Assistance to Madras for
Development of Metropolitan Area

+

*|53, SHRI K. RAMANI 1
SHRI UMANATH :
SHRI NAMBIAR
SHRI P. RAMAMURTI :

Will the Minister of FINANCE be
pleased to state :
(a) whether it is a fact that the

Government of Tamil Nadu has sought the
assistance of thes World Bank for the deve-
lopm:nt of the Madras M :tropolitan area;

(b) whether it is also a fact that a
World Bink team was touring in India in
D:cember 1969 to assess the requirements of
the M:tropolitan cities to develop their
areas ; and

(c) ifso, the decisions of the team
and the action of Goverament thereto ?

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE MINIS-
TERY OF FINANCE (SHRI R. K. KHA-
DIL KAR): (a) No, Sir,

(b) An officer from the newly created
Urbanisation Division of the World Bank
visited India In Novembzr, 1969, in order
to acquaint himsell with problems of econo-
mic and physical planning in major Indian
cities. H: called on the Minister for
Health, Family Pianning and  Works,
Housing and Urban Davelopment In D.lhi
and also visited Calcutta, Bombay and
Madras where he mzt the authorities con-
cxrmad with urban dev:lopment problems,

() Does not arise.

SHRI K. RAMANI : Has the Tamil
Nidu Governmeat prepared any project
report and forwarded it to the Government
either to seck help from the Government
of India or through them {rom the World
Bank’s project department to develop the
metropolitan area of Madras City comprise
ing about 450 sq. miles 7

SHRI R. K. KHADILKAR: The
Tamil Nadu has not made any direct report
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to uws nor has it requested the World Bank
in connectlon with the Madras metropolitan
area development. In the budget speech
of the Tamil Nadu Finance Minister, the
following has been said :

“A project report on the problems
of the metropolitan area is now under
finalisation for submission to the inter
pational financial institutions, A special
officer has been appointed by the State
Goveroment for the purpose of prepara-
tlon of the project™,

It is in preparation only.

SHRI K. RAMANI : Arlsing from
part (b) of the question, have Gowvernmznt
approached the World Bank for assistance
for metropolitan cities in India, not only
Madras ? If so, which are those cities and
what are the projects and amouants that
Government have sought from the World
Bank as assistance ?

SHRI R. K., KHADILKAR : The
Government of Iodia bave not approached
the World Bank at this stage. But World
Bank teams are showing some interest—
so also are the Ford Foundation In
metropolitan development. The hon. mem-
ber is more interested in Madras city.

There s a scheme of Kaverl Viranam
Tank at a cost of Rs. 21.21 crores which has
been submitted 1o the Planning Commission
which is under cxamination. Beyond that
their is no further development in this
regard,

SHRI SEZHIYAN : Not only the Cliy
of Madras, but Calcuita, Bombay and D:lhi
are getting more crowded and the urban
problems are pressing very hard on the local
and Siate Governmenis. In this conneclion,
1 may draw the attention of the Minister to
the fact that there is a Metropolitan Plan-
ning Organisation of Calcutta and a
Grealer Bombay Scheme for Bombay and a
Greater Delhi Scheme for Delhl, but the
Government has not got, on similar lines,
any plans for metropolitan develop t of
Madras by itself. 1 would like to know
why the Goveroment has not shown similar
Interest in regard to Madras not only in the
preparation of a scheme, but also In provid-
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ing the necessary funds. I would also like
to know whether it Involves loreign exchange
or internal resources only.

SHRI R. K. KHADILKAR : As the
hon. Member has mentioned, the problems
of metropolitan cities like Calcutta, Madras,
Bombay and Delhl are being considred. In
the case of Bombay, for the water supply
scheme, some assitance is being sought. In
fact, the World Bink had shown interest in
helping the proj:ct. 8> far as Calcutta is
concerned, it has a big project, the outlay
on which is about Rs. 42 crores. There,
Ford Foundation assistance of 4,45 million
dollars has been mad: available to the
Calcutta Metropolitan Pianning Organisation,
and 6 lakhs dollars for the survey connected
with the water supply schems in the Greater
Calcutta reglon, So far as Mdras is concer=
ned, as I havs mentioned, there is a scheme
of water supply and the total project cost is
about Rs. 21.3 crores, 'We have taken note
of all these projects, and about 10 per cent
of the assistance sought for the special
problems of metropolitan cities has been
made in the general planning scheme,

SHRI HEM BARUA 1 In view of the
fact that there are 12 lakhs of slum dewellers
in Bombay city alone, may I know whether
Government has made any financial offer
to the State Government there to destroy
the slums and rehabilitate or accommodate
the slum dwellers in new houses ?

SHRI R. K. KHADILKAR : The
question of housing should be addressed to
the Housing Minister,

SHRI NATH PAI:1 He s asking
about provision of faads which Is your job,
The Housing Minister executes only after
you make the funds available,

SHRI R.K. KHADILKAR : In the
Budgst there is provision of Rs. 2 crores
for the setting up of a C:rporaliun, and a
revolving fund is to be created for slum
clearance and urban nousing,

SHRI HEM BARUA : 1 wanted to
know about Bombay where whether there
are 12 lakhs of slum dwellers, whether you
have made any financial assistance (o the
State Government or not,
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SHRI R. K. KHADILKAR: So far
as BymYay is coacerned, [ am sure it will be
covered by the same scheme.
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SHRIMATI SUSHILA ROHATGI : I
want to know il the benefits accrulng from
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the revolving fuod mentloned by the hon,
Finance Minister are restricted only to the
metropolitan citizs or would be mad: avail-
able to othzr cities a'so, like Kanpur, which
has a large number of slum dwellers ?

SHRI R. K. KHADILKAR : It will
certainly bzpefit Kanpur and other cities.

SHRI G. VISWANATHAN : When
MR, K.K, Shah visited Madras, he assured-
the people there that he would get all the
help from the World Bink. We expect
very much from him. I should like to know
categorically how much help he is golng to
get for the development of metropolitan
council ? '

SHRIMATI INDIRA GANDHI : The
hon. Minister did say with regard to Madras
and Delhi that som: projscts were being
looked into and would be put up to the
World Bank.

SHRI R. K, KHADILKAR : [ may
add that so far as Madras city is concerned,
a scheme has been recelved and it Is under
consideration.

SHRI SAMAR GUHA : It is almost
a hopeless slivation in Calcutta which has
been described as a dying city. A ray of
hope has been ralsed by the Prime Minister
saying that Calcutta s fa speclal national
problem. When the President of Woild
Bank visiced Calcutta he said categorlcally
that the World Bank and other allied inter-
nalional monetary institutions such as the
International Monetary Fund can provide
adequate resources for the deveviopment of
Calcutta. But in reply to that somebody
from Delhi, from the Finance Minlstry,
fssued a statement contradicting that and
said that . acceptance of such foreign aid
would lead to inflation. 1 want to know
whether it is the oplnion of the Government,
Is the Government going to accept interna-
tional ald that has been offered by the
World Bank and if so to what extent ?

SHRIMATI INDIRA GANDHI 1 1 do
not know who has made that statement
which the hon. Member is quoting,

SHRI SAMAR GUHA : T raksed this
point during the half an hour discussion and
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Mr, Sethi himself replied that it would lead
to ioflation. This is on record.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : 1 do not exactly recollect the
debate that took place here.

SARIMATI INDIRA GANDHI 1 As
far as 1 can understand it—I stand subject
to correction—he might have referred to the

PL 480 fund.

SHRI SAMAR GUHA ; 1 do dot mean
PL 480 funds. It was about a sistance from
the World Bank and allied institutions,

SHRIMATI INDIRA GANDHI : I do
not know about allicd institutions. We are
talking to the World Bank about aid.

sl o Aro famdd : aewsr waw,
faesft, wasar, araf, g7 a7 @R &
fau a5 4% w1 a7 A Arefed dar
afeq dga ¥ =iz & feg, a@iax
a1 &Y grea g, sak feu ot sar @
1 qraNa 51 W § ofr 7if 2 fay
#YX agi #1 Tamqdie faar ar aF ?

SHRI R. K. KHADILKAR : I hope

the hon. Member will remember that in the
last Housing Minister's conference even this

PHALGUNA 11, 1891 (SAKA)

Written Answers 26

the *‘Hin dustan Times" dated the 18th
January, 1970 saying that even in emergency
cases people have to wait for more than
10 days to get the medicines from the Cen-
tral Government Health Scheme dispensaries;
and

(b) if so, the reaction of Government in
this regard 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K K. SHAH) 1 (a) Yes, Sir.

(b) Itis not a fact that patienis have
to wait for more than 10 days to get medi-
cines from the Central Government Health
Scheme dispensarics, Ordinarily all medi-
cines included in the comprehensive CGHS
formulary are available In the CGHS dispen-
saries. If the stock of any particular item
is exhausted, immediate arrgngements are
made to replenish the stock from the CGHS
cepot. If any particular medicine is pot
available in 1he depot or is outside the
CGHS Formulary, it is purchased locally
ftom the approved chemists by the Medical
Officer In-charge of the Cdispensary and
supplied to the beneficiary, This is
ordinarily done within one day. In the
case of essential life saving drugs the Medi-
cal Officer places a direct rcquisition on the
approved chemist. The beneficiary or his
tative carries the requisition to the

question of rural housing was considered,
and it is under consideration of the Govcm-
ment.

WRITTEN ANSWERS TO QUESTIONS

Long Wait for Medicines in Emergency
Cases in Delhi ander C.G.H.S.

*|54, SHRI J. MOHAMED IMAM :
SHRID. N, DEB :
SHRI K. P, SINGH DEO 1
SHRI PILOO MODY :
SHRI C, C. DESAI ;

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be plesed to state :

(a) whether atiention of Government
has been finvited to a report appearing in

chemist and collects the medicines, This
process does not ordinarily take more lhaa
a few hours.
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Corporate tax in India

*155 SHRI 8. R. DAMANI 1 Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that India tops
the list of rates of corporate taxation amon-
gst countrles of the world;

(b) ifso, the lowest rate applicable
in any couatry and the highest rate in
India;

(c) whether it is a fact that after ad-
justments of various rebates and concessions,
the actual tax burden comes to much less;
and

(d) if so, what is the approximate per-
centage rate thai is effectively applicable un-
der corporate taxalion laws 7

THE MINISTER OF STATE [N THE
MINISTRY OF FINANCE (SHRIP, C.
SETHI) 1 (a) It would not b: possible
to make precise comparisons of incidence
of corporate taxation in different countries.

(b) Does not arise,
©

{d) The rates of tax on the ordinary in-
come of a domestic company vary from 457,
to 65°}, accordiog to the class of company
andthe pature of income. These rates are as
stated berein below :

Yes, Sir.,

A. Widely-held company (f.e. domestic .
ompany in which the public are substan-
tially interested):

(1) with total Income not more

than Rs. 50,000 as %
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(ii) with total income more than
Rs. 50,009 5%
B. Closely-held ‘industrial company®

(i.e. company engaged in the generation or
distribution of electricity or any other forms
of power, ship-building, mining, or manu-
facture or processing of goods) .

(1) Oa the first Rs. 10,00,000

of the total income 55%,
(ii) On the balance, if any, of

the total income 607,
C. Closely-held non-indusrial

company 65%

Companies are also liable to pay surtax
at 25%, on the amount by which their char-
geable profits (broadly, profits after income~
tax, as reduced by items of income exempt
from surtax) exceed 109, of their capital
base or Rs. 2,00,000, whichever is higher
The capital base includes besides pald-up
capital, reserves, debentures, and long-term
borrowings of the company.

In the case of a company deriving in-
come from a ‘priority industry’. the above-
mentloned rates ara applied to the total
income after deducting 89, of the profils
derived from such industry (except in the
case of a widely-held domestic company
having a total income, before such deduc-
tion, of Rs. 50,000 or less). Apart from
this, companies are also entitled to deduc-
tions on account of development rebate on
their pew rachlnery and plaot and “tax
holiday' on profits derived from an indus-
trial undertaking, ship or approved hotel,
for a five-year perlod. in the computation of
their taxable income, Dividends derived
by a domestic company from its Investments
in the shares of another domestic company
are taxed at a concessional rate. The same
position obtains in respect of long-term
capital gains, Certain other deductions are
also available to Indian companies providing
techoical know how or rendering technical
services to other concerns. All these deduc-
tions reduce the effeciive raie of tax on
corporate incomes from the rates mentioned
earlier to a greater or smaller exteat depcn-
ding upon the clrcumstances of each case.
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Assistence to Less-Developed States by
Industrial Finace Corporation

*157. SHRI GANESH GHOSH :
SHRI K. M. ABRAHAM :

Will the Minister of FINANCE be plea-
sed to state @

(a) whether it is a fact that the orders
given by the Government to Industrial Fi-
nance Corporation with regard to the quan-
tum of assistance given to the less developad
States have not been Implemented so far;

(b) if so, the reasons thereof;

(c) whether it is also a fact that Go-
vernment did not pursue the implementation
of their directive; and

(d) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI P.C.
SETHI) : (a) and (b). Government had
issued a directive to the Industrial Finance
Corporation in 1948 that in its operations,
it should assist, as far as may bc practicable,
the industrial development of backward
provioces/areas in  order that they may
attaln a more balanced development. The
Corporation has extended assistance of the
order of Rs, 105 crores to 134 units in the
relatively less industrially developed States
of Andhra Pradesh, Assam, Bihar, Madhya
Pradesh, Rajasthao, Orissa, Uutar Pradesh
and Jammu and Kashmir. This constitutes
about 339, of the total assistance granted
by the Corporation, as at the end of 30th
June 1969, No application for sctting up
a worthwhile project in a less developed
State has been rejected by the Industriat
Finance Corporation.

(c) and (d). Reduction of inter regional
disparties is a much wider question of which
provision of financial assistance by the insti-
tutions is only ope part. It will be appre-
ciate that in giving financial assistace for
projeets in the backward areas the Corpora-
tion has, by and large, to depend on appli-
catlons for assistance from entreprencurs for
setling up viable projects In such areas,
These in turn depend on the iafrastuctural
and other facilitics avaiblable in the areas.
It 1s malnly the responsibilily of the respec-

PHALGUNA 11, 1891 (SAKA)

Written Answers 30

tive State Governments to provide such
facilities, In order, however, to encourage
more projects being set up in the backward
areas the Corporation bas recently announced
certain concessions in respect of small and
medium sized projects proposed to be set up
in such areas,

The salient features of the proposal are
as follows :—

(i) a reduction in the effective rate
of interest (the present normal
effective rate  is 8%))

(ii) lowering of the marzin of security
(the Corporation normally aims
at 50%.);

extension of the initial morato-
rium period for replaymeat of
loans;

(iii)

(iv} a longer amortization period;
(v) greater contributipa by the Cor-
poration to the project cost
inclusive of participation in equity
and preference capital by way
of underwriting facilities; and
(vi) reduction in the charges for pro- .
cessing or examinalion of appli-
cations for assisiance, in the
commitment charge on undisbur,
sed loans; reliel in legal charges
and rccovery of other incidental
expenses etc,

Caution to 1.O.C. in further dealing with M /s.
Hind Galvanising and Engineering Co.

*|58. SHRISAMAR GUHA : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleascd to state :

(a) whether in view of the recommen-
dations made by the Estimates Committes
in their 86th Report (Fourth Lok Sabha),
Government have asked the Iodian Oil
Corporation Ltd. to be very cautious in
their dealings with Hind Galvanising aod
Engineeriog Co. (Pvt.) Ltd. in placiog their
further orders of barrels on them due to
their suspending supply of barrels and thus
forcing them to purchasc barrels from M/s.
Suppliers Corporation at an exorbitant
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price which was their wholly owned subsi-
diary and benamni Organisation ;

(') whether any action against the
officers of the accounts and linance depart-
ments and their  concerned executive
branches has been faken for making pay-
ments to the suppliers of barrels bath at
Bombay and Calcutta without verificatlon
of invoices as stipulated in the Purchase
Orders against Tendsr N>, OP/Ten-7/65 :
and

(c) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN):
(a) Both the Government and the Indian
0il Corporation have noted the observations
made by the Estimates Committee in their
86th Report Recommendations Serial No.
(13). The Indian Oil Corporation has not,
however, considered it advisable to suspend
its dealings with M/S. Hind Galvanising
& Engioeering Co. Pvt. Ltd., as all the
fabricators in Calcutta pamely (i) M/s.
Industrial Containers Ltd., (li) M/s. Bharat
Barrel & Drum Manufacturing Co. Pwt,
Lid. and (iii) M/s. Hind Galvanising &
Enginecring Co. Pwt. Ltd. have quoted
Mdentical raies and terms for supply of
barrels to the Corporation. Exclusion of
one party may, therefore, only e ge
the other two fabricators to thwart the
elforts of the Corporation to persuade the
remainiog two f(abricators to make competi-
tive quotations.

(b) and (¢). The matter 1Is under the
consideration of the Estimates Committee,

Hindostan Housing Factory, New Delhl

*159, SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(=) whether it Is a fact that there Is a
growing discontent among the Workers of
the FHindustan Housirg Factory, New
Delhi for the inordinate delay in setting the
question of payment of D A, to them on the
Central Government rates ;
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(b) whether It Is also a fact that the
management has been trying to prolong the
case which is before a judicial Tribunal
to exhaust the patience of the workers ;

(o) whether it Is also a fact that no
steps have been taken so far for providing
housing facHities for the workers of this
housing factory ; and

(d) if so, how loog it will take 1o
settle the issue and make this Government-
owned factory as a model employer in the
couantry ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING ; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) There Is
certainly a general desire amongst the
workers for an early decision oun this peint.

(b) No, Sir.

(¢) No, Sir, On the contrary, the
management has bullt and arranged for 274
statf quarters, but the demand from the
workers s poor,

(d) It Is not possible to say how long
the court proceedings on the question of
dearness allowance may take, Government
would welcome an early decision.

Berauni Refinery

*160. SHRIS, K. TAPURIAH :
SHRI SHIVA CHANDRA JHA:
SHRI HIMATSINGKA :

Wiil the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that Govern-
ment's decision to set up a second refinery
in Assam has rendered the third unit of the
Barauni Refinery idle, since this unit was
started recently to refine one milllon tons
surplus of Assam crude oll ; and

(b) if so, whether ‘Government con-
template o import the same quantity of
crude ofl for this third usit or Import the
required extra ecrnde for the second
refinery 7



33 Written Answers

THZ MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
and (b). The 3rd unit of Barauai refinery
has been Idle for som:tims for want of
adequate capacity la the crud: oil pip:line
for transporiation of crud: from Assam
fields over and above its present capacity of
2 million tonnes, Government have now
taken a decision to find additional crud:

for the 3rd milllen unit of the Barauol
refinery from other sources including
import.

Realisation of extra expeaditure incurred
by 1. O. C. from Hind Galvanising
and Engineering Co.

3{‘1/, SHRI GEORGE FERNANDES 1
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to refer to the reply given to
Starred Question No, 28 on the 2Ist July,
1969 and state :

(a) whether the Iodian Oil Corpora-
tion have since realised the extra expenditure
of Rs. 1,34,400/-locurred by them from
Hind Galvanising and Eogioeering Co. (P)
Ltd., against their cmergent purchase of
21,000 barrels from M/s. Suppliers Corpo-
ration, their benami concern; and

(b) il not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b). The
10C is considering this matter in consulta-
tlon with its legal advisers,

Delay ia Disbursement of Loans by LF.C.

*162. SHRI E. K. NAYANAR :
SHRI SATYA NARAIN
SINGH :
SHRI C. K. CHAKRAPANI :
SHRI A. K. GOPALAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government are aware of
tthe general complaint that the time taken
in processing the applications and disburse-
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meat of loins by the Iadustrial Financ®
Corporation is uaduly loog; and

(b) ifso, the stops taken by the Gov-
ern ment for avoiding the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) and (b). The time lag in
sanctioning loans by the Industrial Finance
Corporation is in most cases, due to reasons
outsldz the control of the Corporation.
Depending upon the speed with which an
applicant concerr is able to comply with
minimum requirements a&nd furnish  the
Information and data required by the
Corporrtion, it normally takes 3 to 6 months
time to process an application and this
period canoot be regarded as unduly long In
the case of a long term financial institution.
In the case of large projects Involving joint
financing with the other all-India institutions,
the Corporation along with the other instl«
tutions have to piece together the views of
all the iostitutions before joint decision is
taken.

Regarding disbursement, the time taken
by the Corparation after the sanction of a
loan is more or less the same as by the
other long term financlal institutions. Aware
of the need to quicken the pace of disburse-
ments, the Corporation has been disbursing
“interim loans' pending completion of legal
formalities wherever the requirements of an
assisted concern are very wurgent. The
disbursement of its rupee loans constltutes
889, of the effective sanctions as on
30-6-1969 which shcu'd be regarded as
satisfaciory,

Nevertheless, the Corporation has been
making every endeavour to reduce the time-
lag between the receipt of an application
and sanction and also between sanclion and
disbursement. It has taken several sieps to
reduce the time-lag including the streng-
thening of the technical and legal depart-
ments at its Head Office and Branches as
slso simplification of its procedures and
standardisation of Its varlous forms, a good
number of which have also been printed,

Funds for Cheap Houses in Urban Areas
by Public Sector

*163, SHRI K. M. MADHUKAR :
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SHRI DHIRESWAR KALITA
SHRI ISHAQ SAMBHALI 1

Will the Minister of FINANCE be
pleased to state :

(a) whether is Is a fact that Government
propose to expand the construction of cheap
houses bp the public sector in urban areas;

(b) whether it is a fact that Govern-
ment asked ihe Life Insurance Corporation
and banks to earmark a part of their funds
for this purpose; and

{c) If so, the steps taken by Government
so far to concretise thls proposal 1

THE MINISTER OF' STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (c). A Housing and Urban
Development Finance Corporation with an
authorised share capital of Rs, 10 crores to
operate a revolving fund for financing
activities, such as slum clearance, housing
and urban land development is being set up.

It is hoped that Financing Institutions
will be able to assist the Corporation with
loan financing. L. 1.C. is expected to
provide funds for low and middie income
housing and for land acquisition during the
Fourth Plan period. However, so far as
the existing public enterprises are concerned,
there is no proposal to ask them to extent
construction of houses in the same arcas or
in their colopies.

Amendment to Central Sales Tax Act

SHRI LAKHAN LAL
KAPOOR: .

SHRI MOHAN SWARUP

SHRI MANGALATHU-
MADAM 1

*164.

Will the Minister of FINANCE be

pleased to state :

(a) whether it is afact that several States
have represented to the Government to
amend the Central Sales Tax Act; il so,
their suggestions ;

(b) whether Government have accepled

the suggestions; and
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(c) If so, whether Government propose
to amend the Central Sales Tax Act to
incorporate these suggestions 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C.
SETHI) : (a) to (c). With a view to gat
over certain difficulties experienced by them
in the administration of the C:ntral Sales
Tax Act, 1956, suggestions have been
received from State Governments for amend-
ment of the Act in certaln respects, It is
proposed to bring forth an amanding Bill as
earld as possible,

Imposition of Tax on Urban Property

*165. SHRI BADRUDDUIJA :
SHRI MOHAMMED ISMAIL ;
SHRI JYOTIRMDY BASU ;
SHRI ESWARA REDDY :
Will the Minsster of FINANCE be

pleased to stale :

(e) whether attentlon of Government
has be:n drawn to a recent decision of the
West Bengal Governmant to impose tax on
urban property;

(b) whether any other States have als:-u
taken similar decisions; and

(c) if so, the names of those States and
the main contents of the decision taken ?

"THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) t (a) Yes, Sir,

(b) and (c).
Table of the House,
See No. LT-2653/70]

A statement is laid on the
[Pluced in Library.

Raising of Sale and Repurchase Prices of
Units of the Unit Trust of India

*166. SHRI Y. GADILINGANA
GOWD : Will the MINISTER OF
FINANCE be pleased to state :

(a) whether the Unit Trust of India
has raised the sale and repurchase pricss of
Its units In the month of Jiayary, 1970 and
o what extent ; and -
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(b) if so, the details thereof and the
reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) 1 (a) and (b). Yes Sir. The Unit
Trust of India raised the sale and repurchase
prices of iis Units by five paise each to
Rs. 1040 respectively in the month of
January 1970.

The sale price of units Is fixed from time
to time taking into account the improvement
In the pet asset value of the securities with
since the previous fixatlon of the price of
the unit, and by adding the charges towards
brokerage, commission, stamp duty etc. The
re-purchase price is arrived at by dsducting
from the net assets value of the unit the
expenses on account of brokerage, commis-
sion, stamp duty etc, The calculations are
rounded off to a figure of five paise,

Assistance to Andhra Pradesh for Cyclone
Relief Measures

*167. SHRI SAMINATHAN 3
SHRI N. R. LASKAR :
SHRI NARAYANAN 1
SHRI DHANDAPANI :
Will th: Minister of FINANCE be
pleased to Siate :

(a) whether it is afact that Union
Government has agreed to give assistance
to Andhra Pradesh for relief measures In the
areas twice hit by cyclone last year ;

(b) if s0, the (otal amount to be given;
and

(¢) whether the State had demaded
more than what the Unfon Goveroment has
agreed 7

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R K.
KHADILKAR) :  (a) Yes, Sir.

(b) and (c). The State Government
had initlally estimated their requirement of
funds for various relief measures and repairs
of damaged public properiies at Rs. 57.81
crores during the current fioancial year.
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These requi were di d with the
State Government representatives by the
Central teams of officers which visited the
State in June and November, 1969 to make
an assessment of the situation. In the light
of the recommendations made by the
Central teams, a celling of expenditure of

 Rs. 27.72 crores has been accepted for pur-

poses of Central assistance in 1969-70,

Central Assistance to Tamil Nado
Government

*168. SHRI MAYAVAN : Will the
Minister of FINANCE be pleased to state 1

(a) whether it is a fact that Tamil
Nadu Government has urged the Centre 10
comply with the State Government's request
for an outlay of Rs. 575 crores with a
Central assistance of Rs. 250 crores for the
State's Fourth Five Year Plan ;

(b) il so, whether the recommandations
of the Filth Finance Commission had been
disappointing to the State ;

(e) if so, whether the State Governmet
has also urged the United Goveroment to
help the State Goveroment by gilving total
assistance of Rs, 250 crores : and

(d) il so, the reaction of the Unlon
Government to their request 7

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIR. K,
KHADILKAR) : (a) Yes, Sir,

(b) The State Government have been
of the view that the recommendations of the
Fifth Finance Commission did not come up
to their expectations.,

(¢) Yes, Sir,

(d) The size of the Fourth Five Year
Plan of Tamll Nadu has not yet been finalis
sed. The State Government have, however,
been informed that, according to the princi-
ples of distribution of Central assistance
lald dowa by the National Development
Councll, which apply to all State uniform-
ly, their. share of Central assistance for
the ‘State Plan would be Rs. 202 crores,
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Allocation of larger assistance to the State,
at this stage, is not possible,

Income Tax due from Film Artists

169. SHRI ARJUN SINGH BHA-
DORIAY Wil  the Minister of
FINANCE be pleased to refer to
the reply given to Unstarred Question No.

3844 on the 15th December, 1969 and
state ;
(a) whether itisa fact that a huge

amount of Income-tax is outstanding at pre-

sent in the homes of film artists Shri
Biswajit Chatterjee, Shri Uttam Kumar
Chatterjee, Shri M. G. Ramchandran,

Shrimati S. Padmini, Shrimati Vyjantlmala,
Shri R. Gapesh, Shri §. V. Ranga Rao and
Shrimati B. Saroja Devi;

(b) If so, the amount of Income Tax
outstanding In each case and since when this
amount fs due ;

(¢) the sieps taken so far or proposed
to be taken to recover the same ; and

(d) whether any case of concealment
of Income has been detected by Government
and il so, the amount of concealment and
the actlon taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) 1 (a) to (d). "The requisite infor-
mation is given in the statement laid on the
Table of the House, [Placed in Library.
Se¢ No. LT-2654/70].

_ Enquiry against Birla Group of
Companies

*170. SHRI B. K. MODAK :
SHRI BHAGWAN DAS

Will the Mindster of FINANCE be plea-
sed to state 1

(a) the names of the Birla group of
companlies whose offices were raided by the
Police and the Finance Minlstry Officials
during the last three years on charge of tax
evasion, over-fovoicing and under-involcing
and other corrupt practices;

(b) the mnature of the papers selzed
during these ralds;
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(c) the names of the Birla Group of
companies under {nvestigation by the Cen-
tral Bureau of Investigation for the charges
referred to above; and

(d) the amouint of tax evasion, under
invoicing and over-nvoicing In rupess detec-
ted during the raids during the last three
years 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) The names of Birla group
of companies whose offices were searched
by the officers of the Central Bureau of
Investigation or by the ag:ncies of the
Ministry of Finance, during the last three
years, viz., 1967, 1968 and 1969, are :—

(1) Mills of the Technological Insittute
of Textiles. Bhiwani,

(2) M/s. Bhiwani Texil'e, Mills Bhi-
wani.
(3) Mi/s. Birla Cotton Spinning and

Weaving Mills, Delhi.
(4)  M/s. Century Spg. and Mfg. Co.,
Ltd,, Bombay.
(5) M/s. Jiyajee Rao Cotton Mills,
Gwalior,
(6) M/s. New Swadeshi Mills, Ahme-
dabad,
(7) M/s. Manjushri Textiles, Ahmeda«
bad,
(8) M/s, Kethoram Cotton and Indus-
tries Ltd., Calcutta,
(9 M/s. Hindustan Motors Lid,
Uttarpara, Calcutta, Madras, Ban-
galore and New Delhl,

(10) M/s. Birla Bres. (P) Lid, Cal-
cutta and Bombay.

(1) M/s. Orlent General Industries
Ltd., Calcuita.

(12) M/s. Bharat Trading (Internatio-
nal) Ltd., Bombay,

(13) M/s. Zural Agro Chemicals Ltd.,

Bombay,
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(4) Ml/s. Indian

L'd., Bombay,

Rayon Corporation

(15) M/s. Eastern Equipments and

Sales Lid., Bombay,

(16) M/s. Hindustan Aluminium Corp.

Ltd., Bombay.

(17) The Gwalior Rayon Silk Manufac-

turing (Wvg). Co, Ltd., Bombay,
The Udhyog Services Ltd., Bombay.
M/s.

(18)

(19) Oriental Arts Ltd,, Calcutta.

(b) and (d). The documents scized from
various premises during the course of the
aforesald searches voluminous and numerous
as they are, are currently under scrutiny and
the investigatlons are In progress. It will
not be in the interests of successful Investi-
gation to disclose, at this stage, the nature
of the documents seized, nor is it possible
to indicate the amount of tax evasion, under
fovoicing and over involcing detected as a
result of these searches until the lovestiga-
tions are completed.

(¢) The names of the Birla Group of
concerns, whose cases are still under faves-
tigation by CBI, are as follows :

1. M/s. New Swadeshi Mills, Abme-
dabad.

2, M/s. Manjushri Textiles, Ahmeda-
bad.

3. M/s. Keshoram Industrizs and Co-
tion Mills, Galcuita,

4. M/s. Hind Cycles, Bombay.

5. M/s. Saurashtra Chemicals, Por-
bander.

Setting wp of Coal-Based Fertilizer

plants at Talcher in Orlssa and other
paris of the Country

SHRI RABI RAY :

SHRIMATI SAVITRI SHYAM ;

DR. SUSHILA NAYYAR :

SHRI SRADHAKAR
SUPAKAR :

SHRI YAMUNA PRASAD
MANDAL :

171.

Will the Minister of PETROLEUM °
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AND CHEMICALS AND MINES AND
METALS be pleased to State :

(a) whether it is a fact that he laid
the foundation stone for a coal-based ferulli=
zer factory at Talcher in Orissa on the 3rd
February 1970.

(b) if so, the estimated amount of
fertilizer that would be produced by ihis
factory and when this factory will be in a
position to start producing fertiliser:

(c) how much money will be invested
to build this factory and the details thereof;

(d) whether any other such pjants are
proposed to be set up in public/private sec-
tor during the mext three years; and

(¢) if so, their localion and financial
implications 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAYAN) : (a) Yes, Sir,

(b) and (c). The installed capacity of
the factory will be 495,000 tonnes of urea
per annum, It is likely to go into produc-
tion in about four years. The estimated
capilal outlay of the project is Rs. 70.5
crozes of which Rs. 20 crores will be in
foreign exchange.

@

(¢) Two more coal-based fertilizer fac-
tories In the public sector, one cach at
Korba in Madhya Pradesh and at Ramagun-
dam in Andhra Pradesh, are proposed to be
set up. In addition, a letter of intent has
baen issued for establishment of a coal-based
fertilizer factory in the private sector at
Kamptee in Maharashtra, The present
estimated capital cost of these projects is
as follows :

Yes, Sir,

(i) Korba — Rs, 72.1 crores,
(il) Ramagundam — Rs. 71.2 crores,

(iii) Kampiee =— Rs, 55 crores’

it gaAyty AYAAr § TRy wHEN
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Defaulting Concerns in the list o
I.F. C.

*173. SHRI VISWANATHA
MENON i
SHRIMATI SUSEELA

GOPALAN :

Will the Minister of FINANCE be plea-
sed to siate :

(a) whether Itis a fact that a large
number of defaulting concerns appear in the
list of the Industrial Finance Corporation
and their number is on the increase during
the last three years:

(b) whether it is a fact that in some
of the cases the IFC took a long time to
initiate actlon for the recovery of its out-
standing dues;

(¢) if, s0, as a consequence how many
concerns have closed down or gone into
liquidation;

(d) whether any Directors of IFC has
been connected with these closed and liqul-
dated concerns; and

(e) if so, the names of Directors and
concerns and the loans given to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRL P, C.
BETHI) : (a) There was an increase in the
amount of defaults during the last three
accountiog years of the Corporation ended
30.6.1969 due mainly to the recesslonary
trends that had set in the economy. The
Table below gives the position of the num-
ber of defauliing concerns and the amount

[ U # ver mn er wen which was in default at the end of the last
LT—2655/70] three accounting years.
( Rs. in lakhs)
As on No. of Principal Interest Guaran-  Total Total Total Per-
the concerns  in default in tees met  amount  loans No. of  ccn-
30th in de- (amount) default and of out- concerns  tage
June fault, (Amount) Interest  defaults standing against of
eic, due (3+4-15) at the whom col.
thercon (Amount) end of loansin (6)
(Amount) the year col. 7 to (7).
(Amount) were ont-
standing
1 2, 3, 4, 5. 6. 7. 8. 9
1967 37 80,02 116.82 335,11 53195 12455.48 242 4,27
1968 50 149.32 202,81 415.05 767.18 13968,09 261 5.49
1969 48 256.51 311,67 52743 1095 .61 1475498 273 .42
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(a) and (c). The Corporation is fully
alive to the desirability of taking prompt
and timely action to recover its outstandings
from concerns which go in default, depen-
ding upon the facts and circumstances of
each case. O the 48 industrial concerns in
defauit on the 30th June 1969 10 industrial
concerns closed their factories or went into
liguidation because of bad management or
other factors beyond the control of the
Corporation. In all the cases the Indus-
trial Finance Corporation has taken prompt
action to secure its interests and except in
the case of one coacern in which an amount
of Re, 9,37 lakhs may have to be writicn
off, in the rest of the 9 cases, the Corpora-
tion’s dues are fully secured andfor covered
by guarantees.

(d) and (¢). In the case of one concern,
which was sanctioncd assistance by the
Corporation in Dzcember 1959 and April,
1960, one of thz prescnt Directors is interes-
ted as on ordinary sharcho'der with a small
share holding of the face valuz of Rs. 6000, -,
This Direcior Is not an iodustrialist. He
was nominated on the board by thz Indus-
trial Development Bank of India in May
1966 long after th: assistance had been
sanctioned by the Industrial Finance Corpa-
ration. No other Director of the Corpora-
tion is connected with any of the other nine
concerns which have closed their factories,
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Ban on further Loans to Monopoly Houses
for Expansion Schemes

*,76. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
to stale :

(a) wheter it is a fact that Government
jntend 10 ban further loans, to monopoly
houses for expansion schemes, by the public
sector financial instilutions; and

(b) if so, the details of the schemc ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) and (b). Before sanciioning any
assistance for an expansion scheme of a com-
pany belonging to a Large Industrial House,
financial bodies will be expected to
ensure that the company in question has
fully employed, in its business, the reserves
geperated by it Internally and has satisfac-
torily explored all other normal ways of
raising finance, e.g., by issuing of fresh
share capital or debentures to the public,

without under-writlng by the financial bodies.

Where assistance is given by the financial
bodies, It will be ensured that the funds thus
provided are not diverted to other closely
connccted concerns to acquire control over
other companles through loter-corporate
fovestment.  Subject 1o these necessary
precautions, financlal assistance by nationa-
Hsed banks or public scctor financial insti-
tutions will continue to be available to any
concern for genuinely productive purposes.

Relaxation of Rules for Advance of Loans
by Banks

*|77. SHRIK. HALDER :
SHRI 8. C. SAMANTA 1

Will the Minister of FINANCE be
pleased to state :

(a) whether the nationalised banks have
relaxed the rules and regulations fn regard
to the advance of loans to the farmers,
cooperative socleties, small-scale industries
and small businessmen; and

(b) if so, the nature of such relaxations
fn each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). After the nationa-
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lisation of the 14 banks,their lending policles
have been and are being reoriented. The
emphasls is now on the income geperated
by the activity that is to be financed and
the repaying capacity of the borrower rather
than on the tangible security offered.
Reserve Banks has advised the natlona-
lised banks that the quantum of finmece
given to a cultivator borrower, pasticularly
the small farmer, should be based on his
production need. New schemes of advances
to farmers, small-scale industries, small
traders and other neglected sectors of the
cconomy, have been put into operation, A
statement giving brief particulars of the
schemes s laid on the Table of the House.
[Placed in Library. See No, LT-2656,70]

A proposal for extension of finance
through primary agricultural cooperalive
societies by the nationalised banks is, at
present, under consideration of the Reserve
Bank. Distribution of fertilizers by coope-
rative marketing federations is liberally
helped by finance from natfonalised banks.
The banks also support debentures floated
by Land Development Baoks in a generous
way,

Full Merger of Dearness Allowance with Pay

*178.. SHRI K, ANIRUDHAN : Will
the Minlster of FINANCE be pleased to
slate :

(a) whether Government have taken
steps to merge lo full the Dearness Allow-
ance of the Central Government employees
with their pay;

(b) If 50, the details of the steps taken
in the matter;

(b) if not, the reasons for the delay;
and

(d) whether Government would take
decision in three months® time and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (d). In accordance with
the agreement reached between the staff side
and th: official slde in the National Council
of J.C. M, at its meeting held on 27th
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D:cember, 1968, part of D. A, has already
been merged with pay for certala purposes,
suzh as peision, providsat fund, compensa-
tory allowance.

Since Goveroment have already decided
tg set up a new Pay Commission and the
whole structure of salarles and allowances
of all Central Government employees will
be looked Into by the proposed Commis-
sion, the question of Government taking any
decision now does not arise.

Negotiations between India and Iraq for
setting up Fertilizer Plant in Iraq

*179, SHRI CHENGALRAYA
NAIDU : Will the Mipister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether It is a fact that the Union
Goveroment had talks with the Irag Gove
ernmsnt to set up a fertilizer plant in Iraq;

(b) if so, wken it is likely to be set up;

(c) what kind of assistance Government
of India is likely to give in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) 1 (a)
No, 8ir.

(b) and (c). Do pot arise,

Demaads of the L. I. C. Employees

*180. SHRI S. M. BANERIJEE : Will
the Minister of FINANCE be pleased to
state ;

(a) whether there is a growing discon-
tent among the Life Insurance Corporation
employees regarding the non-fullilment of
their demands includiog the recognition of
All India Insurance Employces Association;

(b) if so, what are their demands for
which they have approached her; and

(c) the steps taken by Government to
bave a ncgotiated scttlement ?
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THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R, K.
KHADILKAR) : (a) and (b). Followlng
the adoption of a resolution by the Working
Committee of All India Insurance Employees
Assoclation, various Zonel, Divisional and
Branch Units affiliated to this Association
have been passing resolutions demanding ;

(f) settlement of the Charter of demands
submlitted to LIC in Feburary, 1967;

(fi) grant of 3 months’ total wages as
Bonous;

(iii) settlement of all pending grievances;

(iv) annulment of all victimisation and
punitive measures at different centres:

(v) recognition of the All India Insu-
rance Employces” Association and
its Zonal and Divisional and Branch
Units ;

(vi) restoration of the cut of temporary
D. A. effected from November, 1968;

(vll) scrappiog of Automation,

These resolutions have also been for-
warded to Government,

(c) Goveroment would prefer that dis-
putes between employees and the manage-
ment are settled as far as possible by direct
negotiations.
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Loss of Foreign Exchange in Transporta-
tion of Crude for Madras Reflinery

1002. SHRI BABURAO PATEL 1 Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that the Madras
Refineries Ltd, have lost Rs. 90 Lakhs in
foreign exchange since it began chartering
small tankers for transporting crude from
the Middle East a few months ago and the
reasons for mot using the Shipping Corpora-
tion of Iodia®s giant tankers which are
ready;

(b) whether it is also a fact that the
Refloeries have represented

compared to prices per tonne in other major
ports (Rs. 3.50 in Bymbay) ; and

(c) if so, whether there is a posibility
of price reduction in wharfage, il r.ml the
1235008 therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes, because
of the Inadequate facilities available at
Madras Port, the Madras Refioery has had
to pay during 1969 more than about Rs. 1
crore on account of higher freight charges.
The expanded facllities of the Madras Port
to accommodate super tankers, which were
to have bzen synchronised with the com-
missioning of the Madras Refilnery, are not
yet ready, as such the Shipping Corporation
of India’s large tankers are mot utillsed for
the transportation of crude for the Madras
Refinery,

(b) Yes.

(c) The wharfage rate has been reduced
to Rs. 7.50 per tonne effective from Feb.
1969.

Primary Health Cenfres

1003. SHRI BABURAO PATEL : Will.
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased .
to state

{a) the total number of doctors working’
at Primary Health Centres;

(b) whether more doctors are being:
rezruited to fill up the wvacancies? If so,
how many; if pot, the reasons therefor; and

(c) whether it is proposed to give
Homoeopathic treatment at these primary
health centres and if so, in how many cen-
tres, State-wise 7 If mot, the roasanes theres:
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY'
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.’

_S. MURTHY) 1 (a) 5426 doctors were in'

positivn as on  30.6,1969,

(b) 5428 more doctors are proposed to
be recruited so that each Primary Healih
Centre may have two doctors, one each l'or
health and famiy planning. L =
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(c) The C:ntral Health Councll has
resolved that the State Governments may,
so far as possible, provide facilitles for
Homoeopathic treatment at the sub-ceatre
level. It is for the State Governments to
implement this recommendation.

Establishment of Additional
Capacity for c'\:":'lm Assam Oil
s

1004, SHRI BABURAO PATEL : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state 3

(a) whether it Is a fact that an Expert
Committee headed by Shri B. §. Negi
reported in September, 1969 that Assam Oil
Wells would not be able to produce enough
crude to warrant establishment of an addit-
tional refining capacity from that source;

(b) whether despite these findings, a
political decision by officials was taken owver
the hoad of Shri Negi and pow thsy are
working hurrizdly to implement the assura-
nce contajaned in Prime Minister's Lok
Sabha statement of 6th December, 1969 to
get the reflnery accommodated o the
Fourth Five Year Plan;

(c) whether Governmeat are aware that
transportation of additional petroleum pro-
ducts over the limit of 8 million tons annua-
lly would create new transportation problems
beariog in mind the limited market for
these products; and

(d) the reasons why expert committees
are formed at all, if their warnings are ot
beeded to ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAYAN) : (a) and (b). The
finding of the Expert Committee, of which
Shri B. §. Negi was convenor, has been that
on the present level of production of crude
from Assam fields, i.e. 4.1 million tonnes
per year, there will not be enough crude for
expanding the refinery capacity in Assam if
supply to the Barauni refinery has to be
increased from the present level of 2.2 milllon
tonnes to its full capacity of 3 million tonnes,
Goveroment have taken a decision to find
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additional crude for the 3rd million unit of
the Baraunl Refinery from other sources,
including Import. There would thus be,
approximately 1 million tonnes of crude
available for additional refinery capacity in
Assam, The exploration effort to find
more oil in Assam and adjecent areas is in
progress and it would not be too optlmistic
a view to take that it could become possible
eventually 1o feed all the refineries to the
full extent for several years t0 come with
the new oil finds,

(c) The declsion of the Government Is
to increase | milllon tonnes refining capa-
city in Assam and does not extend to the
transportation of additional § million tonnes.

(d) Does not arise.

Use of Surma and its Effects

1005, SHRIBABURAO PATEL : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government are aware of.
a report by Dr. William Turner of Bradford
that ‘surma® the eye-make-up used by
Indians, particularly in North India, contains
pearly 80 per cent of lead sulphide and can
lead to serious forms of lead poisoning ;

(b) whether Indian ophthalmologlsts
worklng at All India Institute of Medical
Sciences have come across cases of ansemila
in men and women due to daily use of
‘surma’, if so, how many ; and

() whether Goverment will study this
problem further In the interest of pablic
and enlighten the ‘surmg’ users and if not,
the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) Government's
attention has been drawn to some articles
published in the British Medical Journal of
cases of lead poisonlng caused by the use of
‘surmg'. However, there is no record of
lead poisoning reported following the use of
‘surmq® in this country ;
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(b) No.

(c) The use of ‘surma’ is a long tradi-
tion and no report of ill-effects has come to
potice in this country. However, Investiga-
tions will be made in the matter.

Counversion nfc':mpor;xf Pw:) illt. the
Engineering Cardres CPW to
Permaneat Posts

1006, SHRI S. D. SOMASUNDRAM :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No, 4824 on
the 25th August, 1969 regarding memeoran
dum of demands submitted by CPWD
Section Officers Assoclation and state 1

(a) whether it is a fact that the
Direct Class I and II recruits can neither
be termloated nor reverted from thelr
service or position for want of vacancies who
have completed more than 3 years of
service ;

(b) ifso, whether these points have
been kept in view while mass recruitments
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are made in the recent past as 80 per cent
of the temporary posts which have been
in existence for more than 3 years caanot
be converied inlo permaneat posts ;

(c) the categories of officials working
fn CPWD subjected to compulsory transfer
on the completion of tenure fixed ; and

(d) the details of tenuure fixed and a
necessity for such transfer ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. SMURTHY) : (a) No, Sir. They can
be reverted to thelr substantive posts, if
necessity arises, S:rvices of those recruited
against ieémporary vacancics can even be
terminated,

(b) Yes, Sir,

(c) Assistant Englneer,  Assistant
Executive Engineer (Civil and Electrical)
and Executive Engineers (Civil and Electrical)
and Section Officers (Overscers),

(d) For—

I. Executive Engineer (Civil)
Assistant Executive Engloeer (Civil)
Assistant Engineer (Civil)

11, Ex. Engineer (Elect.}

Asslstant Ex, Engineer (Elect.)
Assistant Engincer (Elect.)

111, Sectional Officers.

The normal tenures which are subject to
exigencies of service are : —

(i) 4 years at a particular station,

(ii) 3 years in difficult areas such as
NEFA, Tripura, Manipur and
Andaman,

(i) 6 years in Delhi and 3 years outside

Delbi.

3 years in difficult areas such as
NEFA, Tripura, Manipur and
Andaman.

The mnormal period of continuous stay of
Sectional Officers at a pardcular statlon is
four years. They can, however, be allowed
to remain at any station beyond the normal
period of stay upto a maximum period of 8
years provided they do not serve in any
particular Division or a group such as Main-
tenance or construction or planning for more
than 4 years. The tenure fixed for Sectlonal
Officers posted to difficult area is generally
3 years,

These transfers are effected in public
foterest and to ensure that nobody is left to
work exclusively In difficult or good arcas
for a long period,

'(n)
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Duties of Sectional Officers of CPWD

1007, SHRI S. D. SOMASUNDARAM:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to refer to the rep'ies given to

Unstarred Question Nos, 7926 and 7941 on_

the 28th April, 1969 and state 1

(a) whether the Sectional Officers
working in 2, P. W. D. are given the siatus
of the officers of subordinates ;

(b) whether It is a fact that these
S:ctional Officers are treated as officers in
fixing up responsibilities and as subordinates
in treatment such as asking them to recelve
the Dak papers from offices different from
their normal working place and to deliver
Dak papers through peon-book etc, ; and

(c) whether it Is also a fact that the
Sectional Officers are placed only in the
cadre of Class IIT status and are being
denied the overlime allowance irrespective
of their hard work in the field on the mere
plea existing instructions without caring to
take initiative to get the instructions changed
to redress the grievances of the said subordi-
pales and OfTicers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S, MURTHY) : (a) The Sectional
Officers are In Class II1 service and are not
gazetted Officers,

(b) No Sir,

() No, Sir. They arc not entitled to
clalm overtime allowance because they hold
supervisory posts, They are not the only
category of Class Il Officers who are placed
In supervisory category not permitted to
draw overtime allowance,

Shantilal Shah Committee Report on
Priciag of Petrolium Products

1008. SHRI RAMACHANDRA
VEERAPPA :
SHRI Y. A, PRASAD
SHRI1 R. R, SINGH DEO :
SHRI RAGHUVIR SINGH
SHASTRI :
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Wil the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state 1

(a) whether Government have taken a
final decision on the Shanti Lal Shah Com-
mittee Report on Petroleum Prices ; and

(b) If so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D, R. CHAVAN) 1
(a) and (b). The Report of Committee Is
presently under conslderation of the Govern-
ment.

Provision of Llﬁt Points in Servant Quarters
Btocks In North and South Avenne,
New Dethi

1009. SHRI DEIVEEKAN : Will the
Mibister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleas-
ed to siate :

(a) whether many light points in the
servant Quarters Blocks in North and South
Avenues, New Delhi are not provided with
bulbs by C, P. W, D.;

(b) whether these light points are not
fitted with locking arrangements (0 prevent
loss of bulbs; and

(c) if not, the reasoos thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Bulbs are provided
only in the light points in common places
like staircases, corridors, lavstories and bath
rooms In the servants’ quarters blocks.

(b) and (c). Locking arrangements to
prevent loss of bulbs had been made by the
C.P.W.D. but these are subject to pliferage.

Settiag up of Aluminium Plant at Korba

1010. SHRI D. V. SINGH : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
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pleased to state :

(a) the progress so far made in the
setting up of an Aluminium plant at Korba
under the BALCO;

(b) the expenditure so far {incurred
thereon ; and

(c) whether the plant Is likely to go
beyond the originai ime schedule and the
financial lay-out thereof; If so, to what
extent 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
‘METALS (SHRI JAGANATH RAO) 1 (a)
The construction of the first phase of the
Korba Aluminium Project vjz. the Alumina
Plant, has progressed considerably, All the
major cquipments and machineries worth
about Rs. 15 crores have been ordered and
the fabrication of the equipment has started.
At the plant site, site clearance, construction
of roads, bridges and other preliminary
works have been completed. The work of
the equipment foundation has been taken in
hand and is progressing satisfactorily.
Detailed exploration work of the bauxite
mines is going on as per schedule, and
mining of bauxite will start in 1971.

Detailed Engineering of the Aluminia
Project is in an advanced stage and is lkely
tn be completed by the end of this year.

As regards the 2nd phase of the Korba
Aluminium Complex viz., Smelter/Fabrica.
tion Units, the Company have entered into
an Agreement with M/s Tsvetmetprencxport
of U.S5.5.R. for preparation of a Detailed
Project Report in respect of specified
portions, The portion of the Project Report
1o be prepared by the Sovlet party has been
received and the Indian Consultants are
finalising the Detailed Project Report, which
is likely to be received by April, 1970,

(b) An expenditure of Rs. 571.71 lakhs
has been Incurred on the Korba Aluminium
Project upto 31-1-1970.

(c) The commissloning of the Alumina
Plant was scheduled for October, 1971, as
per the realisation schedule prepared earlier,
However, there has been some delay and the.
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plant is now expected to be commissioned
by July, 1972, This has been mainly duve
to delay in finalising orders for the equip=-
ment in order to make maximum use of the
indigenous manufacturiog faciiities as also
long delivery periods quoted by the indige-
nous manufacturers. Some delay may also
ocent on account of shortage of certain
categories of steel plates which may have to
be imported.

At present no additional financial outlay
is envisaged on this account,

C.G.H.S. Dispensary, Paharganj. New Delhi

1011. SHRI LILADHAR KOTOKI:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELGP-
MENT be pleased to state :

(a) whether great disconteniment pre-
valls among the public being served by the
Paharganj Central Government Health
Scheme Dispensary;

(b) whether the Doctors there behave
rudely and whether any hard and fast rules
exist that Lady Doctors will in no case
attend to the male patients;

(c) whether the patient is made to walt
for a long time before his turn comes;

(d) whether most of the medicines
prescribed by Specialists are cither found to
be out of stock or are not supplied in
full and no proper arrangements exist for
the regular supply of special drugs;

(e} whelher Doctors avoid 10 see the
serious cases at their homes and refer them
direct to hospitals without preliminary
checking: and

(f) if so, whetker Covernment will take
any action and remove the genuire difficul- -
ties of the residents of this area ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). No com=
plaint about the Central Government Health
Scheme dispensary at Paharganj has becn
received during the last one year, There are
five Doctors io the dispensary includiog four
expert doctors. One Lady Doctor generally
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attends to female patients but when there is
rush of patients or a male doctoris oma
domicillary visit, she attends to male patients
also. The other lady doctor is mostly on
relieving duty in some other dispensary but
whenever she is present in the dispensary,
she attends to both male and female patients,

(c) The daily attendance in the dispen-
sary {s between 500 to 650 and a doctor has
to attend, on an average, between 125 o 150
patlents per day, The queue system is
observed and the patients are attended to in
their turn. In the eveat of rush particularly
on days preceding or following the Gov-
ernment holidays or when any doctor is
away on a domiciliary visit, the patients
may have to wait longer than usual.
Emergency cases are glven priority.

(d) No, Ordinarily all drugs {ncluded
in the comprehensive C.G'H.S. Formulary
are avallable in the dispensary. [f the stock
of any particular ltem is exhausted, imme-
diate arrangements are made to replenish the
.stock from the Central Gevernment Health
Scheme depot, If any particular medicine
is not available in the depot, it Is purchased
loeally from the authorised chemists and
supplied to the beneficlary.

(e) There has been no complaint about
any doctor of this dispensary having refused
to visit the home of a patieat, The number
of domiciliary visits made by the doctors in
thé last six months s given below 3

August, 1969

Seplember, 1969

October, 1969

November, 1969

December, 1969

January; 1970

2833232

There has also been no instance where a
patient was sent direct to a hospilal without
preliminary examination.

(f) Specific complaiots and genuine
difficulties when brought to the notice of
the Government are looked into.
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Withdrawal of Amount by Russian Embassy
from the Reserve Bank of India

SHRI OM PRAKASH TYAGI
SHRI P. L. BARUPAL :

1012,

Will the Minister of FINANCE be
pleased to state : .

(a) whether it is a fact that Russian
Embassy sought the permission of the
Reserve Bank of India, New Delhi, on the
13th August, 1969 to withdraw a sum of
rupees one crore from its account of Indian
currency;

(b) il so, whether the Russian Embassy
furnished the cause of the withdrawal or the
details of item: on which the sum was likely
to be spent;

(c) if so, the details thereof ;

{d) whether Goveromsnt approved the
withdrawal of the above sum ; and

(¢e) whether Government took any pre-
caution to ensure that thls sum is not mis-
used in creating disturbance in the interpal
politics of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (2) to (d). It is not mecessaryto
obtain either Government's permission or
Reserve Bank’s permission for withdrawals
from Embassy accounts, The foreign Em-
bassies in India do not maintain accounts
with the Reserve Bank of India,

(¢) Does not arise.

Dependence of Industries on Bank Credit

SHRI JHARKHANDE RAI:
SHRI K., M. MADHUKAR :
SHRI ESWARA REDDY :
SHRI BHOGENDRA JHA :
SHRI SARJOO PANDEY :

1013.

Wil the Minister of FINANCE be
pleased to state :

(a) whether it is fact that industries In
India are showing a growing trend towards
dependence on bank credit ;
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(b) whether it is also a fact that de-
pendence on other sources of floance is
becoming less ; and

(c) if so, the measures
intend to take to prevent this ?

Government

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Studies on pany
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PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
8. MURTHY) : (2) to (c). The informa-
tion is being collected and will be laid on
the Table of the Sabha.

(f) Adequate food, clothing and shelter
are the permanent measures required to
prevent deaths from cold. The national

finances made by the Reserve Bapk of India
and a Study Group appointed by the Natio-
nal Credit Council have highlighted the
trend towards greater dependence of Indus-
tries on bank credit relatively to other
sources.

(c) A number of suggestions have been
made by the study group referred to above,
for reducing the dependence of industry on
bank credit. These aie under consideration
of the Reserve Bank and Government.

Deaths Due to Cold Wave in Bihar

1014. SHRI HIMATSINGKA :
SHRI A, SREEDHARAN 1
SHRI HUKAM CHAND
KACHWAL :

Will the Mioister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether cold wave claimed several
lives o Bihar this year;

(b) If so, the precisc number of persons
so killed ;

(c) the steps taken by Government to
avold cold-wave deaths in that State ;

(d) whetber it is a fact that every year
several Ilves are lost due to cold wave in
Bibar ;

(e) if so, the number of such deaths
during the past three years ; and

() the steps belng taken to avert such
deaths on a permanent basls 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

el t plans are aimed at securing
this objective,

Seizure of Japanese Cloth in August,
1969

1015. SHRI N. SHIVAPPA : Will the
Minister of FINANCE be pleased to siate 1

(a) whether It is a fact that Japanse
Textiles worth Rs. 9 lakhs were seized from
two Godowns in Bombay during the last
week of August, 1969;

(b) whether the seizure revealed amy
large scale smuggling racket Involving seve-
ral crores of rupees; and

(c) if so, the number of persons arres-
ted In this regard and the present stage of
enquiry ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) 1 (a). On 18th August, 1969 offi-
cers of the Marine and Preventive Division
of the Central Excise Collectorate, Bombay
seized Japanese textile goods valued Rs,
7.2 lakhs from two godowns in Bombay.

(b) Further follow up action resulted
in the recovery of documents which reveal
the exisience of a smuggling racket lnvélving
goods valued approximately Rupees two
crores.

(c) Flve persons have so far beon
arrested. The case is belog investigated
further,
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Drinking Water Facilities in Madhya
Pradesh ‘

1019. SHRI D. V. SINGH : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be plea-
sed to state :

(a) the percentage of area and popula-
tion in Madhya Pradcsh which 1Is deprived
of drloking water facility and how these
figurcs compare with the corresponding fi-
gures for other States and Union Territo-
rles;

(b) the detalis of the Schemes, if any
for providing drinking water facilities in
Madhya Pradesh during 1970-71 and the
Fourth Plan period and the exient of Cen-
tral Asslstance/Aid to be given for the same
and the comparative figure of Central assis-
tance (o be given for such schemes to other
Siates/Union Territories; and

(c) the targets with regard to providing
of drinking water facilitles for 1970-71 and
the Fourth Plan in Madhya Pradesh and in
the couniry as a whole ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) According to the
information furnished by the Government
of Madhya Pradesh, out of 219 municipall-

. ties/towns in the State, 92 have piped water
supply arrangements and 127 have other
water supply arrangements and 16% of the
urban population has been provided with
piped water supply.

In regard to rural areas, the State Go-
vernment have Intimated that out of 76,843
villages In the Stale, 64343 have water su-
pply arrangements (through wells, conserva-
tlon tanks, hand pumps, piped water supply
schemes etc.) covering 83.7% of rural popu-
lation and that 12,500 villages have no sourcs
of water supply within a radius of 1 mile,
The comparative details in resp:ct of other
S.ates/Unloa Territories are not available,

(b) and (c). The responsibility for
providing drinking water to the people in
their areas Is that of the Siate Governmeats,
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It Is, therefore, for the State Governmems
to prepare schemes and execute them as
well as to draw up priorities and provide
the necessary funds In the State Secior,

From the current year, Central assisiance
is given to the States In the form of block
loans and block granis on the Plan as a
whole without reference to any particular
scheme/programme/head of development.
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Yisit by Japanese Survey Mission
1022, SHRI N. K. SANGHI :
SHRI MOHAMMAD

RIFF :

SHE-

Wil the Minister of FINANCE be plea-
sed to state 3

{2) whether it is a fact that a Japanese
Survey Misslon visited India last month to
examine the impact of the Japanese ald for
the Indian economic development; and

(b) if so, the assessment made by the
delegation 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) An ecight-member Japanese
Survey Mission visited India from the 8th
January to 28th January, 1970. The purpose
of the Mission was to study the utllisation
of Japanese economic assistance and Its
impact of Indla’s development programme.

(b) The Mission is expected to make
4 report of its fiodings to the authorities
concerned In Japan.

Balance of Trade and Payments During
1969
1023. SHRI N.R. DEOGHARE 1 Will
the Minlster of FINANCE be pleased to

#tate ;

(a) Indla’s balance of trade and
balance of payments during 1969 ;
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(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C,
SETHI): (a) and (b). During 1969,
India"s imports and exports were Rs. 1593
crores and Rs. 1376 crores respectively.
The trade deficit of Rs. 217 crores was
lower as compared to the previous years,
both due to reduction in imports and increase
in exports. As regards balance of payments,
debt servicing payments were higher than
those in the previous years ; net repayments
to the IMF during 1969 were also higher
at Rs, 111 crores as against the net repay-
ments of Rs. 73 crores In 1968 and the net
drawal of Rs. 61'9 crores in 1967, The
forelgn exchange reserves improved by about
Rs. 1B3.6 crores in 1969, as against Rs, 15
crores in 1968 and Rs. 41 2 crores in 1967,

(c) Does not arise.

Steps to Create Food Swurplus

1024, SHRI BENI SHANKER
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether opinion has been expressed
that food surplus was key to growth ;

(b) If so, the steps envisaged to create
such conditions ; and

(c) the outcome thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI): (a) What the Hon"ble Member
has in mind Is the view frequently expressed
that under Indian condilions adequate agri-
cultural development and more especially
production of foodgrains, Is necessary for
smooth economic development. The Gover-
ment share this view and have accorded the
highest priority to the development of agri-
colture in all the Plans, [In recent years
efforts In this direction have been Intensified.

(b) The steps and measures ‘aken to
secure a sostained  Increase in  food
output extend over a wide range. These
include the devel and use of new and

(b) whether this year has been fi -
sble as compared to the previous years ;
and

high yielding varieties of seeds, the extension
of major and minor Irrigation facilities,
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establishment of additional capacity for the
production of key agricultural inputs, like
fertilizers, insecticides and pesticides and
agricultural machinery, arrangements for
soil conservation and land Improvement, the
setting up of extensive extension organisation
to propogate and improve agricultural prac-
tices and the provision of agricultural
credit facilitles through co-operatives and
pationalised commercial banks,

(c) The iotensified efforts at raising
foodgrain production have met with a good
measure of success in recent years, Food
output reached a record level of 95.1 million
tonnes in 1967-68. It ds expected to be
considerably higher during this year,

Boosting of Exports by Public undertakings

1025. SHRI R. K. BIRLA : Will the
Minister of FINANCE be pleased to state 3

(a) whether it is a fact that a Confe-
rence of the public undertakings was called
in January this year for discussing the
export performance by these underiakings
by engaging themselves io  the.pational
export drive

(b) il so, whether an export strategy
is being drawn for these undertakings ;

(c) whether it is also a fact that in
some undertakiogs there is large unutilised
capacity which can be hacessed 10 meet
requirements of export market and if so, the
-pames of such undertakings ; and

(d) the other sieps being taken by the
public undertakings to boost exports ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) (a) Yes, Sir. A meeting of Chief
Executives of some Public Enterprises was
held on 8th January, 1970 under the Chair-
manship of the Minisier of Foreign Trade 1o
discuss matters relatiog to the adoption of a

crash export programme by the Public
Enterprises.
(b) to (d). Most of the Public Bater-

prises in the engineering sector are mow
facing the problem of underutilisation of
capacity. Increased sales through exports
bas been recogaised as an important way

PHALGUNA 11, 1891 (SAKA)

Written Answers 74

of improving the capacity utilisation of
these enterprises, Measures proposed to be
taken to boost the exports of Public Eater-
prises fnclude the drawing up of export
markeling plans, preparation of common
material, such as literature, etc. for overseas,
suitable display with films/slides at Osaka—
1970, streamlining the arrangements for
foreign exchange allocation for export pur-
poscs, cash assistance in sclected cases,
utilisation of Consultants wherever neces-
sary, etc,

Upgrading of Sisubhaban Paediatrics
Training Ceatre, Cuttac k

1026, SHRI K. P. SINGH DEO i Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HNUSING
AND URBAN DEVELOPMENT be pleased
to state 1

(a) whether it isa fact that Govern-
ment approved the upgrading of Sisubbaban
Pacdiatrics Training Ceotre at Cuttack in
1967 and agreed to bear the 90%, of the
expenses during the Third Plan and the
entire expendilure during the Fourth Plan ;

(b) whether it is also a fact that the
Iostitution has not bcen upgraded so far
and

(¢) if so, the reasons therefor and
whether Government would consider to
make the Institution a National Tropical
Paedlatrics Training Ceotre like the All
India Inostitute of Medical Sciences, New
Delhi or Chandigarh ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) 1 (a) No.

(b) Yes.

(¢) The Iostitution is under the admi-
nistrative control of the Siate Government
of Orissa, The Central Government, has no
proposal at present to declare the Institution
as Matlonal Tropical Paediatric Training
Centre like the All India Institote of Medical
Sciences, New Delhl or PGIMER Chandi-
garh,
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Alocation for Improvement of Katras in Delhi

1027. SHRI KANWAR LAL
GUPTA :
SHRI YAMUNA PRASAD
MANDAL :
SHRI SHRI CHAND GOYAL :
SHRI M L. SONDHI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Government
agreed to allocate Rs. 25 lakhs for the im-
provement of Delhi Katras;

(b) #f so, whether Government have
now cut down the allocation to Rs. 8 lakhs;

(¢} whether it is a fact that Delhi
Admioi i bhas de ded more monpey
for the improvement of Kalras;

(d) if, so, the steps Gowermnment pro-
pose 1o take to meet the demand of the
D:hi Administration; and

(¢) how much money was speod on
improvement of Katras in tbe last three

years T

THE MINISTER OF STATE IN THE
MIMISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (2) Yes; the amount has
been sanctioned,

(b) Rs. 8 lakhs is an additional alloca-
tion under the Slum Clearance/Improvement
Scheme.

(c) Yes.

(d) In view of answer to part (a) and
subsequent discussions, it has been decided to
ascertain if savings are available durind 1969-

70.

Rs.
() 196667 9,31 lakhs
1937-68 7.31 lakls
1968-69 11.99 lakhs
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Cases of Income Tax Assessees

1028. SHRI HEM RAJ: Will the
Minister of FINANCE be pleased 1o state :

(a) the jotal number of Income-Tax
agsessees upto Rs. 5,000 & below, Rs. 5,000
to 10,000, Rs. 10,000 10 Rs. 15,000,
Rs. 15,000 to 20 thousand, Rs. Twenty thou-
sand to twenty five thousand as in December,
1969; and

(b) the total number of assessees above
Rs. 25 thousand, upto Rs. 1 lakb, upto
Rs. 2 lakhs, Rs. three lakhs, Rs. four lakhs,
Rs, Five lakhs, and above Rs. Five lakhs
as in December, 1969 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SKRI P, C.
SETHI) : (a) and (b). The information
regarding the No. of Income-tax assessces is
maipntained category-wise and the same fs
glven below as on 31-3-1969 3

Category No. of assessees.

Category 1

Business casces haviog income
over Rs. 25,000/- 1,37,324

Category IT

Business cases having income
over Rs. 15,000/- but not
exceeding Rs. 25,000/-,

1,37,265

Category I1I

Busipess cases hav|ng income
over Rs. 7,500;- but not
excecding Rs. 15,000/-,

3,25,392

Categories IV and V

(1) Business cases having income
below Rs. 7,500/,

(2) Government salary cases, 20,73,480

(3) Non-Government salary
cascs,

(4) ANl case: of refund
ufs 237 of the Act,
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Progress made in Heart Transplantation

1029. SHRI G. Y. KRISHNAN : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT
pleased to state ; :

(a) the progress made in India in heart
transplant cases;

(b) the number heart-transplant patients
who are surviving and those who have died;

and

(c¢) whether Goveroment are In a posi-
tlon 1o advise the dociors in planting new
hearts to the patients through legislation or
any code 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. . MURTHY) : (a) and (b), Accord-
ing to available information only two heart
transplants were carrled out at the K. E. M,
Hospital, Bombay, Both the patients died
immediately after surgery.

(c) The matter is being examined.

Extension of Time-Limit for House
Building by D. D. A.

1030, SHRI B.K. DASCHOWDHURY i
Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMENT be
pleased to state 1

(a) whether any time-limit extenslon
for Delhi Development Auwuthority house
building was granted and if so, what was

the same;

(b) if pat, the number of prosecutions
made in this regard and the total fine reco-
vered; and

(c) the steps proposed to be taken by
Government in dealing with plots of the
owners 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
' PLANNING AND WORI(S\. HOUSING
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AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : {a) General extension
was granted In all developed schemes where
sorvices of water and electricity bave been
provided to complete the construction by
December, 1969, without the levy of any
penalty,

(b) No penalty has yet been charged
from persons who commenced the work but
could not complete it by the extended time,

(c) 1Itis proposed to cancel the leases
of plots In which construction was not star-
ted before December, 1969 and to charge
penaltly from those who had commenced
construction before the due date but could
not complete it by then,

loter-aniom rivalrles among Labeur
Force Working in Projects under the
Ministry of Petroleum and Che-
micals and Mines and
Metals

1031. SHRI D. N. PATODIA : Wil
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state :

(a) whether It is a fact that the inter-
union rivalries among the labour force
working in the public sector projects under
his Ministry have increcased and this has
affected the production of these concerms
adversely;

(b) whether Government have counsl-
dered the desirability of evolving any machi-
nery by which the constant labour trouble
in the public sector projects under the Minis-
try can be minimised; and

{c) if so, the steps proposed or hawe
been taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) to (d). The
information is being collected and will be
laid on the Table of the Sabha in due

course,
P
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Direct Assistance 1o States by the
Word Bank

1032. SHRI D. N. PATODIA : Wil
the Minister of FINANCE be pleased to
state ;

(a) whether it is a fact that some of
State Chiel Ministers have urged upon the
Central Government that the laternational
agencies It~ the World Bank should provide
assistance c.rectly (o the States for approved
projects;

(b) whether Government have consl-
dered the matter; and

(c) ifso, the decision taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C,
SETHI) : (a) No, Sir.

(b) and (c). Do not arise.

Development of Rural Hospitals in the
Country

1033, SHRI D. N. PATODIA 1 Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be plea-
sed to state :

(a) whethcr it is a fact that the Cen-
tral Council of Health has drawn up a pro-
gramme for the development of rural hospi-
tals in the country;

(b) if so, what are the detalls of the
programme; and

(¢) the names of the places where
under the above programme, the rural bos-
pltals will be located with their States 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
B, S. MURTHY) i (a) to (c). A Special
Committee of the Central Councl of Health
has recommended that the Prmary Health
Centres lo the country should be strengthe-
ned with a view to making them an effec-
tive agency for dclivering a package of
health, family planning and matcrpal and
child health services, To begin with it
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fs proposed that some Primary Health Cen-
tres which are located in distant areas or
areas not easily accessible from district or
taluka hospitals should be converted Into
mioiature rural hospitals with 25 beds, The
details of the proposals have yet to be wor-
ked out,
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(%) 1970 ¥ s toa ¥ wgd
aa wEl # @ dF F qye-yhE oo
fearet ot arend g ?
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Jeeps stolen from Eastern Region Head-

quarters of ONGC
1037, SHRI BISWANARAYAN
SHASTRI : Will the Minister of PETRO-

LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether it is a fact that two jeeps
of the Ol and Natural Gas Commission,
Eastern Region were stolen from the Oil and
Matural Gas Commission Headquarters,
Eastern Reglon ;

(b) if so, the circumstances under
which the jeeps were stolen ;

(c) whether the responsibility in res-
pect of watch and ward has been fixed ;
and

(d) the amount of loss for ecach jeep,
separately 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Yes.

(b) One jeep was stolen from the
Transport Yard, Sibsagar when it was sent
for servicing on 9.10 1966. The other jeep
was stolen after it was driven out of the
Central Worksh' p, Sibsagar on 27.1.1969,

(¢) Not, yet, Inquiries in the two cases
are still pending.

(d) Book value of jeep lost (rom
Transport Yard, Sibsagar was Rs. 15,979.70
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and that of one drlven out of the Central
Workshop, Sibsagar Rs. 12,914.67,

Memorandum by Empleyees’ Association
of L I C. Eastern Zooe

1038. SHRI BISWANARAYAN
SHASTRI : Will the Miaister of FINANCE
be pleased to state :

(a) whether Government are aware
that the Employees® association of L. I. C,
Eastern Zone had submitted a memorandum
to the L. I. C asking for fulfilment of certain
demands ;

(b) it 50, whether the L. I, C, has
examined the demands and taken steps for
doing the needful ;

(c) whether it Isalso a fact that the
L. I. C. employees of the Gauhati division
had demonstrated before the management
In December last ; and

(d) Ifso, the details thereof 7

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHKI R. K,
KHADILKAR) : (a) Yes, Sir. The
Calcutta Divisional Life Insurance Emp-
loyees® Association has written a letter dated
February 12, 1970 addressed to the Zomal
Munager, Calcutta, urging upon him to
request the concerned authorities to settle
forthwith the following demands of the
L. I. C. employees with the All India
Insurance Employees® Association,

The demands are ;:—

(i) Scttlement of the Charter of Demads
submitted by the All India Insu-
rance Employees” Association to
the LIC in February 1967 ;

(ii) Grant of 3 months® total wages as
bonus ;

(ili) Settlement of all pending grie-
vances ;

(iv) Annulment of all victimisation and
punitive measures at different
ceptres ;

(v) Recognition of the All India

Insyrance Employees” Association
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and its Zonal, Divisional aad

Branch Units ;

Restoration of the cut of the Tem-
porary D. A. effected in November,
1968 ; and

(vi)

(vii) Scrapping of the scheme of automa-
tion in the LIC.

(b) The LIC has so far not examined
demands as the Eastern Zonal Office letter
conveying these demands has been recelved
by the Central Office of the LIC only on
the 18th February, 1970,

() Yes. The demonstration was held
on 31st Dzcember, 1969.

(d) The demonstrations were held
during recess hours demanding early conclu-
slon of proceedings before the National
Industrial Tribunal, 3 months’ wages as
bonus and scrapping of automation.

Forfeiture of Property as Penalty for Tax
Evasion

1039, SHRI UMANATH :
SHRI GANESH GHOSH
SHRI P. GOPALAN :
SHRI BHAGABAN DAS :
SHRI BENI SHANKER
SHARMA :

Will the Minister of FINANCE be
pleased to state 1

(a) whether the attention of Govern-
ment has been drawn to the reported state-
ment of Shri Morarji Desai, the Ex-Deputy-
Prime Minister, suggesting forfeiture of
property as a penalty tor tax evasion ; and

(b) If so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C,
SATHI) 1 (a) and (b). The Income-tax
Act, 1961 as amended by the Finance Act,
1968 not only provides for the levy of tax on
the income on which tax has been evaded
but provides for the levy of a minlmum
penalty equal 1o and a maximum penalty of
twlce the amount of income concealed,
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Pendiag Appeals of Incametax Cases

1041, SHRI 5. R. DAMANI : Wil
the Minister of FINANCE be pleased to
stade :

(a} the number of Income-tax appeals
pending upto the 3ist December, 1969 at
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varlous levels o the Department and In the
Law courts ;

(b) the oumber of appenls dispased of
during the year and the revenwe collected
therefrom ;

(c) sioce when these appeals were
pending ; and

(d) the pumber of fresh appeals filed
duripg the current fimanclal year against
assessments made by the locometax Officers
and whether it Is on the increase or decrease
as compared to the previous year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (d), The required infor-
mation pertaining to appeals before Appel-
late Assistant Commissioners of I tax,
High Courts and Supreme Court is not
readily available and will be collected and
laid on the table of the House. However,
informaticn pertainiog to revenue involved
in the appeals is not awvailable and jis
colection will involve incommensurate time
and labour.

Pending Cases of Jacome-Tax Assessments

42, SHRI 8. R. DAMANI : WwWill
the Mipister of FINANCE be pleased to
state :

(a) the pumber of Income-tax assess-
ments pending for disposal on the 3ist
March, 1969;

(b) how many of them fall under (i)
income group of Rs. 5000 or less, and (ii)
Rs. 5000 to Rs. 10,000; and

(¢) the revenue yleld from these assess-
ments and its percentage to total tax assessed
for the year 1968-69 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCB (SHRI P.C.
SETHI) : (a) 15,77,955.

(b) The information is available accord-
ing to catcgorics only and the same is given
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below 3
Category Assessments
Pending at
the end of
March, 1969
Category I
Businest cases having income
over Rs, 25,000/, 1,62,539
Category IT
Buslucst cases having lncome
over Rs, 15,000 but not
enceeding Rs. 25,000/, 1,49,026
Category IH
Pusiness cases having income
over Rs. 7,500 bmt not
eneecding Rs. 15,000/-, 3,10,386
Category IV and V
(1) Business cases having income
below Rs. 7,500/-.
(2) Government salary cases, 9,56,004

(3) Non-Government u!ary‘caau.

(4) All cases of refund uys 237
of the Act.
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Cost of Assessment

1043, SHRI S. R. DAMNAI: Wil
the Minister of FINANCE be pleased to
state ;

(a) the average cost of an assessment
during the years 1966-67, 1967-68 and 1968-
69 in respect of Income-Tax cases 3

(b) whether this includes the expendi-
ture on appeals and K not, the amount
incurred on appeals and the number of
appeals involved; and ‘

(c) in workiog out this average the
the number of cases of assessments upto
Rs. 5,000 and Rs. 5,000 #o 10,000 were taken
into account ?

THE MINTSTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a)

Year Average cost (approx.)
of an assessment
1966-67 Rs, 42
1967-68 Rs. 44
1968-69 Rs. 38

(c) tis pot possible to estimate the
revenne yiold frem these assessments, with
any dogree of precision, The question of
working out the percentage with regard fo
the total tax assessed for the year 1968.69,

The above figures have been worked ont
by dividing the total cost by the mumber of
Income-lax, Wealth-tax, Estate Doty and
Gill-tax assessments completed,

(bj The above figures include the ex-
penditure on appeals.

(c) The lnformation is available accord-
ing to the categories prescribed by the

therefore, does not arise, Department. The same is as under :
Category 196667 1967-68 1968-69
Category Il
Buasiness cuses having income owsr Rs. 7,500

but not exceodiag Rs, 15,000/- 2,87,992 3,02,403 4,33,313
Category IV and V
(1) Buslness cases having locome below

Rs. 7,500/ -,

18,77,353 19,71,681 26,17,459

(2) Govroment salary cases.
(3) Non-Government salary cases.
(4) Al cases of refund ufs 237 of the Act
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Arrears of Income-Tax

SHRI S, R, DAMANI :
SHRI HEM RAJ:

SHRI K. K. MADAUKAR :
SHRI BHOGENDRA JHA :
SHRI H, N. MUKERIJEE
SHRI ESWARA REDDY :
SHRI INDRAJIT GUPTA 1

Will the Minister of FINANCE be
pleased to state :

(a) the amount of Income-tax in arrears
upto the 31st December, 1969;

(b) whether the tax collection has im-
proved or declined during tbe current year
and how it compares with the previous
3 years' figuresy

(c) the measures taken by Government
for speedy collection of arrears; and

(d) whether Government have set any
target to collect all arreas and to write off
the balance in order to arrive at a clear
picture ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI ) : (a) The latest figures of arrears
of Income-tax available are as oo 30th
September, 1969 on which date the arrears
amounted to Rs. 555,99 crores.

(b) The tax collection out of arrear
demand has improved during the current
year as compared to previous 3 years, as
would be evident from the following figures:

1966-67 «ee Rs, 62,76 crores,
1967-68 . Rs. 100.52 crores,
1968-69 ... Rs. 110.55 crores.

Upto December, 1959 Rs, 98.74 crores.
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(¢) The following specific measures have
been taken for speedy collection of arrears :

(I) Taking over of recovery work
hitherto done by officials of the
State Government,

Work taken over fully in Com-
missioners’ charges at Delhi,
Andhra  Pradesh, Gujarat and

Rajasthan,
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Work taken over partly in Com-
missioners' charges of West Bengal,
‘Madras, Mysore, Uttar Pradesh,
Bombay and Poona,

Efforts are belng made for
taking over recovery work in the
remaining charges also as soon as
possible.

(li} Introduction of Functional Distri-
bution Scheme under which the
work of collection of taxes has
been made the specific function of
one or more Incometax Olficers in
the Range,

(iii) A detailed analysis of arrear
demand over Rs. 5 lakhs has been
carried out with a view to ascer-
tain the reasons for the tax arrears
and taking steps for expeditlous
recovery. This analysls has now
been extended (o cases of arrear
demands over Rs, 1 lakh.

(iv) Responsibilty of appropriate action
in cases where arrears outstanding,
has been fixed on particular officers
as under 1

... Cases of arrears
below Rs. 1 lakh,

Inspecting Assistant
Commissioner.

.. Cases of arrears
between Rs, 1 lakh
and Rs. 5 lakhs,

Commissoner of
Income-tax,

ws Cases of arrears
between Rs. 5 lakhs
and Rs, 25 lakhs.

«. Cases of arrears
over Rs, 25 lakhs,

D.L (RS. & P.)

Board,

(v) Maintenance of arrear sheets in
respect of all company cases and
non-company cases If the assessed
income is over Rs 20,000.

(vi) Creation of Special Recoyery Units
in the Commissioners’ charges to
look after the expenditious recovery
of outstading demand.

(vii) Rate of interest in case of delayed
payments has been raised from 67/
to 99, with effect from Ist Oct,,
1967,
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(vili) Acceptance of crossed cheques by
the Department and opening of
special receipt counters for this
purpose in the income-tax Offices.

(Ix) Publication of names of assessees
who are defaulters in the payment
of taxes over certain prescribed
limits;

(x) Arrear Clearance foitnights are
being observed all over the country.
During the period, speclal emphasis
will be laid on carrying out
pending adjustments/rectificatlons,
giving effect to appellate orders
and collecling the net demands due
from the assessee,

Appolntment of Expert Commitiee
for tackling problems relating to
accumulation of arrears of taxes.

(x1)

(d) All possible steps are being taken
to liquidate the arrears  expeditiously.
However, no target daie has been laid down
to collect all recoverable arrears and to
wrlte off the balance as irrecoverable,

Safe Deposit Arrangements

SHRI GANESH GHOSH 1
SHRI K, HALDER :

1045,

Will the Minister of FINANCE be
pleased to state 1

(a) how many safe deposit arrangements
are there in the country;

{b) how many are controlled by Imlks,

(c) how many are controlled by Cham-
bers of Commerce 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) ; (a) and (b). The reguired infor-
mation s being colleeted and will be laid on
the Table of the House.

(<) Government have no Information.
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Action agaiost Officers of 10C for
Failure to Inspect Barrels
Manufacture with Fabricators

1046, SHR( SAMAR GUHA : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) whether in view of the suggestions
made by the Estimates Committee in their
86th Report (Fourth Lok Sabha), Govern-
ment have taken any action against the
Officers of the Indian Oil Corporation Ltd,,
who failed in thefr duty to Inspect the
barrels durlng manufacture and steel sheets
with the fabricators in splte of the fact that
there was a condition Incorporated in the
purchase Order for the same against Tender
No. OP/Ten-7/65; and '

(b) il not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b). The
matter is receiving attention of the Estimates
Committee,

Filing of Income-Tax Returns by Members
of Parliament -

1047. SHRI SAMAR GUHA : Wil
the Minister of FINANCE be pleased 1o
to state :

(a) whether before making statement
in the House on the 24th December, 1969
to the effect that 350 Members of Parliament
failed to submit their Income-tax returns,
the Members and the House were informed
about the change of procedure of collection
of Income-tax from the Members of Parlia
ment;

(b) if so, when and how;

(c) whether any formal reminders were
sent to them;

(d) if not, whether sudden disclosure
in the House regarding fallure oo their part
to submit lncome-tax returns did not com-
promise the status of the Members and
lowered the dignity of the House; and
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(¢) whether a committee of Members
of the House will be set up to go imo the
question of legal implications of collecting
Income-tax from the salaries of the Members
of Parliament; and if not, the reasons there-
for 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C,
SETHI) : (a) to (c). The salary of Mem-
bers of Parlfament was earlier being assessed
under Section 15 of Income-tax Act, 1961 as
“salary’, However, on further considera-
tion and on the basis of legal advice recei-
ved, it was declded in 1967-68 that the
salary of Members of Parliament was pro-
perly assessable under Section 56 of Incom-
tax Act, 1968 as “income from other sour-
cee™, This view was conveyed to the
Parllament Pay and Accounts authoriiies
through the Depariment of Parliamentary
Affairs and accordingly from 1-4-68 income-
tax is not being deducied at source from the
ealasy of Members of Parliament, The Pay
and Accounts Officer concerncd with the
dlsbursement of salary of Members of Par-
tiament followed the revised basis and Mem-
bers of Parliament siarted receiving their
salary from April, 1968, without deduction
of tax at source. No direct intimation was
sent by the locome-Tax Department to the
Members of Parliament, as generally com-
munications about tax deducttion at source
arg sent to disbursing aythoritles.

(d) The relevant information in the
statement made In the Lok Sabha on the
24th December, 1969 was only a factual
elucidation and- there was no Intention what-
soever 10 compromise the status of the
Members or lower the dighity of the House.

(¢) There is no proposal to set wp a
Commitiee of Members of Parliament (o po
ialo the question of deduciion of tax at
source from salarics of Members of Paslia~
ment but the matter is being examined by
Government.

Encroachment by Jhuggl-Squatters on a
Plot ear-marked for Maternity Home
and Hospital in Rajindranagar, ~
New Delbi

148, SHRI BAL RAJ MADHOK :
Will the Minlstes of HEALTH AND FA-
MILY PLANNING AND WORKS, HOUS-
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ING AND URBAN DENELOPMENT be
pleased lo state 1

(a) whether it Is a fact that open plot
in Block 51 of Rajindranagar, New Delhi
car-mprked for a maternity home and hos-
Pital hag beeo gncroached upon by jhuggi-
squattess;

(b) whether it is also a fact that be-
cause of (his encroachment the werk of
constructipg the much needed maternity
home and hospital is being delayed; and

(c) if so, what steps have bgen taken
to rgmove these jhuggi-sqatters early to
some alternative site meant for J.J. Colonies
s0 tha: construction of maternity home there
may start 7

THE MINISTER OF STATE IN THE
MINKTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR,
S. CHANDRASEKHAR) 1 (a) 10 (c). Go-
vernment is  looking into this malter A
statement will be lald on the table of the
House,

Central Reserve Police Personnel Residing
in Sector 11 of R. K. Puram

1049. SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it Is a fact that some of the
quarters In Sector Il of Rama Krishna
Puram have been in the occupation of
Central Reserve Police;

(b) whether it is also a fact that the
bilieting of this Palice fosce in the midst of
this residential colony of class 1V employees
has been serious encroachment on, the pri-
vacy of the familles of the employees living
there;

{c) whether it is also a fact that class
Y employees [iving in the area have been
representing for the removal of C. R. P.
personnel from that resideatlal area; and

(d) if so, what steps have Government
taken to maet this genyjpe demand of the
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Government employees of Sector 1l of R, K.
Pucam and to provide separate accommoda-
tion to the C.R.P. force away fmom the resi-
dential area 7

THE MINISTER OF STATE IN THE
MINISTRY GF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SH RI
B. 5. MURTHY) : (a) A Block of 8 type
I quarters has beea placed at the dispasal of
the Central Reserve Pulice in Sector Il of
Rama Krishna Puram,

(b) and (c). Do such complaint has been
received in the Directorate of Estates,

(d) Does not arise.

G L Ll L

1050. SHRI S. K. TAPURIAH : Will
the Minister of PETROLEUM AND
CHEMICALS AND: MINES AND METALS
be pleased to stake 3

{a) whether it is a fact that the U ,SSR.
bas not, so far, supplied all the machinery
required for the antibiotics factory near
Righikesh and the production of some
impostant drugs s not possible without those
machines;

(¥) whether due to she absence of ancil-
lary indusiries around the faciory, the pack-
ing material is imporied from MNew Yosk;
and

(c) if so, Government’s reaction to all
this ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINBES AND METALS
(BHRI D, R, CHAVAN): (a) USSR,
has supplied the plant and machiacry requir-
od for the construction, erection and com-
missloaing of four products, namely, peaicil
tin, streptomycin, tetracycline and oay-
totracycline. These products have already
been commissiosed and are under production
at the Antibiotics factory, Rishikesh, Cer-
tain marginal equipments requiced for taking
the production to the level of the projected
capacity for these products in the factory are
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scheduled to be received from the USSR In
1971, Certaln equipments for completion of
construction of nystatin, which is scheduled
to be commissioned in the Ist quarter af
1971 are expected to be recelved by the end
of 1970, Supplies are in accordance with
the construction and commissioning schedu-
les agreed to with the Soviet collaborators
from time to time.

(b) No. The only packing maserial
which is imported from the U.S.A. is empty
gelatine capsules which could not be ebtain-
ed from indigenous manufactuters, Ne anocil-
lary unit for the manufacture of gelatine
capsules has been set up,

(¢} The Government have made known
to the company their desive that matter of
crucial supplies from WU.5.S.R., and other
sources should be pursued vigorously so as
to ensure their availability according to
schadule.

Compigings from Nirodh Factogy, Teiwadrem

SHRI P. VISWAMBHARAN :
Will the Minister of HEALTH AND
FAMILY PLANNING 'AND WORKS,
HOUSING AND URBAN DEYELOP-
MENT be pleased to state :

1051,

(a) whether he has received any comp-
laint against the Geperal Manager of the
Nirodh Factocy, Trivaadrum from Members
of Parliament; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT. (BR. S.
CHANDRASEKHAR) : (a) Yoi. The
complaint was agalost the Projact Officer.

{b) The complaint was looked into by
the Chairman, Hiadustan Latex Ltd., and
has not found any evidenoe, circumstantial
or otherwise, to show that there has been any
irregularity in making oppointmeat to the
posts In the Nirodh Factory, Trivandrum.
A teply is being seat to the Members of
Pagliament.,
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Alleged Recl'lljtml of Clerks and Steno-
graphers as 1 Lahourers in NCDC

1052. /SHRI GEORGE FERNANDES :
Will th& Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Clerks and Stenographers
are recrufted in the National Coal Develop-
ment Corporation Ltd, at Korba as casual
labourers;

(b) if so,

recruited;

the number of persons so

(c) the reasons for such a procedure;
and

(d) whether Government would take im-
mediate steps to prevent such exploitation of
the workers 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) :
(a) to (d). There are no such cases so far as
the National Coal D:velopment Corpora-
tions colliery projscts in Korba are concern-
ed, Information from the Central Electrical
and Mechanical Workshop at Korba has not
yet been received. It will be laid on the
table of the House when received,

Representation from Tenants of the Subsi-
dised Industrial Housiag Scheme of
Ma_hnshlrn Hoasing Board

105% SHRI GEORGE FERNANDES:
Wiil the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have received
eny represeniation from the tenants of the
subsidised Indnsirial Housing Scheme of
the Maharashtra Hoosing Board;

(b) if so, the nature of the demands
contained in the representation; and

(c) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S MURTHY) (a) Yes.

(b) and (c). A statement giving the
required information is laid on the Table
of the House. [Placed in Library. See No.
LT. 2653{101

Payment of Income and Wealth Tax by
Messrs Maharaja Finances

MHPJ GEORGE FERNANDES
Wik"the Minister of FINANCE be pleased

to state :

(a) wheather Government's aitention
has been drawn to an advertisement in the
*Hindy® Madras in Its issue of the 11th
January, 1970 by Messrs Maharaja Finances;

(b) whether Government have secured
the list of persons managing this firm;

(c) if so, the amount of Income-tax
paid by these persons during the last three
years;

(d) whether Goverament have: thought
it necessary to lInvestigate into the activi-
ties if this firm; and

(e) whether this flrm has necessary
licence from the Reserve Baok of India to
conduct Its activities 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) (a) and (b). Yes, Sir,

(c) Rs. 93,813,

(d) The firm was constituted only in
September, 1969, Its first assessment will
be for assessment year 1970-71. Investiga-
tions are always undertaken to determine
the correct income and wealth returned by
blg assessees and the same will be under-
taken in this case in the course of assess-
ment proceediogs of the firm,

(¢) The information Is being collected
and it will be placed on the Table of the
House,
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Misupmrli'lu::ﬂﬂ N.C.D. C.
roperty

MRI GEORGE FERNANDES 1
Will'the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) wheather Government have received
a complaint of misappropriation of N. C,
D. C, property by the Officiating General
Superintendent of Korba Workshop ;

(b) if so, whether the complaint has
been investigated: and

(c) whether any action has been taken
agaiost the officer 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO)1 (a)
Yes, Sir.

(b) Yes, Sir,

(c) The National Coal Development
Corporatlon on enquiry, have found no
material in support of the complaint, There-
for, the question of taking action against
the officer does not arise.

Report of National Savings Movement
Reorganisation Committee,

1056. SHRIMATI SAVITRI SHYAN :
DR. SUSHILA NAYAR :

SHRI YAMUNA PRASAD MANDAL:

Will the Minister of FINANCE be plea-
sed to state ;

(a) whether the Naional Savings Mo-
vement Reorganisation Committce has since
submiteed its report to Government ;

(b) if so, the recommendations thereof ;
and

(c) If not, the reasons for the delay and
the 1ime by which the Committee is likely
to submit its report to Government 7

. THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY ‘OF FINANACE (SHRIR. K.
KHADILKAR) : (a) No sir, The report is
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to be submitted to the National Savings
Central Advisory Board.

(b) Does not arise,

(e) The delay was mainly due to the
fact that the Committee felt it necessary to
visit the State for an at the spot study and
discussion of the problems covered by its
terms of reference including intensification
of the Small Savings Movment. It is under-
stood that the Committee expects to finalise
its report withio the next two months.

Demand of financial Assistance by stales
to Pay Higher Salaries and D.A. to
State Government Employees

SHRIT E. K. NAYANAR :
SHRI P. P. ESTHOSE 1

SHRI MOHAMMED ISMAIL 1
SHRI A. K. GOPALAN :

1057.

- Will the Minister of FINANCE be plea-
sed to state :

(a) whether some State Goveraments
bave asked for financial assistance to pay
higher salaries and Dearness Allowance to
their employees;

(b) if so, whether the Central Govern-
ment have considered the matter;

(c) fif, so, the decision thereof;

(d) if answer to (b) be In the nega-
tive, when the question is likeiy to be con-
sldereds and

(e) the reasons for the delay in taking
decision in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP,C,
SETHI) 1 (a) and (b). Yes, Sir.

(c) to (), It has not been postible for
the Central Government to give any assu-
rance of assistance to State Governments
to meet the cost of revision of pay scales
and dearness allowance of State Government
employees, as the cost of such revision has
necessarily to be met by the State Go-
vernments themselves, who have to run
their own administration and establishment,
from their own resources,
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FT ATHT FT AT § T4 IY
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g e et (o B emiAt ¥
faaat sm-wegr 10,000 ¥ srfew 7T §)
¥ or sl 252 grend aw-wgd TR
(0% earil ¥ fo4Y s 10,000 ¥
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a% 9§ TFW 3.9 #0% wd 4Y | foze
is ¥ 3o frwr sT o gwEi § 36
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466.1 1% w941 B T )

Circulation of Eight and Feur-ama
Coins

1061, SHRI HEM RAJ: Will the
Minister of FINANCE be pleased to state :

(a) whether the cight-anna and four-
ampa cofns with the emblem of thvee lions
on the face and half a rupee and one quarter
of a rupee with corps on the reverse are in
circulation In Delhi;

(b) whetker It is also a fact that the
busknessmen and other Depariments and
Corporation refused them in Punjab, Har-
yana and Himechal Pradesh;

{c) il so, wheiher their circulatlon has
been stopped; and
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(d) if not, the reasons why these colns
are not being accepled in the above-mention-
ed States for monctary day-to-day denl-
ings 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir.

(b) to (d). The factual position is being
ascertained and will be laid on the Table of
the House in due course,

Sale of Banned Foreign Goods il
m Open

1062, SHRI HEM RAJ: Will the
Miaister of FINANCE be pleased 1o state ;

(a) whether it is a fact that the fore-
lgn luxury goods are sold openly in the Bom-
bay market in spite of the fact that their
import [s banned;

(b) whether it Is a fact that the Minis-
ter of State made a incognito visit to such
Bazars in Bombay in January, 1970; and

(¢) If so, his conclusion on such deals 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) 1 (a) Foreign luxury goods are sold
in small quantities by petty stall holders and
hawkers. Their import is not tetally banned
as these goods are allowed I(mport as bag-
gage by passengers and crew or as gifts by
post.

(t)

(¢) There is considerable misuse of the
baggage concessions by certain classes of
passengers and crew, and, therefore, revision
of baggage concessions Is being actlvely
considered. Modification of concessions 1o
postal gifts is also under consideration.
Steps are also being taken to augment 1he
enforcement staff so that the frequency of
raids can be kept up and prosecution of
habitual offenders can be resorted 1o,

Yes, Sir.

Allocation of Medical Officers from
Punjab to Himacbal Pradesh

1063, SHRI HEM RAJ: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT be plea-
sed to refer to the reply given to Starred
Question No. 177 on the 28th July, 1969 and
state 1

(a) whether any final decision has been
arrived at for the fixation of the seniority of
Medical oOfficers allocated from Punjab and
Himachal Pradesh;

(b) if so, whether a list of the same
will be laid on the Table of the House;
and

() if not, the reasons therefor and the
delay in arriving at thz de:ision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) No, Sir,

(b) Does not arise,

(c) The matter is under correspondence
between this Minlstry, Union Public Service
Commission and Government of Himachal
Pradesh.

Deposit mobilisation

1064, SHRI K. M. MADHUKAR :
SHRI CHANDRA SHEKHAR
SINGH :
SHRI BHOGENDRA JHA :
SHRI J. M. BISWAS i
SHRI SARJOO PANDEY :

Will the Minister of FINANCE be
pleased to state !

(a) whether it is a fact that the study
made by the Reserve Bank on banking in
the rural areas pointed out that the deposit
mobilisation in most of the Districts is
poor ; and

(b) if so, the reasons pointed out in the
study 7

-

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) and (b). The Economic
Department of the Reserve Bank of India

conducted a study on inter-district compa-.

rison of agriculiural development and spread
of banking facilities in the rural areas some
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time ago. The study was mainly intended to
provide useful background materlal to the
commercial banks for the sclection of the
areas/centres for opening new branches. An
attempt was made this connection to rank
districts according to deposit mobilisation
with a view to finding out whether the
spread of banking facillries has also led to
larger mobilisation of deposits. The main
findings in this respect are that there are
only 24 disiricts out of 300 where the level
of deposits mobilised is Rs. 5 lakhs or more
per thousand hectares of the grose cropped
area,

The study was not oriented towards
identifying factors Influencing the level of
deposits in the various districts and as such
no reasons for the poor performance regar-
ding deposit mobllisation in some of the
districts have been pointed out,

Project and Non-Project aid from AID
India Consortium

1065. SHRI K. M. MADHUKAR :
SHRI DHIRESWAR KALITA ;
SHRI C. JANARDHANAN 1
SHRI YOGENDRA SHARMA
SHRI INDRAJIT GUPTA :

Will the Minister of FINANCE he
pleased to state :

(a) whether it is a fact that there
would be a shortfall of 125 million dollars
in the project aid shortfall in non-project ald
and 200 million dollars as promised by the
AID India Consortium ;

(b, if so, its effect on our economy ;

(c) how it is likely to affect our plam;
and

(d) the steps Government propose to
take to overcome this problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C,
SETHI) ;: (a) The Aid India Consortium
assessed in May, 1969 the non-project aid
requiremenis as $700 million (Rs. 525
crores) and the need for project assistance
as $400 million (Rs. 300 crores). On the
basis of current indications, the aid that is
likely to materialise is expected to be about
$150 million (Rs, 113 crores) less in the
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case of non-project ald and about $100
million (Rs. 75 crores) less in the case of
project aid.

(b) to (d). Because of the current low
levels of imports and the availability of
aid from past commiiments, this shortfull
does not have now a serious adverse effect
on the economy. As for the Fourth Plan, it
is the availability of aid of the size and type
assumed in the Plan during the entire Plan
period that will have a relation to the imp-
lementation of the Plan. Government will
continue to place emphasis on export promo-
tion and import substitution and towards
bridging the gap in external resources, for
carrying out the plaoned development and
will strive to raise resources by way of
external aid.

Overdafls to State from the Reserve Bank

1065. SHRI K, M. MADHUKAR :
SHRI DHIRESWAR KALITA :
SHRI BHOGENDRA JHA :
SHRI C. JANARDHANAN ¢
DR. RANEN SEN

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Government
fntend to examine the problem of overdraft
of the States from the Reserve Bank; and

(b) whether there is any change in the
policy regarding the overdrafts to the
States 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI P. C.
SETHI) (a) and (b). The problem of the
unauthorised overdrafis of States on the
Reserve Bank was one of the matters refer-
red to the Fifth Commission and Its recom-
mendations in this regard were laid on the
Table on the 15th November, 196g. The
Finance Commission held and this has also
always been the view of the Government of
India that the State Governments should
avoid resources to overdrafis by restricting
their expenditures to resources In  sight.
Where, however, the States experienced gen-
uine difficulties in implementing their ap.
proved Plans, the Government of India
would be prepared to coosider on merits
the question of providing special assista-

oee.
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Violation of Foreign Exchange Regulations
Act by Christian Missionary Organisation
Bangelore

1067. SHRI LAKHAN LAL
KAPOOR 1
SARI MANGALATHUMADAM:
SHRI S, M. KRISHNA :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that a Christian
Missionary Or ion io Bangalore has
committed a breach of Foreign Exchange
Regulations Act:

(b) if so, the detalls thereof; and
(c) the loss to Exchequer thereby?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI)1 (a) 1o (c). The Southern Asia
Division of Seventh Day Adventists Mission
was adjudged, by the Director of Enforce-
ment, to have contravened Section 5(1)(a)
of the Foreign Exchange Regulation Act,
1947 ipasmuch as a sum of U.5. $20,000/-,
belng a part of the price for the landed pro-
perty which was acquired by the Mission at
Bangalore, was pald to the ownper, who was
a person resident outside India, by crediting
this sum to the account of the latter in
U.S.A. without the general or special per-
mission of the Reserve Baok of India, A
penalty of Rs. 3 lakhs was imposed by the
Directer on this Mission under Section 23(1)
(a) F.E.R.A. for the said contravention,

Scheme to Start Training Centres by
Nationalised Banks

1068, SHRI GADILINGANA GOWD :
Will the Minister of FINANCE be pleased
to state :

(a) whether any scheme has been chalk-
ed out by the nationalised banks to start
tralning centres in the country; and .
(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) : (a) and (b). Stalf training colleges
set up individually or joinily by the 14 banks
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prior to their patlonalisation are already
fuactioning. The questlon of common ar-
rangements for training facilities is also like-
ly to be considered by the Coordination
Committee of public sector banks,

Corneas dunated by Ceylon

1069. SHRI GADILNGANA GOWD 1
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to siate

(a) whether any corneas had been
donated to India by the Ceylon Government
recently ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ]AND WORKS, HOUSBING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Yes.

(b) Informormation is available in
regard to Dr, Rajendra Prasad Centre for
Ophthalmic Sciences, All India Institute of
Medical Sciences, New Delhi, which received
three consignments, the details of which are
glven below 3

MARCH 2, 1979

Date of receipt Number of eyes
received
11.1,70 3 eyes
15.1.70 2 eyes
21.1.70 2 eyes

Steps to Achieve Foarth Plan Targets of
Nitrogenous Fertilizers

1070, SHRI GADILINGANA GOWD:
SHRI BHOGENDRA JHA :
SHRI DEVEN SEN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
MT=TALS be pleased to state :

(a) whether Government have consider
any sieps to achieve the feriilizer target of
five million tonnes as capacity in terms of

nitrogen by th: end of Fourth Five Year
Plan ; and
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(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (8HRI D.R. CHAVAN) 1 (a)
and (b). The Fourth Plan has laid down
3.7 milllon tonnes of Nitrogen as target of
capacity to be attaloed by 1973-74, The
present installed capacily as 1.344 million
tonnes of Nitrogen. The projects under
constructions or to be taken up shonly for
construction will have am installed capacity ef
1.210 million tonnes of Nitrogen. Approval
in principle has also been given for the
establishment of additional fertillzer factories
and expaosion of the exisiing ones haviog
an installed capacity to the extent of 2.146
million tonnes,

Qut-Flow of Foreign Exchange by the

Foreign Companies operating in India

1072. SHRI SAMINATHAN 1

SHRI MAYAVAN :

SHRI N. R. LABKAR :

SHRI CHENGALRAYA
NAIDU :

SHRI NARAYANAN

SHRI R, R. SINGH DEO:

SHRI N. R, DEOGHARE :

Will the Minister of FINANCE be
pleased to state ;

(a) the steps taken by Governmeot to
check substantial outflow of foreign exchange
by way of remittances by the foreign Com-
panies operating in India ;

(b) the detalls of restrictions put on
this out-fow ; and

(c) the amount of capital invested in
these companies 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) and (b). A number of steps
have been taken to resirict the outflow of
foreign exchange on account of remittances
abroad of profits, dividends, royalties amd
technical know-how fees by forcign companles
operating in India, These are as under ;: —

(i) Foreign firms and companies pro-
posing to establish pew branches in
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(i)

(iii)

(iv)

(v)

(vh)

India are required to obtain Reserve
Bank’s prior approval before estab-
lishing a new branch in Indla.

An increase of Indlan participation
in foreign subsidiaries s insisted
upon.

Under Section 18A of the Foreign
Exchange Regulation Act, 1947,
which came into effect on the Ist
April 1965, foreign-controlled com-
panies are prohiblted from acting
as technical or management adwvi-
sers or agents in India of any
person, company or [irm in regard
to the trading or commerclal
transactions thereof except with
the general or special permission
of the Central Government or the
Reserve Bank of India. The per-
misslon asked for is glven after a
detailed examination of each case.

While considering cases of fresh
foreign capital participation in new
Indian joint stock  companles,
Government”s normal policy is that
major interest and effective control
of the undertakings should be in
Indian hands. Proposals for majo-
rity forelgn capital participation in
new enierprises are approved In
very exceplional circumstances and
in lmited fields,

As a rule, payments of royalty and
technical know-how fees by wholly
owned forelgn companies working
in India to their principals abroad
are not allowed. If such payments
are at all allowed in the case of
subsidiaries of foreign companies,
the rates are generally lower than
in the case of Indian majority
concerns making royally payments
in similar circumstances.

The other important measures to
reduce the outgo of foreign ex-
change on account of royalty pay-
ments are as under :

(a) Greater stress is laid on re-
search and development within
the country and Indlan con-
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sultancy services are encour-

aged.
(b) Collaboration agreements, if
found justified, are now por-
mally allowed for a period of
5 years only, and extensions are
agreed to only In exceptional
circumstances,

(c) The latest information about the
outstanding foreign business jovestmeants in
the country is available as at the end of
March 1967 in the article entitled “Indla’s
International Investment position in 1965-65
and 1965-67; published in the August 1969
issue of the Reserve Bank of Indla Bulletio,
The total outstanding direct investments in
branches of toreign campanies as at the end
of March 1967 were Rs. 290.6 crores and in
foreign-controlled rupee companies Rs. 409.9
crores, at the post-devaluatlon rates.

Joint ventures between India and Iraq in
the field of exploration of Crude Qil
and Solphor

SHRI SAMINATHAN :
SHRI MAYAVAN 1

SHRI N. R. LASKAR1
SHRI NARAYANAN :
SHRI K. P, SINGH DEO
SHRI DHANDAPANI :

1073.

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to stale 1

(a) whether ft is a fact that Iraq
Government has conveyed to Government of
India her willingness to supply substantial
quantity of crude petroleum and sulphur to
India on barter basis;

(b) if so, the reaction of the Union
Government thereto; and

(¢) whether both the Governments have
agreed to take joint ventures in the field of
exploration 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R, CHAVAN) : (a) Yes.

(b) This is belog studied, In all Its
aspects.

[CJ Nol Sir.
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Housing Convention in Dzcember, 1969

1074. SHRI SAMINATHAN :
SHRI MAYAVAN :
SHRI N. R, LASKAR 1
SHRI CHENGALRAYA

NAIDU :
SHRI NARAYANAN :
SHRI DHANDAPANI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOP-
MENT be pleased to state 1

(a) whether it is a fact that Four-day
Housing Convention was sponsored by the
Mational Building Organlsation and the
Indian Institute of Architects on the 29th
December, 1969;

(b) if so, whether the members expressed
concern over the rapidly diminishing land
in urban areas; and

(c) if so, what were the subjects dis-
cussed and the declsions arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) and (b), Yes.

(¢) The following subjects were discu-
ssed in four technical sessions

(iy Conzepte of Housing fin rapidly
growing Urban Centres.

(ii) Housing In relation to resources
and 1o the developing economy.

Technology and Housing Produc-
tion.

(lii)

(iv) Research and documentation.

The recommendations made In these
four sessions are laid on the Table of the
House. {Placed in Library. See No. LT-
2659/70)

Growth Rate in the National Economy

1075. SHRI SAMINATHAN ;
SHRI MAYAVAN ;
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SHRIN. R, LASKAR 1

SHRI CHENGALRAYA
NAIDU :

SHRI DHANDAPANI

SHRI NARAYANAN :

SHRI K. P. SINGH DEO :

SHR1 BHAGABAN DAS :

SARI A. K. GOPALAN 1

SHRI UMANATH 1

SHRI P, GOPALAN

Will the Minister of FINANCE be plea-
sed to state :

(a) wheter it fs a fact that a high
level meeting of Central Government offi-
cials was held on the thesis of a 10 per cent
growth rate in the National economy without
forelgn trade;

(b) if so, whether a note was prepared
by Dr. Singh the I. A. S. Member at present
on deputation to the World Bank; and

(¢) if so, the subjects discussed and
the decisions arrived at 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) Yes, Sir.

(b) Yes, Sir.

(€) The discussion centred around the
methods for achieving a faster rate of econo-
mic growth. There was no proposal for
consideration by the Government as such,
and so the question of any decision in the
matter dees not arise.

Primary Health Centres runnisg without
Doclors in Manipur

1076, SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state 1

() whether the primary health centres
or dispensaries in the Scheduled Caste areas
of Manipur are run without any doctor In
those centres or dispensaries; and

(b) if so, the steps taken to provide
doctors in thes¢ centres or dispensarics ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) There Is one pri-
mary health centre in the Schedule Caste
areas which has a doctor. However three
dispensaries are functionlng without doctors.

(b) Recruitment of doctors has been
takcn up.

Promotion to Nurses in Delhi Hospitals

1077, SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether promotion facllities are
given to nursing staff in the Central Govern-
ment Hospitals at Delhi;

(b) If so. the facllities in detail for all
grades of nursing staff; and

(e) whether such promotion facilities
exist for the auxiliary nurses in the Hospi-
tals under the Goveroment of Manipur 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Yes,

(b) Staff Nurses in the grade of Rs,
150-280 are eligible for promotion as Mur.
sing Sisters/Home Sisters/Theatre Sisters in
the grade of Rs, 210-320 while the latier
categories are efigible for promotion as
Assistant  Matrons/SisterTutors/ Midwifery
Tutors/Department Sisters In the grade of
Rs. 250 380, These calegories of MNursing
Staff In turn are eligble for promotion as
Matrons/Nursing  Superintendents  in the
scale of Rs 590-900.

(c) No promotfon facilities exist for
auxillary ourses in Hospitals under the Go-
vernment of Manipur. They can undergo
nurses’ training if they possess the educa-
tlonal qualification,
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Ban o use of Pill for Family Planning

1079. SHRI MAYAVAN :
SHRI CHENGALRAYA
NAIDU :
SHRI! K. P, SINGH DEO :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government's attention
has bezn drawn to the views expressed by
Dr. Hugh Davls, a npoted expert belonging
to the Johns Hopkins Medical Institute of
United States that the pill used for family
planning could cause soms real and some
potential hazards;

(b) if so, whether this pill has caused
serlous harm toto U. S. women where the
pill is used commenly;

(c) if so, whether in India also this pill
is used popularly; and

(d) if so, whether in view of this expert
view Goverament are considering to stop the
supply of the pills by the family planning ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S,
CHANDRASEKHAR) : (a) Yes.

(b) Dr. Hugh Davis of Johns Hopkins,
Dr. Ley Herts of the National Iostitute of
Child Health and Dr. Marving Legator of
the Food and Drug Administration are of
the views that there are dangers of thrombo.
lism (blood clots), Phlebitls, Arteriosclerosis,
breast cancer and curvical cancer and muta«
genic effects on the foetus. This certalnly
has caused some doubts |n the minds of the
American women who are taking the pill,
However there are others like Dr. Robert
Kistper of the Harvard Medical School who
stated that fears are highly exaggerated and
that the pill Is safe, The risks of pregnancy
that the woman faces is many (imes more
than the risk she may have with the use of
the pill, The views expressed by thess
researchers are by no means new and possi-
bility of some potential hazards haye alwayg
besn eapressed by the pther workery,
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(c) The pill is still ln the pliot project SETHI) 1 (a) The following steps are being

stage in Indla.
(d) Does not arlse.

Arrears of Income-Tax of Top Assessees

1080. SHRI ARJUN SINGH BHA-
DORIA ; Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarred Question No. 3005 on the 8th
December, 1969 and state :

(a) whether the Information regarding
Income-tax arrears of top assessees asked
for in parts. (b) and (c) has slnce been
collected by Government ?

(b) if so, the detalls thereof ; and
(c) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). The information
relating to parts (a) and (b) of Unstarred
Question 3005 dated 8th December, 1969 has
been collected while information relatlog
to part (c) of that Question is still not
complete. The requisite information will be
furnished as soon as it is complete,

(c) The information received from the
Commissioners of Income Tax for part (c)
of the Questlon referred 10 was found to be
defective and they have been asked to
furnish complete information. The same is
still awaited.

Income Tax Evasion by the Persons in
Film lndostry

1081. -SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of FINANCE
be pleased to state :

(a) the steps being taken by Govern-
ment to reallse the full amount of taxes from
Film people who are evading Income-Tax;

(b) the names of the Film people who
had an annual income of more than rupees
one lakh during the last three years; and

(¢) the amount of Income-Tax pald by
them during the above period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.

taken to check tax evasion by Film people

(i) Cases of persons connected with
the film industry have been grouped
together in Bambay and Calcutta
for Intensive investigations. Where
large scale tax evasion is suspected,
the cases are transferred to the
Central Circle for a thorough
probe,

(i) From time to time searches are
undertaken if there Is reason to
believe that the searches would
result in the dsicovery of evidence
to establish tax evasion.

(fii) Where tax evasion is established
penalties are imposed and prose-
cutions are launched, if feasible,

(iv) Intelligence wings of the Income-tax
Department are engaged in collect-
ing information with a view to
obtain evidence of tax evasion.

(v) Law has been amended to provide
for the disallowance of expenses
incurred for the purpose of busi-
ness and profession in excess of
Rs, 2500/- If such payments are not
made by crossed cheques,

(vi) Payments to tax payer's relative is
liable to be disallowed if it is cone
sldered excessive or uoreasonable.

(vii) In order to realise taxes from those
who have failed to pay the taxes
levied, the following steps are

undertaken :

(a) Penalties are imposed for non-
payment or delay in payment
of taxes,

(b) Bank accounts and amounts
due from others to the assessee
are attached.

(c) Recovery  proceedings are
initlated and the Tax Recovery
Officer there after takes all
necessary steps for attachment
of properties and other assets.

(b) and (c). Information regarding the
Film Aciors/Actresses who were assessed on
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an income of more than rupees one lakh
during the financial year 1968-69 together
with taxes paid by them during the said
period is given In the attached Statement
laid on the Table of the House. [Placed in
Liberary. See No. LT-2660/70]. Collec-
tlon of information regardlog mames of all
persons connected with Film industry who
had an annual income of more than Rs, 1
lakh for the last three years and the amount
of Income-tax pald by them during the
above period would involve enormous time
and labour as Fiim Industry is located in
several States in India.

Income-Tax Due from Film Artists

1082, SHRI ARJUN SINGH BHA-
DORIA :  Will the Minister of FINANCE
be pleased to the reply given to Unstarred
Questlon No. 3844 on the 15th December,
1969 and state : .

(2) whether it Is a fact that a huge amount
of Income-tax Is outstanding at present in
the names of the Film Artists Shri Dilip
Kumar, Shrl Balraj Sahni, Shrimati Nanda
Karnatki, Shri Shashi Kapoor, Shrimatl
Sadhna Nayyar, Shri Devanand, Shrl Raj
Kapour, Shrimati Asha Parakh, Shri
Shammi Kapoor, Shri Jitendra, Shrimati
Mala Sinha, and if so, the amount of
Income-Tax so outstanding in each case and
since when this amount is due;

(b) the steps taken so far or proposed
to be taken to recover the same;

(c) whether any case of concealment of
Income has been detected by Government
and if so, the amount of concealment and
the action taken in thls regard;

(d) whether any raid has been con-
ducted on the premises of the Film Stars
mentioned above and if so, whether any of
the Fiim Artists have been prosecuted; and

(e) if so, their names and the nature of
the proseculion ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C,
SETHI): (a) to (e). The requisite in-
formation is given in the attached statement
laid on the Table of the House. [Placed
in Library. See N> LT-2651/70].
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Charges against Office-bearers of
Indian Oil Workers Union.
Calcutta

SHRI B. K. MODAK :

SHRI VISWANATHA
MENON i

SHRI MOHAMMAD ISMAIL

SHRI BHAGABAN DAS :

1083.

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state ;

(a) whether it is a fact that he had
advised the Mainagement of the Indlan OQil
Corporation to withdraw charge-sheets against
the leading office bearers of the Indian Oil
Workers Union, Calcutta;

(b) if so, whether the advise was
accepted by the Indian Oil Corporation
Management; and -

(¢) if no action has been taken by the
Indian Oil Corporation Managem:nt follow-
ing the advise, the steps taken by Govern-
ment in the matter ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) No,

(b) and (c). Do not arise,

Report of Committee on Tax Evassion

SHRI B. K. MODAK :

SHRI P. P. ESTHOSE :

SHRI K. ANIRUDHAN 1

SHRIMATI SUSEELA GOPA-
. LAN:

1084,

Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that the official
Committee appointed in the year 1968 to
study the causes and general techniques of
tax evasion had glven its report to Govern-
ment ;

(b)
recommendations made by this
and

(c) the reaction of Government there~
to? '

if so, the maln suggestions and
committee ;
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b) The main recommendations of the
Committee are :

(1) Strengthening of the administrative
machinery.

(2) Curbs on cash
cash holdings.

transactions and

(3) Enlargement of powers of search
aod seizures,

(4) Compulsory declaration before the
Income-tax Officers of assets held
in the pames of others,

(c) The recommendations of the Com-
mittee are under the conslderation of the
‘Government,

Extent of Gold and Silver smuggled into
India

1085. SHRI B. K. MODAK :

SHR1 BHAGABAN DAS 1

Will the Minister of FINAMNCE be
pleased to state ;

(a) the number of gold silver smugglers
caught during the last one year ;

(b) the names of the places where they
were caught ; the total value of detections ;

(c) whether it is a fact that a smuggler
of 31 years of age was detected who had a
a bank account in Dubai with a balance of
Rs, 71 crores ;

(d) the oumber of times Customs
authoritities have wused helicopters for
detecting smugglers ; and

(e) whether the Customs authorities
have any plan to make extensive use of heli-
copters for detection of smugglers 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The number of rersons
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arrested in cases of gold and silver smuggling
during the year 1969 was as under :—

Gold 294
Silver 83

(b) The arrests in the major cases
were made in Bombay city and suburbs,
Madras, Trichy, Madural, Hosur check post,
Poona, Chettuvai (Kerala coast), Palam
(Delhi), Kanpur, Nagpur Bangalore, Jaipur,
Vapi, Baroch and Rajamundry.

The value of gold and silver seized during
1969 was as under :—

Gold Rs, 530 lakhs (at the inter-
nalional monetary rate),
Silver Rs, 94 lakhs.

(¢) A person aged about 34 years,
arrested In April, 1969 under the Customs
Act for offences relating to smuggling, had
a bank amount in Dubai into which he had
credited an amount of 9,02,36,944 in January,
1969 as per stalement of foreign accounts
seized at his premizes. If this amount is in
U. S. Dollars, the equivalent in Indian
currency would be Rs. 68 crores approxima-
tely but if the amount is in Rials, the
currency prevalent in Dubal, its equivalent
would be Rs, 14 crores approximately.

(d) Helicopters have not been used for
detections of smuggling.

(¢) Their wility as support to patrol-
ling vessels is being studied.

Functions of Mineral Advisory Board
and Coal Advisory Council

1086. SHRI RABI RAY : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state ©

(a) whether it isa fact that there is
a Mineral Advisory Board and a Coal
Advisory Council functioning under his
Ministry ;

(b) If so, their funciions and who are
the members of these bodies ; and

(c) the other details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) : (a)
- Yes, Sir,

(b) and (c). A staiement glving the
required information is laid on the Table of
the House. [Placed in Library. Sce No,
LT-2662/70].

Harassment to L. I. C. Employees in
ourkela

1087. SHRI RABI RAY : Will the
Minister of FINANCE be pleased to state 3

(a) whether he has received a memo-
randum from a Member of Parliament as to
how the Life Insurance Corporation emp-
loyees of Rourkela are being Larassed by
the nuthoﬂlie_.! :

(b) if so, the contents of the Memoran-
dum ; and

(c) the steps taken by Government on
that score and the details thereof ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) Yes, Sir.

(b) The complaint is that the rents
fined by the Corporatlon for the quarters
constructe 1 by it for its employe:s at Rour-
kela are excessive and, therefore, the
employees have bzen unable to occupy them.

(c) The rent has been fixed by the
Corporation on the basis of its usual for-
mula, 1. e., on the basis of 3}%/ net return,
The Goveroment do not propose to Interfere
in the matter,

afcart fitem Frd®a ¥ awsT

1088. it AATAT qRT : FAT TATEQ
war afcare frotae st fwto, wmam
aar (i fasm w4 9 Ty A FaO
sarfe:
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wmhmifem s FEr A awd
fog gz 9% 999 @ §;

(w) fafwea Toat § fraet afgere
¥ qv 9g1 §, s ¥ fend sfawe ame

TER W@ & A

() afeare fratom & Friasii &
qiegw ¥ s gfg f AFA A
stferers awaar fast & 7

mwe aa afcae frdea Wik
frmfw, grame aur sl faww wWamea
# e § (o siufy wawdew) :
(%) wfger auddy smoaw (Zga=eT)
uF gafag, MAT-aAT #T goiaar ST
ad®r § 1 gui Aw & wigeral wik goul
¥ 69 wr@ A9IN amvimaA ey ag
faa% 16 sfawa afgerd § |

(m) stz (). wnfeq gaam & &
fagaw g 9zq 9x WAy § o [dwew
# v faly may | e gear LT—2663/70]

Decoration of Government Boildings in
New Delhi with Murals

1090. SHRI MEETHA LAL MEENA:
SHRI D. AMAT:
SHRI A, DIPA;
SHRI C. MUTHUSAMI:
SHRI R. K. AMIN;

Wiil the Minlster of HEALTH AND
FAMILY PLANNING AND WQRKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased Lo state s

(a) the details of the Central Govern-
ment mulii-stored building like Shastri
Bhawan, Nirman Bhawan ctc. in New Delhi
put up during the last 5to 6 years which
have been decorated with art murals, panels
paintings elc. both inside and outside;

(b) the details of the cost of these art
decorations, building-wise;
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(c) the detalls of artists who were com-
missloned to underiake these assignments
and their experience and qualifications to
undertake such assignments; and

(d) whether these assignmeats were given
on the basis of tenders or competitive bids
or otherwise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) to (d). A statement in
respect of multi-storeyed office buildings in
New Delhi is laid on the Table of the
House, [Placed in Libraray. See No.
LT-2664/70]

The work of decoration of buildiogs
including execution of murals, is awarded by
a Committee specially constituted by Govern-
ment for this purpose., No tenders are nor-
mally invited for these artistic works, The
Artists are selected by the Commitiee with
due regard to thelr experience and capabili-
tles,

In the case of item 8, however, the Delhl
Administration. who were incharge of the
construction of the building, awarded the
works after invitlog quotations.

Ane Ao wreaA o faer

1091, sit wgroww fag wraat @0
¥tferam aar vaTaw Al @@ A9r 9y
w0t 7g T A FO w4 fF

(%) #v® SdF AR § fAER
F TI9AT $9 aF ATTH K1 FIAY; AR

(w) fasa @5 gru fed a7 ssqaa
T qfom fsy § qur <@ &5 7
firart Tgraar 33 &1 a9 fear § ?

AfRaR a81 WA ST WA aw
sATEg § UF WAt (s q;o e
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Fqd qeaiwa &> A aeqaqx fear an)
B AW A 3@ dodt feq fasa @
® TET FI@H §, AT FCHR T TEY |
W AFEAT A qg A GwA AG g 5
AiE FATE drea A faearc DA
® T AITH FI AT |

atdt Arnar § gty @i § agafes
grearafow sitagrey aar
uatifaw seqams

1092. it owr=a fag goaTg @ w0
Tareeq aqr qfeare fagisr st Fdo,
oAt A9 Aty faww g 47 qa@
wt w1 w90 s

(%) I d9adiz DNwar qafa §
W & qesftor 1A F wigd fes g dear-
ifgs & frad &lqareg agqr o=igfas
& feaa seqare @y w1 frae d; &)

(@) wa® wey ¥ oA fead &taer-
wu/aen® enfu &5 I ?

e @ar war  faaa sl
faatw, smw am wdn faww R
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Special Facilities to the Allottees of
Pandara Road ‘E' Type Fiats

1093. SHRI RAM CHARAN: Will
the Minister of HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the number of persons who have
been allotied Pandara Road ‘E' Type Flats
below their entltlement;
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(b) how many of the above alloltees
have been provided with special faclllties
like glazing of varandahs etc, ;

(c) whether rules provide for these spe-
cial facillties, particularly when residing in
below category flats; and

(d) If not, why this has been dome in
discrimination agalinst the normal allottees?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
5. MURTHY) ! (a) 175 persons have been
allotied type 1V quarters in Pandara Road
below their entitlement,

(b) The work of glazing of varandahs in
24 flats has been completed and in case of
9 other flats It is in hand.

(c} MNormally, glazing of varandahs Is
done only for those allotie2s who are occupy-
iog flats of the type below their entitlement
and that also oa receipt of a request from
them with an undertaking that they would
pay additlonal rent. In case of allottees
who are In occupation of entitled type of
accommodation, this facility s normally
not allowed,

(d) Does not arise,

Sanction for Glazing of Verandahs in ‘E’
Type Flates at Pandara Road,
New Delhi

1094. SHRI RAM CHARAN : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to stafe :

(a) the names of the allottees who have
so far applied for glazing of their veran-
dahs in the ‘E' type flats at Pandara Road
New Delhi ;

(b) the names of the persons whose
applications have been sanctloncd and glaz-
fng done, indicating in each case the grounds
on which the glazing has been done; and

{c) the names of the persons whose
applications have been rejected indicatlng
to each case the reasons for rejection ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a; to (). A statement
showing par:iculars of the applications for
glazing of vcrandahs from the allottees of
‘E" type quarters, Pandara Road, New Delhi
indicating the quarters for which the glazing
has been sanctioned/rejscied etc. and the
reasons therefor, is laid on the Table of the
House. [Placed in Library. See Na, LT-
2666/70]

Criteria for Glazing the Verandahs of ‘E’
Type Pandara Road Flats

1095, SHRI RAM CHARAN i Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) what is the criteria for glazing the
verandahs of the Pandara Road *E" type
flats;

(b) whether genuineness for this of all
the officials, irrespective of their pay and
status, is not similar particularly when they
are residing in the sams class of accommoda-
tion under the sam: enviornmenis and have
common justification for this facility on
grounds of S:curity ;

(c) if so. why the applications of some
persons residing in the flats have been aecep-
ted for glazing while other applicants placed
in similar conditlons have been denied this
facility;

(d) whether the pick and choose policy
of Government has created as further class
in the same type of accommodatjon; and

(e) how Government propose to remedy
the situation 7

‘THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) to (c). Glazing of
verandahs is sanctioned on the merit of
each request and for this purpose the
entitlement of the applicant for higher type
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accomno lationr and othar relevant muatters
are kept in view.

(d) and (e). Do not arise.

Discrimination in Glazing of Varandhah
of ‘E’ Type Flats at Pandara Road,
New Delhi

1096. SHRI RAM CHARAN : Wil
the Miosster of HEALTH AND EAMILY
PLANNING AMD WORKS, HOUSING
AND URBAN DEVELOPMENT be - plea-
sed to state :

(a) who is the final authority for sanc-
tloning the glazing of Verandah of fiats In
varlous Government Colonies;

(b) the particulars of the officers who
have sanctioned the various applications for
glazing of verandah in the ‘E' iype flats
at Pandara Road; and

(¢) why different officials have sanctio-
ned different applicalions and whether thi;
has resulted in disciriminaiion owing to
which there is great resentment among the
residents whose applicitions have been
rejected 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) Sanclion to the
glazing of verandahs in flats in colonies of
Government  employees s given by the
following authorities dep:nding upon the
monetary value of the work )

Superintending Up to Rs, 500/- in

Engineer ; each case.

Chiel Engineer : Above Rs, 500;-
but up to Rs. 1000/~
in each case,

Department  of
Works, Housing
and Urban Deve-
lopment 3

Above Rs, 1000/~
in each case,

(b) The following officers have sanc-
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tloned the glazing of verandahs in ‘E" yet
flats at Pandara Road :

Superintending Engineer :
Chief Engineer :

29 cases

4 cases

(c) Tho'reasons for sanctloning diffe-
rent cases by different officials have been
stated in (a) above. Glazing of verandah
is sanctioned on the merit of each request
and for this purpose the entitlement of the
applicant for higher type of accommoda-
tlon and other relevant matters are kept In
view,

Second Oil Refinery in Assam
1097. SHRI S. M. BANERJEE :
SHRI VIRENDRA KUMAR

SHAH :
SHRI SHRI CHAND GOYAL :
SHRI HEM BARUA i
SHRI D. N. PATODIA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state |

(a) the further programme made to
establish another oil Refinery in Assam;

(b) whether the construction work has
started; and .

(c) whether it is likely to be comple-
ted during the Fourth Plan period 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN): (a) to (c).
A group of experts under the aegis of Chair
man, Indian Qil Corporation, Is engaged on
wriling a report on the various aspects of
refinery-cum-petro-chemical complex in
pursuance of the Goveroment's decision,
This report is expected to reach the Govern-
ment within a period of two months. Fur-
ther action will ensue thereafter.

C. G. H. S. Scheme for Pensioners

1098. SHRI S. M. BANERJEE : Will
the Minister of HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be plea-
sed to state 4

(a) whether final orders have been
issued to cover Governm:nt pznsioners un-
der the C:ntral Governmant Health S:cheme
in Delhi and other important places; and

(b) If not, the reasons for this abnor-
mal delay 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) and (b). Central
Governm:nt pensioners residing in Delhi
are already covered under the Central Go-
vernment Health Scheme. The extension
of the Szheme to Cintral Governm:nt Pen-
sioners residing in Allahabad and Bombay
Is being examined,

Upgradation of Cities for City Compensa-
tory Allowance

1079, SHRI S. M. BANERJEE : Will
the Minister of FINANCE bz pleased 1o
state 1

(a) the reasons for the abnormal delay
In upgrading certain urban citles for City
Compensatory Allowance;

{b) whather several representailons
have been received from the Central Go-
vernment employees of Amritsar, Jaipur
and other places; and

(¢) when a final decision is likely to
be taken 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRIP.C.
SETHI) : (a) to (¢). A sample survey of
growth in population was conducted in res-
pect of 38 citics/towns whose population
according to 1961 ceasus was within 109 of
the qualifying limit for the next higher
class of clties/towns. The samp'e suivey
conducted by the Registrar General of India,
however, revealed fluctualions in the popu.
latlon growth as bstween diflerent cities/
towns. Meanwhile, Government also recei-
ved representations from Central Government

PHALGUNA 11,189} (SAKA)

Written Answers 134

Employess of som: other towns not taken
up for the sample survey, The matter
is under evamination in all its aspacts.

Supply of Barrels to other Oil Companies
and Customers by Hind Galvanising

and Engineering Co.
1100, SHRI S. M. BANERJEE 1 Will
the Miaister of PETROLEUM AND

CHEMICALS AND MINES AND METALS
b2 pleased to refer to the reply given to
Unstarred Question No. 103 on the 21st
July, 1969 and state :

(a) whether Government would ascer-
tain from the concerned Minlstry and
D :partments the namber of barrels supplied
by M/s. Hind Galvanising and Engineering
Co. Pvt. Ltd,, to other 0il Companles and
other customers from the date they started
supplylng barrels to Indian Qil Corporation
till they completed their order against
Tender No. OP/Ten-7/65 and lay the details
on the Table; and

(b) the quantity of Cold rolled sheets
received by this firm from Rourkela Plant
every month against their own quota since
they started supplies of barrels to the Indiaa
0Oil Corporation till the compl:tion of their
order against the above Tender ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CMEMICALS AND MINES AND
METALS (SHRI D. R, CHAVAN) : (a)
and (b). The matter is receiving attention
of the Estimates Commitiee,

T. B. Deaths in Mining Colonies

1101, SHRI MANGALATHUMA-
DAM : Will the Minister of HEALTH
AND FAMILY PLANNING WOKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether T. B deaths are very much
prevalent in the Mining Coulonies in the
country ; and

(b) whether Government have taken
steps to eradicate this menace in the Mining
areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) There is no data
to suggest that the incidence of deaths due
to tuberculosis is higher in the mining
colonies than lo the general population in
the country.

(b) Under the National T. B. Control
Programme, emphasis is laid oo domiciliary
mode of treatmsnt and it is proposed to
establish a District T. B. Centre in every
District of the country, where anti T. B.
drugs and other diagnostic and treatment
facllities are to be provided free of cost to
all and these can be availed of by those
llving in Mioning Colonies as well. 179 out
of 37 Districts in the country have full
fledgd District T. B. Centres at present, In
addition, the Mines Welfare Organisations
in some of the States like Bihar and West
B:ngal have their own T. B. clinics and
hospitals for their employees apart from
reserved bads in T. B, Insiitations to faci-
litate indoor treatment for mine workers
when necessary.

Complaint by R.O.C. Pharmacuticals regarding
delay in getting approval of prices for

sale of their products
1103, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETRO-

LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether his attention has been drawn
to a letter published in the Financial Ex-
press of the 5th Jionuary, 1970, by one Shrl
F.K. Sholapurwala of ROC Pharmaceuticals,
a small-scale manufacturer, complaining that
he had not been able to market his product
till the date of complaint though the
product had been ready for sale as early as
in April, 1968, due to the excessive delay in
obtaining approval of prices quoted by him
for his products;

(b) whether it is a fact that in the
process, he sent 45 representations and re-
minders with a mass of statistical data and
documentation over a perlod of three years;

(¢) wheiher his Ministry arbitrarily
closed his case on the ground that he did
not come to Delhi personally to present his
case; and
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(d) If so, the reasons for such excessing
delay in the matter and for arbitraily closing
the case especially in the background of the
abowed pollcy of Government to encourage
small manufacturers 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a) to
(d). M/s. ROC Pharmaceuticals applied for
approval of prices of 16 items of drugs and
the prices] fixed for 14 items were accepted
by them. They however contloued to re-
preseat ln respect of the remaining two
items. The various representations were
carefully considered by the Drugs Prices
Committee who found that the prices fixed
by Government were reasonable and that
there was no scope for revision, The
parly were also given an opportunity to
represent In  person before the come
mittee but they did not avail of this,
In all cases of representatlon the persons
concerned are given an opportunity of
personal hearing and similar opportunity
was given to this party also, Since they
did not choose to make any personal repre-
sentation, the case was decided on the basis
of the material made available. The case
was not arbitrarlly closed by Government,

Help to Small Units by Gujarat State
Financial Corporation

1104, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FINANCE
be pleased to state 3

(a) whether Government are aware of
the impressive perfor of Gujarat State
Financial Corporation, particularly in help-
ing the smaller units, its total sanctions
having gone upto Rs, 3.8l crores in the first
nine months of the years 1969-70 from Rs.
37.0 lakhs in 1960-61 ;

(b) whether Government are also aware
of the feelings expressed by the Finance
Minister of Gujarat (Economic Times of
12,1.1970) that further progress could be
made if sufficient foreign exchange s sanc-
tioned for meeting the pceds of small-scale
units; and

(¢) if so, whether Government have
made necessary arrangements for allotting
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additlonal foreign exchange exclusively for
meeting the needs of small-scale units in the
country, and if so, the amount so carmarked
for small units in the Gujarat State ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir. The relevant statistl-
cal data is given below :—

Rs. In Lakhs
AMOUNT OF LOANS SANCTIONED DURING
1960-61 1968-69 March, 1969 to
Parliculars (April- (April- December, 1969
March) March) (9 months)
Small Scale Units 3 147 228
All Units (iocluding Small-Scale
units) 37 228 330*
Percentage of loans to small-scale
units to loans to all unlts, 8.1 64.5 69.1

(*Not Rs. 381,00 lakhs as mezationed
“Bconomic Times™ of 12,1.1970).

(b) The Finance Minister of Gujarat
State in his speech as reported in the Press
and published in the issue of the ‘Economic
Times® of 12th January, 1970 seems to have
stated that the Gujarat Government would
urge the Central Government for allotm:nt
of foreign exchange worth Rs, 100 crores

io the question based on the Repoart of the

(c) Fioancial assistance for import of
plant and machioery from abroad is already
provided by the Mational Small Industries
Corporation to small-scale units. For this
purpase Government place at the disposal
of the National Small Industries Corporation
allocations from the various foreign lines of

for import needs of small scale industries in  credits, The details of such allocations are
the country, given below:—
Rs. in Lakhs
Lines of credit Perlod Amount
Yen April-March
1968-1969 37.50
1969-1970 37.50
75.00
U. K April-March
1968-1969 90.00
1969-1970 90.00
180.00
Danish April-March
1958-1969 20.00
1969-1970 20.00
40.00
DM December, 1962 to
December, 1969 803.68
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Industrial unfts which are companies or
co-operative societies can get assistance
from the Industrial Credit and Investment
Corporation of India or Industrial Finance
Corporation. So far as small units in the
non-corporate sector are concerned the
Indusirial Credit and Investment Corporation
of India has recently evolved a scheme to
assist such units in collaboration with the
State Financial Corporations. The Scheme
would cover foreign currency loans of
amounts generally from Rs 1 lakh to Rs, §
lakhs for import of capital equipment to
new as well as established industrial concerns
whose constilution may be proprietary,
partnership or a company. The proposals
for foreign currency loans have to be spon-
sored by the local financial institutions
andfor banks. Industrial Credit and Invest-
ment Corporation of India would look to
the sponsoring financial institution/bank
for appraisal of the project, follow up and
recovery of the loan. The rate of interest to
be charged by Industrial Credit and Invest-
ment Corporation of India on such loans
will be 83%, p. a.

Apart from this, the Government also
give ad hoc licenses to small scale units
sponsored by the Development Commissioner,
Small Scale Industries,
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No amount Is, however, specifically
earmarked for any State as such for meeting

the import requirements of small scale
industries,
Credit Policy of Nationalised Banks
1105. SHRI SEZHIYAN :
SHRI! J. H. PATEL :
Will the Minister of FINANCE be

pleased to state 1

(a) whether any change in the credit
policy has been devised by the nationalised
banks ; and

(b) if so, the detalls of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). No new credit policy
as such has bzen drawn up by the natio-
nalised banks. However, they have, during
the six months, following nationalisation,
made good progress in meeting the require-
meats of the neglected sectors like small
farmere, small traders etc, The credit made
available during this period to the various
categories by these banks is as follows;—

NATIONALISED BANKS CREDIT TO NEGLECTED SECTORS .

End of June 1969 End of Dec. 1969 Increase
No. of Amount No. of Amount No. of  Amount
accounts outstand- accounts  outstand- accounts outsiands
ing ing ing
(in crores (in crores (in crores
of Rs.) of Rs.) of Rs,)
1. Direct lending to
farmers 134,849 26.96 249,799 57.94 114,950 30.98
2. Small Scale
Indusiries 36,301 148.45 46,512 169.05 10,211 20.60
3. Small bussiness
(Including retail
1race, self-employed 30,986 26.24 49,169 39.52 18,183 13.28
group, and Road
Trapsport Operators)
4. Education 594 0.45 1,193 1.29 589 0.83
TOTAL 202,730 202.11 346,673 267.80 143,933 6569

NOTE :—Figure; are provisional.
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Baffer Stock of Foreign Exchange

1106. SHRI SEZHIYAN : Will the
Minister of FINANCE be pleased to state :

(a) whether Goveroment have any pro-
posal under consideration to create a buffer
stock of foreign exchange; and

(b) If so, the main features of the pro-
posal 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SETHI) : (a) and (b). Presumably the
reference 1o creation of a buffer stock of
foreign exchange is to a suggestion contained
in an address by the Governor, Reserve
Bank of India, to the Associated Chamber
of Commerce in December, 1969. The
Governor, Reserve B .nk, suggested the idea
that beyond a point it will be costly to have
buffer stocks of foodgrains and other surplus
commodities and it would be better to
export them, realise foreign exchange and
hold it in our foreign exchange reserves.
This matter of the optimum level of buffer
stock of surplus production in various com-
modities, the question of exporting surpluses
etc, are matters that are normally considered
by Government from time to time,

Loans given to small Traders, Shopkeepers,
Rickshaw Pullers and others by Natio-
nalised Banks

1108. SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state :
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(a) whether it fs a fact that after the
nationalization of the banks loans have been
given to small traders, shopkeepers and
rickshaw pullers in the country ;

(b) if so, the details thereof, specially
the loans given 1o small traders, the shop-
owners and farmers by the Siate Bank of
India Branch at Madhubani in Darbanga
district in Bibar;

(c) in the case of the loans from the
Madhubani State Bank of India branch, the
total number of applications received up till
now, dale-wise, and the amount of loans
given thereon, date-wise; and

(d) if no loans have been given to the
small traders, the reasons therefor 7

THE MINISTER OF STATE IN THE

'MINISTRY OF FINANCE (SHRI P.C.

SETHI) : (a) Yes, Sir.

(b) The amount of loans given to small
traders, shopkeepers and road (transport
operators (separate figures for rickshaw
pullers are not available) during the period
July, 1969 to December 1969 is indicated in
a statement which is laid on the Table of
the House. [Placed in Library. See No.
LT-2667/70]

Advances granted by the Madhubani
branch of State Bank of Indla to small
traders, tea shopsfstall owners and farmers
since pationalisation are indicated below :

Advances granted by the Madhubani branch

Limits sanclioned Total amount

Category Number of loans
sanctioned (in Rs.) outstanding
(in Rs.)
1, Small traders 17 1,30,000.00 94,274.34
2, Tea shopsfstalls/ 7 1,090.00 877.93
restaurant owners
3, Farmers 23 93,738.00 26,093.00

(c) Information is not readily available.

(d) The question does not arise,
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Loans from Intermational Development
Association

1109. SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state )

(a) whether it is a fact that the Inter-
national D:velopment Association (IDA)
has recently granted fresh loans to finance
Indian Pruj:cts;

(b)

(c) if not, the total amount of loan or
credit given to India by IDA up till now
and for what purposes and on what terms 7

if so, the details thereofl; and

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a' to (c). During the current
financial year so far, World Buwnk and its
alfiliate the [Iaoternational Developmant
Association, have given Loans/Credits to-
talling US § 158 million (equivalent to Rs.
118.50 crores). The details are given in the
Statement laid on the Table of the House.
[Placed in the Library. See No. LT-2668/
70]

Production and Export of Mica

1110. SHRISHIVA CHANDRA JHA 1
SHRI RAMAVATAR SHASTRI

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to staie 1

(a) whether it is a fact that mica pro-
duction in the country has gone down durlng
the last three years;
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(c) if not, the total mica productlon
during the last three years, year-wise and
Its export abroad, if any, duriog those years
and the foreign exchange earned therefrom,
year-wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO) 1 (a)
Yes, Sir. The production of crude mica
durlog 1967 has declined by 4.79, as com-
pared to 1967,

(b) The spzcific reasons for the fall
in the productlon of mica attributed by the
mine owners are as follows :

(i) Fall in export ‘demand.
(ii) Poor concentration of mica In the
working faces and paying veins
becoming scarce,

(iii) Barren working In case of some
mipe:, eic.

To meet the sjtvation, recen-
tly the Government reduced export
duty on No. 5-1/2 and 6 from 40 to
20%,. FEarlier the Government
had also reduced export duiy om
mica powder from 40 to 209, w.e.f,
19-7-1961 to encourage export of
mica powder. In addition, the
Government of India has recently
appointed a Working Group to
study in detail the various problems
faced by the mica industry.

(c) Although the mica production has
gone down in the country, actual figures of

(b) if so, the specific reasons therefor production, export and foreign exchange
and the steps taken by the Goveroment earnings in respect of mica for the last
about it; and three years are indicated below ; —

Year Production Fxport Value in
(crude mica) Quantity Rs. (Lakhs)
(tonnes) (tonnes)
1967 18,152 28,216 1760.40
1968 1?.6.67 22,357 1613.50
1969 (P) 17,294 19,150 1559.00

(Jan. - November)

* P—Provisinent.
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Complatats against the Soath Avenoe
Enquiry Office, New Delhi

SHIVA CHANDRA
JHA 1 Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN DEVE-
LOPMENT be pleased to state :

1111, SHRI

(a) whether it ds a fact that Govern-
ment have received complalots about the
mismanagement of the South Avenue En-
quiry Office, New Delhi;

(b) If so, the pature of the complaints
and the steps proposed to be taken about
It; and

(c) If not, who is the over-all incharge
of the South Avenue Eonquiry Office and
his daily duty hours io the office ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY) : (a) Yes, Sir. Some
complaints have been recelved,

(b) The complaints relate to the delay
in the replacement of fused bulbs, curtalns
etc.

Instructlons have been lIssued to the
- C. P, W, D. to attend to the complaints of
the M. Ps. prompily,

(¢) The Enquiry office Is under the
direct charge of a Sectional Office,, whose
duty hours are between 9.00 A. M. to 5.00
P. M

Wage Structwre of Employees in different
Natiooalised Banks

1112. SHRI SHRI CHAND GOYAL
Will the Minlster of FINANCE be pleased
to state :

(2) whether the employees of the
patiopalised banks have demanded the
standardisation of thelr wage structure and
to bring it In line with the Btate Bank of
India scales;

(b) whether Government at peesent
are giving differeat pay scales to the emplo-
yees of different nationalised beoks ugder
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Its control; if so, when Government contem-
plate to remove the disparity; and

(c) what will be the financlal burden
on Government In removing the disparity ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SETHI) : (a) Representations for the stan-
dardisatlon of wage structure in the public
sector banks have been recelved from some
of the employees' unions of the pationalised
banks.

(b) and (c). The scales of pay of the
bank employees are not determined by Go-
vernment but by the managements of the
banks, asa result of settlements with the
concerned employees® unloa in respect of
the award staff,

Bipartite discusslons are going on bet-
ween the Indlan Banks' A fation on be-
half.of the 14 pationallsed banks and All
India Bank Employees Assoclation on be-
half of the employees, for the revision of
terms and conditions of service of the award
staff now obtalniog In these banks. Go-
vernment are awalting the result of this
bipartite discussions.

Decision making Powers of Nationalised
Banks

1113, SHRI K, P. SINGH DEO : wlll
the Minister of FINANCE be pleased to
state

(a) whether it is a fact that the Reserve
Bank of Indla has divested the Custodians
of the npationalised banks of all major
decislon making powers and have taken over
the general superintendence and direction of
the affairs of these banks;

(b) if so, whether this act of the Reserve
Bank is not a violation of the assurance
glven by the Government at the time of
pationallsation not to Interfere in their day-
to-day functionlog;

(c) If so, the reasons for stripping the
exocutives of the Banks of powers in regard
to normal banking operatiyes and routige
managerial fypctjons; and
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(d) its likely effect on the functionlng
of the nationalised bank ?

_THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C,
SETHI) : (a) Following the natlonallsatlon
of the 14 major Indian commerclal banks,
the general superiniendence and management
of the affairs and business of the banks
became vested la the Custodians. A direc
tive issued In July, 1959 under Section 36 of
the Baonking Regulation Act required the
Custodians to consult the Reserve Bank,
prior to sanctionlog, on all matters on which
the Boards of Directors of the erstwhile
banking companies would alone have
been competent to  sanction. These
restrictions were meant to be temporary to
take care of the Initlal and _ transitional
problems Immediately after notionalisation.
The position was, therefore, reviewed in
September 1969 when the Custodians were

advised by the Reserve Bapok to form Inters -

nal Management Committees to which all
matters that might normally be brought up
before the Boards of Directors would be
referred, although, it was made clear to the
Custodians that thelr declsion-making power
was not intended to be Impaired or dimlnish-
ed In any manner. Having regard, however,
to the responsibility which the Custodlans
had to carry in the absence of Boards of
Directors to guide them, the Reserve Bank
felt It necessary in the public interest that
the more important transactions should be
put through only with its prior approval,
Although the Custodians got formal or
informal clearance of the Reserve Bank on
most of the important matters, it was consi-
dered necessary o place such consultatation
on a formal footlng. The Reserve Bank,
therefore, Issued a directive under Section
35A of the Banking Regulation Act, on the
22nd January, 1970 requirlng the Custodians
to seek its prior approval before putting
through certain transactions.

After the Issue of the Ordinance (No, 3
of 1970) re-pationalising the 14 banks and
untll the first Boards of Direclors are
appinted by Government, under Section 7(3)
of that Ordinance the Custodians are vested
with unrestricted powers. With a view to
provlding guidance to the Custodians in the
discharge of their functlons, a directive in
terms of Section 35A of the Banking Regu-
latlon Act was issucd by the Reserve Bank
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on the 16th February, 1970 requiring the
Custodlans to seck the Reserve Bank's
approval before putting through cerlain
transactions, more or less on the same lines
as the directive Issued on the 22nd January,
1970. These cover, infer alia, the grant of
certain types of advances ln excess of Rs, 25
lakhs, fnvestments fn excess of*Rs. 1 lakh
In shares and debentures of joint stock
companies or advances there against above
Rs. 5 lakhs, appointment, extension of service
of senior executives' expenditure on land/
buildings above specified amount as also
provislons and appropriations out of profits.

(b) and (c). No, Sir. In the absence
of Boards of Directors, the Reserve Bank
has endeavoured to provide guidance and
asslatance to the Custodlans in the discharge
of responsibilluies cast on them.

(d) The guidance provided .by the
Reserve Bank has assisted the Custodians in
the discharge of thelr functlons,

Union Health Minister’s Note to Municipa
Commissioner, Delhi

1114. SHRI K, P. SINGH DEO : WIlI
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the attentlon of Government
has been drawn to the Press report appear-
log In the ‘Hindustan Times' dated the 3rd
February, 1970 describing the Unlon Health
Minister's note to the Municipal Commis-
sioner, Delhi containing a draft agreement
to be signed between the Corporation and
the Balmiki Mazdoor Sangh as ‘Black-
mailing’ by the Chalrman of the Standing
Committee of the Corporation;

(b) if so, whether the textof the draft
agreement will be laid on the Table of the
House; and

(c) the reaction of Government In

regard to (a) above.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B, 8. MURTHY) : (a) to (c). The Unlon
Health B.cretary—and not the Minister—
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had written to the Municipal Commlssioner,
Delhi Municipal Corporation on the 3ist
January, 1970 requesting him to show the
acc '‘mpanylng tentatlve draft of the propos-
ed agreement to the Mayor of Delhi. The
step was taken on the basis of the
request of the Chief Executive Councillor
and others to the Union Minister of Health
and Family Plaoning and Works, Housing
and Urban Dewvelopment for using his good
offices for ending the sweepers’ sirike,
Before the tentative draft of the agrecment
was sent, the Unlon Misister had a talk on
telephone with the Chief Executive Coun-
cillor, who had conveyed that he would
talk to the Mayor about it. The charge of
*Black-malling' is wroog. A copy of the
tentative draft of the proposed agreement is
lald on the Table of the Sabha. [Placed
in Library. See No. LT-2669/70]

Selting up of Neptha Cracker Plant with
British Collaboration

SHRI K. P. SINGH DEO : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

1115,

(a' whether Government propose to set
up a Naptha cracker plant of the Indian
Petro-Chemical Corporation, Koyali, with
Briuish collaboration;

hath

(b) if so, any ag ) has
been arrived at with the Britlsh flrm in this
regard; and

(c) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D, R. CHAVAN) : (a)
Yes.

(b) and (c). A draft agreement has been
drawn up which 1s under consideration of
the Government.

it of the Central Houmsing Board/
S Housing Corporation

1116. SHRI N. K. SOMANI:
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI R, R, SINGH DEO;
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SHRI RAMACHANDRA
VEERAPPA 1
SHRI Y. A. PRASAD :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether a declsion has been taken
to set up Central Housing Board/Housing
Corporation under his Ministry;

(b) if so, the detalls thereof and when
it is likely to be set up:

(c) what Is the present requirement of
houses both in rural and urban areas in the
country; and

(d) the programme (o make good the
shortfall 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
8. MURTHY) : (a) and (b). A proposal to
constitute 8 Housing and Urban Develop-
ment Finance Corporation to operate a
Revolving Fund to be set up for housing and
urban development progrommes has been
approved in principle, The exact quantum
of the Fund and other details are belng
worked out. The proposal would be given
effect from the next financial year (1970-71).

(c) and (d). According to a receat estl-
mate, the housing shortage in the country is
about 837 lakh units of this, about 119 lakh
unlts are required in the urban areas and
about 7I8 lakh units in the rural areas.
The latter figure also includes about 527
lakh ‘katcha’ houses which require to be
rebullt or improved upon substantially.

The shortage of housing in the country
{s so enormous that no spectacular improve-
ment can be expected immediately, The
proposed Revolving Fund, it is belleved, will
help to ease the situation progressively by
promoting urban development, house build-
ing and house-ownership and the mobilisa-
tion of savings,
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‘P’ Form for ConferencesM eetings
abroad

1117, SHRI SITARAM "KESRI : Will
the Minister of FINANCE be pleased to
state :

(a) whether It is a fact that the autho-
rity for issue of ‘P* Form In respect of
Conferrences Meetings abroad Is restricted to
the Head Office of the Reserve Bank of
India at Bombay ;

(b) if so, the reasons therefor ;

(c) whether Government are aware that
it causes a lot of inconvenience to organisa-
tions concerned with the lssue of such
approvals ;

(d) whether Government ~propose to
delegate such powers to the heads of the
Branches at Calcutta, Madras and New
Delbi ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) 1 (a) to (e). According to the
revised regulations effectlve from 1st March,
1970, all cases of participation in Conferences
abroad on the basls of full hospitality or
even local Institutional hospstality would be
disposed of by the Reglonal Offices of the
Reserve Bank of India, Such cases would
not require a reference to the Central Office.
Only requests where no hospltality is avall-
able and participitation fs sought on the
basls of release of foreign exchange would
require consideration by the Central Office.

Visit by Indian Minning Experts to Ethiopia

1118. SHRI SITARAM KESRI : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) whether It Is a fact that some Indian
experts In  Minoning visited Ethiopla Io
January, 1970 to explore the possibility of
jolot ventures in various fields between the
two countries;

(b) If so, whether any agreement has
been arrived at between the two Governments;
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(c) if so, the fields In which the two

Governments have agreed to collaborate;
and

(d) the benefits Government are llkely
to derive as a result of the jolnt ventures 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO) 1 (a) to (d). A
team of two officers of the Geological
Survey of Indla visited Ethiopia from 5th
November to 8th December, 1969 to under-
take a preliminary appraisal of Potash and
Sulphur deposits and other lofra-structure
facilities available In that country with a
view to examine the posibillty of under-
taking joint ventures for their exploitation,
The report Is uader consideration of the
Government,

Raids conducted by Income Tax Office
in Ahmedabad

1120, SHRI B. K. DASCHOW-
DHURY :

SHRIMATI SHARDA MUKER
JEE!

SHRI MUHAMMAD SHARIFF:

Will the Minister of FINANCE be
pleased to state ;

(a) whether any surprise ralds were
conducted by the Income Tax Officers on
business and residential houses in  Ahemda-
bad in December, 1969 and bad recovered
evidence showing black money transactions;

(b) If so, the detafled steps taken by
Government against those persons Involved
in the affair;

(c) whether such raids were conducted
fn all the States, and if so, the details
thereof ; and

(e) If not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b) The documents seized during the
searches are belng examioed, The assess-
ments will be completed taking lnto account
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the materlal found duriog the search. and
necessary penal action will be taken accord-
ing to law,

(c) Searches are undertaken all over the
country to unearth Income on which tax
has been evaded if the circumstances justify
@ search. During 1969, 145 searches were
undertaken, The State-wise break-up of
these scarches s as under (-

Andhra Pradesh

Bombay

Delhi

Mysore

Gujarat

West Bengal

Uttar Pradesh

Punjab

Rajasthan

Assam

Madhya Pradesh

Madras

Kerala

gosB

_m.....n..-.ai.loq

|

145

(d) Does not arise.

Smuggling through Dubai

1124, SHRI HIMASINGKA 1
SHRI P, C, ADICHAN :

Will the Minister of FINANCE be
pleased to state the details of the cases of
smuggling detected during the last three
years in which Dubal is found to be the
venue of operatlon of smugglers and the
extent of seizure of goods as a result
thereof 7

THE MINITTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
BETHI) 1 Though It is reasonably clear
from lotelligence gathered that Dubal is the
major venue of smuggelog operations, it can-
not be stated definitely in majority of
fodividual cises whether the seized goods
came from Dubal or some other arcas in the
Middle East. Hence it is not practicable
to glve details of such cases,
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Import Of Crade Oil by Indian Oil
Corporatien
1125. SHSI HIMASINGKA : Will the

Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether the Indlan Oll Corporation
propose to enter the field to Import crude
oil ; and

(b) if so, the salient features of the
proposal and the extent of crude oll to be
imported by the I. O. C. durng 1970-T1,
the names of the countrfes of origin from
which itis to be imported indicating sepa-
rately the quantity of crude ofl to be impor-
ted from cach country ?

THE MINISTER OF STATE IN THE
MINISTERY OF PETROLIEUM AND
CHEMICALS MINES AND METALS
(SHRI D. R. GHAVAN) : (a) Yes.

(b) Itls not in the public interest to
disclose details of the proposals under
consideration.

Smuggling of Indian Films

1126. SHRI HIMATSINGKA :

SHRI P. C, ADICHAN :

Will the Minister of FINANCE be
pleased to state 1

(a) whether lo the course of lnvestiga-
tions loto the circumstances of the theft of
an Indian feature film “SAATHI'" from its
rightful owner, M/s. Stromboli Films Ltd.,
an organised gang of film smugglers has been
found operating with a network covering
U. K., India, South Africa, Persian Gulf
and Indonesla and if so, the detalls of these
smuggiing operations as available with
Government ;

(b) whether it is also a fact that cight
coloured feature films In their screening
readiness were recently impounded In Bombay
by the Marine and Preventive Division of
the Central Excise Collectorate before they
were smuggled out ; and

(c) IFf so, the names of these films, the
the persons apprehended, the cost of these
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fllms and the steps taken to liquidate the
smugglers’ ring in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI): (a) The matter has not come to
the notice of Customs officers.

(b) Only five coloured feature films
were sclzed by the Customs officers of the
Marine and Preventive Divislon of the
Central Excise Collectorate, Bombay on 28th
December, 1969 from a room in Kochlwada
Basscin In Bombay,

(c) The names of the fllms are (1) Do
Kaliyan, (2) Pathar Ke Sanam, (3) Mchraban,
(4) Milan, (5) Dus Lakh. No person has
s0 far been apprehended, The overseas value
of the films seized Is estimated to be
Rs. 1,25,000. Collection of information about
film smuggling and Intensification of general
anti-smuggling measures have been under-
taken.

#wg gargee giwan ofemdna aa
T aferdae ) T aE
wT % IwmT ufa
1127, =it Tm fag wawas :
=it T ereq fagmt :
sit g arraw fag

ot ST I

Far faw w4t 4z q@@E Y OFA FO
&

(%) foah @17 aat § dad garsee
gfem afsdrdss @ar v afetaa
gra, ot “gfede”’ & “fes” swifaa
5@ § amE faam &1 swAl g A
feat ufy feard ot ;

(=) 7 ag 9= § f& w7 ¢ wfe-
w1t 7, S ) el o frend of
fog® QO auf 71 g &1 Ufag) £, qo
fufooii &, @ S99 @d fer g, T
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frar a1 o afz 3t, &t Ferfiae, fear-
frg s & smoda afg A af, s
fradt-faadt ;

(7) 37 Frafaal F am @ o @
& oo seafrai § aur ufe =g w2

faamT i 39 faafol § mfas 78

Ft af 4 qav fgara # 7g) g af o
i

(%) w7 safiaal & amw aar o 0
& faregiy a9dia o § 10,000 w73
Fofgs ofwr swrsud Y, sgar @
saafral & saN f ofa ¥ sgady?

faw srrem § owa W (s S0 Wo
a8) : (%) 7 Q swfadl gra wfaw
d g9t & fou fag<frgi § frerdt mh

sy A1 far wgEe g —
Rad gy ghwm dfcnfeess
sz fafmey
wr-frafcm a9 s
%o
1967-68 27,043
1968-69 87,182
1969-70  gifa--"""1,39,399

Amd T qfekeew mEde fafada
. Bo
1966-67  gifir****r+12,00,767
1967-68  @if**r""*12,47,465
1968-69  @five-+*+-13,36,599

(w) fog® A asi & uzdtar afes-
g (ngaz) fefaie & mmar & qu
far mar a Ay w-faafn, s-fasi-
o g 1964-65 & feg g s\ WT
fasteor af & @49 & woodl & F-fawi-
o § wrf fany afg 7df #1 adt
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gargde ghea ffcanfess & Aras
# frgs & a9t § #7 Frafoo ad- 1963-
64 qa1 1964-65 & wafax &< Fafcor
R T 7% | g QAT et § awfa’
i & sada sfevr aifaw Feaar geg
F 1T 1,20,000 w97 FY afg st af)

(1) s & (@) F aX § <
fed mi 3w #1 2ed gu ag W A
gz |

(7) Ifc frmad & o ¥ gEm
whiY w§ & SuFr Seem gy T T
gufod g 20 §9q 7€) § | weaw aq
Fa ¥ WA swfal F aamate
I Mg geed &7 Fwofaai §  deamaw
¥ ¥FT a1 % A TAR FAF aga
afa® gag 3 =9 «imT )

Unearthing of unaccounted Money

1128, SHRI P. C. ADICHAN 1
SHRI VISHWA NATH
PANDEY :

Will the Minister of FINANCE be
pleased to state ;

(a) whether fresh raids were conducted
by Income-tax and other Officlals for upear-
thing unaccounted money during the past
three months ;

(b) if so, the areas in which such ralds
were made and the amount of unaccounted
money unearthed in these ralds ; and

(c) the total unaccounted money un-
carthed in the country during the years
1967, 1968 and 1969 ; and the steps taken
and the further steps being taken to unearth
the amount of unaccounted money ln the

couniry ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI P.C.
SETHI) : (a) and (b). Durlng the three
months November and December, 1969 and

PHALGUNA 11, 1891 (SAKA)

Y
Written Answers 158

January, 1970, 62 searches were made by
the Income-tax Department In the States of
Assam, Gujarat, Maharastra, Tamil Nadu,
Uttar Pradesh and West Bengal and assets
of the value of Rs. 18.34 lakhs were seized,
besldes incriminating documents.

(c) As aresult of searches made by
the Income-tax Department, during the years
1966-67 to 1968-69, the following assets

were seized ;—
Value of assets
1966. 67 Rs. 58 lakhs
1967-68 Rs. 90 lakhs
1968-69 Rs. 34 lakhs.

Apart from the above the Income-tax
Department In the normal course of fovesti-
gailons detected concealed income during

the same period to the extent indlcated
below :—
1966-67 Rs, 32.92 crores
1967-68 Rs. 37.72 crores
1968-69 Rs. 50.12 crores

Further, the assessces themselves made
disclosures of their concealed Income as

under :(—

1966-67 Rs, 16.60 crores
1967-68 Rs. 13,71 crores
1968-69 Rs. 11.98 crores

The measures undertaken are glven in
the statement laid on the Table of the House.
[Placed in Library. See No. LT-2610/70]
The problem of checking tax evasion and
avoldance Is kept continously under review
and appropriate steps taken from time to
time.

Promotion of G-D.Os.

1130. SHRI K. M. KAUSHIK : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be plea-
sed to refer to the reply given to Unstarred
Question No. 3902 on the 18th August, 1969
and state 1

(a) whether it is a fact that the persons
at S. Nos. 1,2 and 25 of the Statement were
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picked up from the Scniority List No. F,
1-5/67-CHS, II of 1967 from S. Nos, 20, 159
and B2 respectively;

(b) If so, what are the guiding princl-
ples in order to judge the suitability for the
vacancy to be filled in;

(c) how long the U.P.S.C. and D.P.C.
would like to take to finalise the Promotion
List of G.D.0O. Grade 11 Officers to G.D.O.
Grade I; and

(d) whether it Is also a fact that Go-
vernment have recently completed the pro-
motion list of officers from G.D.O. Grade
1 and Specialist Cadres in Supertime Grade
II and officers in Grade 17

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes Sir.

(b) (1) Completion of 5 years of
service in G.D.O. Grade II;

(ii) Senlority; and

(1il) Suitability for the vacancy

to be filled,

(c) The question is under consideration
in consultation with the Ministries of Law
and Home Affairs and the Union Public
Service Commission,

(b) No, Sir.
Retirement Age of Doctors

1131. SHRI PASHABHAI PATEL:
‘Wil the Mioister of HEALTH AND FA-
MILY PLANNING AND WORKS HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state whether Government have
recelved suggestions made at the recent All
India Surgeons Conference urging the rai-
sing of the retirement age of doclors in view
of the shortage of experlenced doctors, parti-
cularly those fo rural areas and the actlon
Government propose to take in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING

AND URBAN DEVELOPMENT (SHRI
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B. 5. MURTHY) : No suggestions have s©

far been received from the All Indla Sur-
geons Conference.

Interim Relief to Class IIl and IV
Employees

1132, SHRI J. H. PATEL : Will the
Minister of FINANCE be pleased to state :

(a) whether Government are consl-
dering grant of Interim rellef to class III
and IV employees of the Central Govern-
ment; and

(b) if such lnterim relief Is not propo-
sed to be given, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) 1 (a) No, Sir,

(b) Interim rellef, if any, on account
of ncreased cost of living as also the date
of its effect, will form part of the terms
of reference of the Pay Commission to be
set up shortly.

Amount Advanced by Nationalised Banks
on shares and Debentures of different
Companies

1133. SHRI MADHU LIMAYE : Will

the Minister of FINANCE be pleased to
state :

(a) what are the amounts advanced by
the nationalised banks and the State Bank

of India on shares and debentyres of ;
(1) B.P. Petrol,
(3) Kdillick Industries Ltd,
(3) Kohiooor Lid,

(4) Standard Drums Manufacturing Co.
Ltd.

(b) whether Government are aware
that with the help of B, P, Petrol and
Standard Drums revenues and reserves, the
Kapadia family took over the Killick Group
of concerns;

(c) whether Government are aware
that now with the help of the resources of
the Killick Group of concerns and the banks
funds secured on the basls of this Group's
credit, an attempt is being made to capture
the Natlonal Rayop; and
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(d) whether Goveroment have any
firm policy with regard to these take over
bids and the fiscal and the credit measures
that the Government propose to take to
prevent such take overs ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR[ P.C.
SETHI) 1 (a) Ioformation regarding the
total drawing limits allowed by public sector
banks agalnst the shares of the companies
referred to Is being ascertaiped and will be
placed on the Table of the House.

(b) and (c). Information Is being collec-
ted and will be lald on the Table of the
House,

(d) The matter {s
tion,

under consldera-

Implementation by Government
10-Point A.1.C.C. Programme

1134, SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government bave not
declared their adherance to the 10-Point
AICC Programme of 1967;

(b) whether this programme does not
include celling on Urban Income as well as
Urban property; .

(c) whether the rullng Congress Party's
Bombay Sesslon bas deleted urban income
from its top-priority programme and reuln-
ed only urban property; and

(d) if so, what Is the officlal Govern-
ment positlon o this regard, whether
Government propose to include only urban
property or both urban lacome as well as
Urban property in their legislation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) 1 (a) Government have taken vari-
ous steps from time to time to Implement
the 10-Point Programme adopted by the
A.1.C.C. In 1967,

(b) This programme mentions the need
to impose & llmitatlon on wrban income

and property.
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(c) The Resolution on Economic Policy
adopted at the Bombay session, while renew-
ing the pledge to implement the Ten-Polat
Programme in its letter and spirit, has
emphasised the early implementation of a
celling oo Urban property.

(d) Tt is a major objective of our policy
to bring about a greater degree of equality
o the distribution of locomes and wealth,
The budget for 1970-71 contalns a number
of measures for achieving this objective,
Goveroment Is also examinlog practical
means of imposlng a ceiling on urban pro-
perty and we have written to the State to
ascertain their views, Whlile the legal and
other aspecis of the matter are belng ex-
amioed, the budget contains proposals to
Increase the additiopal wealth tar on urban
lands ahd buildings so that the objective of
a celllng on urban property Is achleved, at
least in part, within the framework of
powers already available to the Centre,

w omgd # fevd o gaTeat § ¥
wTwT wrater g

1136, =t TwTAATC FTENt ;AT
e A qfcare fadtas st fwf,
st a9t A fawrw 74 g qa
T T :

(%) =av ag 8= & fr sawar, a=f,
wzrE, faasw, AgY, TSR,  ATR,
¥y, fawen, saAs, F1AGR, EEERE,
qzaT, %%, fawin anfz 5y ad wed &
afas ¥+ ga& F1gfas frad &
gATRal # wafeqa § ;

(=) afz g, @ @ srowr wfy "
fraar &< wrar & & fog® v ael §
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(v) afeg, @ vws s e g
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Arrears of Rent due from Political
Perties in Delhi

1138, SHRI1 RAMAVATAR SHASTRI :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVYELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No, 133 on the
17th November, 1969 and state ;

(a) the details of the allotments made to
various political parties regarding which
rent arrears are given in the answer;

(b) whether the premises are still in the
possesslon of these parties;
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(c) the period for which rent arrears
are shown; and

(d) the steps taken the

amount ?

to  recover

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. §. MURTHY) : (a) to (d). A state-
ment glving the requisite Information is laid
on the Table of the House. [Placed in
Library. See No. LT-2671/10)

Applications recelved by Nationalised Banks
for Purchase of Scooters and Taxis in Delhi

1139. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE be
pleased to state :

(a) the number of applications received
by the Nationalised Banks for taxis for
plylng In Delhi;

(b) how many of them have been given
loans; and

(c) the reasons for not giving loans to
the rest 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). 154 applications
were received by pationallsed banks for loans
for purchaslog scooters and taxis; of which
147 have been sanctioned loans,

(c) The remaining 7 applications are
under conslderation.

Raid by Armed Gang oo State Bank of
India, Calcutta

1140. SHRI RAM KISHAN GUPTA ;
Will the Minister of FINANCE be pleased
to stale :

(a) whether it is a fact that an armed
gang raided a branch of the State Bank of
India near Park Street in Ceatral Calcutia
and decamped with cash amounting to about
Rs. 4,6 lakhs on the 12th December, 1969;

(b) if so, the steps taken or proposed
to be taken to arrest the culpriis; and
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() the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) Yes, Sir.

(b) and (c). The investigation of the
case is being conducted by the police
department of the West Bengal Government
who have intimated that the following
persons have beed -arrested in connection
with the dacoity :

1. Kalyan Bose aligs Gora glias
Manash.

2. Bimal Kumar Roy Chowdhury
alias Bachhu glias Badal.

3. Madan Mohan Pal,

4. Rajaram Chowdhury g/igs Dhur
alias Dhurjyoti.

4, Ananta Singh alfas Abinash gligs
0Old Guard,

Measures to prevent Foreign Companies
from entering inio Internal Trade
and Commerce

1141, SHRI RAM KISHAN GUPTA 1
Will the Minister of FINANCE be pleased
to state 3

(a) the steps taken or proposed to be
taken to prevent more effectively foreign
companies from entering Into internal trade
and commerclal activities of the country;
and

(b) whether there Is also a proposal
to bring forward legislation in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) Under Section 18-A of the
Forelgn Exchange Regulation Act 1947
which came into effect on the 1st April 1965
foreign-controlled companies are prohibited
from acting as technical or management
advisers or agents in India of any person,
company or firm in regard to the trading or
commercial transactions thereof except with
the general or speclal permission of the
Cen'ral Government or the Reserve Bank of
India. The cases of foreign-controlled com-
panles who seck permission under the afore-
said Section are strutlnised in great detal
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before permission or extension for a limlted
period is given. In March 1969, the fore-
Ign firms and companles proposing to esta-
blish new business in the country have been
asked to obtaln Reserve Bank’s prior appro-

val before opening a new Branch In the
country,

(b) The question of further tightening
up of the existing measures is under study
and action as may be considered, legislative
or otherwise, will be taken.

¥ waafe Fafeear avaest fen
aq ]Aq
1142. '

47 wareen qn qicare frgem o
fratw, strare aqy Aty faww 540 ag
T w7 Hx fE :

(%) ¥ 3% sq faais S a7,
1970 & &fa® ‘Fergeara’ ¥ swwrfaa %
T W14 & 333eq 1 AT ATFIq fwan
war & f 30 & 1@ gwg Iewey fafwcar
ga-t farerr @t 3aF 2 & weLal B
q@F gu i Ag g ;

(=) afx &, ot #1 goeR 1 fa=ig
shawr &1 wifs &, @rgafas fafeem
gurel 1 ‘Teg fefeear g’ qifga
w3 qqr sz Y fafeem o+ §3-
o A 3 &1 g ; AR

(m) afg adf, Y SeF s AU § 7

we A€ qfeare  froem s
fantm, it swram agr Adw faww
sxwa § g wedt (st we go gha) :
(%) avrgi

(=) it agi

(7) ¥ qar USH EHIT -
@, argay oF ¥ wrEw s
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aafadi atx ghetidt w1 I 6

wifs s qgfd T G w1 ES

qg'ar # avrem A o

feft agoal & staw i fom
gra gaf

1143, sit ww eyey faumdt: wn
faer w4t g 7@ ®) Fov HH fs

(%) ot e frer & 31 feermae,
1969 a% frr fafsr=r dc-gerdt ggaral
a1 sl § ot Fraw fear § oar
70 ¥ g% A feat (ot o Fdar fean
e ;

(=) s wgmim aifx & avaew &
et ot wa2-am ¥ wreh ok 4 ;

(n) fom wfewifeat =t o =1 ag2-
ad § g w1 qfee w9 A
wfasfai &t I ofeml & | a1
W a97 A9@ eI § JERT AT W
g &R

(%) 77 awr w1 fa=e ag giafo
A & fag wiw s w13 fs aw
afewrd gafaa qifedi § @ismis 7 #<
WX e g afoss ¥ afow 97 age-
1 ¥ 7 ¥rer W ?

g w=f witr faw wewem § o
wAt (st To &0  wifemwe) @ (%) &
(=). o sr@T-5@n sefaml & o 6
Qo & §, 3% AT aav Y fgw F
agr

(n) fm & fwdt o afesrd 81
fare & feelt frder #) agi-amd oo w7
afesre 7@t & | FAel &1 agrad
TR w1 oafewe fm A e
afafe & faer gan @1 dar & o
o form wfefras & e 19(1) &
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Iqafaa § Faer gty § daw frr
LR e

() =g s adf 9=ar

T TR AW A

1144, =t T ereq farent :
st W Arevaw fag

w1 frer A 21 arde, 1969 & ar-
wfeq swoT wear 7031 % IO H HIW
¥ ag T @ g w4 6

(%) 7 ag &= fs 1000, 5000
w1 10,000 &7 & Az W W W
qfcares # §, &G wAaT & Q@ g
#t g v (Infadl, afes wfa-
wifcEt, wfai g faRfadi & ®ea
i '

(@) w1 qg Y v & afuw
@ d W ARl §y afawiw wwd
SR EHE; '

() war gwmorEng & Aifa & sge
¥ g & R @ A F ot
FITFE O ; A

() afe g, @t awrT & fa=re
7 7% A w1 ¢ Wk afx A, @ ¥
@ W vy § 9% afewdd & 5 F
@ /™A N agAfe T 6 awwR w0
faarc g ?

forer wew # wew oA (ST So wo
) : (%) A< (@), 7@ F@E aE
wE o age-ags gl § ST A
fea-fe ail & S % 9w E1 @R
gfafom, 33 geai & &G A ®
fafir wfesdl @ & o Al
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st NG F a9 A awew T
gt a1 FT |

(7) &tz (v). TFR X geal &
At w1 FrgEteor #¢ fagd o 9 w1
% agy Fwed w1 e gw A
FEE | X, ST FA T AR %,
A FF T H TIA G, IMARC
qaT FAM @A § | &0 1 W A
ST FUA Y a9 ) AW & graw &
e F@ Wk @ aIRF wg Ak
surafas syl &1 gquE 31 §F fou @e
a# fadwsl 1 ow sfafy Frgw #t
Tt |

WIT-HT & TETET ZTO WY

1145, sit T wreq fanst :
it ¥ Ao fay
w1 faw #0178 T N g &

f :

(%) mrawR A @i s am-
T AAST B T S, WEFL H
SO W q9r I gad w9 Sl &
faw a1t 3w ¥ A7 IRrS IT §;

() afz g, A @ am F fag
TF JI FUA &7 fra & 5 99 aels
arq %7 gfawfa) & aa qls 1z 5%
A oA ¥ W g WA F aw W
A T FTRZ N

() afz agf, o\ AEET T
qgfa 1 wgie &4 a97 9=ar ® @47
wrarat aar fg=Y & faachmt 5301 W
ST ATHST FT ATAT AT A TG qwOqT
A oY awgafa ¥ w1 faw § ; W

() afz g, & Tr w7 % fem
arrm @ afz 7Y, & 3aF W oEw
g7
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fawr saem § Tom-AA (St Ho Fo
) (%) A, a1

(@) s @ f6 &R § Syadl @
YT g ang F Ay afywrfeal gra
FT ATFIT K1 AFT o1 qFN H g@fe
@ g49 ¥ st FHiSl & w007 ¥
AR aE T adi g

(m) #= (%). Faifcfaat oo
W faaiomt g Jax ¥ AR
grafas Arave staan fgedt & oqw =
N @F 9 F@ A @dAar o of
sy g1 zafam wawc TSt @
FaaE SO ®1 0y faifufaal & feg
aured F &1 51§ fagreadi@ @
FT ITQWT FLAT 78T 1 |

wrea feqn fadsht A weafral gra
HAYA WA TN ® 9 w7 FAw AT

1146. it Tm waey et @ v
Gtfeuw aan TG W @ A g
w4t gg F@nA FY FOU A7 fF

(%) Fa1 %7 = 5 ALy, 1969
& “fegmam” F gz 8H FaW S H
s¥ifas fua & @ig ¥ 1@ IFasw W7
&< fammr mar & f6 §ua fega faa
§= weafadi ® arg 1 96t IT F wAq0
foar o7 <gT & YT ag wng faga dFi
¥ afi wrar AR g aw d T ag
qar¥ 9T g a4r fawE w14 7 @r
LI5S

(|) afg g, @t 71 ww@ fem
fagst a= swafat o sfaess @@ a1
gaifs 3 e F e § fagai 1 9a
7 U 4% WA ¥ W feqq fagan
91 % |/ @iw 9% ¢
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qeifeaw auT TRTOA ST W A
oy Farerm # Iew Wl (SR TMe e
wgm™) : (¥) dx (&) : faega g
Iroen A W R AR @ A e
9T G FAT 92w 9 & faar ardan

Reservation of Seats for S.C. & §. T.
in the new set-up of Bank
Nationalisation

1147, SHRI G. Y. KRISHNAN 1 Will
the Minister of FINANCE be pleased to
stafe 1

{a) whether any executive orders had
been issued for the reservation of seats for
Scheduled Castes and Scheduled Tribes In
the new set up of Bank Natlonalisation;

(b) if so, the number of the candidates
absorbed so far belonging to the Scheduled
Castes and Scheduled Tribes; and

(c) If not, the rsasons thereof; and

(d) the total number of Scheduled
Castes and Scheduled Tribes employees in
these bauks as on the 31st December, 1969 7

THE MINISTER OF STATE IN
MINISTRY OF FINANCE (SHRIP, C,
SETHI) ; (a) to (c). The Rules laid down
by the Central Government for the reserva-
tion of vacancies for Scheduled Castes and
Scheduled Tribes, as are already being
observed in the Siate Bank of India in res-
pect of direct recruitment to the clerical
and subordinate cadres, are expected to be
made applicable in the case of Nationalised
Banks as soon as possible,

THE

(d) The desired informetion in respect
of 14 pationalised banks is readily available
as on the 3lst July, 1969 and Is given
below :—

No. of Employees

Scheduled Scheduled

Castes Tribes
Clerical Cadre 150 16
Subordinate Cadre 1560 143
Total :— 1710 159
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Use of Time-Barred Medicines in
Hospitals of Delhi Corporation

1148, SHRI G. Y. KRISHNAN 1 Will
the Miolster of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be plea-
sed to state :

(c) whether it is a fact that in certain
hospitals of Delhl Corporatlon, time-barred
medicines are belng used for patients;

(b) whether It Is also a fact that a
number of Injectlons and other medicines
are issued from the Medical Stores after the
expiry of the period; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI

B. 5. MURTHY) i1 (a) No.
(b) No.
(c) Does not arise,

Conversion of Leave into Salary

SHRI G, Y. KRISHNAN
SHRI RAJ DEO SINGH 1

1149,

Will the Minister of FINANCE be plea-
sed to state

(a) whether there is any proposal be-
fore the Goverpment for the ‘Counversion of
leave into salary’ of the Central Government
Employees;

(b)
(¢) if not, the reasons therefor 7

il so, the details thereof:; and

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C.
SBTHI) : (a) Yes, Sir. Adttention is
jnvited to the reply given to Starred Ques-
tivn No. 305 by Shri D, N, Patodia ans-
wered on 1,12.1969,

(b) Briefly the suggestion is thatifa
Government  servant  applles for and s
granted earped leave for a period of two
moaoths in a block of two years he may
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be allowed the facllity of surrenderiug one
months leave getting leave salary in lieu,

(¢) Does not arlse.

'

fa= swem & sweia fafas wmaw-
et Fremat g fgedt § ot
% o< faf s
1150. st o Ameram Fag:
frw ot oz Ty T wOr 5

(%) =ar sftaw ditar fram, e 1
fad 4%, gfe 3= am fawr WA= &
gt @t s o fEl g
sar ¥ ferdt & s gm oA F Sww
et d 3| & fod i wavw 7 agr
gt Tregi & fega 0¥ @t Frateal §
v Fre fgrdt § F F FHITH
fec & ;

(=) afz gf, @t Tor & T a% @
# faa @ atv oft /), @1 @%@
T ;

(7) ®T FEFR A W aw A -
w1t § 5 faar waeg & ata @mEa-
arFt e i@ ® s gg ol &
FATLH T WE; AR

(%) 731 90w wm (%) §  3fes-
fea ot safegi & ferr & sm &
¥ o g3 Gl aqaes qwr =t
zisfne fagea #33 &1 aewe &1 fare
g

faw = # e w4t (s 5o o
&) : ()& (7). fod 4% 7 aoy
fafm #mi=dl &1 fezrga 18 & Y
fedt & s g At gat #1 S G
@ T 9d ey afw rw
¥ fagma & feedr-mdt wRai § wofy,
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st @ fomr & wrtent § o @
ary fgelt oA 9w Y R & &
1 sarg fFar wwar & Sfaw dtar fem
7, Rty @9 & arfedt anfiad,
I} AT s-are # gfaar  fog
Tga ¥ g (%) o it # oamd w2
fer &1 Wil aYafrs fasm d5 @

a7 ger srten §, fd o w1 ose

fehy § 37 w1 yaew frar &1 STfTS
faar e O T S W@ & B awt
w e @i § sutd aw 99
w1 gt argarg ft sww v faar anq
AT Wq d5 4 gfaw fFal &
% ¥ sfawar wAar Afes s
Qar g A ag wgw A § wwr F
greeq fear @rar § oa: feft mgs =
v gt & TrsmEgR F@ F w0
agfaer 4€l | Re i A 5y i
w g fet & 3 N geena & i
t ot aw Tsflaga T4 w1 G
TN S d% i faawm agam sqEeqr
w1 3fwa ofaddl & s wg fen
s | gfF T o @ g wfes
wedry @ ¥ § o fgtomdy &l
feqa 1% FETSA & foU HYY IO
¥ A UGN w1 AN I FEAT AT A
g 1 g fEdt wman ¥ e g 5@
F T ¥ awg Y € A fAfema s
g% et armagi 1

fafam someal g0 w0 sfafom
e vumee, i argfaee wiix gt
Lt Lei £24

1151, it A% mam Yoy : ¥ faw
HAT oy T A FO AT fe

(%) v awIT & fea-fer o=-
i ¥ 1968 % g ¥ AYTaw 1969
# g sl o i oefoedi &
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sfafem oz aa7 i ogmoE Wi &
& s@® warew ¥ feat saofa wipn
a ;

(@) sew e & for fead qu
AT fedt waufa dge s ot ;

(1) wm gTHI WY ATgE ¢ fe fa-
o worredt § frgea sufaeita gegerc
oA qg1aE faxiva gomgec a9y f
falet efeewe & srewr fiedt v H At
§ A A1 a7 At AT wT R § aqwr
TR Ffus s s A §; ok

| (9) F g Faew dm & -
T 1 oAy, 1961 Y 45 35 & 9 a1y
¥ wfedi @1 afad vy e Rt
;ﬁ?ﬁ* fag 781 #1 wwwR w1 faw

faw swrerg ¥ 7w Wt (sh 5o we
Y : (%) o (w). 59 Foregi/framif
& @99 ¥ guAn, ) aw g o o
g1, W1 9E@ X W@ 0 faacor-gx &
Qi g [woww ¥ e foay
e dear LT—2672/70] @ sremii
[frwel & ddw § guar At A
@ & AR T i § www N A
qx & & st

(w) ot 7€ |l wwft anfr
% fau waewi & geaml & aniafa
st €t sndt &1

(v) ' wwew zrooard & o
femadi & sqae, sfeefes ag agz &
safswal ® qmEwe sfasaw dar o5
fey sfowmw g & awada agEl &
sfaew &7 & fox stemfzn fraran @
g
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fafot dorerdl ¥ farelta e aw
Iu-fawile @

1152, =it o = fag @ 4
fa=t %4t 97 aary &Y 3ar & FF

(%) fafw= qaredi § fa<hta gomz-
w130, Iv-faeftr wergwdl aur ggw
fachta gargerd 1 wow s dean
w1 g A 37 W 5fa ad gw fean
ufy &5 & It ¢ ;

(=) =% ¥ fFad aoer® w17 fg=t
Frr@E o frad i & a0 #¢
ol § ; ’

(m) mag aw ¢ s fachig gome-
gra seqa &t af s F1osqa §
3 goqayd faer &+t qwo 4o
gmar 3 F tgr favg swmr g fs
faeirg wwel & gy & gafag wfagi
gru fer o faafa sffas awd o
&t

(a) 7ar s w1 faa fasia
gorReTd & wum dar sfawrd
i sA w2 fred ¥ & @ §aw
# gafga wmedi 0 qu afewc &
AN T FT & !

faer WSy W T HAY (st Fo Wo
¥et) : fam warew & St wfawd faey
weTg 3 & foq fafvsy wevmedl & @
7z &, 3% IR § gaT feafefe ag-
g —

(i) fa<ita gogER
(fred  sax fashia
gorgwT wfve §) ...14
3q faela @R ...30
wEas fadg gegec .30
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(i1) 1969-70 # Fqz Fary
7 wfawifai (=)
F 397 9491 99 ... 19 I1® WA

(=) sa# ¥ sfgsiw q9fg 57 afa-
Fifeat 71 fg=t &1 & @9 WA § A%
Fd ®1d ¥ fg7 & qreafas s
et grafaa gareat gro fgt § g
o & fae-faaat st & gvafam
L4

() faw Hareg & @1g 9ORT FO
Pl B Afm @A F A H, -
@ foar 540, wgo dre grET & WO
qreg & gfewfal & arig # fol
1965 ¥ fegrad s #1 of | 39F a3,
war=at #t (fa<ity) afwat F seqate
& gl ArAY 9 gIErT A faae fer
a1 fawilg Fmeg grar amdw At ey
w2 ot &A1 Fare [ fawml @ o
faar orar @ & awr frar o w@r 2

(%) s=a-wa wArwEi ® SeAr-
qifm affdl W, g9 @Wg A
fFr a7 gt akw # fAeifa Mo
agr § @ gadifaa &7 F @i,
warera fawa 83 ¥ quia: qew | wea-
qnfa &7 & age, <y gagsd &
ggula A145F & 1 B ST A gWr
& qa fF3 T FT qq I3 & A
FFAT HIT A & IA6 I9T q97 Afawrd
& @ifgq @A FT 0 ISAT 8 )

Remission of penalties for Tax Evasion

1153, SHRIBENI SHANKER SHARMA!
Will the Minister of FINANCE be

pleased to state t

(a) whether there has been some opposi-
tlon 1o the discretionary powers vested in
the Commissioner of Income-tax to remit
penaltles for tax ecyadgd;
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(b) whether Government consider that
such a power was bad in law and would be
declared ultra vires if challenged in a court
and lts continvance was likely to jeopardise
the tax collection; and

(c) If so, the actlon proposed to be
taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) 1 (a) The Commissioner of Income-
tax has the power to waive or reduce under
sectlon 271 (4A) of the Income-tax Act,
1961 penaliies imposable for concealing
income or for delay in furnishing the return
of income If the conditions laid down in
sald section are satisfied, He has no power
to waive or reduce penalty which has already
been imposed, There has been no opposition
to this power of Commissioner from the
tax payer though there was some criticism
about this power in this House,

(b) No, Sir,
(c) Does not arise.

Progress at Haldia Refinery

1154, SHRI  BENI SHANKAR
SHARMA : Will the  Minister of
"PETROLEUM  AND CHEMICALS
AND MINES AND METALS  be

pleased to state 1

(a) whether the work on the Haldla
Reflnery has been starteds

(b) the amount allocated for the selting
up of the refinery; and

{c) when it is likely to be commission-
ed?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D, R, CHAVAN): (a) Yes.

(b) A provision of Rs. 55 crores has
been made In the Fourth Five Year Plan,

() By later half of 1972,
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Sorples Funds of Basks in West Bengal

1155. SHRI BENI SHANKER
SHARMA : Will be Minister of FINANCE
be pleased to state |

(a) whether It Is & fact that since the
natlomalisation of Banks surplus funds are
lylng with many of the Banks ino thelr
branches in West Bengal which could not
be invested;

(b) if so, what is the total amount of
such funds in thelr hand and what was the
amount iovested In the six months ending
31st December, 1969 and the amounts In the
last two corresponding periods; and

(c) what are the reasons for lack of
demand for funds In this reglon 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (c). The required informa-
tion Is being collected and will be laid, on
the Table of the House,

feesht Weit w1 wfe & fog fg m
a7 ¥ e awuw afmfa o ww

1156, =it wax =& q ;41 " v-
Ty gu gftae frdtee v fmta,
v aw Ay fowra A ag @A
N w1 5O f

(%) @1 ag &9 § f& gm0 &
favig firar ar fs faeelt Araaret A1 yf

% ol qegra swea% afafa § fear mar
a7 a9 w3 faar a

(@) Fragsitaw g fs ¥y w2
T T feedl smaR d s g R ag
a9 gwz ¥ gk fod saedr w1 AR
I gfafa N ag e @ F 2

(n) afzg, t AT EEFLRA TR W=
argg & faar ¢ AR

(%) g 7, A T § ?
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wreay aqr afeatk fratem st
ftor, wrae qor dn fawm 549
(et &0 &o w1g) : (¥) WX (7). F@ias
frior &\ smamE FAST FT Y § 98
FRrArE & 97 waT & fwio ) @v@ A
¥ TUT TEGT FAaHF FAS Y I A
7€ W FI ST A I que ¥ afaw
F1 ¥ fou feeedt gumas § agua 21

(m) & (7). = &) adf 9=

FTETY JIwHl wraeet geen gierer

1157, st AYog q@g @ a1 faw
Y 15 feaeaw, 1969 &  srav<ifes gm0
ge&ar 2884 & Wi (1) AR () &F ;W
¥ graeg § 4g T@e Y FI FC fF ¢

(%) weert Suww Ry g -
FT IywAl & graw A gaer -gfew
A% qEaF NFAd FY F1 A v
¢ wafs aenfrs qo aifufsas Igwal
¥ s gad) oifes wfadza ¥ afe-
W mAwrd 2 & agt g Al

(@) s gfsr & fag s &
T 74T § o1 fF d8g & daarew S @
af & srgar & wrd ?

frq Wweg § v W (W To
wo ¥t) : (%) wFID vEwm wwiew
gra s faa, gy gawl ga= gaAT-
gfeqar (§= g% &% TRRATT H1A
afeos dzongdq) §, aifas fgie & &)
Ay aEFrd ¥ wenan g9 afafom am-
F13 1T 39% grw @iy dfagifes ofc
sem ¥ W $g gradr & ) A s
feE ageq geraa 78 & Hfew gar—
qfeawt ®1 wewW A SAar ¥ faw
w1 ¥ o fear mar &
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(@) gam-qfeast (Fegw) T
¥ gwifug #t T @ 9 sget s
waz Eaweg § @ & § W afe
qidY &1 Afgsy & o @ @A w77 TR
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World Bank Pre-Appraisal Team's Stody
Report on Fertilizer Industry in India

1158. SHRI MOLAHU PRASAD:
Will the Minister of PETROLEUM AND
AND CAEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to Starred Question No.580 on the 15th
December, 1969 and state :

(a) whether the Pre-appraisal Team of
the World Bank has submitted the Study
Reports pertaining to fertilizer industry fn
the country to the Government of India and
the Mission of the World Baok ; and

(b) if so, the complete details thereof
and the proposals made by the World Bank
for providing assistance therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b). The
World Bank Teams do not submit any
reports to the Government of Indla, the
teams submlt their reports to the World
Bank, The wvarious aspects of (financial
assistance from the World Bank are
under discussion between the Government

of India and the World Bank,
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Payment of Income Tax by the Ex-Chief
Minister of U. P.

1161. DR. RANEN SEN)
SHRI DEVEN SEN

Will the Minister of FINANCE be
pleased to state |

(a) whether It is a fact that Shri C. B.
Gupta, Ex-Chlef Minister of Uttar Pradesh
has pald Income-tax on Rs. 65 lakhs which
were recelved by him on his 60th birthday;

(b) if so, the details thereof ; and

(c) the amount of Income-tax outstand-
ing against Shri C, B. Gupta ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETH) 1 (a) No, Sir, ’

(b) Question does not arlse.

(e) NIL
Visit of Soviet Team of all Experts to India

1162, SHRI CMINTAMANI PANI-
GRAHI :  Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether a team of Soviet Ol
experts is visiting Indla soon for a prospect
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evaluation of India’s Oil resources to help
the Oil and Natural Gas Commission to
development its long term oil strategy ; and

(b) If so, when 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHENICALS AND MINES AND METALS
(SHRI D, R. CHAVAN) : (a) and (b). The
Soviet experts are expected to come in the
next three months.,

Shortoge of Funds for the purchase of
Medicines in Government Dispensaries

SHRI ESWARA REDDY :
SHRI NIHAL SINGH :

1163,

Will the Mlnister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

(a) whether it s a fact that the Direc-
torate of the Central Government Health
Scheme sent a circular recently to Dispen-
saries saying that it had exhausted funds for
the purchase of medical stores ;

(b) Whether the Dlispeosaries have
been directed to give medicines for three
days at a time ; and

(¢) whether it Is a fact th¥t this has
put the patients to inconvenlence as they,
have to come for medicines after every third
day ?

THE MINISTER OF STATE IN MINIS-
TRY OF HEALTH AND FAMILY PLAN-
NING ; AND WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI B. S.
MURTHY) : (a) and (b). The Directorate
General of Health Services has issued
Instructions to the Medical Officers Incharge
of all the Central Government Health
Scheme dispensaries to Issue medicines to
patients for three days at a time in cases of
ordinary allments wherein the symptoms are
likely to change afrer two three days. In
Chronlc, Cardiac, Psychiatric and Respiratory
diseases, etc. the Medical Officers Incharge
can issue medicines up to 7 days at a time.
In cases of Epilepsy and Tuberculosls, the
drugs and medicines prescribed by the
Bpecialists can however be issued for 14 days
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at a time. In had been notlced that ln many
cases patients were given medicines for 7
days at a time whereas the patients recovered
sometime after ome day or two days and
there was no necessity for contiouing the
same medicine thereafter.. In certaln other
cases the initial prescription was changed
after 2-3 days and medicines issued earlier
were not utilised by patients, Moreover In
certaln cases symptoms of disease change
duriog the course of treatment and the use
of medicines already prescribed by Specialists
for a longer perlod becomes repundant. The
Instructlons were therefore lIssued to avold
wastage of medicines and to curtail Infruc-
tuous expenditure. At the same time it was
enjoined on the medical officers not to cause
Inconvenience to the patients.
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Reductioo in Prices of Chemical Products

1167. SHRI J. K. CHOUDHURY :
SHRI JYOTIRMOY BASU 1

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state 1

(a) whether Government have considered
to bring down the prices of chemicals pro-
ducts in the country;

(b) if so, the detalls thercof ; and
(c) If not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D.'R. CHAVAN) : (a) 10 (c), Itls

_Government's constant endeavour to keep

prices of all commoditles locluding chemical
products at reasonable level and whenever
increases In prices are considered unreason-
able, appropriate steps are taken to maintain
the prices at satlsfactory level by (i) impo-
sitlon of control-statutory or informal, (ii)
rendering assistance to the manufacturers to
bring down cost of productlon by way of
liberal Import of raw materlals. etc. Some
instances of action taken by Government in
this regard are given below !-

(1) When the manufacturers of caustic
soda, chlorioe etc. Increased the prices of
thelr products in 1966, Government request=
ed the Tariff Commission to undertake an
inquiry into the cost structure of the caustic
soda Industry and to suggest fair selling
prices for caustic soda, chlorine etc. The
Commission submitted its report in August,
1967,
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As the prevalling market prices corres-
ponded more or less to the fair selling prices
recommended by the Commission, it was
considered by Government that at that stage
It was mot pecessary to control the
prices,

(2) When the soap] manufacturers in
the organised sector increased the prices of
soaps due to substitution of imported tallow
by costlier bardened groundnut oil, es
to stabilise soap prices were discussed with
the representatives of the soap manufacturers
at a meeting held on 4.11.1966. In that
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meeting the manufacturers of soap gave an
informal undertaking that whenever they
focreasoe the prices of their products they
would take Government Into confidence,
and obtain prior approval of Government.
As a result of asslstance rendered to the
soap lodustry by llberal imports of Tallow
it was possible to effect reductions In the
prices of soaps.

(3) Prices of Synathetle Rubber are
controlled, and reductions In the selling
prices were effected with effect from the
16th October, 1969, as indicated below :—

Prices prior Prices w. e. f,
to 16.12.69. 16.12.69.
Synthetic Rubber Grade Rs, 5,15 Kg. Rs, 440 Kg.
8. 1500 and 8. 1502
Qil Bxtended Synthetic ,
Rubber Grade S. 1712 Rs. 4.65 Kg. Rs. 3.90 Kg.
Synthetic Rubber Grade
S. 1958 Rs. 6.80_Kg. Rs. 6.30 Kg.

(4) There is already control on selling
prices of drugs,

The Tarlff Commission who were
requested to inguire into the hlgh costs of
drugs have submitted thelr report concern-
ing the prices of 18 important baslc drugs
and their formulations. As already stated
in the reply to Lok Sabha Unstarred question
No. 116 on 22.2.1970 the (findings and
recommendations *of the Commission are
under consideration,

Directives issued by Reserve Banok to
Scheduled Commereial Banks

1168, SHRIMATI ILA PALCHOU-
DHURI : Wil the Minister of FINA-
NCE be pleasee to state the progress
made In conoection with the directive
fssued by the Reserve Bank of
India on the 23rd December, 1969 to major

Indian schedule commercial banks In public’

and Private Sector to open 400 offices in
unbanked towns and at least 200 more else
where in the first bhalf of 1970 and for
surveylng for banking development in extend-
ing branch banking and in expanding credit
facilities 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SETHI) : In terms of the Reserve Bank
circular dated 23rd December 1969, laying
down a programme for branch expanslon of
major Indian schaduled commercial bank in
the first half of 1970, 193 new offices have
been opened by th: bank upto the middle of
February 1970, of which 158 are located at
hitherto unbanked centres. Out of the sald
193 new offices, the number of offices opend
by the public sector banks is 174, of which
139 are located at unbanked centres.

As regards the progress made by the
banks under the ‘Lead Bank®' scheme, where-
by each of the 335 districts of the Indian
Union (excluding metropolitan towns of
Bombay, Qalcutta, Madras and the Union
territories of Chandigarh, Delhy and Goa)
has been allowted to one or ‘more major
bank for surveying banking potential and
extending branch banking, the banks have
been required to submit a quarterly report
to the Reserve bank, The first such report
is due only by the end of March, 1970,

Gandhi Coins allowed to be taken abroad

1170. SHRIMATI ILA PALCHOU.
DHURY : Will the Minister of FINA.
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NCE be pleased to refer
QGazette notification to  the effect that
the Reserve Bank of Iodia  has
permitted to take with oneself or send out
of India Gandhl coins, at any one time, not
exceding five and that authorities concerned
will have to be notified in a prescribed
manner according to the requirements of the
notificatlon and.state :

to a recent

(a) the number of Gandhi colns deno-
mination-wise “taken or sent out of India
since the Notification referred to above was
issued together with thé names of countries
to which the coins were sent or taken; and

(b) the total number of the coins pro-
posed to be allowed to be sent out or taken
as a whole together with the perlod upto
which the permission will hold good ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) No records have been main-
tained of the pumber or destinailon of
Manpatma Gandhi colns taken or sent out of
Indla within the limits allowed under the
general permission notified by the Reserve
Bank of India.

(b) There Is no proposal at present to
fix any overall ceilings for the number of
Mahatma Gandhl coins that may be taken
or sent out withio the limits allowed under
the general permission referred to above.
There is also no proposal at present to fix
any time limit in this regard.

Qintment from Indian Herb for Skin
Cancer

1171, SHRIMATI ILA PALCHOU-
DHURY : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS HOUSING AND URBAN DEVE-
LOPMENT be pleased to state :

(a) whether Government’s attention has
been drawn to a British Scientist Professor
Ray Bettley's paper presented by him at
the First Asian Conpgress of Dermatology
held in Madras on the 29th January, 1970,
in which he has claimed that an Indian herb-
koewn as ‘Podophyllum’, abundantly found
in the Himalayan reglon from which he has
prepared an ointment and has conducted
R — .
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experiments during last five years success-
fully-could well be the answer for skin
cancer ;

(b) whether Government have made
contacts with the British Sclentist mentioned
above-and obtained from him more detailed
infomation regarding the herb under refe-
rence;’

(€) if so, with what result ; and

(d) whether Government have asked any
Indlan Scientist to make tests of the herb
with a view to checking its efficieney as
claimed by Professor Bettley ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING ; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 8. MURTHY) i (a) Pro-
fessor Ray Battley, Head of the
Department of Dermatology, Middlesex
Hospltal, London attached the First Asian
Congress of Dermatology held in Madras
in January, 1970 and delivered a lecture on
the action of+*Podophyllum Ointment on
Skin Cancer® claiming that he had conducted
experiments during the last five years suc-
cessfully and treated many skin cancer cases
with sustained action. He also gave a
talk at the Chittaranjan Natinnal Cancer
Research Centre, Calcutta,

(b) to (d). The derivatives of Podophyl-
lum constituents are already being used in
the treatment of cancer,” Two compounds
derived from Podophyllum have been approv-
ed by the Government for marketing in the
country, Both these drugs have undergone
clinical trials in the country and have been
found to be effective in the trealment of
certain types of cancer. In fact that the
active principles of *Podhphyllum’ are well-
known and have been used as gniimitotic
agents. Extracts of Podophyllum are also
used for venereal warts fn Indla,

Developmeat of *"ﬁ'.',?‘” Birth Piil from

1172. SHRIMATI ILA PALCHAU-
DHUHI : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN DE-
VELOPMENT be pleased to refer to the
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Interview reported to have bzen given by
him to newsmen at Bhopal on the 20d Jaou-
ary, 1970 during which he mentloned the
development of an anti-child birth plll by
a wOman Ayurvedic Practitioner from herb
available In Bastar District of Madhya
Pradesh which he reportedly consldered
better than other types being used at pre-
sent and If so, the detalls thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEATH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
S. CHANDRASEKHAR) : No recipe or
sample of herbs available in Bastar district
of Madhya Pradesh has so far been received
in this Mlinistry for testing. It Is not there-
fare, possible to give detalls thereof.

Royalty on Coal

1173, SHRI JYOTIRMOY BASU:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state :

(a) the arrears due to West Bengal
from the State Colllerles on account of
royalty till date;

(b) what steps, If any, have been taken
by Government to see that the colliery
owners clear up the accumulated amount
of royalty payable by them;

(c) whether West Bengal Government
had recently suggested to Government that
Collicry owners should pay 50 palse per
tonne of coal In additlon to the royalty rate
to be flxed according to tonnage; and

(d) if so, the action, If any, taken on
the said suggestion 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHR] JAGANATH RAO): (a) and (b}.
The Government of West Bengal have indi-
cated that about Rs, 10,30 crores were due
to them on account of royally upto the Ist
January *70, In respect of subsisting leases
without taking into considerction the Su-
preme Court Judgement of 1967, against
which they had recovered upto the end of
October ‘69 about Rs. 10,26 crores, .The
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State Government are either persuading the
collieries to pay up the arrear royalty amli-
cably or are starting certificate cases accor=
ding to the Bzngal Public Demand Recovery
Act,

(c) and (d). The Question of liquida-
tlon of arrear royalty dues from the Collie-
rles on the basis of the .Supreme Court
decislon Is proposed to be discussed with
the representatives of the State Government
and the Coal Industry,

I, o
ui t for Fert ]
"ol

1174. SHRI JYOTIRMOY BASU:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state :

(a) whether it is a fact that Czechos-
lovakia has offered to meet Indla's require-
ment of machinery and equipment in the
field of fertlliser and oil refinerles;

(b) 1fso, the maln contents of this
offer;

(c) the reaction of Government thereto;
and

(d) when Government are expected to
take a final decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Czechoslo-
vakia have offered some items of machinery
and equipment,

(b) to (d). The offer at present is in
a preliminary stage of details and discussion,
and will be considered in further depth.

Shifting of policy Decisions from Local
Bank Heads

1175, SHRI A. SREEDHARAN 1 Will
the Minister of FINANCE be pleased to
state §

(a) whether her attention has been
drawn to the reported address by the Go-
vernor of Tamilnadu that the Bark npatio-
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nalisation should not lead to the shiftiog of
policy decisions from the local Bank heads
to the Central Government Finance Secre-
tarfat at Delhi; and

(b) the steps taken to do away with
this fear ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) - Presumably the Hon'ble
Member is referring to the address by the
Governor of Tamil Nadu on the 19th Janu-
ary, 1970 to the Joint Session of the Tamil
Nadu Legislature, Goveroment has seen
the address.

(b) The banking Companies (Acquisi-
tlon and Tranfer of Undertakings) Ordinance
1970 makes It clear that the geperal super-
intendence direction and management of
the affairs of business of the npationalised
banks will vest in the Boards of Directors.
In appolnting the first Board of Directors
in consultation with the Reserve Bank, Go-
vernment will take every care to sece that
the Boards are composed of persons who
can do their work well and without fear or
favour. A distinction has to be drawn bet-
ween policy declsions relating to the day-
to-day administration of the affairs of the
banks which will come withia the purview
of the Boards of Directors and policy decl-
sions which involve public Interest. While
Government may have to lay down, after
consultation with the Governor of the Re-
serve Bank, broad guidelines relating to
matters of policy Involving public interest,
it is vot their intention to interfere with the
day-to-day business of the banks, There
need, therefore, be no fear of bureaucrati-
zation,

Transferring of Additional Funds to States

1176, SHRI A. SREEDHARAN 1 Will
the Minister of FINANCE be pleased to
state :

(a) whether the recommendations of the
fifih Finance Commission on the question
of transferring additlonal funds from Centre
to States during the Annual Plan period,
have been examined by the Central Gov-
ernment; and

MARCH 2, 1970

Written Answers 196

(b) if so, the reaction of the Centre and
the Planning Commissien 7

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THF
MINISTRY OF FINANCE (SHRIR. K.
KHADILKAR) : (a) and (b). The recom-
mendagjons of the Fifth Finance Commission
regarding the devolutlon to the States on
account of share in Central taxes and dutles
and grants-in-ald during the Fourth Plan
period have already been accepted by
Government.

-Merger of D. A. with Basic Pay of Central
Government Employees
1177. SHRI M. L. SONDHI :
SHRI B. K. DASCHOW-
DHURY 1
SHRI S. M. BANERJEE :

Will the Minlster of FINANCE be
pleased to state :

(a) whether it is a fact that Central
Government employees have sent representas
tions and letters to the Editors to the effect
that the merger of Dearness Allowance with
the basic pay of Central Governmeot Em=
ployees has resulted in the loss or reduction
of house rent allowance to many low-pald
employees;

(b) If so, the decision taken in the
matter to afford reliel to those whose Income
has been reduced since the merger; and

(c) whether Government propose to
consider an upward revision of the ceiling
for drawing house rent allowance without a
receipt 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) 1 () Yes, Sir.

(b) and (c). Though the pay celling in
respect of eligibility for the purpose of
drawal of house rent allowance without
production of rent recelpts of actual pay-.
ment of rent has come down from Rs, 500/-
to Rs. 390/-, consequent on the ‘merger’ of
Dearness Allowance with the basic pay of
Central Goveroment Employees, this has not
curtalled the entitlement of the employess,
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in this pay range, to house rent allowance
which continues to be admissible to them at
the same rates as bzfore, on production of
reat recelpts, as in the case of those in the
the higher pay ranges. As house rent

- allowance is In the nature of a subsidy there
can be no objection to relating it to the
actual rent pald.

Community Life in Defence Colony,
New Delhi

1178, SHRI M. L. SONDHI : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND VURBAN DEVELOPMENT be
pleased to state

(a) whether it is a fact that a deputa-
tion on behalfl of the D:fence Colony, New
Delhl residents submitted a representation
recently; and

(b) if so, the steps taken or proposed
to be taken for Improvement of community
life in Defence Colony ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes. The member
1s probably referring to the reguest of the
Defence Colony Welfare Association (Regd.)
for the allotment of land for a Club and a
Community Centre.

(b) The request Is receiving attention.
Develepment of the Union Capital

1179. SHRI M. L. SONDHI : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that residents of
Aliganj Village and Kotla Mubarakpur in
MNew Delhl are actually those persons whose
lands were acquired by Goverament of India
in 1912 for building the acrodrome and
other public constructions in the capital;

(b) whether it Is a fact that land was
then acquired at a ridiculously low price;
and resulted In the Impoverishment of these

people;
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(¢) whether it is a fact that the distress-
ed people of the area have not received any
help from Gowveranment ageacigs with the
result that the arca where they live has now
become a “‘ghettor’; and

(d) whether Government propose to
take any steps to enquire inoto the relation
of the present problems and the soclo-
economlc deprivation caused to the people
on account of the development of the Union
Capital 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT {SHRI
B. 5. MURTHY) : (a) to (d), The lnfor-
mation Is being collected and will be laid
on the Table of the House.

™ TN
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Selection for Clerical Posts in Nationalised
Banks

1183, SHRIRAM SINGH AYARWAL:
Will the Minister of FINANCE be pleased
to state :

(a) whether It is a fact that the recently
nationalised Banks do mot follow a uniform
patiern of age in the sclection of staff for
clerdcal posts ; and

(b) if so. the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) (a) and (b). The pationalised
banks follow a more or less uniform pattern
jn regard to minimum and maximum
age for recruitment  to  clerical
posts, There has been no change since
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nltl_onal.lsntlon. The particulars of age
limits fixed by the banks are given below:

Minimum Maximum

Age Age
Allahabad Bank 18 25
Bank of Baroda 18 25
Bank of Maharashtra 20 25
Baok of India 18 24
Central Bank of India 18 25"
Canara Bank 18 25
Dena Bank 21 30
Indian Bank 18 25
Indian Overseas Bank 18 25%*
Punjab Natlonal Bank 1g 25
Syndicate Bank 18 25
Unlted Bank of India 19 25
United Commercial Bank 18 35
Union Baok of India 18 25

* Relaxed upto 30 years for sons and
daughters of Banks employees.

** Relaxation is allowed in exceptlonal
Cases.

Increase in the Birth Rate in the Country

1184, SHRI RAM SINGH AYAR-
WAL : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether It is fact that despite
Family Planning measures so far taken, the
birth rate is Iocreasing throughout the country
at a part rate ; and

(b) ifso, the new steps Government
propose to take to intensify and re-orl
the Family Planning schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) No, There
are no indications that the birth rate is
increasing. Oa the other hand studies
undertaken in various'parts of the country
show downward trend in birth rate.
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(b) Does not arlse. While no fresh
re-orfentation of the Family Planning
schemes Is called for, the following steps
have been taken for latensifying the Family
Planning movement in the sountry : —

1. Intensification In the programme in
17 bighly populated districts and 1 selected
area in Urtar Pradesh (Varapasi Division),

2, Post-Partum Services through 58
important medical institutions in the

country. \

3. Extension of the supply of Nirodh
(Condoms) through Commercial Chaouels
throughout the country and through Depot
Holders (through Post Offices) In Sclected
Rural areas,

4, Supply of sterillzation equipment
to about 2,000 selected hospltals including
voluntary and private hospitals were medical
officers are willlng to undertake wvasectomy/
IUCD insertions but are not able to do so
for want of equipment,

5. Iovolvement of private medlcal prac-
titioners, homoeopaths and practitloners of
indigenous system of medicines on a larger
scale in the Programme by giving them
orientation training.

6. Establishment of Rural
‘Welfare Planning Centres with the Primary
Health Centres wherever not yet established
and opening of Sub-Centres. Proviston of
vehicles to selected Primary Health Centres
with a vlew to fiocreaslog mobility and
services. )

7. Immunisation of infants and pre-
school age children with triple antigen ;
immunization of mothers against tetanus ;
prophylaxis against nutritional anacmia ;
and nutritional programme for control of
blindoess due to vit ‘A" defici
these schemes are being taken up to make
the family planniog programme a truly
family welfare programme to provide direct
evidence to convince the community of the
interest of the family Planning programme
in the general health and welfare of children
and mothers,

Family Planning Programmes as Religlous
Taboo

1185. SHRIRAM SINGH. AYARWAL
Will the MINISTER OF HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it Is a fact that certaln
Commuolties have not taken up Famlily
Plaoning Programmes because of religious
laboo ; and

(b) if so, the detalls thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) No. Analyti-
cal studles of the acceptors of Family Plan-
ning Services at various places have shown
that Family Planolng facilities are being
availed of by members of all communities.

(b) Does not arise.

Doctors Going Abroad
1186. SHRI RAM SINGH AYAR-
WAL : Will the Minlster of HEALTH

AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state 1

(a) whether It §s a fact that a larger
number of doctors who pass oyt from Indlan
Medical Colieges migrate to U, S, A. and
European Countries because of attractive
career prospects; and

(b) If so, the steps Government have
taken to stall the exodus of doctors and to
utilise their services within the country,
especially in rural areas 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEYELOQPMENT (SHRI
P. S. MURTHY)  (a) Some Indlan doc-
tors migrate to foreign countries for better
prospects,. Many go abroad for higher
education and trainlng and are expected to
come back,

(b) The following steps have been
taken to prevent the exodus of Scientists and
techno'ogists Including doctors and utilise
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thelr services within the couatry, particularly
in the rural areas,

®

(i)

(i)

Creation of a Sclentists" Pool to
provide for temporary placement
of well qualilied Indian scientists
and technologists returning from
abroad,

Creatlon of supernumerary posts
in approved scientific Institutions
to which temporary appointments
can be made quickly from among
the sclentlsts working and studying
abroad.

The U.P. 8. C. and most of the
State Public Service Commissions
have agreed to treat Indian scien-

tists and technologists whose
particulars appear in National
Register as ‘Personal Contact’

candldates for all posts advertised
by them. The U.P.S.C. have also
made arrangements for Interviewing
Indian scientlsts and technologists
abroad for posts in India.

(lv) Maintenance of a Special Section

W

)

of the National Register of Scienti-
fic and Technical Personnel for
enrolment of Indlan scientists and
technologists abroad and for the
circulation of their names to all
Ministries; Depariments of the
Governments of India, State Govts.,
Union and State Public Service
Commissions, Universities, Public
Sector Industries and large private
sector establishments. The names
of such personnel are published in
the monthly Technical Manpower
Bulletin (CSIR) which is distributed
free to about 3000 organisations all
over Indla.

Provislon for payment of travel
grant to sclentists, who on their
selection  for  appointment in
research  institutions  In  India,
undertake to serve those instiiutions
for a minimum period of three

years,

Stoppage of holding E.C FM.G.
(Bducailonal Councll for Foreign
Medical Graduates) Examioation
in India,
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(vil) Increasing the emoluments of
medical officers In the Central
Health Service, In Central instltu-
tions and In the State cadres.

(viii) Granting special concessions and
financial locentives to  doctors
workling in the rural areas,

(Ix) Enhancing the age of retirement of
doctors and specialists and)or re_
employlng them after retirement,

Imposition of Sales Tax at Single Point

1187. SHRI §. C. SAMANTA : Will
the Minister of FINANCE be pleased to
state 3 .

(a) whether the single-point Sales Tax
BIill, as discussed in the Metropolitan Coun-
cil of Delhl in the first week of February,
1970, has met the approval of her Ministry:
and -

(b) If so, the likely loss or increase in
the proceed from collection of saled tax
annually both to the Central Government
and the Delhl Administration 7 .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) No such Bill has so far been
received by the Central Govenment from the
Delhi Administration,

(b) Does not arise.

#aw faifew ow wfawen fafile, aieh
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Income Tax due from certaln firms of
Bombay

1190. SHRI DEVEN SEN : Will the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question
No. 3094 on the 8th December, 1969 re-
garding Income-tax arrears due from certain
firms of Bombay and state i

(a) whether the requisite informatlon
has since been collected;

(b} If s0, the details thereof ; and

3 ﬁ{ Ay ey om g s (c) if not, the reasons for the delay ?
T " & awia fedt wer % e
qET 7 & oo THE MINISTER OF STATE IN THE
. MINISTRY OF FINANCE (SHRIP, C.
% ot o fagd ff a5t § #€ SETHI) : (a) Yes, Sir.
i ﬂif 3 . (b) Details are given in the attached
(‘) oY, A8 | statement laid on the Table of the House.
Statement
Sl Name of firm Arrears as at the end of the years
No. 1966-67 1967-68 1968-69
Rs. Rs. Rs.
1. Kllachand (Tulsidas) group of
Bombay 1 N
(i) Baroda Commercial Corpn. Nil 24,929 Nil
Lid.
(li) Digvijay Spg. & Wvg. Co. Nil Nil r Nil
L. |
(i) Distilleers Trading Corp. Nil 94,153 2,53,214
(iv) Glnoers & Presseis (P) Lid. 32,076 34,700 1,348
(v) Indian Commercial Co. Pvt. 1,372 26,741 26,741
Lud.
(V) Kesar Corpn. (P) Ltd. 10,58,714 8,09,516  8,43,047
(vil) Kesar Sugar Works Ltd, Nil 4553 2,03,558
(vliiy Kilachand Devchand & Co, 9,60,676 12.400 6,436
(P) Ltd.
(ix) Polychem Litd. Nil Nil N!]
(x) Premier Petro Chemicals Ltd, Nil Nil Nil
(xi) Syntbetics & Chemicals Lid. Nil Nil Nil
(xii) Track (P) Ltd. Nil Nil Nil
2. Century Spinning and Manfg, 30,69,131 30,69,131  29,34,130
Co,, Bombay.
3. National Rayon Corporation Ltd. Nil Ni‘l 3.59,53_6
4. Indian Dyestuff Industri=s Ltd. Nil Nil Nil
5. Nil 1,40,727 Nil

Ahmedabad Electricity Co. L1d.

(c) Does not arise.
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Rise in Wholesale Price Index

1191, SHRI S.S. KOTHARI: Wil
the Minister of FINANCE be pleased to
state )

(a) whether it is a fact that wholesale
price index as on the 3Ist January, 1970 is
higher than the corresponding figures (i)
one year back; and (li) two years back;

(b) if so, what are the causes for such
a rise; and

(c) what steps Government are taking
to control the rise in the price level 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) : (a) The general index of whole-
sale prices as on 31st January 1970 stood at
173.1 and was 7 6 per cent higher than its
level a year ago and 4.7 per cent higher
than its level two years ago.’

(b) Shortfalls In the levels of production
of certain agricultural commodities (e. g.
coarse grains, gram, raw jute, raw cotion
and oilseeds) during 1968-69 and downward
revislon in the crop estlmates for 1969-70,
particularly in respect of raw cotton and
oilseeds as well as delay in the winter rains
In certain parts of the country were largely
responsible for pressure on prices during
1969-70. The rise in the prices of manu-
factured goods reflects the increase in the
prices of Industrial raw materials.

(¢) Government keeps constant watch
on prices and wvarfous corrective measures
are taken with a view to restrain price rises,
These measures include tightenlng credit
restriction on bapk advances against com-
modities subjected to price pressures (e. g.
oilseeds, oils,
imports (e. g. raw cotton and soyabean oil)
in order to augment availabilitles and also
imposing restriclion on stock levels with
mills, Recently, the Reserve Bank has
taken a number of measures to tighten Its
credit policy. Government has bullt up a
sizable stock of foodgrains and continues
maintaining a system of publlc distributlon
in order to ensure supplies of essenlial com-
moditles at reasonable prices. The total
offtake of foodgrains from Government stocks
amounted_to 9.6 million tonpes in 1969.
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There were 1,38,250 Fair Price Shops in the
country at the end of the year. Wherever
necessary price control measures are also
reviewed and use of the Essential Commodi-
ties Act is made.

Market value of Shares held by L.1.C.

1192. SHRI S. S. KOTHARI: Will
the Minister of FINANCE be pleased to
state

(a) whether it is a fact that the total
market value of the shares held by Life Insu-
rance Corporation as on the 31st December,
1969 s less than the book value of such
shares; and

(b) if s0, how much is the depreciation
in such value ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R, K.
KHADILKAR) : (a) and (b). Information
as at 31st Dzcember, 1969 Is not avaflable
as the practice of the L. I, C, is to value Its
annual accounts, namely on 31st March,
On 31st March, 1969 the market value of the
shares held by the L.I.C. was Rs. 167.53
crores and the book value Rs, 156,82 crores;
the market value thus exceeded the book
value by Rs, 10.71 crores,

Charges against the Directors of the
Punjab National Bank

1193. SHRI ABDUL GHANI DAR
Will the Minister of FINANCE be  pleased
1o state :

(a) whether it is a fact that Three-
Men Committee was appointed to investigate
the charges made agalost the Directors of
the Punjab National Bank;

(b) whether it Is also a fact that the
Committee sent its report to the Reserve
Bank for scrutiny and recommendation to

her; d

(¢) if so, the names of the officers who
made the scrutiny and eoquiry in the lght
of the proceedings of the Three-men Com-
mittee and the details of their report ;
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(d) whether Government have decided
to send concerned file to C. B, L for further
investigation and registration of case against
the culprits in the court af law; and

(e) whether a statement giving full
proceedings of the Three-m:n Committee
with Reserve Bank Officer's recommenda-
tions will be lald on the Table of the
House ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C,
SETHI) : (a) The Board of Directors of
the Punjab National Baok Ltd. constituted
a sub-committee conslsting of three directors
to examine certain charges made again t the
management of the bank,

(b) The committee submirted its report
to the Board of Directors of the bank and
a copy thereof was forwarded to the Reserve
Bank for oformatlon.

(c) and (d). The Reserve Baok's note
on the subject together with the Inspection
Report under Section 35 of the Banking
Regulation Act is being submitted to Go-
vernment.

(e} Tha report of the three-men com-
mittee pertains, io loan transactlons of indi-
vidnal constituents and contents thereof
rannot be divulged.

Assam Fertilizer Company

1194, SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it Is a fact that the Fertl-
lzer Corporation of Indla's Fertllizer Com-
pany in Assam suffered due to Assamese
and non-Assamese rifl and riots and special-
Iy Beharles suffered badly; and

(b) if so, the arrangements Government
have made to check this type of territorial
riots which are very damaging for good
production as a result of manure shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
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(SHRI D. R. CHAVAN) 1 (a) The normal
operation of the Namrup Fertilizer Factory,
a unit of the Fertillzer Corporation of India
was paralysed for a few days in the month
of October, 1969 due to riots among (he
Assamese and the non-Assamese,

(¥). The law and order problem In the
area where the factory is located falls within
the purview of the State Government of
Assam. The Central Government have
advised the Assam State Government to
take suitable action to prevent any anmil-
social and un-lawful actlvity and to make it
koown that such activitles would be dealt
with swiftly and severely. The State
Government posted extra police in responce
to the request of the factory management
and rendered other assistance to bring the
situation to normal,

Approach Roads to Bangalows of M.Ps.

1195, SHR1 ABDUL GHANI DAR ;
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Members of
Parllament are suffering due to kucha
approach roads to their bungalows specially
in raipy seasomns;

(b) whether it Is also a fact that due to
underground cable Telephongs scheme, the
roads for cycling and footpath have been
badly damaged and no repairs have been
carried out so far; and

(c) If so, how much time Government
will take to remove the difficulties of the
Members of Parllament ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY) 1 (a) The existing app-
roach roads to M. Ps.' bungalows are made
with brick ballast consolidated with red
bajri. During heavy ralns, some inconve-
nlence s caused to the M.Ps. because the
roads become slushy,

(b) and (c). The New Delhl Municipal
Committee, who are responsible for the



213 Written Answers

malntenance of foot-paths and roads for
cycling, have started the work of restoration
of these roads which were dug up for under-
ground telephone cables and a substantial
progress has been made.

As regards the approach roads to M.Ps.’
bungalows, nccessary estimate for metalling
these roads has already been sanctloned by
Government and the work is likely to be
taken up shortly,

Openi

g of New Branches of Nationalised
Banks on Indo-Nepal Border

1196. SHRI BHOGENDRA JHA:
Will the Mibpister of FINANCE be pleased
lo state :

(a) whether the need of opening new
branches of natlonallsed Banks in the Indo-
Nepal border areas of North Bihar has been
assessed; and

(b) if so, the result thereof and the
number and the names of new branches to
be opened in North Bihar 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI)1 (a) Under the ‘Lead Bank’
scheme farmulaied by the Reserve Bank
towards the end of December, 1969, each of
the 335 districts of the Indian Union (ex-
cluding metropolitan towns of Bombay,
Calcutta, Madras and the Union territories
of Chandigarh, Delhi and Goa) has been
ellotted to one or more major banks for
surveying banking potential and credit needs
and identifying centres suitable for branch
expansion, Under this scheme a public
sector bank has been de:ignated as the ‘Lead
Bank' for each of the districts of North
Bihar including those situated in the Indo-
Nepal border area, The banks have been
asked by the Reserve Bank to submit a
quarterly report about the progress made in
regard to surveying the banking potentlalities
of the districts and opening of new branches.
The first such report is expected by the end
of March, 1970,

(b) 11 offices have been opened by the
public sector banks In these districts and
and permission has been granted by the
Reserve Bank for opening 14 more branches.
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Further branches will be opened by the
banks in the light of the results of the
survey referred to in reply to part (a) above.

Setting up of New Oil Refinery in
North India

1197. SHRI BHOGENDRA JHA :
WIill the Minister of PETROLEUM AND
CHEMICALS AND  MINES AND
METALS be pleased to refer to the reply
given to Unstarred Question No. 3788 on
the 18th August, 1969 regarding setting up of
a new Oil Refinery in North India and state :

(a) whether the examination of the
question to determine when, where and how
the total additional capacity be created has
since been completed;

(b) if so, the result thereof; and

(c) if not, the time-limit for its com-
pletion ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHIMICALS AND MINES AND
METALS (SHRID. R. CHAYAN)1 (a)
Not yet.

(b) Does not aris,

(c) It is expected that the decision will
be taken before the end of the year,

Kohat Refugee Cooperative House
Building Society, Delhi

1198. SHRI LILADHAR KOTOKI
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING , AND URBAN DEVELOP-
MENT be pleated to state :

(a) the present position of allotment of
land to the Kohat Refugee Cooperative
House Building Society, Delhi and tbe
reason why it has not been possible to allot
the land to this Society so far;

(b) whether It Is a fact that most of the
office Bearers of the Society have their own
houses and are thus little interested in the
affalrs of the Society;



215 Written Answers

(c) what steps have bzen taken to
ensure that all the members of the Society
are eligible for the membership thereof;

(d) when the last General Meeting of
the Soclety was held; and

(e) what action, If any, has been taken
in case of a fallure of the Society to abide
by the rules in this connection and whether
a Hst of the members of the Soci:ty with
addresses will be furnished in the reply ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) The Kohat Refugee
Cooperative House Building Soclety was
allotted 50 acres of land In Pritampura area
(Zone H-5). The land was demarcated in
December, 1968 but the society did not take
over possession thereof and instead repre-
sented for a change of the slte. A revised
site has been offered to and accepted by the
Society. The physical possession of the
land is ted to be handed over to the
society shortly after demarcation of site.

(b) According to the Seociety, only two
out of the 15 office bearers own houses and
all are taking interest in the affairs of the
Soclety.

(c) For the purpose of allotment, the
requlsite aflidavit Is being obtaioed from all
the members of the Society,

(d) 21-4-196.

(¢) The Registrar of Cooperative Socle-
ties Delhi has written to the Society for
calling a Gzneral Meeting of the Society,
The time and labour finvolved in furnishing
the names and addresses of the members is
not considered co ate with the results
likely to be achleved,

Housing Problem in Country due to Rise
in Population
1199, SHRI D. N. PATODIA :
SHRI M. L. SONDHI ;

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

fa) the estimated extent of shortage
of housing facilitles In the country and the
progress made over the last 15 years with
reference to the growth in population;

(b) the total financial outlays spent on
housing by the Centre and the States and
how many new houses have been c onstructed
during varlous Five Year Plans;

(c) whether Government are In a posi-
tion to solve the housing problem of Indla;
if so, the positive steps taken or are propo-
sed to be taken and by what (Ime the pro-
blem will be finally solved; and

(d) the programme for construction of
pew houses during the Fourth Five-Year
Plan as compared to fresh demand for houses
due to rise In population 7

THE MINISTER OF STATE IN. THE
MINISTRY OF HEALTH AND FAMILY
PLANNING! AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) to (d}). A state-
ment giving the Information is attached,

Statement

At the beginning of the Fourth Five
Year Plan, It was estimated that there was
an ovesall shortage of 837 lakbh units of
houses in the country, Under the social
housing schemes formulated by this Minfs-
try with a view to lloraling the h
conditions of people in the low and middle
income groups (more particularly the for-
mer), the Government of India allocated
a sum of Rs, 279.52 crores from Plan funds
to the States and Unlon Territories as finan.
cial assistance upto the end of March, 1969,
Against thls amount, the States and the
Union Territories utilised a sum of Rs.
214,04 crores, In additlon & sum of Rs,
113,14 crores of L. 1;C. funds have also
beed provided to the States, According to
the progress reports received so far, 4,97,968
houses were sanctioned under the social
housing schemes upto the end of 1968.69
out of which 3,83,271 were completed. Besi-
des, 22,197 acres of land were a.oquifad and
14.371 acres developed for housing purposes,
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2. Apart from the above, many De-
Pariments of the Government of India, State
Governments and the public sector under-
takings etc, have their own housing pro-
I:ummu, the details of which are not avai-
able.

3, Solution of the colossal shortage of
housiog in the Country depends upon the
availability of funds and developed land.
Meanwhile, the Government of Indla pro-
pose to contloue all the social housing
_ schemes formulated by this Ministry. The

Draft Fourth Five Year Plan provides a sum _

of about Rs, 97.00 crores for social houslog
schemes and urban development programmes
In the Seate Sector.

4, In order to tackle the problem pro-
gressively and in a realistlc maoner, it has
been decided to bulld up a Revolving Fund
for housing and urban development to be
operated through the agency of a Housiog
and Urban Development Finance Corpora-
tlon to be sot up for the purpose, [Itis
anticlpated that over a period of4to 5
years, a sum of upto Rs: 200,00 crores will
be made available to the Corporation for
being utilised on approved schemes of hou-
slog, land acquisition and urban development
undertaken In the States and Undion Terri-
torles In a manner that will provide for a
rapid turn over of funds, Operatons oo
these lines are planned to start from the
year 1970-71,

Resumption of Forward Trading in
. Shares

IMM GEORGE FERNANDES |

SHR1 MOHAMMAD SHERIFF :

SHRI 8. K. TAPURIAH :

Will the Minister of FINANCE be plea-
sed to state @

(a) whether Government have finally
decided to permit tesumption of Forward
Trading in shares In the Stock Exchanges
over the country;

(b) if so, the conditions laid down for
the purpose; and

(c) if oot, whether Government have
taken any final decislon on the subject ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (c). No decision has been
taken so far regarding the resumption of
forward trading In securlties. With a view
to assisting Government in coming to a de-
cision in the matter, a Committee consisting
of four members has been appointed by
a Resolution dated the 7th February, 1970
(published in the Gazette of India Extraor-
dinary on the 7th February, 1970). The
Coinmittee has been directed to submit its
report to the Government within a period
not exceeding two months.

12 brs.

Re CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

(Query)

SHRI NATH PAI (Rajapur) : Sir, I
wrole to you about thils. 1 am very glad
that you have bzen pleased to admit the
Calllng Attention Notice and provided the
House an opportunity to discuss so important
a matter, But 1 want to draw your attention
to one thing. I wrote to ydu twice about it,
I am secking your protection and Indulgence
to make a submission,

The }lght: of the House are being
deliderately curtalled. 1 do not know who
is responsible. Ten days back | gave notice
of & Short Notice Question on the same
subject-matter. I was informed just half an
hour back that the Minister regrets, Oa this
question you must decide once and for all.
Are our rights to depend on our luck in a
lottery which is called Calling Attention, or
are you going 10 take notlce of the initiative
of the Members 7 If 1 glve a Short Notlee
Question, it Is a superlor right; we are sup-
posed to barter away the superior right,
waiting for what dcpcnds.abso!utcly on the
lottery. You know that Calling Attention
Notices are balloted.

1 gave notice of a Short Notice Question
whereby I could elicit all the information.
That is not allowed and 1 informed today
after 10 days. I am very glad that the other
leaders of the Opposition also agree with
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[Shri Nath Pal]

me.  You should not leave it to the sweet
pleasure and the whims of the Minister
concerned whereby he categorically rejects it.
Is it not a matter morc important than the
other matter 7 1 want you to look into
the rule regarding Short Notice Question.
I want to make a submission. It is true
that it is up to the Minister to accept or not
to accept a Short Motice Question, But if
you in your wisdom are satisfied that the
matter Is of public importance, you can
dirﬂ:!. the Minister concerned that the ques-
tlon 1s taken as the first question of the
day. The very fact that you have admitted
the Calling Attention shows wvery clearly
that you regard the matier as of public
fmportance and deserving the Immediate
atiention of the House. If that is so, why
was not my question admitted as the first
question for the day? 1 think you wlil
give a ruling about this, I am very happy
you have admitted the Calling Attention and
1 must express my gratefulness.

SHRI M. R. MASANI (Rajkot) : Sir,
I do not know what the questlon was, but it
has happened in the past also, that although
group leaders or responsible Members put
a question only to elicit information, the
Ministers have not been very fair in exercis-
ing their discretion. We know they have
discretion but the discretfon must be respon-
sibly and reasonably used. If information
Is wanted for the enlightenment of the House,
just to say, *“‘I will pot answer at short notice™
is not the kind of response one expects in a
parliamentry democracy. I think you should
use your good offices-

AN HON. MEMBER : To change the
rule. *

SHRI M. R. MASANI ! No, We do not
want a change of rule, but we want a change
of heart. .

ot sz fagrdt a=qdt (a=ORyY) :
qsq WErd, 20 e & W@YF |
fAsF g G &1 gis g Afeg
s fag au afeqw gw 1 oF fam
faem fam fermr s 2 fean 9
¢ f& w72 3N e s & fog
A g wwiAwml & @dw
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# & #1 gy fawr s g3, A
F1 Far< T T FF a7 ALY A
%1 99 % | w9 faw O 9 F19 F29T
& awar & 99 9 A Afew A W@
agf &Y g% 2 7 fea F1w FEgA A
et giw A o oy g1 WE Aled
¥ afgs gwa faes gsa & s o=
weer o wai &T gwa § w@ier i
Nfeg F a0 H g fog § fae wT 37

gara A 2

SHRI NATH PAI : Before you give
your ruling, T want to cite the rule}-rule 54
at page 26 of the Rules of Procedure—which
I quoted from memory. To be preclse, so
that you can give the correct ruling, I will
read it. It says:

“A quesllon relating to a matter of
public importance may be asked with
potice shorter than ten clear days and if
the Speaker fis of opinlon that the ques-
tion Is of an urgent character he may
direct that an enquiry may be made
from the Minlster concerned if he s In
a position to reply and, If so, on what
date.™

Then, I would like to refer to sub-rule (3)
of this rule :

“1f the Minlster Is unable to answer the
question at Short notice and the Speaker
fs of opinion that the question is of
sufficient public importance to be orally
answered in the House, he may direct
that the question be placed as the first
question on the list of questions for the
day on which it would be due for answer
under rule 33.”

My question would have been due for
answer today even under the normal proce-
dure. 1 endorse the plea made by Mr,
Masanl and Mr. Vajpayee. Our rights
should not be left to the kind mercles of the
Minister; you should not guard him,

MR, SPEAKER : It is a very important
point of order that has been raised. So far
as short notice questions are concerned, we
sort out the questions which we thiok are
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fmportant and worth answering by the
minister and we forward them to the
minister. Of course, [ may be helpless n
forcing the minister to answer...

SHRI NATH PAI: You are not.

MR. SPEAKER : So far as the other
alternative suggested by Mr. Nath Pai that
it may be put down as the first gquestion
for the day is concerned, I can examine it.
The practice, 1 am told, is in that case there
should be a special request from the member
justifylog it,

SHRI NATH PAl 1 How can Ido it
if 1 am informed just half an hour back ?

MR. SPEAKER : 1 am told the Secre-
tariat got the answer only today.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : If after 15 days it s

intimated that the minister Is not prepared
to accept it, the whole purpose is defeated.

ot 7y fow (%) : areqw T,

¥ gwE ¢ & are Fraw afafa # 355

gerge fog # g9 g% fawng fear s

DR. RAM SUBHAG SINGH (Buxar) :
If the minister keeps the matter peading for
15 days, the member should not be allowed
to suffer on that account.

st T A me (g7gE) ;oA
fidsr s aaa & ag & f& <far, aoft
g fax ot g § Y 7 Fgr qg ¥Aw
wfaai 1 T QT A GRT @1 @E
Aifew M foaa Wt & g wew
& qm| s afgy $T a=ger wre I N
TaegT gAnar g fr gg wigwfas aga
& xA & A1 T F qEwS IAL AT
wifgr @t w9 Afadi w1 sratee &R
ag T faT ¥@ W1 99T 3] & o 4413
grecard | wfagi I @ 9T T|® oA
A%} et o wifge &K ww faaw
qfd At Tfge

PHALGU NA 11, 1891 (SAKA)

Re.C. A. 222

SHRI NATH PAI 1 Why did he take 10
days to Inform us that he cannot accept It,
when he is already ready with a reply about
the same matter 7 Just see thelr arrogance,
fmpertinence and compiete contempt for the
rights of the house.

SHRI RAJASEKHARAN (Kanaka-
pura) 1 THE Home Minister has delibe=
rately avoided accepting this question, The
very fact that the Prime Minister has been
sendiog a oumber of officers to Bangalore
and Bombay proves that it is a very serious
question, I charge the Home Minister of
deliberately not accepting it as a short notice
question.

MR. SPEAKER 1 There peed not be a
debate on this. I will call a meeting of 'thc
Rules Committe, We will discuss the matter
in detail and find a way out.

SHRI "DATTATRAYA KUNTE
(Kolaba) : Mon-avallability of Informa-
tion and unwillingness to answer are two
different things. If he pleads non-availabi-
lity of information, that Is another thing.
But he cannot disagree because of uawilllog-
ness,

MR. SPEAKER : Some ministers are
more obliging and others are a little less,
DR. K. L. Rao never refuses any question
that goes to him. We give about 15 to 20
minules to the short nolice question every
day with the result that the zero hour some-
limes gets cut a short because of the short
notice question.  As I said, Dr. Rao Is very
liberal in accepting short notice questions
and 1 hope the other migisters will also do
the same,

SHRI NATH PAL1 Is he getting com-
pletely scot-free for his negligence this time 7
You should at least reprimand him.

MR. SPEAKER 1 The rules do not
permit me to reprimand him, 1f you amend
the rules, I will reprimand him,

SHRI RAJASEKHARAN : Neither
the Prime Minister nor the Home Minister
Is present,
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MR. SPEAKER : Let us not have a
debate on every point that comes before the
House. Now, calling attention. Mr. Joshi.

12.14 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

MYSORE-MAHARASHTRA BORDER
DISPUTE

st gHo TWo St (AT) : eww
wErea, § afaaradin Siw-aga & f=-
fofem faun &t st 08 &@ &9 =
an ftsm g alk g sa g F ¥
g aRk § uF 93w T ¢

“dar faarz & g= ¥ foy dgc ok
WETUSZ GIFT &1 g0 /A FA@
fer 1 sfgg gweEl &t @A)
FIF g1 I wfaq wgla’

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr,
Speaker, Sir, the Mysore-Maharashira
border dispute has been with us for a very
long time. Many efforts to fiod an agreed
solution to this dispute did not succeed and
finally a Commission was appointed to go
Intoe this matter Io the hope that lts
recommendations would provide a satisfactory
basis for a solution. Unfortunately when
the recommendations were pub'ished, they
did not evoke the necessary measure of
acceptability. On examining the Commis-
sion's Report we came to the provisional
conclusion that apart from implementing
the positive recommendations of the Com-
mission regarding transfer of territorigs from
one State to another, it would be necessary
to make some adjustments so that the entire
problem could be solved.

2. Howcver, before giving further
thought to the matter Government considered
it desirable that the Chief Ministers concerned
should be consulted. Their immediate
reaction has not been encouraging. In a
mattgr Hke this there has to be a construc-
tive approach and Government Intend to
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continue thelr efforts to find a satlsfactory
solution to the problem.

‘a’qtol'{'llo Wit ;- weTe ‘I’ifﬂ,
AW HA ¥ ogd & wuw are § wEr
fe:

“The Mysore Maharashtra border dis-

-pute has been with us for a very long time."

W ag & 9 a¥ AYF qAF§ G
g fll a% @ Wy E aeiaw @
@Y & 3R U wF=l w1 Faer g9 ar
gz a A A T F AT 9@
FFEATE 31, W A AN TN
gt ar Mt 9@ ot 7g iz feey
21 # oy 1 qaeran wgan g, F foegd
wiw avai ¥ O g g Az T @A™
& ¥ HT FHT 97 AT N gy wg
TT YA AT W GRITFA@ra
f& agt #1f sigAts 919 7 @ wifs §
agianva g 5 waAfe & gy 2w
T FrEsar g1 A fax gw A 9w
w© ¥ fes g § 99 7g gfafa § o=
qrEmagi i g1 ? A3 war f
grw § f5 Siwaemes a0% ¥ oeq
HATS ¥ g HT Trfgy AT g4 F ¥y
fram &1 v fad & g9 9 =) 9o
¥ ol qgi amar g

# qg g ¢ fs g sars feady
feAi ¥ oer g &, R ax @ @
w # T@ weq § areamae frar war
ar a1 g ? X7 7 9™ F Yy sqfaq-
M g W@E, §8 A0 N faArd
g1 @t gae w1 wrafasar 2 s &
fraiffe s agi s g1 s@ g &
#§ a @ # Wi g @ o &
T oW R AEA W oA Ag; @
giffs & st g f& oy aga @
TIF FNE F | AT A FFAG AT
diz Mt wive F foar g F@r § A



25 Mysore-Maharashtra PHALGUNA 11, 1891 (SAKA) Border Dispute (C. A.) 226

Ay T gH F F T 41 I@ R
¥ o & o @q geeeg ¥ avsw AT
qaigat & ? ¥ oF @@ @vE FAT Ag@r
§ mifs 37 o & Fif qoawgRt A &
oY AT & § )

qg gUA FmEa § 7@ # @ ud A
g\ z@ ggem ¥t Temifas A A
ghaar &Y geama A 39 F o7 arfgws
ST ¥ 3@ WY ISIAT AT I W &
Fga1 & f5 og gt wiepfas oftaw &1
ware § + I@ gEEW ¥ WIS F WX
¥ w1 faF gy E0Afaw wgarsiaT
g &1 wERie ® W @ ke
& gardy gsar Adi ) & awwar g fF e
g1 F I F FOAT grT @, WT A
I FY gaTg 2§ av gH M Emam 20
77 1956 § 77 qar® IST 41, IW F AA
feax gre 117 ? WlRg & § ™)
¥ <Yeg 1ol ¥ € ¥ gw A1 frHer |
fFaa @1 A1 T8, fead o1 9T Mt
99 | @A A1 gT M FE g@ A4
favm gs1 &1 & sgar g e agi §
qanm wefeafs ®Y Al Ama o =t
#1 Toay gH A&l AAN a1 gw F4 ferime
@1 ? 94 ¥ qg ;AIA T8I, AW
AT 1957, 1962 T 1967 & gu &
T §ETe W A H AU UHEHLT
afafa & «iof faffea gt 3% &1 =
gu1aq, foem 999a, aeqsr g@a Jgi
wgi N A gu &, wgi St A wy 8
TH FWEqT §1 g@ (AT g Agi wEgras
uFwor afafa § IdRER AT )

Gt gart audr-wdy B &Y gEw
feafg 1 d4t & wgEAT § S FeE-
wf @ § T A e feafa @ @
farr awaT 400 Ai7 B giaszwEt agHt
als § AT H TwA w1 A A uwTfAar

g faar a1 afs st gt Sl &Y
gaz feafa g it s &Y a gt @
gifaa gt sndm fr gy ¢ wgar-
STR1 ) AgY § fe ax warang #Y qw
FAMAT TRT § 1 g NIy fay
FIHAT AT TG G § | WA IW faw
I A9rE ¥ wgr a1 fF wgre &1
YT a9 ENTT S QT AT AT #
mfas g | '

AN HON. MEMBER :

=t g@o THo WYE @ F A F fawmr
# gt awar &, gt famrr & ag A
¥ wmwg g wAg At oW R
AEE & | I & wfasw §1 dgw Sw
s Aigd § 1§ awwar g 5 e g
R fafarasdAgargn a1 @
FT 1T A THT FIST FE@T & AW
fofafies 2za 1 ga@ wgus ¥ @
agr gzmar 911 ogd Ay Aiw # qer gl
AT F9H a1z Fwg-wifggt 7 =i S
Iq F 4«12 g9 WY ¥ AT FY 1 HTE-
wifedi ¥ 1€ awa &1 fwar, ag & 3@
oA | 9g |V FE gl § 4 gu g,
ew fo s A #11 gk At o
Ao mrafrs, A Siw sfaga Fo 30
IFET R

True.

SHRI J. MOHAMED IMAM (Chit-
radurga) © Sir, can he go into the
merlis of the question ? A calling-attentlon
is meant for eliciting Information, If we
want to say all that, let it come in the form
of a speclal motion.

uhﬂgﬁw&{tﬁt]: oY AT 8
aa gw w1 2Fa § 7w At wy
g’

weaw W : gH W1 gw fAgrew
wf&d |
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SHRI RAJASEKHARAN
pura) : Allow a discusslon of
matter.

(Kanaka-
this

SHRI J. MOHAMED IMAM 1 Call-
ing-attention means, he wants to know what
is the proposal,

Feow wEYRw : A AR § R oI
a3 fafaee #t @2efe @4 & a2 TaMa
a0 ¥ f fedz & siw gae T 997 §,
afsa grow & aage @9 fm @ L

it gHouRo Wi : § I FT W
gAami A ge § gwa faar o fv 5@
& foar 91§ addaig Aifa @ =ifgd
% 7Y wgar s wgrag & fow @ 91§ Afa
g1 | g WY dAT WwTET g 9§ & fAgert
& foy #1f fagrrg A fogr @ &C
FEaT AN FW A | ZA ST A 4
&g o1 f& ot €0 o TAfTE 7 A}
et fear @1, o & aees wHET &
oA & sfag & 90 4 a8 sy g1 91 fF
wiq A gfAz A FT IF ® Winfas
gwAaT—faamiess  sfoayEr—ax
W.q% agear § A 9T IR ferge
#1 g fasrem =nfed

SHRI J. MOHAMED IMAM 1 They

want to put pressure not only here but also’

in Bombay through their Siva Sena.
cannot be cowed down by this.

We

st q¥o Qo W : gW W w7 @
& f& ag fafawe g1 «nfgw, ga =wii 1
g% 11 g =T T FW #1)

SHRI RAJASEKHARAN : All these
things have bezn put before the Commission
from time to time.

sl Tq. ow. iﬂﬂ:qmlmaﬂ;t
@l wfg@ 1 wa A1 are & dga
A Fiwlq gk @t aq AL Ay o @7
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A AR ¢§ § wafag afafy § awafa
% I N gl fe ft 98 &
§9 T ¥ (sqa9r) ¥ @ oot w@Ra &
qg 99T STgar g fF #ur 9w @@ 4y
75 &g 4 41 5 @ AT W gw FgS
WA ?aR s g fag a0 9w
fafezz, 49 3 9 @ amfe gsd @
99 A ¥ w71 5 oag A @ @wan )
9T T gIg ! qENAST KT AN AW
w1 1€ F1 gy #X qEn 7 & orwrd
wTga g fr st e & siifen 7 a9
gfafa ¥ gr # @@ w faax 7 0§
gHTT ET 9T q7 A4) 7

SHRI J, MOHAMED IMAM : Sir, I
rise on a point of order.

MR. SPEAKER : He Is coming to the
question now.

SHRI RAJASEKHARAN1 Is it a
discussion ? It is a debate, a chance has to
be given to us also,

SHRI LOBO PRABHU. (Udipi): It
cannot be tolerated,

= SHRI J. MOHAMED IMAM : The
purpose of the calling-attention fs to elicit
eertaln Information as to what the proposals
of the Prime Minister were which she sent to
Mysore.

SHRI R. D. BHANDARE (Bombay
Central) :  There is no point of order.

SHRI RAJASEKHARAN : It is for
the Speaker to decide. Are you the
Speaker 7

SHRI J, MOHAMED IMAM : Heis
golng into the merit of the question, If he
is to go Into the merlts of the question, you
must give a chance to us too, Let him only
try the facts ; otherwise, other people are
put at a disadvantage.

MR. SPEAKER : Your point of order
ig also becoming a debate.
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Mr. Joshl, 1 have brought it to the
notice of the House so many tlmes that
while speaking on the Call Attentlon, after
the Minister has made the statement, there
should no preamble, no introduction and no
speech except the straightforward question
for eliclting clarification. Yoy have made
a regular debate out of it. I would request
you to come out with a straight question.

ot gRo UWo Wit : W ¥ TN
fear § :

“‘Government intend to continue their
efforis™

¥ g wmgar § fs &1 7 ae wqw
A gr AR AR g AN IT A ga

a1 ¢ § ol 71 gEfew gwe aq fw
g & e fafreee 3 safe sai€ 4t

19 Fg § 6 owdw sy T W@ O§
7 I9H JoE & fedtaq &1 Sgow
§? w § a1 ag 99w @I ) q@w
@rgar ¢

stfagrecor gvw : 7 3in & &
7g 5% aga faAl & gark @ §1 1954
# qget AL 9w w13 faw § ) Iaran
T &1 Ag g% A« 1956 ¥ syl w1
gaieT gar, fAX Ssm@r mar) gw @«
ot § fedimr & <1 o< frm w91
¥ WEATT IAE g AT & SRV | 48
WY swAIT gEEdi ® owgw & fF &
TR smWl e g 50 F fag
fox a & fafu=r otfas o=l & @2
qt | wigq fGeT #3376 39 vwEE
qg fst ¥ 1 syfeaw sfama N @
T # faz@ 77 | W AT FT TF FHET
sfagm 81 Hadff sz g 5 2 adl
gt gt qu T W N Afeww
ff madr et @ fadt g A R
taw fragw @t @AY ST F 99
A UA Y

-
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qare a3 & e

sit arearf (Temge) ¢ fagra o€
&1 &0, 71§ afesar @ 2

= fagraw ges : fagrm & AR
H o stfesar 31

ot Arqard ;o wWT Y, W7

ot fauracor g T R aga a)
Y4 aH ) & A v gFar ) Argars
ot oY gm ar

WaTe g g afssn &
w9 qANZ g1 AT SYIRT ¥ SR AR
g1 3% a7 1 ated ¥ fou g wifaw
FTwE) eam g froewd @Y a®
¥ gwwr A @ A g ar 70 avg
qWE T TGN G FRT | AT 4
Hifer ¥ 9 §1 Fgr AT 99F AW g
wfrgi & gATd oY AU gf, 99 qq @1
A gU A A9 W9l F AT OF qS
iy fawreh, qal gl InfT §)

y¥ g wure Qe mar g fw g
w1 gitoed & § 1§ s AEar g
wifs @ ot A af N Ffew =g
¥ wdww 7@ g @ #rd fafea m@ A
o qrn , xafen & 7@ aar qvam fw
w1 gATLY Sidtaesr |t |

% WiAAIT §3€q ; @A # i
g’

ot feeraTw g @F at &
ot 71 fafesa.ma 7@ a1 qar g
€97 €9 ¥ ©) gfeT 78 qwt gy ¥
foar @ s g9 s w@ § fogw
¥t @ EH TG gS 45 A |
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sit srzw fagn @t Aroedat (T5rag) @
# uF swaeqT §1 q37 ISAT AFATF
w4t wgeg fagmr wigy & & weaw
iR qur W ? AT IART qT FEAT
f weara aarar wAfz@ & AF & 7 Mg
At worgz & s T sy 3T &R
gea gy faam H & ?

st frgmn gwe : qog @ W
gare AGI & wearal ® @ A @l

frar A s W |
ot <fx Tra (@) : T AT ?

ot faoaee gvs @ @ <A ¥
arwa v wafga § 7 &)

DR. RAMSUBHAG SINGH (Buxar)
The proposal was sent by the Prime Minister
to the Chlef Ministers of Maharashtra and
Mysore, They were rejected, That should,
therefore, be placed on the Table of the
House.

st vy fowd : 3g sga § fF ofew
¥ A& & | WA AR TEATL §F O AA
qTEE A% AEL G |

ot orew fagrd arwd) @ Y cameE
1 ArET 9T g GEer AT 1 W@
i weten w afawe § e ag a W
sfasre # @& ? Jraa ger wiAgl A
aar af, 2@ ¥ qq qUg HEA A AA-
fax 83 § %% g §, SEE AT A
wdea wga § 5 gw a@aw agh W
g ofga &1 gETA A TR 7

it wy foRd : oF AF 8 X qEHl
g w1 wE WA fE
gwdl ® swe o mafas fga #
T &1 ag 3% Hg § AT A faFer
wZw o ¥ 99 wE a9 IFEA TR K00
wrE ft o= o gEe gE W@ g A
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qZ IAFT TATT I T TG #T GRS
L s ¥ Fwrew gFA
oF 7g fs adafas fga & aff ar o
afeas s aftg A ara &1 T a0
ard o adl &1 e At @ T
a # M 1 zafey aw @
& fe ot gama Agrusz gERIT AR AYE
T HT W 14 § g« s wlafsfs
T AT T AT I & |

MR. SPEAKER : Your point of order
is that when the Minister said that it is an
official secret and it is not in public interest

to disclose It .,

AN HON, MEMBER :
thought,

ot ag fond : ag w+giv og® adl
FET | AT H Fg |

It is an after-

MR, SPEAKER ; Will you please let
me explain? I am asking the Minister to
tell me the positlon {n the light of the point
of order ralsed,

SHRI VIDYA CHARAN SHUKLA :
There is no question of my saying about
this whether it is in public interest to dis-
close them or pot until a question was
raised here, When Mr, Joshl raised this
question, 1 said it is not in public lnterest to
disclose the proposals. Now the proposals
are under study and, therefore, it would not
be in the public Interest to disclose them,
Unless the question arlses, how am I expec-~
ted to say that it is not In public interest to
disclose them ?

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : The  very question is
about the proposals, In the begioning he
could have said, ‘In the public interest I
cannot disclose them’. The whole question
is about that. He cannot say that now,

st geAil TmA (TgE) W
guTT e A¥, T ¥aw e Al aw
e Agl @1 I T AW TG
qQfrd} & d5% gard’ ¥ @ TG T
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f& wrea aeeTe £ T ¥ ¥ qear7 gt
T AT § # I4T AT 9% I qeqraEy
T §8 F& Grar gEETA & W
I R 1 @ azfadl Y q@r @M ww
T daz At f5 @ [wwr wfafafae
FAT Y, TP N W Ay g9g A s
aFagr g ? AU fadm g & amo wefY
TRRE B w5 & yeaa A% 97§,
ITH! A GIA H 2qW 9T @ aMw
#a3 gy ofcfam & a1

ot aq fomd : ara€ faam o F
Farst #Y @ar fear @ @ f #ar gEE
& | T GEE KT ATY TH TG ¥ HTAA FT
%y § 7

SHRI ATAL BIHARI VAJPAYEE:|
move that a copy of the proposals be laid
on the Table of the House.

" oY tfe wa: & o GEET F@r
g!

MR. SPEAKER 1 A calling attention is
going on. Mr, Madhu Limaye, will you
please sit down. Some matters are pending
before the House. A calling attention dis-
cussion is going on, 1 have called the first
membet.  Stlll there are four more members
to speak. In berween a resolution comes.
How cu; it arise now ? :

-SHRI'SURENDRA NATH DWIVEDY:
This Is a matter of principle. He is taking
protection under a Rule, You have to use
your discretion whether to permit it or not.

ot e fagrdt awddr o SeqE
TREA, AW IT AT @I B FEA ®
iz gara WA @ifeT ) g W@
FN® qT 199 H fearge A gD §

it wy fomdr : sreqw wErEa, ¥ a9
w1 wfom Tgar g
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MR. SPEAKER : So far as this Reso-
lutlon is concerned, how can It come unless
this frem Is disposed of 7

L

SHRI BAL RAJ MADHOK 1 (South

Delhl) 1+ You admited.

DR. RAM SUBHAG SINGH It has
not been properly replied to. Therefore this
resolutlon can be moved.

MR. SPEAKER 1 Certain points have
been ralsed on the proposal that they are
pot in the public Interest to be disclosed or
any other plea you have taken.

SHRI M. L. SONDHI (New Dclhi) 1
That is rubblsh. (I/nterruption) That Is
used on many occassions, it was used at the
time of Indraprastha episode discussion.

MR, SPEAKER : Can you salisfy me
either here or in iny chamber how far this
public interest is served ?

SHRI VIDYA CHARAN SHUKLA 1
Yes, [ shall do It, Sir.

SHRI BAL RAJ MADHOK : You have
admitted Calling Attention under your dis-
cretion. That is under your discretion,
Please read the wording of the Calling
Altention Motion. Can there be any answer
to that Calling Attention Motion without
revealing what the proposal is. There .can
be no Calling Atiention Motion If the pro-
posals are not to bz made to this House.
My :uba Ission is this, that there can be no
answer 10 this Motion unless he reveals the

proposal.

MR. SPEAKER : To the Minister 1
put a specific question. Can you satlsfy me
on this here or in my cbamber ? If bhe can
satisfy I shall accept his - plea.

&t gHo QRo Wil : WY qATE T
srard Ag Avar 1

e WEYAT : W9 H I FT AT
adt srar @, AN 9T A qIg w8
@i
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SHRI N. K. SANGHI (Jodhpur) :
Much heat has already been generated in
the House, But the heat generated here is
comparatively gothing compared to what
heat today Is being gencrated in the City of
Bombay. The morning papers give a wvery
serious news that police have been posted at
various places. The Central Reserve Police
has been posted at almost all the important
centres In Greater Bowmbay, This Is what
the conditlon Is there today, The matter of
solution of border disputes on lingulstic
basis have created a challenge to the unity
of the country, It really makes no difference
whether some portlon goes here or there;
but this matter is generating so much trouble
aod this is to be taken serlous note of by
the Government so many Sopas are being
raised, bandhs are being organised and the
very life of people is being jeopardised. 1
would Iike to ask the Minister If any points
of reference were given to the Mahajan
Commisslon ?

My second point s If Mr. Bandodkar,
the Chief Minister of Goa met the Prime
Miplster on 27th Jaouary in Delhi. He had
submitted a proposal for the inclusion of
Ramghat and Londha area In the district of
Goa, The proposal was that Goa might be
made into a bigger state territory. (Inrer-
ruption)

MR, SPEAKER : The question Is about
border disputes between Mysore and Maha-
rashtra, Goa does not come here,

SHRI N, K, SANGHI : Goa comes in
this. They are part of it ; they are inter-
linked. We should go inio this entire gues-
tion. Much passions are roused and heat
generated and 1 would like to know from
the Government whether the Government
would give up this policy of deciding border
disputes on linguistic basis and take up such
matters to be decided on the basis of con-
tiguity, cultural affiliations and administra-
tlve convenlence. May 1 know the Minister's
answer Lo these questions 7

SHRI VIDYA CHARAN SHUKLA 1
So far as Mahajan Commissfon report is
concerned, this Is a public document which
has been published and it is known 1o the
hon. Member. I need not reveal all that,
As far as the question about the Chiel
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Minlster of Goa making some proposal s
concerned I am not aware of this, This
really does not pertain to the question which
is now the subject of matter of discussion.
About the other polnts mentioned by the
hon. Member, all these poiats are being
taken into consideration, apart from the
questlon of language, whom we decide the
matter,

ot qgo gWo WS : weww WEkew,
A T 1 AqT ) e g &
9w @1 5 dgve wHeT wifew @
g-FEl & $g fagral &1 ¥wx @
gmrT &% 7, oz TN @ S A
wi foar, afer g a9 @, ¥
AT FT Y H A SPT I ¥ @ A
7

st faor s gew : A Fm g fs
dwae w2ama sifas ¥ ot g W @
faare far siyx mggere qa@id 1 & 9@
BHIX WA K § | HEQA ® HAG ALY
IBATE |

it g ok © IAW iR w6
& fear mar ?

¥

SHRI S. M, JOSHI's. Questiom Is very
periinent, The Mational Integrati on Coun-
cil was called in session because of the
developing strains on the unity of ‘the nation,
One of the causes is the failure of the Unlon
Government to resolve Inter-Siate disputes,
These disputes vitiate Inter-State relations
and cause great stralng on the unity of the
nation. Therefore, the National Integration
Council suggested certaln specific principles,
the acceptance of which, it was hoped,
would lead to a solution, Why did Govern-
ment resile from implementing the recom-
mendations of the Councll In solving the
question ?

MR. SPEAKER : The hon, Minister
has said that those guidelines are being
considered along with other factors also,



237 Mysore-Maharashtra PHALGUNA 11, 1891 (SAKA) Border Dispute (C. A.) 238

SHRI NATH PAT : You are seelng
more meaning in it than what we have been
able to see.

SHRI VIDYA CHARAN SHUKLA 1
The question which he had asked was a
bigger and larger question,

SHRI MADHU LIMAYA 1 That was
my question.

SHRI VIDYA CHARAN SHUKLA
So far as this particular matter of the
Maharashtra-Mysore boundary adjustment
is concerned, the guidances provided by the
National Integration Council will be taken
- into account while deciding this question.
That was what I sald.

ot vy fomdl © asaw agea, & oA
a9Igg ¥ sAAr Sgar g fF ag faEr
fagra fafrwa felr sdfiwal &1 fmlor
A, FAAAT ) WS ATH X JGHT BF
2 AT fo¢ ugaeaiiz &1 q1@ F &1
qTET FUT AIRT F GIFA | FT HFIR
age AT wgras § @arfaae & At
i aga adt W QAT gTIAF T[T T
¥ qTEIQ WOAT B NEArd gW Sl &
T i #te 9% fou @ERT &
fafirer 231 & Aarsl #1 d5% gomah ?
gwHx AT fearr FAT AN R, wr§
Nigs Tad Ad & A dfen geEh
) (vmEmw) -

s WFElD §XE . FT AAANR
waeq Iay A ?

st wy fomd : wC aTE 1§ 3
e e, a1 3t g8 e
uF gEl & faws, AT AT APRIE W
s gEt ¥ faers, @%@ ¥ WA
gort af Wfen § gw g @ FS )
v wR wEd g faftea fegidt &
WINTT X gETE AHT wma AR R @@

MY 7wy FA?! e fF
T FR 9T T oEaq & fafu= T @
Wi # gfroe F et § oo gEA R
asd g | ¥fsT g & Sdme &

AT F G AE FAT AR | FHIL
7 3ud A # wifer gwd R,

st otz fag (Vzas) : AAAla
9360 IgH A A1 T W A A
;A | (Tag)

st wew fagrd awE ;@ Al
wE A U Fg W@ E AEl owT gw
fifer & Mmoo, A IA7@ IR o=
ST | (sqEem)

stagfend: & «§ sagw ¥
gFar g | ¥wey Wi 9g wit &
IR § g s Ty el fafkaa
fegr=l & @O T ANE I g A
fad w7 | 997 FrEe doF & ey mn
fr da waefag a2 +3 3, & o%
T g2 wff TS feT e g ?
qrsein s | ag w@m adwr § 7 gafeg
# sgn wgar ¢ v woer fagmty
WX 9% GAIT F5 qA | A faamg a0
&1 @m, I fagral &1 Quet §
g FA F M §, ¥ e ¢, @ 691
§ fafar dar 7 g §

e aXwIT SR T $L) dgR
wgrrey §t At T w31, fafae gt
f1 7 #g10 | @ TEd few ag dgie §,
fa® T ¥ ag @ 7

st feerE gw : weuE wgRE,
7z a9 &% A9 qvw # S A v o3y
srfasas e § I9%F @A 92 Y g
g gudt a@Eig e whal § 9
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[ oo v ger]

w8, 37 wearal &1 aq0ifE o
gt 5 A & 7€ § wufan aft sw
Fat ¥ ¥ 3g 7g 78 avar | wgt A%
fafir=t rmAtfas =9 #1 o f5 oo @
¥ 3 ot 3% A3 ¥ qAS &, ;AW
ggatT AT ITE A gH F10 gAan faar
FRAE AR AR T §74 N FW §
T wearT 9 ot W I9 &1 g4I A,
IR T WA WX feR 9Ew eY
saT ZwT ft gaeT foia &30

st Ay fomd : #F qg W@ A
gorar | & ag wg 91 fF ¥ w4
fagia & &TETC 9T TROT AFT MG
qg® Tq AW &1 BT qaq &40 ag
& T )

it faarrewr ga@ @ &Y gATO we@rw
g % AR FE it fw
3% ey Nt 30 | HK IEH A Fi
- ()

SHRI MNATH PAI : On a point of
order. Shri Madhu Limaye's question was
not about being called for consultations
regarding the specific proposals, His ques-
tlon was whether Government would decide
upon some baslc principles and call the
leaders af the Opposition parts for discussion
regarding them, and not about this village
or that village or this city or that city, The
hon. Minister of State in the Minisiry of
Home Affairs must be better informed.
Government once tried, and a meeting was
called on the 19th December, 1967 only to
evolve the principles; but Government pever
followed it. It think Shri Ranga was there,
and my other hon, friend opposite was also
there., May 1 know whether Government
willl call such a meeting, not to indulge In
hargaining and horse-trading, but to define
principles to resolve all inter-State disputes
in the country ?

SHRI RANDHIR SINGH ! Including
Chandigarh,
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SHRI VIDYA CHARAN SHUKLA 1
He was not asking about all boundary dis-
putes, but he was referring only to this
dispute,

ot vy fond : fagidl & mar <
B s@ari & & av s gfawr i
T AR grrg F wre W v g

ot frgraTe gow : @ W@ a% @
oI Fram A gy ower R e oow
o9 fra ¥ @ @ oAy ¥ gura
Prezarsdaa @ s sed g g wA-
A FamEi g N ™ Fat ¥ faare
famst #T1 wa e snwre qw
fea st aT adl s30T g At gw o
sgaragoa 5 guro g s A
fafeas mo gt 9w f5 2 fam s av
T[T 8 1

st qEOw e A AgEE A W
¥eeWT Agl T@r ¢ AW TEA @ &

“On examining the Mahajan Come

mission’s report, we came to the pro-

visional conclusion that apart from

implementing the positive recommenda-

tlons of the commission are regarding the

transfer of territories from one State to -
another, it would be necessary to .make

some adjustments so that the entire

problem could 'e solved.”

¥ sar qigar § 5@ ¥ 7 g1 o
2 fr 39 tswediz 7 ag Uzowedza
a1 § ? agow s & fond am g
TETMTAE TWH g Fgr ¢ fa
ardtfea XeHRa g wr ) Sfe g9
UeweeHz Y91 § | @1 ag Qewwedz faw
F1 Joo® WA el 719 A fear § T
a7 @ agr ¥ fE qow &
qIE OF FIAEIT I9 &7 &0 9@ § fow
¥ M A wgreg w1 e @ 8%, @

ggEE N IwE?
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wldam Tag s sz g fs
T wgram wdmA @Y fod awE
AHAT R a1 SEw SEA W A Asd #
T faar & ? g gue Wy A § At
e sa® et ¥ 77 v w917 o 9@
A A qe@ FAE 7 FE F WO
UIHIC §, Wgraese & 9% §@FE,
HHL # ATORT GTEFIT AA AL F a6
491 | @ AR A1e q &g @ Al @ ?
T & @ @ GHe A9 g3 FC A
£ gmd oA §f e FOT H a9
IF FH A § 1 A 7g dEer @
WS qF FT FI AG FT A 7 AGIAA
wHlw & A ¥ ey ¥ fagia W@ E,
AT TES WAX A W A AR A
T AT g § ? ’

dadram & ag qgar W@ g
syl F Ay § | A9Y Mg AT
g far gorme F ar # | T { AE-
v wT geie fear dgT wRrOE §
it At DAY F Fa¥ ®) mar g
% woeqe =gt #11 F arAw =rgar g
fe T w9 F1 € wAEAl 9 fael 2
AEAT AE & A FGT ATH X TW AR
FAAT gFET TG FT AT AT GAA
& 2T OF 9T FHGT I K & A
7€ gwear @@ FOA A TRY w4 | A4
fe & @@@m g W ATA AT AF
WAl w1 g fFa T T8 T we
& o g g @ s 39 A fee
Y 7 e § A Fan agi w9 g T
Foirg gRCT A FT A1 GAT F FW
¥ w9 A pargfe & a3 7

<Y i & ag s WgaT g fw
9z §MS I APAT AT AYT 5T 4G
2| ag WS AET AR wAlew F1 01 R,
Fw FT M 21 @ T aww fegow
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e fragas 1§ gHiT &3, dRK I9
§ 78 amw IwiA &1 FrE faga @
01 faq & s v ag feegae W@
FHY g 9FT &7 1§ # srer gar grar
IW WIE F1 4g fagzig ?

Wy Hdgg g1 Sga g 5
gty & arer §EFe AXwIL & Agrus ®
AN fadtdz awarT @ dge i ol a
Iz fadFz F waE H, 7z 9 492
#grre w1 faare &, ST ¥ ow aow ¥ Wy
AT FFA1F Y AE FIA GF IO Ry F
fem 3 o fagre® fRm g ? sw At
FEd gu Ay &Y qaEel AY v ¥ AR
Fadt ) @ & ag sreErga agan
0 fafidz & w8 ¥ s O qu
& Wy A9 FE AT TG FLA N

ot faar e g 32 a@ faeEgs
ar% ¢ fF f1¢ g9y 7 957 7 9T
T &1 A gl ar gw AgT F ye
¥ ¥ qrasla W&, qEEN FF W
atg M am F T Fif ag wa@
ag &g at faar &g anA) s wfeg f
@ ¥ 9T T ¥ @F §T § A
& foad =gt 0 & 73 AT gFA
rzF M AT I AT W) T -
% qurgra a1 et & @1g deTy ) I
ag

7ad a@—wgrEd ST
Fa A&7 am gy TweT § 78w
2 frgm st st wfafes fawd
Tt gud s feat &1 A1 7 a1 A
2 f frelt & mfasTddl oX garawE &3
 7id &) 3fFa ag T1@ A FgAT T
2 fs feeft s e 91 feld #1793 F0T
arEfan w6 99 #1 98 % ¥ @ A
FTF | FLFIT T GO F O AT
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[ faar v 9]

T qEgAI g | T 9N af suAr fadw
afg sm# ag aq w71 930 5 ¥ @
T WA W wFGT g A FW €@ a|
At WA o7 Gwar ¢ famw w ogw Sw
gy § At fow #) g gw fag a<
Twy § IAAr WAT HX f9@ % gw S
A R § IAE g &% AT gwa § 7
Fifs gad @ w2 aaw & 74 R 5

Tg N FHEA ¥ Fgr § @ F L T@
¥ famr @Y @S gu w7 )

vt ag ¥ amd @ fs ag Tu-
weziz aar § 1 A agt av sireed § o
M Efrrar @I IWEF AT F a@-
sty 2t @ 31 I & T A fafeaw
aoft aff g ) 99 9T I faeme ¥
wWE F@mard ¥ o gm g ag e
sraeas A8 § fF ag @ &) &7 1 w=-
ar<l % a1 aga & NF g A w7 §
fag & A & ag w91 19§ GO}
§ 1 % g wgan e o guT & Ag v @
madt | Tefeq g@ @wg gg sEAl
gwa A5 & f5 Fav Qeweediz gw &CAT
g g

st amTw wNE : qunAe fEge
Fat H A A qarar

st fagmw g ag Ay femy
A& wara A T wE @ R owHE
frega ar $1§ quinde aAd At am g
arg gz ¥a FmAE s stfaw &
& 7% ot ) 7@ @@ Fgi N Aguf
R,

ot gmew A @ & feg e
qeftTdt FATX FT IAFT A AT A
7z FHAL AT AZ F |
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ot faen oow gws ;- w@e ® fran
3 %% g fF fvi adt g &

& ToUw woiw: S @ & A
7g qE 9 X GAAT g2 @ w0 R A
ToTE § FeRT AU FAWA T GHFLL
RE S8 I ® W ome AT H goa
w @R & 7 gam F 7T AL aATw A4
G e KES

st gw 9T awi (gHiRqR) ;g
ATE AT T | TAIFTFET, AT 98 ¢
e rreT § wgrag @1 AR w1 A
7 7A@ 1 @ § A w7, ().,
fgar=® w7 78 T1gaT & % ag wdwA
g §), @A A g T A fn
sHIma gw foar o 2., (waEm). .

ot FwT™ wuw ;A AgIET A @y
F g 5 & AT § §u¥ ¥ a9 go
7§l §, 39 # Far Ifeq § @R Fav sgfaa
2, 9 ®T G T TWT FLT | FNT WY
st Qifafess fedtaT w1ar & oY doma &
FHIET QAT FT F AS AW WA 14T
a1 %@ §... (vwwm)..

MR. SPEAKER | The question does
nof arise,

SHRI E. K. NAYANAR (Palghat) 1
Last December we had a balf-hour discus-
slon when Shri Shukla replied that the
Government had not come to a decision
regarding the Mahajan Commission Report.
MNow he says that a portion of the report
has been accepted, and the other portion
has not been accepted. We do not know
which portion he has accepted, MNow some
Karpataka M.L.As,, and Japa Sangh mem-
bers are raising the question that Kasergod
should be incorporated in Mysore. I want
to know which portion of the Mabajan Re-
port he has accepted and which portion he
bas not accepted,
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MR, SPEAKER : This is not a poiot
of order, You are asking a question.

SHRI NAMBIAR (Tiruchirappalli) 1
Why should the Minister create coofusion
about Kasergod now 7

&t it fag : Asaw AR, a8
T2t TR I &, I |G FAIAT F AT
F1 77T g A, A FNAT gATTFE FA
At o W@ §, A FAtgT 347 gearg=
W | WAF H@IgT F1 oama & &)
gite FE N a7 T Afed, g A
1T, gX ATT FAAT IAH A 1§ A€
adl &, 398 ar 9w, ghearor i fga-
a9 w39 Rt smom & @ | gwer w4
FTAAT RN 3 |

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) 1 I bave given notlce of a spe-
cific motion.

MR, SPEAKER 1 Order, order. The
calling attention motlon Is over, If you
send that motlon tomorrow, we can take, it

up.

SHRI ATAL BIHARI YAJPAYEE: 1
have already given it.

MR. SPEAKER 1 T will put It to the
House only after I sce the rules..,

SHRI ATAL BIHARI VAJPAYEE 1 It
is permissible under the rules, I have seen
the rules.

MR, SPEAKER : .., if there is occasion
for it.

SHRI RANGA (Srlkakulam) : I wish
to express the hope that the procedure follo-
wed by you in calling an emergent siuting
of the House at short notlce of a few hours
on 28th February would not be treated as a
precedent, in order to safeguard in future
against milsuse of such special procedure
under doubtful circumstances or for unpa-
triotic or unparilamentary purposes on the
inltiative or pressure or prompting of the
Government. [ need not say much in sup-

Haryana Assembly)

port of thls plea of mine. 1 need only draw
your atiention and the attentlon of the
House to several things that are happening
in different parts of the country, in different
legislatures, where the Governments are
pursuing queer policles, Supposing a con-
stitutional amendment comes up for discus-
sion and such procedure were followed and
Members are called in.at such short notlce
you can easily imagioe what might be the
consequence. Similarly, supposing a no-
confidence motlon Is given notice of and a
time Is fixed. Now, some leglslatures are
not fixing the time at all, although within
a period of seven or ten days the time has
got to be fixed. When such things happen
and the Speakers concerned simply accept
the advice or Initiative or plea advanced by
the Government, and then call suddenly a
special sitting of the House without giving
sufficient notice to the Members, then it
might be possible for them to make use of
such opportunities. Therefore; I request you
10 assure us...

MR. SPEAKER : This matter was
dealt with and I made my observations on
that, and I hope it will be dropped now,

SHRI HEM BARUA : 1 thought the
matter was dlscussed on 28th. How is 1t
proper now to raise It ? It is within your
discretion to summon a speclal session of
Parliament. Yon did not misuse it.

SHRI HEM BARUA : I thought It was
closed on the 28th. How is it proper to
raise it now ?

MR. SPEAKER 1 He sent it to me and
I did not know what it was ahout,

12.55 brs.

Re : ADJOURNMENT OF HARYANA
ASSEMBLY .

it Tt fag (Teas) @ a8 wwer
& I faq |m @ v ar, a¥ wWe
fET ¥ 214 *t gy yw@ 21 9w A
AT § TTF § FT9 AT TGT AT |

eaq WA : g, 9 "rweT a1 g9
far & &Y oam Ay |
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o s fagrdt avedd (FFUARR) -
#eqw ®IEg, 99 fRAFwE dm A ¥
9gY g% A AT ¥ gfegromw w1 wroeT agt
9T IEM W TG Wi Er) @ ¥ ¥
T w9 a5 fifafaage {59
e amw &g o 5 fawra @ A1 5%
T ysa wafira £ ¥ Y UF gEL A%
F ogeq & WAy H A0 Y TEE R
st § ) FWA IW ;I A AUAT O

o F ey Tar qr afEw 97 ¥ I

e aF feafa @ oad § moftr gl &
uq gfagm & wouwre #g1eg 7 faam
gar & g7 %1 afAfsga w19 & fag
qara &1 fzar 8, sr@vas 1 G0 T
faar & | Fegey wEYEW, ¥ USANS F
s, AR usaeE  gg-AAy § wfa
farzir §, fawroim g § famma-
qaF *g awar g gfamm # o g9
gar @ ag dfasm &1 wusl & agme
..

o v g : frog e d
agi gardt Afedt § 1 e wdm, @
Y 8 awr WYF1 famr, ®fF7 ¥ agq G
ST WIT AT | qAE 9, ofydwa faw
9T, T ¥ UEE 9 WY fawr, dfea
T ATE BT WA AA | T o AT
A Fg ®WE N ... (mEEm),.,

st wize fagrdt amddy Ay A -
zg, sfcamm gt % fa=sre gt & a-
T AZIRA ¥ @G OF AfqwEw ¥ 5w
witF1T faar a1 are 3 99 9T oF =41
¥ folr froa &t ot are 4 9 gfce
gron faa &ar 937 & fadid) @= & Aar
wg drtn fag & wearg o9 fa=e <7
ot @, faad 9 &1 AAET A
BT AT w9 q3i fAqr9 WAT FY 5%
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gf @t Fw=d d quyr e Fan i fauma
T #Y, d5% afra $F 97 @ §, avo 3
oY 4 Y 335 QY ar A} gl ? g
w4 3 areara faan v fs Jo% i o
7% & afafeaa w1o & fobr wafim s
w1 o€ frae A &

st ot fag @ 2 gE AR
o w1 Ahm faegt fear § 1 e agt
93 AARA Agf &, 80 W ¥ 30 gA =¥
TIRZT §, SNTETTE HT Jgr 9T AT T903
g1 8 arx zasr wYywr foer, afwq s
.., (FEemW)...

&t wzm fagrd amddt : sew
AZIZT, AT FIFIT FT TGAT A7, ATFR
F foor &1 ®i w7 adt 4, @t e A
are F1 Afgzarg wewa &1 AT 39
FT @wIT 1 gigy g wifgy aqr
gfrar & el oY Siwarrard 3w § ¥
aft gm v fr sfqware wearT am @
a1 feer @wt &7 do% eafra s &
I AR F@ YA ARG IH A
st FT

oegy qEEg, gfaon g Ame #
arr 2, ACFTAEr FIFX AG T @Y
T, z=fazs agi gE gw, wsgwld
Ty wgt ga, fas-od hw Ay W
g1 ... (s,

it Tt fag @zt aama & feu
F @ A st fear o ww@r R
... (HER) ., AU AERY, AT FT
faar 2, 57 @ ¥ gfam # ... (w=-
).

sit Tamite Fag : 57 st 7 gfomn
FY aza® FT fagr 31 .. (o),

T fe et (fgam): wd AL
iz ... (wrreT) .
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o it fag : aa@ ¥ e 0w
J1E TqAT ... (swA) . FEowdr FT S
& Ao w7 | gETRT w7 § agi 9w
... (b)) AAIR AT AT AR
fram t &z &t azam s far ¢

13 hrs.

SHRIN. K. P. SALVE (Betul) : Sir,
before you give your ruling, would you give
us an opportunity, the other Members also,
to say a few words 7

ot qzs fagrd aywgat - & gma
I | ufAmagd fs am =
T F FATN & AAF 9T 991 FA
fog sgax £ 1 fasrr FOF D adR
fara § | o @ 7 AN wEAT -
FXF A1 Sfalfes NaT 1 oo &
# A7 gr gag FERFA § fou
frax #31 ... (sqasm). ..

SHRI BAL RAJ MADHOK (South
Delhi) : Sir, let them not disturb the
proceedings, Can't you call him to order,
Sir 7

st Tonite fag @ 3g gl MR
Rz @ 1 3T A, 0%
org ' S | .. (e, 3@
FTITR X WO F @ 5T 42 8
@ 2 L. ().

weqw wgem © msfen & & sy
g% gfews # == 33 &1 9@ o aex
FAT Al & 1 @A mrsfar e s
AT a1 § ag feeder @ amd
&1 One by one,

Order, order, Shri Nath Pal.

SHRINATH PAI 1 Mr. Speaker, Sir,
I submit to you, to begin with, that if nece-
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ssary we should continue to slt till this
matter regarding Haryana is finally disposed
of.

I will confine my submission to you
strictly to the admissibility of this issue now.
We were informed,—and we were Informed
rather late—ihat you have disallowed the
motion, My motion reads llke this ;

““Fallure of the Union Government
to ensure that the Government of Har-
yana was carrled on in accordance with
the provisions of the Constitution In as
much as there was a fallure of the
Union Government to Issue necessary
lnstructions to preveot a gross breach of
the Constitution resulting from the
unconstitutional prorogation of the
State Assembly.”

Mr. Speaker, I will strictly confine my-
self to the relevant clauses of the Constitu-
tion which invite the responsibility of the
Government and if I succeed In establishing
that there was a responsibility of the Union
Government,

MR. SPEAKER : I have already con-
veyed...

SHRI NATH PAI 1 I am not going into
the facts. There are two things 1 the facts
of the case, and the law relating to the
Unlon. I am concerned first with the law,
and the facts will follow only If you admit
the motion.

. Now, how does the responslbility of the
Government of India come in here 7 What
is the failure of the Government of India ?
First, I would like to refer to article 175
which is the relevant article regarding pro-
rogation of the Assembly. It is at page 98,
It reads;

““The Governor may from time to tme
prorogue the House or elther House.”

Mr, Speaker, the conditions under which
this extraordinary right is to be exercised
are not prescribed or defined in the Cons-
titution. On Saturday, when Shrl Vajpayee
raised this question, you said, **What can
1 doif the Assembly itself adjourns?” We
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#re not questioning about the adjournment,
though according to me, it was a patent
fraud on the Constitution. There was a
motion which was admitted by the Speaker
of the Assembly; the day wes set for the
discussion of this motion, and then we flnd
that a motion is brought in order lo subvert
this motion being discusted in the House.
These are the basic facts. What is the
law 7 How does the responsibility of the
Union Government come in 7 The Governor
1s under no obligation to follow the advice
of a Chief Minister who has perpetrated a
fraud on the Conmstliution, When a Chief
Minister moves for the adjournment of the
House during the pendency of a no-confi-
dence motion, it is a nothing but depriving
the House of exercising its supreme right of
deciding whether a particular ministry has a
majority or not in the Assembly,

SHRI
WIODE,

RANDHIR SINGH : That is
He moved that motion earller.

SHRI NATH PAI: 1 have already
read article 174 and pointed out that pro-
rogatlon is not to be done arbitrarily by the
Governor. The oath of offlce of a Gover-
nor is to uphold. the Constitution, The
Constitution requires that any Government
is carrled on with the confidence of the
State Assembly. When 1t Is challenged, 1t
is the duty of the Governor to see that the
motion of no-confidence Is debated, If any
body tries to prevent it; to that extent that
person, whether he is Chiel Minister or any
other office bearer, is guilty not only of
tamperfog with the provisions of the Gonsti-
tution and violating the spirlt of the Cons-
titution but deliberateiy subverting the Cons-
titution. This Is an issue of gravest con-
cern and Parliament cannot be a silent spec-
tator when the rights of the State Assemb-
lies are throttled in this manner. This
is not the first time. 'We are being watched
not only to the people of Haryana, we are
not only by the people of Haryana and not
answerable only to the present gemeration,
but to posterity also. If Parliament will
not redress our grievances, there is no other
authority which can do it.

How does the responsibility of the Union
Government come? The Governor shall
hold of.ice during the pleasure of the Presi-
dent, under article 156 of the Constitution,
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If the Governor s guilty of violating the
oath of office, he Is liable to be dismlssed
by the President, Mr. Chakravarty has been
a very good clvil servant and a distingulshed
diplomat. Did he exerclse his discreiion
in agreeing to the prorogation and did he
ensure that the law of the land was not
subverted by the Chlef Minister who was
afraid of facing the no-confidence motion 7

Now I shall refer to article 160. ((Inrer-
ruptions).

SHRI RANDHIR SINGH : They are
all white lies.

SHRI NATH PAI: I am trying to
establish the responsibillty of the Union
Government. An adjournment motion Is
Invited only when there Is failure of the
Union Government. He calls it a white lie.
Is the Constitution of India a white lie ?

MR. SPEAKER : If you hear me, you
peed not have to say all these things. (/nter-
ruptions).

SHRI N. K. P. SALVE : Are you giving
your ruling ?

MR. SPEAKER 1 I am not glving my
rullng, 1 am going to make a few abserva-
tlons. ’

SHRIN, K. P, SALVE: 1 may be
permitted to glve my views in a few minutes.

SHRI RANDHIR SINGH : I may also
be given a few minutes; there should not be
aoy ex parte decislon,

MR. SPEAKER 1 I am not going to
give any ruling. I am makiog a few obser-
vations. But if you are so impatient, how
is it possible for me to make my observa-
tlons ?

SHRI NATH PAT1 May I say in all
humility and with all respect that sometimes
your observations look like rulings. So, you
may follow our submisgion, That will save
a lot of your labour.

MR. SPEAKER : If 1 explain the
position then further submissions will not be
necessary,
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SHRI N. K. P. SALVE : Sir, some very

high principles of constitutional law have .

been enunciated and a picture is belng pain-
ted as though we are guilty of subverting
the Constltution.

SHRI NATH PAI . You are.

MR. SPEAKER : I will give an oppor-
tunlty to everybody if I decide about it

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Admit the adjournment
motion, in order to have a fruitful discus-
slon, as Shri Salve has pointed out.

DR. KARNI SINGH (Bikaner) : Sir,
I wish to make a submission, An allega-
tion has been made by my hon. friend, Shri
Randhir Singh. We are class mates. He
has made the charge that we the opposition
are responsible for Aya Rams and Gaya
Rams, Probably, public memory is pro-
verbially short. 8o, I think it Is Important
that the record should be put straight. Ra-
jasthan was the first State where Aya Ram]
and Gaya Ram was [irst started, and Shri
Chavan is responsible for bringing about
thls situation. Aya Ram and Gaya Ram
started in Rajasthan afier Presldent’s rule,
A minority government was made into a
majority government by Aya Rams and
Gaya Rams and Shri Chavan is responsi-
ble for it,

SHRI N, K., P. SALVE : Sir, I may be
allowed to present my viewpoint. If no
other merit, my speech will have the merit
of brevity.

MR. SPEAKER 1 Why do you not
flrst hear what I have to say ? In order to
know what exactly has happened in Haryana
Leglslature I rang up the Haryana Speaker,

SHRI NATH PAI : Not a good wit-
nOss.

MR, SPEAKER : I wanted to know the
position about the no-confidence motion,
the date fixed for It and the adjournment of
the House jsine die. He sent me a serial-
wise information for my use. 1 got It at my
personal level because, under the Constitu-
tion, 1 cannot force him to explain his con-
duct In his State Legislature, 1 am pot
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sure how far it would be a healthy practice
to discuss in this House the conduct and
decislon of another legislature and its presid=
ing officer. First of all, 1 wanted to be

sure of the evenfls that took place in that
Legislature, The Speaker of that Legisla-
ture was kind enough to write to me serial-
wise information on what took place there.

On the 13th February the opposition brought
forward a no-confidence motion which was

fixed for discussion om the 16th. On the

16th when the Speaker called the concerned

member to move his motion, the Member

requested that he may be permitted to with~

draw his motion, The Chief Minister

insisted......(interruptions). It is all in the

proceedings. He has stated that his state-

ment is supported by the proc:edings and

that he is prepared to send me a copy of it.

On the 16th of February -when the motion

of no-confldence was taken up for discussion

the member wanted to withdraw it and

the Chief Minister insisted that it must be

discussed, Then the Speaker says that there

was a meeting of the Business Advisory

Commitiee where It was settled that the

House will go on till the 3rd or 4th of

March,

Again, about 20 or 25 Members, includ-
ing some other Members of other Opposition
parties—not many, only two or three of
them—sent a requisition.

U
SHRI ATAL BIHARI VAJPAYEE :
This is not the complete picture.

MR. SPEAKER : [ am quoting the
Speaker of Haryana Assembly,

SHRI KANWAR LAL GUPTA (Delhl
Sadar) : A notice of motion of no-confidence
was given again.

MR.. SPEAKER ; The Speaker had
fixed 31d or 4th for discussion of the no-
confidence motion but meanwhile, on the
27th, It was decided that instead of having
one sitling they will have two sittings.
Now, in the morning after the Question
Hour, he said, no no-confidence motion was

brought,

SHRI RANDHIR SINGH :
brougtr at 1,15,

It was
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MR. SPEAKER 1 After It was over,
the Leader, the Chief Minjster, gave notice
of a motion of adjournment sine die at
12,30 or 1, much earller than the no-confi-
dence motion, Under the Rules of Harayana
*Vidhan Sabha—I have seen them; in the
matter of adjournment they are not like ours
—the Speaker cannot reject it; he has to put
it to the House and it is the House which
decides on the motion of adjournment sine
die. About 1-1/2 or 2 hours after this motlon,
a little before the second siitlng was to come,

the no-confidence motion was brought and

this no-confidence motlon......

SHR1 NATH PAl : Was admitted.

MR. SPEAKER : ...was objected to be-
cause it was not brought after the Question
Hour In the moroing. But the Speaker said
that is was just” a technlcal objection. He
admitted it but before this motion the
Speaker had allowed the sine die adjourn-
ment motion also.

SHRI RAM KISHAN GUPTA : 1
challenge it. It 1s wrong. 1 was there,
This motion was moved afier that,

MR. SPEAKER : The Speaker
mentioned the timings also here.

has

SHRI RAM KISHAN GUPTA:1 1
challenge the statement of the Speaker, 1
am ready Lo resign my scat on that. This
motion was moved 20 minutes before that,

MR. SPEAKER : When the sine die
adjournment motlon was put to the House,
it was carried, But the Opposition Insisted
as to why their no-confidence motion
should not come when the date was already
fixed. This was a matter of great dispute.
The Speaker said, *You bring forward your
motion and discuss it right now.,”™ He
allotied two hours for that.

SHRI RANDHIR SINGH :
two hours.

More than

MR. SPEAKER 1 He said that if two
hours were not enough he would extend to
four or six hours, as they liked. The
Opposition had said that they were not pre-
pared to discuss it that day but they wanted
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to discuss it on the day fixed for It. This
After that the
posltion is very clear. The House adjourn-

ed sine die as decided by ltself,

SHRI P. K. DEO (Kalabandi) 1 Why
was It prorogued ?

SHRI NATH PAI (Rajapur) 1 What
about the prorogation 7

MR. SPEAKER 1 Afier that the
Speaker said that after the first no-
confidence motion was withdrawn, there was
the Budgei, there were the Demands and the
Governor's Address, Even on the day when
the no-confidence motion was broughi, there
was the Appropriation Bill. But after all
these events he wanted to have it on the
same day, Of course, the decislon of the
sine die adjournment was not in his hands,
But the decislon for allowing a discussion
was in his hands and he fjxcd it the same
day before It adjourned sine die. 1 think,
the procedure adopted, without even the
remotest reflection on the Leglslature of
Haryana or the hon. BSpeaker—they are
completely autonomous in thelr own way of
deciding things; we cannot discuss the
Haryapa Legislature or the hon. Speaker’s
decision—when the date of the No-Confi-
dence mollon was fixed, this short-cut
procedure of adjourning the House, was, in
my opinion, not proper. But we cannot
here reflect on the conduct of the Speaker
and the Legislature. It has a constitutional
aspect of its own, In view of this, I think—
it is all over; the Assembly has been proro=
gued—we can have a discussion separatily...

SHRI NATH PAl: No, Sir. (Inrer-
ruptions)

SHRI SURENDRANATH DWIVEDY ;
What about prorogation 1 You have ex-
plained the position before prorogation.

‘'DR. RAM SUBHAG SINGH : As you
sald, the Speaker had fixed 3rd March for
discussing the No-Confidence Motion and,
later on, it was decided that the House
should discuss it the same day. There is
a big conotradiction ip this and the Governor
comes Into the picture when be agrees with
the sine die adjournment and prorogues the
Assembly. (Interruprions)
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MR. SPEAKER :  When there was the
Sine die adjournment motlon, the only thiog
he could do was to allow it the same day.
(Interruptions). 1 do not think we can
question the decision of the hon, Speaker
here in this House. [ am very definite
about it. Whatever the hon, Speaker did
in the House or whatever the House decided
we are not competent to discuss it. We can
take constitutional side of it, as suggested
by the hon. Member. Of course, 1 have
not accepted his adjournment motion. In
view of so0 many other points raised, the
only vig medja is that we can have a dis-
cussion on it,

SHRI NATH PAI: Mr, Speaker, Sir,
you began by allowing us to plead for the
admissibllity of the adjournment motions.
I had not completed my submission .....
(Interruptions)

MR. SPEAKER : In the discussion,
we will avoid any reference to the conduct
of the Speaker or the House...... (Inrer-
ruptions)

SHRI NATH PAI: I was confining
myself to the prorogation of the Assembly.

MR. SPEAKER : I am Psorry 1 cannot
allow that, I shall allow a discussion.

L
SHRI NATH PAI : 1 promised you I
would be confining myself to the contents
of my adjournment motion and you promised
me I should complete my submission

MR. SPEAKER 1 | have already reject-
ed it. We can have a discussion on It,

SHRI NATH PAI ;: You said that you
only wanted 1o make some observatlons.
What is the position? May I contlnue ?

MR. SPEAKER :
ruptions)

No pleass, (Inter-

SHRI NATH PAI : When you asked
me to sit down, you began by saying, ‘I am
not stopping you, I want to make some
observations,” I submitted to you...([nfer-
ruptions) Let me complete my submission.
I am very sorry, Sir, we are not being
allowed to complete sentences. This is my
right. Let me complete my submission
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about the admissibility. You said that you
will allow me asd you wanted to make some
observations. So 1 resumed my seat, I
suggest that your observation could be a
ruling but ruling cannot precede before 1
have made my submiseion. I am not going
into any discussion.

MR. SPEAKER 1

Don’t go into the
facts.

SHRI NATH PAI:
into the facts ?
Constitutlon.

When did 1 go
I am only quoting the

MR. SPEAKER 1 1 have gone through
all aspects of the Constitution and not one
particular thing.

SHRI NATH PAI :
into the merits. 1 have not completed my
submission, You promised me when you
rose in your seat that you would allow me
to complete my submission about the ad-
missibility. 1 was submitting to you. 1 wlll

I was not golog

read Art, 156 ;

“The Governor shall hold office during
the pleasure of the President.”

(Interruptions) 1am ona point of order.

st awae fag (fawar) @ &u oW
qT{T WIH AT |

SHRI NATH PAI : I am in possession
of the floor. The hon. Member can make
his submissions later,

1 want to rcad Art, 355 of the Constitue
tion. ([Interruptions) Mr, Speaker, we
will continue the whole day {f the idea is
not to allow me to be heard. 1 am plead-
Ing on the admissibility only and am not
going into any argument.

SHRI N. K. P. SALVE : He can pro-
ceed only If the questivn is open,

MR. SPEAKER : I bhave already told
you all the constitutional aspects and other
political situation. 1 don’t think it can be
a subject for discussion here,

SHRI MADHU LIMAYE : On what
ground you are going to shut us out 7



259 Re. Adjournment

SHRI NATH PAI: If we are not to
be allowed, I will have to walk out, ’

MR. SPEAKER : T am sorry I cannot
allow you. -

SHRI NATH PAI: On what, are you
glving the ruling 7 You cannot anticipate
the arguments.

SHRI SURENDRANATH DWIVEDY :
There is a misundersianding of the whole
situation. Therefoie, you are taking this
stand. (Inferruprions) When Shrl Nath
Pai got up to speak, he got up to speak and
to plead before you about the admissibility
of the adjournment motlon. You have
explained the position why you are not In a
position to accept the adjournment motion
and will discuss this matter in a different
proposition, But the whole thing is that
he was pointing out to you the wurgency and
the constitutional validity according to
Rules for admitting this motion and in the
meantime you said, ‘I want to make some
observations." You are perfectly within
your right to reject the adjournment motion,
Even after hearing him, you may say,
*There is no point’. But he has to complete,
He has only started his submission. He is
yet to complete. In the meantime, you
intervened, Therefore, he must complete
his submission, That is what I would plead
with you,

MR, SPEAKER : Have you fiolshed ?

SHRI SURENDRANATH DWIVEDY :
Yes, Sir.

st el fag: ¥ @rgr W
ard T M A9 g o |

weaw wgtag ¢ wfgd, soEr @igE
% MET F4T & 7

=t zwde fag: @ daEw e
gr39 & g T #3 fad § s agt
e A 1 ®fon fam sa% gafaw
A9 @ Sifaee agh 9T aeg S
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g1 39 Gifymw §1 @Y & &k T
AT AN a7 &@ F AT oA
@ Wtsr @ fradt oft ammd an g
it gee ¥ @rat @ @E? e
N 716 §F F AT Hq BT
cargz § o et aquf ot awm @ E?
o7 % F1€ a=a A8 3 1 F g §
f& g 7@ Ak § sfaw T

ot vy fowd : weaw wgw, AT
qTET ATE ATET E |

MR. SPEAKER : Mr.

Nath Pal, you
you may conclude your submissi

SHRI N. K. P. SALVE : On a point of
order, Sir, (Interruption)

SHRI SURENDRANATH DWIVEDY :
What is the poiot of order, It is an irrele-
vant point of order.

SHRI N. K. P. SALVE : On a polat of
order, Sir. My submission is this.

ot wq fewg (397) : weaw wg)ey,
fzg ax sor gy g g, afew am
IR IR s gEd wogew
®E

SHRI N. K. P. SALVE : My polat of
order is this. What Mr. Dwivedy said Is
unexceptional. On the question of admlssion,
it was only proper that this entire aspect of
admlssibllity should have been heard by you
and by all of us. Rightly or wrongly you
said, 1 am going to make observations.

SHRI RANDHIR SINGH: That is
binding on everybody. Nobody can challenge
it.

SHRI N.K.P. SALVE: You have
already given a finding on the- question of
admissibility. When you have given a finding,
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the question s whether the same thiog
could be brought up by the backdoor once
again 7 It cannot.

MR. SPEAKER : [ said in the morn-
fng, 1 am not accepling his adjournment
motion, It would have been much betler
if Mr. Na:h Pai had met me in my chamber.
(Interruptions)

SHRI RANDHIR SINGH : We want
your ruling. (Inferruptions)

SHRI SURENDRANATH DWIVEDY:
You started saylng, these are your observa-
tlons. (fnterruptions)

SHRI NATH PAI : Sir, | am neither
being allowed : to speak, nor to hear. Mr,
Salve is not allowed to speak mnor to hear
you. 1 am neither being allowed to speak
nor to hear you, This calculated mischief
is going on, We dre not being allowed to
speak or to her you even.

MR. SPEAKER : Mr. Salve and Mr.

Randhlr Siogh, there is a llmit to it. There
ne<d pot be interruptions,
SHRI N. K P, SALVE: 1 protest

against this. 1 have a point of order and
1 started making a submission on that. It is
not interruption. I myself have submitted
to you that Mr. Nath Pai must be given the
full opportunlty for whatever he has to say.
He was making very valid constitutional
point.

MR. SPEAKER : You can well advise
you neighbour also on the same lines.

SHRI N. K. P.
bound by rules,

SALVE: We

are

SHRI NATH PAI : I have the highest
regard for Mr. Salvc and I expect some bef-
ter standards from him, Sir, you made a
distinction between Parliament here and
aStare Legislature. And, on that, 1 wish to
read out Article 194 (3) of the Constitution,
1t says :

~ In other respects, the powers, privi-
leges and immunities of a House of the
Legislature of a State, and of the mem-
bers and the committees of a House of
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such Legislature, shall be such as may
from time to time be defined by the
. Legislature by law, and, until so defined,
shall be these of the House of Commons
of the Parliament of the United King-
dom, and of its 1 and ¢ i
at thz commencement of this Comdtu-
tion.

Here, I want to say that the practice in
the Assembly includiog that of Haryana is
to follow the procedure of the House of
Commons. And what is that procedure
regarding the admissiblity of a no-confidence-
motlon ? Once it is admitted, once a day
is fixed for it, nothing else can take prece-
dence over It, and this cannot be prevented
by the subvertive measure, by the subterfuge
of bringing forward an adjoumme:nl sine die
of the House,

Having submitted this, I wanot only to
take two more minules 1o point out how the
responstbility of the Union Goveroment
arises here, and, therefore, the admissibility
of the adjournment motion, Article 355 of
the Constitution says

*“It shall be the duty of the Unlon to
protect every Siate agalnst external
aggression and internal disturbance and
to ensure that the government of every
State is cagried on in accordance with
the provisions of this Constltution.”

It is the responsibility of thls Govern-
ment to ensure that article 194 is observed,

Then, artlcle 256 reads as follows, Shri
Y. B. Chavan once admitted and he was
gallant enough to admit that he was nota
constitutional pundit......

THE MINISTER OF HOME AFFAIRS
(SHRI ¥, B, CHAVAN) : So, also my
hon, friend is not.

SHRI NATH PAI: I am pot preten-
ding. I am trying to learn the whole thing. I
am always ready to learn. Can I expect the
same thing from him ?
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SHRI Y. B. CHAVAN 1 Certainly,
SHRI NATH PAI : Article 256 says)

“The execulive power of every State
shall be so exercised asto ensure com-
pliance......"".

This has to be read along with articles
194 and 355. As the Supreme Court has
poloted out, these are articles which need to
be taken together. In isolatlon, they do
not make any meaning, but the Constitution-
makers had some meaping In their vision
and coherent picture of the Constitution, If
the three articles are read together, then
my submission would become very clear,
Article 256 reads )

*“The executive power of every State shall
be so exercised as to ensure compliance
with the laws made by Parliament and
any existing laws which apply In that
State, and the executive power of the
Union shall extend to the giving of such
direcifons to a State as may appear to
the Government of India to be necessary
for that purpose.”

Then, rule 198 (2) of our Rules of
Procedure has also to be read. 1 assume
you know it, and, therefore, I do not want
to read it. After Shri Atal Biharl Vajpayee
raised the matter on the 28th February in
this House, and you said that it was a
matter regarding the internal affairs of that
House, the Government of India got suffi-
cient notice and became seized of the matter,
and ought to have studied and seen the
matter, Here comes the relevancy of the
articles that 1 have quoted, pamely articles
194, 355 and 256. Under article 156, the Go-
veroor holds office during the pleasure of the
President. If the Goveroor has incurred the dis-
pleasure of the President by allowing a viola.
tion of the spirt of the Constliution, it was the
duty of the Union Government 10 sec that
the Governor regsigned from his office. The
Government of India are enjoined upon to
sec that the Constitution is not violated in
any part of the country, We see, therefore,
a palpable violation of the Constitution and
the fallure of the Union Government. If
the matier had been limited only to the
adjournment of the House, 1 could have
appreciated ft. But then comes the proro-
gation which is dooe only by the Governor,
Al that stage, it was the duty of Govern-
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ment  of India to intervene to issue the
necessary directives to the Governor to sce
that the State assembly was not made a
cipher only to carry out the ‘mandates of a
particular party but that It functioned in
accordance with the Constitution.

SHRI RANDHIR SINGH : We have
the majority there.

SHRI NATH PAIl : I therefore, sub-
mit that you may admit my motion for the
adjournment of the House.

it 7y fowmg (797) : weam wEEw,
ot arg € & Y F3r 3, § Sy Ggw
g1 adammrdag Fgm g g %
a1q & w31 fF gfan fadna &wr &
@tw @t & faal # w27 w eafig s
Fa i et 21 w8 8, sfwT ghawm
farm qursrag fam 2 ? T &w @
fo g8 wva=9 & qoq fagw g9 @
quA froai § ofvads 7@ gam g &
T & are ¥ g qiwer a7
&% 9Far ¢ | (|AwE) ¥ @ g% A
agl ®L T A w@r g, IR gAA
wgh

weqy wEied, gt fauam @ &
fraeit % &Y€ ¥t @ At @ Formd wr-
qfx #1 a1 weq wA #Y dfawrT # Iew-
w1 sE s # wfesre e g
@i AR, WO WA w

T g |

“‘Subject to the provisions of the Consti-

. tutlon and these rules, the Assembly
may be adjourned from time to time by
its own order.”

Provided that a motion for adjournment
of the Assembly to a day or sine die
shall not be made except in consultation
with the Speaker.”

T Faergd A g3 g af
wifis eiwg 7\ 97 @ wifgy f&
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Whether an adjurnmeat motlon is In
accordance with the provisions of the Cons-
titution. (Inrerruptions)

eHE ® T T §g 7 fHar g1

st A9 famd : oz ¢ @wl &
fou fmaw agf amr sy &1 &% &
1§ 797 €& K12 frar @ @ 4% Afe)
% & FEIEA F1 € F1T Fa13
arag dey A fFar g 208 miw

tfqy Fiedegm w1, sEwEE & &

i A adf FT @y vEA 3

.
““The House or the legislature of a State
may make rules for regulating, subject
to the provisions this Constltutlon, its
procedure and conduct of its busipess.”

AW GHEIRY, TS A1 g A
i madigie ! ..

¥o THo gw fag (778T) : g5 &1

st Ay fomd : @A 991 WA =
9 a7 &1 ufase adf &, ag sz
faogsr Fmaea g omar & AT wfqem
# g g g A w9 §
i amé sx fand A ¥ w@oew A
FIEr q@E & I AR Ag A
§ U aifeE 7 gz w71 a1 F
sitwe § 5w FgT & g Sy A
¥z AR & 99 78 wfaw g fEw
e ar w3 glawemas farg @
afasrc §, fiww ame ¥ fagit awsw
g ot afawic @ s g # sfawe
agi g, w8 & 7@ AT ¥ fog darc
7g @19 g 959 § [ gaarn § sfewe
# gram 71 feafg A8 &, 99 X ¥@9
T @ aFdr &, Afew ag wgar s das
qme & fog gn A safawic &, 3wy

six ¥ for afest § a g &
fo 7Y &, ag a9 v adi €

Teqe wErEd, W av ¥ fowm awg
amiwr frotg § 34 g quA faotay ¥y
AN gh g vt §1 oo IS A
aza "fagr &1 qre $@ 91 e
T T § S gardy W g W% g
gt 1 fAag ®zar &, @fam &
qru 208 +ft w7t & oY o fraw o
FEITE it ag afqe & agar g
wafeu wgi a5 frgrd s aae ¢ a3
g wiwE AL | TG AT HATS FER
# mesa & a1 A, Fear & ar 7,
whaX d at f wgar agar g f5 9w
Hfger & g #Y & afaq s€qr s
g 9a% At ¥ gy A8 fear @ @m0
A1, TIFT AGFAT a1 AT & AT
#q ¥ gg faaga woar wga g fs afquma
%1 gan %% g§ | eF § geg wfma
FCH USAA A7 FTA T ATAHC garfon
faar f& #1% ot feafs seFa 7 @1 faw
T ua st g g f fasg o &
yeaE war ¢ Afagma &1 FfawEm
&1 weqra 1% WgH qeqg AY 1 qg
A2 WIMA @ | qEISAARE WYAA HqIAAT
gr 7 AT frgl & sgEre mes waf
&t ama g 1 - (wEam)

u% WA gaeq: aifog i foar ?

o vy femd : oY, wEr fomr 37
ag A1 &FT JIgA A A wAr § o
SEATd @A 91, IAF @ fEar
. (sraw)..arde ar gf o @
weg @@ g arar ot sfaw g O ag
7g oY % JeA1T 97 | TS 1 @ IHIL
fem a1, 3IaF fou ardrm fafewa &1 of
oY | 7y 7 & Afqears &1 g€@q g, a7
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Qe Az A1 AT FIST wI3AT & a@
7l § 1 ag fre) W @wafa & W 9T
frdcamm aff § 1 ag gfaara & =
9 fri war § 17U erre § wmag Az
arr 175 § 1 39 ag & fs wowre faana
a1 & wf gaardt gir s ag I9e-
afta a7 @ F1 afawEw veaw @
uF wfcar § 1 gafeq az 44 MaT
& | @1 wsuw WY A @wAr fgy fe
sYe fafree g@ qewdiie &1 weamE Far
& 378 g1z AfEu =& 7 9w §
a1 ENFT FY 77 FZA F1 QU AfawrU 91
fs &% sfezare &1 weqrm @we §,
3a% fog ot fafesa @t o g, dar
o § eI AT FT y@@ T gl
¥ favda @i ot ag afawarg @
S ®H g & WY AT QEAAHE
HT GENT WIEY, qg &F a1 9¥ |

wa & qeflz Y ama wgar g | AR
sag & @y ¥ Ju f wEaARw g
qr | 9O AT ¥ IWET @ fmr
or | weq q¥w F Fvogem ar ?oad ga
qr | ugdad fafaed) 1 feqiz ox 9
g AT grar i A amar g 5
FERA A qIF g1 anar & a fewre
g1 gHwd o § A I qE7 gy
& it sfaza &1 geag af@ g9 F
arz @m #uifs femee & faar aY maF
& 7df =% gFdt | afeq 91 § #rf
%% @ g &1 g Agi o ? A
FW F TAY SNFT TOEA ¥ 9@ T
7T famry gaifem 1l a5 @@ fasm
gar faed & foqg 481 @t rad T &1 SIKW
FIA ®T q147 | FRAAT 15 g § A
g1 | RE @ AT-FGA Ty gwwd
foar A @Y ATHITE T ® UANS
& SYom fear | a agw dfasm f gan
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g% W A o duw ) wfow § a3
aifaa & 391 § v =i warifedt g,
it SUERA A8, e s
qfaard F gear ot T FAT ww da
Tgl g3 Y I GFAt § ) et @i @
2 fe %7 aWlaww amer g dara
gafwm | wfer Agarl F@ s
wE I fawre ffac 1 o 2w N
g ¥ aR # ot wfew a@Fga A<
g9 & 1 SawT i sATw SegTw AEd A
faar & 1 wafae 30 widar § fa faegm
fradi & AgaT 98 EadAEE A d
AT FATU WA 8, FTAAr ot /AW
g ar Mg ar§ At F1 A §, IO facge
waed Agi g1 g g 9if F1 § WA
#Hfqr Ffea o7 TGl 71 @ TG/ gH-
LM g 1 g AgT WX W AvLREH
# 1 % FOT fawT &7 &1 W q0dAv
s &1 wifan g2vw @A § 7O
aff € zafeq zod w1 & a0 @1
ay g7 wfag 37 fez fote difeg )

SOME HON. MEMBERS 1 rose—

MR. SPEAKER 1 Iam not going to
allow a debate on this.

st T femm q@: @ET A%
MET | FHEAST F TS UG HEAT
r‘ qﬁ qa%...(wm)...

WY Tt fag @ s & & A1t
S ST ar w WY o e A
gan ? & geaon A wfan ot &1 §,
a1 arg A ang ghe

sty fema g @ afaww @
genE FTal, ET A IaE) gt
dm w9 forqa & fog galz w0
9, g% 25 faqe & amag Sw gl
(saaam)...
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SHRI NATH PAI: I move my adjourn-
ment motion,

Feaw wgey : qAt a9 aF K A
A Tq A% AT T EF F AHA 1 A
AT e cEaddE wma AwgEe
fear g1 su% a1z avd e M #
¥4 cTeza T & (s

SHRI NATH PAI 1 Atter hearing me,
have you not changed your opinion. Why
don't you withhold your ruling ?

Hear Shri Chavan also.

MR, SPEAKER : In view of the cons-
titutional aspects. stated by Sshri Nath Pai
and later on supported on some points left
by him and added to by Shri Madhu
Limaye, I think I should again seriously
review it.

My first reaction was, why was not the
Speaker consulted at the time of sine die
adjournment. So I personally spoke to him
aod asked from him, personally, as to why
did he accept the sine die adjournment
when it is already there,

The Speaker said something verbally
to me. I said that 1 had 10 make up my
mind and 1 would be wvery grateful if he
could send it to me In writlng, So, on all the
points, he sent the clarifications in wrlting.
May I read what he has said ?

DR. RAM SUBHAG SINGH : No, Sir.

SHRI MADHU LIMAE: You give
your ruling, we will accept it.
SHRI SHEO NARAIN  (Bast) :

Here is an hon. Member of this House from
Haryana who was arrested yesterday. You
have not permitted him to speck.

MR. SPEAKER : 1 am going to consi=
der the arguments that have been advanced,
consultation is a matter of interpretation
by the Speaker, 1 am pot going to read it,
but if he likes, I can show these lines to
to him. He says that consultation does not
mean agreement. Even i[ the Government

advises, the position may mot be just the
the same, but in view of what you have said,

© T will reconsider it.......

SHRI N K.P. SALVE:
a valid reason for reconslderation.

It Is oot

MR. SPEAKER :,.....whether [ should
allow adebate or not.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : If you want
to reconsider, you must hear this side also,

SHRI Y. B. CHAVAN : 1 was under
the impression that you had already takena
decision about it not to allow the adjourn-
ment motion.

MR. SPEAKER 1 1had conveyed my
decision to him rejecting this adjournment
motion, but now that he has brought forth
a few points, let me consider the weight of
these points also.

SHRI Y. B. CHAVAN 1 Naturally
afier hearing some of the arguments, you
want to reconsider your decision, but before
you do that, [ think it Is my duty to put
before you our point of view also.

Shri Nath Pal read half a dozen articles
of the Constitution.

SHRI NATH PAI: Hall a dozen
relevant articles,

SHRI Y, B, CHAVAN : 1 will come
to the relevancy of the ariicles. Certainly
it Is a free country and he is free to inter-
pret the Constiiution, but 1 have never scen
such a wide and wild interpretation of the
Constitution as he tried to put before you,

First of all, he says that the Governor
contioues in office dwing the pleasure of the
President. It is enlirely true. But when
the President has to withdraw his pledsure,
there must be some constitutional reason for
that, It is not the sweet will of the Gover-
nor or the President as such,

What happencd exactly in the Assembly
- is, really speaking, the starting point, As
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to exactly what happened, you bhave also
certain information.

SHRI MADHU LIMAYE: What is
your Information ?

SHRI Y. B, CHAVAN 1 My Informa-
tlon is identical with that of the Speaker, I
can give you my information,

It is a fact that there were two sessions
on that day, one In the morning and another
in the afternoon. The practice is that a no«
confidence motion has to be moved only
after the Question Hour. The motlon was
not moved, According to my Information,
notice of the motion for adjourning the
House sine die was recelved by the Speaker
at about 12.15 or so, between 12 and 1 O’
Clock. I would like to be careful in this
matier, The Speaker received the motlon
of no-confidence after 1 O' Clock. In point
of fact, the motion for adjourning the House
sine die was received by the Speaker
earlier than the motion of no-confidence,

SHRI SURENDRANATH DWIVEDY 1
This is not disputed.

SHRI RAM KISHAN GUPTA : No,
Sir, I challenge. 1 was there.

SHRI Y.
challenge.

B. CHAYAN 1 You may
I am giving my Information,

It is a fact that when the -work began,
according Lo whatever practice he had, the
Speaker allowed this no-confidence motlon to
be examined first. He admitted it; he asked
some persons and when he found it had the
necessary support, he decided the date also. It
is a fact, The questlon of adjourning the
Housesine die was also before him. Where
does the Government of India come in In
this matter 7 The Speaker decided rightly or
wrongly he claims he decided according 1o
the rules of the House that this question
should also be brought before it. WNow
what Is the meaning of consultation? It
meams that a person should be told and
should apply his mind. He applied his
mind. Consultation does not mean agree-
ment or consent, He applled his mind and
allowed the motion to be kept before the
House, The process of consultation was
completed and it was the sweet will of the
House to accept it or reject it.  When the
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House decided to dccept the motion and
decided to adjourn sine die, 1 think the
whole thing was complete, Now, where do
the Government of India come in...(Jnrer-
ruptions). Now, what has the Governor
done ?

SHRI NATH. PAI 1 Prorogued the
House. Please read article 174,

SHRI Y. B. CHAVAN : Even about
that matter. As far as the constitutional
aspect Is concerned, I have no doubt fa my
mind, and all the constliutional experts
have put this interpretation that as far as
prorogation and summoning of the Houses
were concerned, the Governor is bound to
accept the advice of the Chief Minister.

SHRI NATH PAl : Not,
vlolation of the Constitution.

if it is In

st g fomd : e & awfar
UEATEH ALT ATAL |

SHRI ATAL BIHARI VAJPAYEE :
When a no-confidence motlon was pending
against the Chief Minister, how can the
Governor do 80?7 He should refuse to
acccpt the advice of the Chiel Minister,

SHRI Y. B. CHAVAN : The facts are
different. The Governor was gulded by
one important factor that the House had by
a majority decided to adjourn ; he had no
other alternative,

SHRI SHEO NARAIN : He is mis-
leading the House...(Interruptions)

SHRI NATH PAI ;: What about proro-
gatlon ? It is different from adjournment.

SHRI Y. B. CHAVAN : 1 agree,
Adjournment was accepted by the House ;
when oc the basls of the decision taken by
the House the Chiel Minlster gave his
advice, there was no alternative for the
Governor but to accept that decision, What
the hon. Member wants me to do is
to break the Constitution. When the
House has adjourned liself sine die and on
the basis of that the Governor accepts the
advice of the Chief Minister, he wanis the
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Centre to give direction not to prorogue the
House...(Interruptions) 1 cannot accept
respoosibillty for breaking the Constitution
only because hon. Member says so...(Inter-
ruptions)

13.56-1/2 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER MINES AND
MINERALS (REGULATION AND
DEVELOPMENT) ACT

THE MINISTER OF STATE IN THE
MINISTRY OF “‘PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) : 1
lay on the Table a copy of Netification No.
G.S.R. 200 published in Gezette of India
the Tth February, 1970, making certain
amendment to the Second Schedule to the
Mines and Minerals (Regulatlon and Deve-
lopment) Act, 1957, under sub-sectlon (1)
of section 28 of the said Act,
Library. See No. LT-2647/70],

"NOTIFICATIONS UNDER CUSTOMS
ACT ETC.

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K. KHA-
DILKAR) : On behalf of ShriP. C,
Sethl) : 1 lay on the Table :

(1) A copy of Notification No. G.S.R,
184 (Hindi and English versions) published
in Gazette of India dated Ist February, 1970,
under section 159 of the Customs Act, 1962
together with an exp
[Placed in Library. See No LT-2648/70).

(2) A copy of each of the following
Notifications (Hindi and English wversions)
under section 38 of the Central Excises and
Salt Act, 1944 :—

(i) The Central Excise (Third Amend-
ment) Rules, 1970, published in
Notiflcation No. G.S.R. 155 In
Gazette of Indla dated the 24th
January, 1970,

(1) The Central Excise (Fifih Amend-
ment) Rules, 1970, published in
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Notification No. GS.R. 215 In
Gazette of India dated the 7tk Feb-
ruary, 1970.

][P!aced’ in Library. See No. LT-2649/
70.

(3) A copy each of the followlng Notl-
fications (Hindi and English verslons) under
section 159 of the Customs Act, 1962 and
section 38 of the Central Excises and Salt
Act, 194 —

(i) The Customs and Central Exclse
Duties Export Drawback (General)
Fifth Amendment Rules, 1970,
published in Notification No.
G.S.R., 149 In Gazette of India
dated the 24th Japuary, 1970,

(il) The Customs and Central Exclse
Duties Export Drawback (General)
Fifth Amendment Rules, 1970,
published In Notification No.
G.S.R. 212 in Gezette of Indla
dated the Tth February, 1970,

The Customs and Central Exclse
Duties Export Drawback (General)
Sixth Amendment Rules, 1970,
published in Notification No.
G.5.R. 213 In Gazette of India
dated the 7th February, 1970.%

[Placed in Library. See No. LT-2650/
70.]

(U]

(4) A copy cach of the followlng Notl-
fications (Hindi and English versions) issued
under the Central Excise Rules, 1944 :—

(1) G.5.R. 180 published in Gazette of
India dated the 31st January, 1970,
together with an explanatory
memorandum.

(li) G.S.R. 214 published in Gazette
of India dated the Tth February,
1970, together with an explanatory
memorandum.
[Placed in Library. See No, LT-2651/
70.]

(5) A copy Notification No, GS.R,
260 (Hindi and a English wverslons) pub-
lished In Gazette of India dated the 18th
February, 1970, iIssued under sectlon 90 of
the Incomestax Act, 1961 and section 24A



275 Correction of

[Shri R. K. Khadilkar]

of the Companjes (Profits) Surtax Act, 1964
regardidg giving effcct to the Agreement
between the Covernment of Iodia and the
Goveroment of the French Republic for the
avoldance of double tazation in respect of
taxes on income. [Placed in Library. See
No, LT-2652/70,] -

13.58 hrs.

ARREST AND RELEASE OF
MEMBER

MR. SPEAKER : I have to inform the
House that 1 have recelved the following
telegram dated the Ist March, 1970 from the
District Magistrate, Karnal :—

“Shri Ram Kishan Gupta, Member,
Lok Sabha, was arrested today at Pani-
pat at 1.25 p,m, for violatlon of prohibi-
tory order under Section 144, Criminal
Procedure Code. Later released on
ball at 3.45 p.m, by Judiclal Magis-
trate, Papipat.”

13.58-1/2 hrs.

PETITION RE DEMANDS OF
TEACHERS

=Y Arew waeq Al (gafani)
weqel wg1g, & sAeqIoRl A1 AW F @l
# afes wdm wsafas fams 9w,

o@AF, & FA9 ST UHo U FIW gET-
aftd ow aifast @ saam g

13.59 hrs.

CORRECTION OF ANSWER TO
§. Q. NO.573 Re PROGRESS MADE
BY LLC. IN RURAL BUSINESS

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K.
KHADILKAR) : Sir, with your permission
1 want to correct an answer :—

DR. RAM SUBHAG SINGH (Buxar) :
Sir, what Mr, Khadilkar is now correcting
is a wrong actlon becausc he had said on
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that day that he would extend the LIC
facilities to the rural areas also. Now he Is
going back,

"MR.SPEAKER 1 Order order. He
may place It on the Table.

SHRI R. K. KHADILKAR :
Sir.

Yes,

Statement

Sir, with your permisslon I want to
correct an answer which I gave In the House
on 15th December, 1969 while answering
Starred Questlon No, 573, In reply toa
Supplementary Question by Shrimatl Savitri
Shyam I stated :

“Off hand 1 cannot glve the flgures,
But it is applicable to the rural areas
and it has been mdde applicable. |
shall certainly supply the figures to
the Hon. Member,*

However, towards the close of the discussion
1 stated as under 1—

“So far as ‘Own Your Own House
Scheme® s concerned, it has been
extended at present upto towns with one
lakh population. It is under conside-
ration to extend it o the rural areas
also.”

2. The correct position Is that L.1.C."s
“Own Your Home Scheme’ Is applicable
only to the Urban areas and nor to the
rural areas, This Scheme is now in opera-
tion in 158 Urban centres all over Indla,
The Scheme has generally been extended to
towns with population of 1 lakh and over
according to the 1961 census. In a few
cases, however, the Scheme has been
extended to developing towns with popu-
lation of less than 1 lakh. While conside.
ring the extension of the Scheme to a town
the L.I.C. takes Into account not only lts
population at a particular polnt of time byt
also the rate of growth of its population, jis
industrial and commerclal potential, demand
for housing, easy marketability, availabiljty
of Legal Advisers and Valuers and (he
existence of at least onme Branch Office of
the Corporatlon in it.
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3. AsT have already stated, the *Own
Your Home' Scheme of the L.1.C has not
been extended to the rural areis. At present
the Corporation does not contemplated
extending the Scheme to rural areas because
these areas do not satisfy the criteria lald
down by it.

14 hrs.

STATEMENT REGARDING CENTRAL
GOVERNMENT EMPLOYEES' STRIKE

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, as the
House is aware, Governmant have reviewed
from time to time their original orders regard-
Ing action tu be taken agalnst Central Gov-
ernment employees who participated in the
fllegal strike of 19th September, 1968, and
have announced several relaxations. All
those who were not charged with violence,
Intimidation or actlve instigation have been
reinstated, Temporary employees discharged
under similar circumstances have been taken
back in service. Afier taking all the circum-
stances into consideration particularly the
fact that these employees have now been
under suspension,

AeUW REYTW ¢ T A1 A1 faw 9%
| @ |

SHRI NATH PAI (Rajapur) : We want
to ask some questions, if you will permit us,
So, let him place the statement here;
tomorrow, §f you permit, we could put
questions,

st sze fagrt m&w’t (FwTagR)
Tg TE ARG & )

MR. SPEAKER : I thiok all of us are
gliting here waiting for the adjournment for
lunch. (Interruptions) All right; we can
wait; let him proceed,

ot e qrf : A1 q3f g7 9x @
aFa &, §A Z F4 (G |

SHRI VIDYA CHARAMN SHUKLA
After taking all the circumstances into con-
sideratlon, particularly the fact that these
employees have now been under suspension
for about a year and a bhall and conditions
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have returned to normal, Government have
now reviewed the position. All the remain-
ing employees stlll under suspension will
now be relnstated, Orders to this effect are
under issue, This will of course be without
prejudice to the cases pending In courts, or
under departmeantal proceedings or to thelr
liabllity for appropriate disciplinary action
under the service rules,

Those employees who participated in the
strike and were absent from duty have
suffered a ‘break In service” under the normal
operation of the rules. The hardships suffered
as a consequence have been greatly mitigated
by subsequent relaxations. Government have
also decided that the break in service should
now be condomed with immedlate effect
without, of course' reopening any adverse
effect that might have already undergone.
The days of absence will be treated as dies
non.

It has further been decided that the fact
of the participation of the employees in the
last strike would not henceforth be taken
into account for purpose of their conflrma-
tion, declaratfon of quasi-permanency or
promotion,

SHRI NATH PAI : Sir, one small
clarification. We welcome the statement so
far as it goes to mitlgate the hardships for
the exercise of the legitimate rights guaran-
teed by our Constitution, namely, to with-
hold work which is technically called a
strlke. But he made a very slight reference
to one of the hardships caused by break in
service having been miligated. He knows
how great is the hardship. We would llke
to ask him whether the effect of the break In
service cannot be completely eliminated, I
do not mean in the past, but in future,
(Interruptions) You bave given it ?

SHRI VIDYA CHARAN SHUKLA :
It is clear, What happened in the past will
not be reopened. In future there would be
no disability.

st wes fagrd ot ;o Eew
wgrRa, gk oF faae sifgg ag @
qEA [ IFIE § 1 I qRY, TR
A oF &% Saer fear g Sfea o am
wiwd § 9% § SAer A A R
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[+t wes fagrt arondt]
gaaal § saafat e o @
(Interruption)

MR. SPEAKER 1 I do not allow all
this.

st frar aromw (@) o et
ofrs aret & ¥ 7 fazey frg o o
oo ()L,

st o fag (Jemw) : e
gfow & oY IAT aEr @ ¢ E I N
fazer &< foqr o1 1 (wwawm=)...

MR, SSPEAKER : Order, order,
14.05 hrs.

The Lok Sabha adjourned for Lunch
till five minutes past Fifteen of the
Clock.

The Lok Sabha re-assembled afier
Lunch at seven minutes past Fifteen
of the Clack.

[MR. DEPUTY-SPEAKER in the Chair.]

MOTION OF THANKS ON PRESI-
DENT'S ADDRESS—contd.

MR. DEPUTY-SPEAKER 1 The House
will now resume further discusslon on the
President’s Address, Mr, Shiv Kumar Shastri
may contioue his speech.

=it fra gaTC wre () ST
e WEeq, & #g w91 f§ god
gear framl 1T awgdl & fga aemeA
® T FQ@ FQ@ A g ey ag
for R A ¥fFmram @I, @ &
OF IIIEW A A TMATT # FJIFT AT
i@l & T agt s gmwmg S @}
ag 7gad & wifaye 21 fag fem e
gerfear #Y @THT F IT aw@wigal T

amare frr §, gas) gt amec Tga
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gEgw | & a3 Fg @ a1 fE @
wR wa fag & afeare & sfa e
@AY # a9 WY wer § | 9@t =W
9 7 vy fag #Y @t a7 worw AR A
e § gy foar sk fow @
T #1 9 AT § S qw T
gial % frary go st fs ganfear &t
g & ¥%1 F wg & W gl N &
frm et Rammga) ey awr &
i oH F A AT I3 ‘

TH THTT A FAT AAINCU $T FFEAY
g & agt wrT A FEE ¥ gAY | AET
¥ @1 qewne gar e fog g @
N 12 f5 mgEls & 07 @ A<
wemafgl 7 snwe ST fear 91 -
W X TG FT JIHT @7 O gT I
MEAFOT AT AT qGE AT AN AT
F HES 9T agEIS & | S A1 &7 §fa
femge agl awdt | o w7 § f&
garfear a1ga 78 W FA@ gU N
fs gn 927 9w FUIN 4 @ F &q
TR TR TF
FTAW ® JAIT F HAA AT AT
s IR Aifaw wiw g

W AH ¥ aNd ATWE FA@
Torega § adt § afug wra § wwm
w0 § 1 AgR-AgnUeE €A faare
g T FT & | avas ¥ gzare & o
feafa # ag 9faa & =im ST @r g
f& os s=v afgwrdt #t wwit sfafa &
YT 39 & g=« A=l T FEeT grar-
wa & ooif &1 fagea fean o ot
&g @ gwe &t feafa g ew &
forzra w3 1 g7 wwIT ¥ @t afifeafa
st frgeaw s asgea @1 fare wwr
¥ fga grares XA 1 wa FY o G Y
feadl stk mwgdd &1, ag Fa@ wTowi
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¥afi o o awag EEOT A AL
e

T g 1 35 wegw &, TR,
ag I A & el @, W< fgmat Ad

WIe g s @ s @ m
T RE Ag T W@ E AN IES A
AT 7 g1 At qg FHT AN &1 AT |
AT FE AV Az T@ AAL qAA § AT
sy ¥feT awAifas safE IR
FAHAT AT IW F1 "l fasarn aga
%57 &Y wrar g

FAaa ugafs & wmordgn &
g 9t 5 I ag w1 F6 g
wTE ¥ qg¥ qg wfa gan a1 fF UL
uwar afeyg & aforrmeasy wreaad §
grveifas fagw gwiew g mar g &K
@11 qTEqe fae g% T g o §, dfew
i wgr & fF sgwerare & wEl A
g T fAardl #1 gured & faar ek
gt AT e @ 1 9 F g8 FgAr [gar
g6 sgmeER ¥ 9g¥ A aAF el
9% WTE gU A 9 @ W g 9T
T3 ST uHAT qfeyg # A0F A ol
9 qiY fEges 3T am §1 g U EE
T AT § qT qF I IAN A1YA [
of@ada &W@ &1 F1E 96 7 99, 9%
g yw< § of@Er & arg gardy fas
FEAI FT A qE IAF ;A T FG
qftadq 7 a% I T TF W I &
sqFeqY At @ GRS #, gare Afeaswi
%1 fawg 7 &, a9 9% g9 aTNATfIEar
F AT ¥ 79 g qTF

3w e ? & fag Frafss &y
¥ g% oA § 98 weitTg § ek fagwt
10 F73d 1 qgi & oA W@ F oq
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# 3 carAty garary £1 @w T 3w ar
g7 gAY UZAT T W {RE AW T
7z o1 {5 a@g gfvafedt & arwarfs
F927 | 79 F 7 e 91 A1 IEH @ @
fr 98t Nt v ax aFme gEfen
frafemer & @9 99 &= & fou
o | 94 49 I @1 97 99 FERE w
A7 %1 qwE 3@ WA A1, A gafen
gfrafgdt & fewrY sSwamg gTe@ T 1
W ¥ ¥, d@1 @rnfaw @, s
Seatfea & s fvdl & a0 s faar @t
oTF & & dIw A1 dEsT Sl 0

& 93 ) feelt 91 9= g, fed
Flfoft e gsr aferiqgraw f&

TF A I WA F AT a1 99 A 99
g aTanf I W F
gy s 500 gfaafadt & wwwi ¥
WY wga o wwAy fegr | ag at agl
¥ afawifedi 3 a8 gasar A grEE@Ar
§ @t f1 ard qffeafa w1 qedreT,
gl A gEU AT FIF FT 39T I9-
feora gt smam |

T /T Y ;T FAET F47 S § 7
W w0 ag g f a@tag gafew
famafaareg § o am waear § @Y
gy oY 3t aw o 1 Sw ¥ iy ¥ fee
TETT 71 qfegda A8 amar & 1 ey &
9z a% gafaw famfaaisy sing miwe
am F g geag @ ar &} T
Fg THE A1 FAT € | @9 W &7
T g o agi & o fafua < vl §
qg @TW TIfEaT ®) A | #3F AT
Tg W FY 91 & 2, AT ag a9 fafaw
a@ g fF 3&he & worty was ad
gafew gfrafedl Y grafram a @1 <&
arrw fazafearen & amfae @) 9
feat 3fvagra am & fr 5@ %1 g
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gafen fawafaaeg & gwafaa fear
1T, AT gH T@ * I A5 W |
& faw s feg fasafaasa & ofc-
feafa § sy & ofgda fean, & war
@ s, afew aft ofifeafs go-
fou frafraem, st & ST @ A
g i ofada @ A0 @ §w R
TFT F@T Arfgd | gd Ay fasy
t fe g 3z wgdt 4t ¥fFw oF
afcss Wit & ey Y gua) ¥ g 499
¥ ga gw Ty sag @ #ard
T agt |ad | @y i wP Aw IF
t o3 A0 guw ¥ TE san fF gegrae
T a1 g TS W1 gEoifEaE -
frw sy grage dan § Afew gafon
fagafaarsy a&ivg sgwTrar § a9l
% Q1§ AT | AT 48 & fF A SR
@ gra gdar W § 9g v R e
ot srafawar ST ®@ § W gEd W
gagT A8 faear | wieg agas @
qfifeafa # ofads adf &ar ax as
gart wfegss afex 4@ § aw &)

g wgl gA afeass ¥ & A @
aFar |

forsrt &1 gian srewea famaetg & &l
aq 7% W wwfa 7 T aFar qa aw
fr sud 1§ fod) wwc w ofada =
far strg |9 ®Y ag |r=n o g fw
&q 2 ¥ ¥ 98 aiq a9 04 §, GEH W
arw fag man @, far & graa €7 0
groaam Szl agusaa i md §,
¥F 3% WAT AR geafewrai &1 fmiw
G g T gW aga AT 9% T )
¥fe uF «ra g% @aq A gy &
frafor @1 swx w7 Har &1 S g A
amyst femett 8 w@r & ag Wifes fafa
galtaw & @y ar® mgsal & famior
wreAr ¥ gwiA g oy gl wdT @
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gz & fawfor s g a8t &g @k
faslfa 2| s at 9w fAmesw gR &
gum g o gaf qurgm @ AR ST A
1Y 37 9T 97 FT TN ¥ IAC AW
arat B4 zafen afrsw wi & amw
aar g1 a1 gier ar ;AT A fed swm
% fodt &7 gwar 31 afg ¥ wam &)
e avdt = Ag AW IWH @A
arer e SEY THIC F1 e@ndl 5 g
NETT T 9Y AAT @Al W IWfa &R}
safq ¢ war &, var AdY w21 o @7
™ AFIT ¥ W T 999 g A I W
TEN ST | WL TW A ey S @ W
i gy Ty afs § g fmbn feg
& H Y @Y E, TE AW FTAT awiEi F
W a9 G A g famadl 8
famafareal & g1 feg aww @ @ &,
fre a7 ¥ dlERIE 5@ & frw swt
g @t gvafa wrgfr odar &
gg 19 ® UF faA gw AR AW WA
@y § | @ TR & T—mRw AR
3G @« % A1 &« §1 @ W F F0i-
I & A §, ¥ 2@ 1 afa A &
i AE T A1 R § & oHY N B
#1 wfasw Ivwas & gefma adf 1@
gFar ¢ | qg < feafa gt 3w @ 0
g% I ¥ oftada 713 § Afew e &
g ¥ aftadw gl #7@ 9=@ aF faenw
& 3 # ofwaga =g fear omar aw aw
g9 T # 5 amEl 1 e TE@ 61
ahy & |

A uw faw S FTew W oNeET
3g fa7 gy W& ag W9A FTEHT K AT
@ ¥ @ {Y 3a9 ox foeals wow gy
et W wEr fe o waw wremw @
M@E?wE sl AT @ g7 ag Wy
shFaaT § A @EI FAwgw, wwaAr
A Er @ S aw fEEAr T oaw g
1% =y frle RisRw A wT S
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AR Ear wgA e Fr gmid wder A
g w= @ g AR F¥ 9 oF o
F 9T 78T FW TFET a1 §H Ig WA
Auffs so gn gl @) @
fog & dare @ seam w1 & =
fesmr wgar g amaer g @A
wWET # 99 7% A frveg & agh a3 frm
vwR % qfq7 g9 7| Afs7 ag &9
are A @ e A Wl A F o
I w9 aF qfEdq 2@ g1 a9 aw
frat t zfz Bgnama @ R E 7@
Agl B A1 wFAr | gg afeada ot an
g & 99 qeqE F) Afaw qfawe
fe 9@ | 7@ wwg 3@ TN 3 A
feafe agf &1 g af aredl & &
a1 FT 3@ av A9FT g1 v oAl
ASAYHT Y agd q97 AW AT T
g% ag afasre adl faar sy a9 aF
& 9T arefaay & foar & &7 ¥ s
qEl AT | ST WeAd safdd wr @ra}
& %, AN g fsem & faed,
AMATT 7@ &, TH AT ) IGHT IAG,
faedr ot fow & =@ & ang
¥feT uHe To AT dte we W FeE
ST FE AT I FE 6 ag fagA a7
ar g, ag e ¥ sAraT @ Rl
forar & -

gaa: afgdeaifaaa yfwaifea |
afoarsiza: af: fewaY 7w

g et e faar w1 afor & gEifaa
1 T Wt FOS § 9EF AR AG g
sifgd |+ ag @ #for 1o @iw § 1 @iw
48 @ ;aenw g g afen Ed s
wfn &7 74t &7 9¥) 99T IWE ¥ W
FT IS ACLNF G A qg A @
% fag G AT /AT | W gHW o
gu§ T 7 fredh §, 77 @ N

(M)
3, afor ar> miv &1 1 faar qor fomr
gzt e faan fese arar s @
w? 3@ § 937 AT a8 I ¥ @A,
1z & AT I3 Fx w97 I I]AC
7 &M fF 9% @ aror o 7§ ar
ar & 3fFw agr fomr st e femr
fewe arar stm @ &€ Fr F $3m,
T &€ ¥ §3nr wik feww Swe
TR AN Y TAH! IHHIAN AT F
qqT FAF TF F FF FAW 1 faar 9@
fomm @t s FEmA FT O qiEr
Tga & N Fm Ffew qgr femr ma
HAT ALAA &Y ST A g DY A%
F df srian, gl Fed @ & ar
A s # J00 w2 # N Ee
sred gl | gHifag areal ¥ foar & ¢

arg: famlamag veEn wafer

areTar ared, fag 1 93r fomr #ad g,
qg IgF! FAET | AfF AT I
g dsgr A g, fom ¥ wgge adi
g @ wigwEr ‘U’ € axs a1 afgd,
EFT, FET T a9 JCW | T6 qH9y
gara famn &1 &7 gfem & AR 9wy
gfeada gt mifgw 1 gt wegefa 7 wgr
f gurdy fore wai & & 29 a7 @
gur 71§ afada adf wtar 1 @@ awy §
Fgr wgar § & ww aw afada adf
FLT dT F 90 AT §49 q0di § 9%
FAM | W@ qH FAM AT AAHE
FI4% 1 gra ¥ foar w7 o

& g YA AE gwEnd § |
FTHY oF aFr | F A 2
S FrEm yiiT §7 § 99% § @
TAMR § AT AR FEE 67 F F@e
FUL § Wiz § ot &1 WET & AgwAd
# gasr owan a1 faa< g ar 1 anfex
o T a1 2 1 gl A ¥ 9 W F
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[ farq gwTe qret ]

AT ST T AT & g e, a7 8™
¥l AT agi HYX MW 741 g ! O 48
¢ f oy ohaan # weAT g wifed
ag foq v gl w19 & £1§ 9mar @,
afl wh g ow ag faoh wiw wear @
a9 Ig%1 Aqq fgg-afea, s afa, ard
g 9 F AW @A | 9T AF
W 89 ¥ qfadw agl §Fn ag aw g
ez safa agf F adar )

Tgg e § G at sl d s
wm fewrr argar ) gl § aga
qIeT Fg %1 § 9C ¥ &6l H AN
w1 AT & wIT gEEr AR ey frar
wrgT &t @@ safa ) A ag awv

SHRI J. K. CHOUDHURY (Tripura
West) 1 Mr. Deputy-Speaker, Sir, while
speaking on the Presldent’s Address I would
lika to begin with my own constituency,
which is Tripura. 1 do so particularly
because the Leader of the Oppositlon the
other day, while opposiog the moiion and
making a tirade agalnst the Prime Minister,
rocommended statehood for Manipur and
Himachal Pradesh, leaving out Tripura.
Tripura bas double the population of Mani-
pur, though balf its size, Tripura has also
fairly better revenues compared to Manipur
least as good and at brain-power. Though
some of our areasare backward, we are trying
improve the standards of our level best to
our people by introducing a hydroelectric
scheme. And then, there is the oil explora-
tion operation, We are trying for 400 tube
wells for irrigation and drinking water, and
half-a-dozen Industries all for Increase of
wealth and employment,

15.22 hrs.

[SHRIMATI SUSHILA ROHATGI
in the Chair]

Apart from that, there are many other
things which qualify Tripura for statchood.
May I request here that this invidious dis-
tinction between Manipur and Tripura
should not be allowed by the government
when they consider the case of statehood.
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The greatest problem of Tripura at the
moment is unemployment. Indeed, it Is an
all-Indla problem, Unemployment has been
a factor in our present life, particularly in
our economic Ilfe, which has spolled the
whole atmosphere. The atmosphere of
lsw and order, the reorganisation of the
soclal order and our character ltsell have
been spofled by unemployment. How are
we thinklog of going Into this unemploy-
ment problem 7

The President has referred to all that
has been done in this regard and what the
Government propose (o do. ‘I wholehear-
tedly agree that these are all beneficial
measures. But are they golng to solve the
problem of about 10 crores of people going
unemployed within the next three or four
years® time ? We are a population of 55
crores at the moment and we are goiog to be
60 crores, they say, by 1977.78. Il that is
so, what a terrible thing it is to have 10
crores of able-bodied amongst us who have
nothing to do |

Industries, of course, are growing and
there shall be many more than at present,
1 admit it. But the more technology ime
proves the lesser will be the requirement of
men In our Industries, So, that is a self-
defeatlng factor so far as human employment
Is concerned. Less men will be needed
wilth more industries growing with the help
of better technology.

In agriculture the same thing is happen-
ipg. We are having a large number of
great agriculturlsts, 1 should say, because
they have changed the face of things here
so far as our food problem is concerned.
But then they are a kind of kulaks though
not in the Russian sense. We do not pro-
pose 10 do way with them; we welcome them.
But the more there will be mechanised
agriculture the less will be the need for
human employment. In that case it will
be a very difficult problem in our villages,
In the towns and villages with unemploy-
ment growing like that, the country is
heading towards a worse crisis.

Our Five-Year Plans, of course, are
being very carefully drawn up. But our
monles are being raised and husbanded in a
way which Is always tending to raise prices.
On the one side there Is uncmployment; on
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the other, the rlsing prices. Even In this
year’s Budget certaln common things of the
common man, particularly things lke
kerosene, sugar and certain other things of
daily use, are going 1o be dearer, Already
prices have been put up. The fact of the
matter Is that we can never find the price of
anything golog down. How then do we
manage 7 It is for the Government to see
and for us to help the Government.

Bo far as this problem is concerned, we
should always try that we begin our bulld-
ing from the bottom upwards. We have
been great imitators., We have been belie-
vers in, what I may call, things which are
not real with India with its huge population,
Mere imitation and make-believe will not
lead our country to a very great future, We
have imitated Russia; we have imitated
Amerlca and we have brought about, what
we call, a mixed economy.
if we can bring it to fruition.

In the same manner while we are reache
ing towards socialism we are avoiding the
dictatorship which usually goes with socia-
lism. We are In favour of democraiic
sociallsm. That is so far a contradiction in
terms. But we wanl to prove to the world
that this contradiction is possible of solution
acd we shall solve it. Buat in order to
solve that contradiction that, as [ say, demo-
cratic soclalism is, I think, our mixed socialist
planping will not Infilirate into the bottom
of the soclety as it did in industrial coun-
tries like America, England, Germany or
Japan who at least took 100 years to do it
and had a much smaller population. There-
fore along with what Is being built up at the
top we have also to build from the bottom,
There have been so many things— our cottage
industries, village handicrafts, small-scale
Industries, agro-based industries and all the
rest of It. Bat this has not yet touched
even the fringe of the problem of unemploy-
ment,

I remember, when Mr. Dhebar came
and held a meeting with the Members of
Parliament last year, I asked him, **What
will happen to Khadi if all Government
subsldy was taken away from it? Can it
stand by itsellf 7 If it cannot, how do you
propose to keep it going 7' He gave no
ANsSwer,

It is very good |
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The same Is the condition of our village
Industries. These are for shows In our em-
poriums and exhibitfon and some of them fcr
sending to other countries, perhaps, some of
them are getiing prizes. But on a large-
scale, as a sort of mission in life, nobody
is taking them up. It is because we have
got or discovered a new God in our country,
Mammon. that is, Money. Where do you
find the man who will go to the villages
and set himself sincerely with all his heart
and time in the work of teaching people
how to live or make a living out of these
industries as he did in the days of Gandhiji?
That Is again another contradiction. He
finds people of his own calibre or of less
calibre earning a good deal more by making
money in other ways which are mnot
always very proper. A sltuation like this
has been crealed in towns and willages
alike.

We should also think, as my predecessor
said, of a new kind of education and also I
add of character bullding. Education has
gone the way as, perhaps, It was destined
to go. The way we proceed with it holds
no future for our youngmen, What Is
happening is that our youngmen, our youth,
Including girls, are finding theilr future
blocked. They find that afier coming out
of the university—or those who have not
come to the un!versity at all—they have
nothing to do. They bhave no future, They
see a blind alley In front of them., They
want to do good things but they are driven
to waste their energles in creating disturban-
ces and they develop a plcasure in destruc=
tion, It is the fault of the educational
system; and the way it Is imparted, It Is the
fault of us elders. They feel cheated that in
the last 25 years nothing has been done for
them in particular and they find that we are
all for ourselves with the devil taking the
hindmost. Students are In ferment throughout
the world even in countries like Sweden which
is the most prosperous as a Welfare State,
This is a revolt against the old sense of
values, But India is suffering from this
kind of trouble mosily also because of un-
employment. If we could give them employ-
ment, much of the present trouble would
cease, [In such a situation, the Government
ought to take care to rebuild education. But
we could not accept anything new even



21 President’s Address (M)

[Shri J. K. Choudhury]

after so many Commissions. That has been
our great defect. There was a system of
education which was sought to be intro-
duced by QGandhiji. For lack of
good teachers, for lack of men who are
devoted to the idea of that kind of
" education, that type of education has
virtually gone out of usc. We are agaln
following the old thing. In my State of
Tripura, there was a basic training college
for graduate teachers. Now, they have started
a training college of the old order because
they find that somehow or other this basic
jraining is not or could not be made as good
as they thought it to be, But Is the old
training good enough 7 Not at all, The
students also feel frustrated by this kind
of training which does not get them employ-
ment, Lower Government servants are fully
in revolt, 1 should say. They are resentful
be cause they do not find that at the end of
the month or even after half a month has
passed, they have anything left in their
pockets to bring to the family and their
children their dai'y nezds. What can they
do 7 The trouble is everywhere. This kind
of disturbance is everywhere., [ think we
should first of all try to pay our attention
to the backward regions, And amoog the
backward places I will include Calcutta,
Even though It had been the second biggest
city in the Briiish Empire at ope time, I
call it backward because il you go and live
in any quarter there excepling just a patch
in the middle of the city, you will find life
becomes simply horrible because of
transport  difficulties, because of unem-
ployment because of lack of amenities
and fifth and congeston, and last line
pot least law and order. If a boy goes
out, you never know il be will come back to
the house until he actually does come
back. That is the position. I, therefore,
appeal not only to the Government but also
to every Member of the House to consider
the problem from an entirely different point
of veiw and try to bulld from the botiom
upwards.

MR. CHAIRMAN :
Mr. Umansth,

I would now call

SHRI GURCHARAN SINGH (Feroze-
pur) t Madam Chalrman, the other day I
was called but was made to sit because
someone else was to speak, So, I should be
given the chance,
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SHRI R. K. BIRLA (Jhunjhuna) : This
is his maiden speech, He should be given
the chance,

MR CHAIRMAN i If it is your maiden
speech, you should get the chance, I would
like to know whether you have started your
speech. May I know your name please ?

SHRI GURCHARAN SINGH
Gurcharan singh,

SHRI UMANATH (Pudukkottal
After he speaks, 1 will speak, .

MR CHAIRMAN : I wish you the best
of luck and 1 am sure the House also jolns
me. Ihope the House will give a good
hearing when a p2rson makes his first
speech- Mr Gurcharan Singh.

s} qraaw fag ;. Jgwia afea,
¥ getEz agg ST Qg E gAT AT G
71 AR e F T agd wiger gk |
madt #4i gf fs fle we & wwa
U F A% TEF ®1 gea § g@Ar -
gz o1 7%, e gaar fre aar, difefe-
&% dor o 7§, dead o wrEi aw
& a1z ¥FT A §, wrad w-avg fawd
&, Tl A AT gow # UeT wdt
& @ 3u% At & qfrde qgw 7 oF weA
% gl w3 gz % fw 1968 ¥
are gfear s foged §t oF FiH
fad & gf o, 9 sime § Fr A
FatT gwa w wfew nE—awE ad
#1 7% ¥, fomer & Hw fgo a1, fgmr
fear 1 #gi s78 dnfer Sfe gev #
FIAET TS A § T =T F AT FrAt
s § wafeq gafaredt o Weaa
7| frar f5 @l wifar fr Faf a#r
TH | [T IAT AFA T I9FT awAIq
frag #M w1 weEr A fF @R
wHIfaT FU T AEAE qaidqw= away
fags adim o gmd3d ®WE T g
Wiz ¥ gz 9 w9 A aferEe #
T3 7€ HT gFF qa § IGA T g
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T | Xm oA § feniw et @ fod S
agfeqi@tst 1 A1z § arc gaw wg
Shrate W E o ol 71 5 ag o
R fer 3 @ oamed Y oag
wex fag o § foad mrgaf@ et
FUTH A fET sgad DA a1
TR AR F1 uw faege A 4
afeT @ it § G g ¥ U
aF adl fem fF goF w1 qaemw fic
mar, dfefews Iaat ar af, s
g g g, feiedt mal & qm ad,
TR AR § W §E F01 | W g A
g @ T19 A wWifs g feeg & aad-
wE ¥ a@l v g g1 FEifE Sy
SGI¥Z A1 U E a1 AT F 0 AT
2Ag Al oF f@rar wed, ag @F &
TaTAE 1 gy dredr gl @ A
21 1 gg madEE @t @ 1% AT g
AT g | A gwoFE ¥ g AN W
Iz 5T aFd § FifF 78 R WK
wigr ar ¥ @ &1 AF @ T
TaARz 36T fa7 @en @ar & gg o sl
¥ @y ¥ nada awd gl 3, angfar
mARE gg @w fEr g1 mzafd
TR AvE AT TS FT @) E 1A
#1§ §uAt 7Y AfeT swatw swx g v
dtg = A A F A W oFiEE
TgAdE A H5F ¥ vEew §) facgs
@ & faar T AEE & A|AE T
fear 1

o#l 781, & fefaftem Y i@ qamar
£ 1 aftanit g fem gq damm w1 wwer
arar 1 gfaa maAdeE & oamy a€ ]
q% ®THAT @1 | A WIF wEwT F A%
wage wiew fafreex aifgar §1 daen
FGAT 7811 ha@ fean afsT s R
fet ¥1 at@l § g siaAr of, fee

(M)

51 9 ¥fawr FH T, TY IEA I
T9rT o fF g 7 gz i wfey
TH%T gATIAT A, TWOE ¥ IO §Y
A TG Y, I AA Y avcgF |
I &fadz & ol €, aafeomdt § dong
& gEr I fag ) # fefafem &t
@17 aarar § o qeF &1 wew fafaeet
s dEer ¥, § IAw! G gwAT§,
Frgfaee 19 @53 § w@aY o2l 8@
aFdl § Afew et oEf w1 fedt fafieex
YT IAFT a7 FALAT 9 WA W@T 8,
Sl #1 geewe F61 § ff 98 /@
g fag & AwgR F% gEER 1%
Tomer ¥ faar o0t (emEer)<rEw avg
gg @1t ® qAOg s7@r g ¥ qwmar
g form wél # @t wikfefea g &
Fgat qidf & dtex & fa=w ag amaw
FTar g, & g fongT s @ gear
feafee witfegzat | tar gfzar sy,
arfge st #1 faege adf @ wfgg)
Mt F alE FwT A § YT A H
uEEHaE w3ar § 1 st ww quAr g
fe o fea dd & soww ¥ A faw
aw 1 &Y war i 99 g g, a@w A
MM T 99y S AT s § 5
A gl siege) af g, 6 9A1T
#3 & qum ¥ @merg, ga wrar g
g w1 | Hy wgr wwe A AP |
g &1 @A 9o gXmd W mfwai
fawra - (smama) w, &g ow w6-
fFrfeza @ ga e &1 [sTHI®
21 zafou & sgar g & wgi aw ceEws
w1, fefafem &1 awas &, ag ot =
faarar fasa THI G |

ayr afen Jgwda a@ifgar, & =
i ¥ @iy 3afs F@E ag eT
fgrgeana ¥ aw{laq 80 W@ &\ Rgra

iw g
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80 i@ & W F WA TX
IWFT AT GATALE qHe A Q-
FawgFd @A E | T A& gl AR
agt ®z ¥ difen &1 gare aman, 30 gHe
T difeT & W a1 25 o 9 &
9% | guw 99 dfen ®1 W fqan ) ag
#difemr 5w gw1T 8 f—gmrdr wiFw
qT 4, gart AFmT e ff | & 9§ |
G AT §) A F7 Jra ar AR gEifE
# gz g 3, fomst adflT @ @
o, N A@d g ¥ Qe
99 a% guR dg wiss fo w@—
30 €2vg¥ UFE TMA ¥ TR A ASET
sEdl §% 3600 To il §, fow 9%
a0 e wmEy fead e o gw oA
¥ 9ey §—wifem, anfagrar, swd,
IS, YT ¥9, YI&FT ¥9, fast
¥ mag gw d@ Al @, wWiE
gat agi fem @) s@Rr g AR
fem ¥ imgn qr oY § Al T
geiaz g, w4 A A% G Y W
=M 2 q Ay FeErAT smEy fF gEer
1 Aqtar fasem, g9 s &
T AL G467, N FPgAR TE §, FEN
AT A G awA, oa 5 JgAT
qrgar, IHfar % o §9F aeATaT ATH-
R U s aF @ g, TA@
FITEAIIT 97 &Far § & 7 fasme
FT @Har ) wueT e g an Az,
q% FHER &1 a) a9 gFra & A8 &,
FA a7 q71 ¢ fF Ao § saar fed
& q@ aHl A€Y gil, W 9T GHlweE}
doq &% WL &M faar Sy ar sEF 0w
FOT WA | A& AEYE W1 @AY
AR R gg A MR

FgedA arfgan, fedlwT & ag o

T e §1 g1 g ar g, Sad faw
11 fefegrgm §1 fag® ae d=x #
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N & fol a9gm ) aew @,
6wrg T agA A JEw@ @, TAS
919 A, A qEw! w4 8, fawer
T AT Y AAF & §, HSIE oG
& frge sy @i & fggeam @@
gEg @19 29 fear, wa i & A A
faarag 4 fast | o0 & geaa & dom
Fam feenfaigs gaar g s fogd
20 el & QA 9F # N gewd TER
qarT #1 T )

o A WE T A aE, IO
mfgar, & srowt aawwg fomr wEar
g1 ge ¥ gum AN S 7 Ivdeg
F1 $aaT T a5 wifoewr ¥ 107 v
gfcarm #Y Yo e ¥ & {T f—
TF TCF AT HAIGT GHC S AT @
2 W 9g 3qW f& &Y A ganT Far §
e fafafes ma @ daer #3m)
7l 9 A aEE aga NEgE FQ@
g afimg ¥ gy Aed aw g &
S gTgE 1 g ara wwar g, F wgar
g & mfemdz & ge ol #1 o A
& &), srag 7t &1 A ¥ A Ak M-
fewrdT v @, gL wiw A wgi ag
Tl & O §, 399 gaA #1 n-fwrE
gta‘faﬁt&ﬁ‘r f& a7 & gam ai=a

g

ot TETITE e ([0 90
Far A T WT OF fr AT 7

it e fag : a5 & 9 W%
arsd, AN At § = @) e
d1eq §, 9ER A av | & aodt A
T AT w9 g3 & foeaard % 9
dare § 1w Fav feg fow fedtor wear
& oo% 7 feardtie @ § 1| wifaear
fegema & oF 917 ¥ §, wifeeam &
HYEE § SAAT AT (O &, IAH! ATGA
g &t ¥ fRar, g gk @iw «@
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T g, e 1wy o -
gq qgFfe faqr, s@a @ G fad—
Fow gfamm st ¥ faar, & smar
wigar § fF gwr ghamm & @
aregs a1 | | giewfaaa e @,
g F @A AW AT IAX W ATD
ar, fgares §1 @ & F w7 o Far )
FToFT gfa@mr & & g ad I
t @i ad ¥HmE R, ghmrw I
goq e A = e

fawr &1 wma gewr gfarar
faar war, gv 7 sw &t AW fear afem
9% I F@ ogw ? g TS &
g @€ AT agt R g, agt
9T FFEr qET A A9l FEIRE W@
femr, mgt Jwifag owEmEr & wEe
fe¥z ot smETa gu, TEY @6 g
g & F =gt aT wwe el &Y ame
SqiET & 1 3EY ¥ g § aFer aEdl A
ot #eft2T @e fear, ag fas 400 Fret
ygrr =gt X faal &1 Fafd g,
afer ¥ g3 & o gl i T a9

FEAT AYT TN HAGT ST WATC
feam § Tem At (4 ST fag) caw
fam fY o A ? ang A A il
IR E

st qraw fag: §F amo dar g
WwE Wdawa ) § 35 AeaA g,
afe agt ot AEY qwWEY & argeT
qanat § ST FE AT

Jacia aifgan, 98 ey @ o Gfade
arga 7 931 §, o feadifen §, g
g ¢ f& & gumar g—F QdA W
adee) # WY mar § A1 @ g qifear-

(

#z ¥ grar g, @ Ak dgfag
g 8 s A gar) @ @i ag
wf wer i ¥ e 2, da
AR LA SRR R R oLk
T safed & o gfed & weam
afre @3 ¥ wwge 2, Bfew smowr
qfear o st s amey g A
& o a= faar |

SHRI JAIPAL SINGH (Kunti): I have
to rafse a point of privilege. 1 have been
here at every Address of every President
and every year I have ralsed this point that
it Is an insult to this House, an insult to the
President, that when we are discussing his
Address there should be only one Minister
here,

AN HON. MEMBER : There are two
Ministers,

SHRI JAIPAL SINGH : They should all
be here, I request that you press the bell
and get the Prime Minister and the whole
lot of them here,

MR. CHAIRMAN : 1 thiok hon,
Members would appreciate the stand that §f
there were more Ministers, it would be better
but since there Is one Minister, I thiok
there is no point in pressing it,

1shall call a Member from the Treasury
Benches this time and then a Member from
the opposition.

SHRI P. K, DEO (Kalahandi) 1 Their
pumber is reduced.

MR. CHAIRMAN : I shall not encroach
on the tlme—glven to every party, but the
normal practice is to call one Member from
the Treasury Benches and one from the other
side,

SHRI P. K. DEO : If that be so, Mr.
Umanath represents the Treasury Benches,

SHRI UMANATH (Pudukkotai) : He
is a potential Minister, J
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MR. CHAIRMAN Since the hon.
Member who spok: was from the Indepen-
dents group, I shall now call a M:mber from
the Treasury Benches, Mr. R D. Bhandare.
I shall call Mr, Umanath aflter the hon.
Member whom I have now called,

SHRI R. UMANATH : Not necessarily
Members from the Opposition are also
called one after another.

SHRI SAMAR GUHA (Contai) : It is
a minority Government and there is no
question of one from this side and from
that side.

SHRI R. D, BHANDARE (Bombay
Central) : 1 rise to support the motion
moved by my hon, friend Mr, Hanuman-
thaiya to thank the President for his Address.
This Address has been described by various
speakers in varfous ways, But to my mind
it is a realistic Address and gives the factual
conditions prevalling in this country. It
also lays down the guidelines for the future
action and shows the way for marching
towards socialism through democratic means,
It takes note of the past decade of 1930s.
Ooe of my hon’ble friends has taken objec-
tion to the mentlon of the past decade.
Should we forget the past and think only of
the future without taking into consideration
the present ?  (Interruptions.) 1 need not
mention that during this decade that has
gone by our country has had to face 1wo
wars and two unp d d F yet
there have been achievements lcadiog to
economic recovery. | need not mention that
we entered a new era ; there was a green
revolution because of a new agriculiure
strategy and we have also overcome the
period of recession. 1, thercfore, maintain
that this Address gives a realistic picture
and also takes note of the decade that has
gone by and talks of the new era which we
are enturing into.

1 shall draw the attention of the House
to para 6 of this Address. It speaks of the
transformation taking place by consent wi-
thin the framework of politlcal democracy,
This Address also gives the aims and objects
of this Government and gives a sense of di-
rection. Para 8 of the Address speaks of
the determination of the Government in the
following words. *‘Government are resolved

MARCH 2, 1970

President's Address (M) 300

to go forward at a faster pace towards achleey-
Ing a so:ial order whizh Is just and humine
by taking particular care of the weaker sec-
tions of the community and by ensuring that
the meagre wealth ot the nation Is augmezn-
ted by'hard dedicated work.”

This is the aim and this Is the objective
which the Government seeks to achieve,
The address also shows the achlevement of
a part of the objectives : the march towards
socialism, Bank natlonalisation was a step in
the right direction Bank natlonalisation crea-
teda new enthusiasm, new hopes and new as-
pirations among the Indian masses, But the
Bank Nationalisation Act has been struck
down by the Supreme Court, This decision
of the Supreme Court raises a oumber of
problems.

16 hrs.

The first problem is, can the Supreme
Court, while Interpreting the legislation,
challenge the wisdom and the policy of the
legislature. The second problem is, where
there is a soclal and economic stagnation
and backwardness of the country, what role
should the Supreme Court play? Should it
help the acceleration process of progress or
should it halt the progress 7 The third pro-
blem is, when the possession of property is
with a few and many are without property,
what attitude should the Supreme Court
adopt to the right to property T Fourth
when there 13 a conflict between the right
to property and the directive principles,
which are the instruments of instruction
given to the State to recreate and recons-
truct a new soclety based on economic and
soclal justice, what positlon should the
Supreme Court take 7 Fifth when the gap
beitween the rich and the poor is widenlng,
and when wealth is the possession of the
few and libenny is the possession of the
many, should the Supreme Court thwart the
will of the people expressed through the
legislature ? The sixth problem which it
raises is, has the Supieme Court forgolten
that to fetter the will of the legislature is to
glve an invilation 'o anarchy. Can there
be a choice between bread and liberty. If
there is a cholcc between bread and the
right to property, what would be the choice
of this House and what would be the choice
of the country ? 1 therefore suggest, that
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first, let the Constitution be amended: amend

the Constitution including the fundamental

rights in order to put a curb on the right to

property,

AN HON, MEMBER : You have no
mandate to amend fundamental rights.

SHRI R. D. BHANDARE : He has
pelther the understanding of the proper im-
plicatlon of the proposition nor the under-
standing of the Constitution. The second
suggestion Is, restore the fourth amendment
that was passed in 1965 dealiog with the
adequacy of the compensation.

In this connectlon, I would llke to draw
the attentian of the House to the speech
made by Pandit Pant when the fourth
amendment was moved. T think the appre-
hension 1s in the minds of the Opposition
that if an amendment of the Constitution is
accepted then the fundam:ntal rights may
also be amended Parllament may go to any
extent. Therefor, | am drawing the atten-
tioa of thc House to para 4, page 396 of
Our Fundamental Rights—Their Nature
and Extent, by D. N. Banerjee. In that
book, Pandit Pant is quoted as saying :

%] thiok the Parliament will always
try to take a seasonable view., The
collective wisdom of the Parllament will
do the right thing and will always take
just and equitable view, The Parllament
consists of the representatives of the

people.”

It is but patural that representatives of
the people will take the right view. There-
fore, 1 offer these two suggestions, If we
cannot do that, what will happen ? There
will be tenslon, violaticn and more Navalites
fn this country. Ncver forget this aspect
of life as is found today in this country. We
have got to move and have got to ask the
people, everybody, all institutions, to move
along with the times,

1 would draw attention to page 5 of the
Address where the reasons are given as to
why there are tenslons and violence in this
couplry. One reason is the unfair land
tepure system. The land reform policy
which was adopted was a fraud on the
tenants, the landless agricultural labourers
and small farmers, because the |and ceiling
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was very high and the land was already
distributed amoog the relations and relatives.
No r=cord of rights was kept. The result
was, no land was available to be redistribu-
ted to the landless. Fven culturable waste
land was not given to the landless. There-
fore, aradical land reform policy Is absolu-
tely necessary, We should reduce the cei-
ling on land and find out more surplus land
for redistribution. (Inferruptions).

Along with the National Agriculture
Survey Commission, there ought to be a
Agricultural Labour Inquiry Commission,
The first Agriculiure Labour Inquiry Com-
missfon was appointed in 1951-52 and the
second one was appolnted in 1955 56, 14
years have passed but nobody has bothered
to enquire Into the conditlons of living of
the Agricultural labourers. What happened
during these 14 years ? Their per captia
income has gone down to Rs, 151 per
annum, as given by the Minister of Food
and Agrlculture on the floor of the House
on the 8th May 1969,

Now I come to the question of Scoedu-
led Castes and Scheduled Tribes and Back-
ward Classes, What are their means of living?
How far has their educational backwardness
been removed ! Have the atrocitles on them
increased or decreased 7 Has the reservation
in services been properly implemented ?
What is the resuit? How many in this
country have taken any sympathetic attitude
towards the Bidhists and their problems and
disabilitles ? I doubt very much whether
anybody has cared to study the problems of
thelr life.

The border dispute between Mysore and
Maharashtra ought to be solved on certain
princples—the village as a unit, geographi-
cal contiguity and lingulstic affinity. Let
there be these principles as the basis for
solving border questions.

With these words, I support the motion
of thanks moved by Shri Hanumanthaiya.

MR. CHAIRMAN : Mr. Umanath.

SHRI P. R. THAKUR (Nabadwip) :
Our number Is 114 and we do not get any
chance. Will we get some chance 7
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MR. CHAIRMAN 1 Does the hon.
member wish to speak as a membor of the
scheduled castes and scheduled tribes or as
member of a party 7 Every party has some
specific time allotted to it. Time will be
_given on the basis of party time.

T am sorry I cannot concede that point,
Mr. Umanath,

SHRI UMANATH 1 Madam Chairman,
I have been following the discussion on the
President’s Address during the last
two days and one Interesting statement which
attracted my attention was that of Shri 8.
K. Patil wherein he said that If Marx were
to rise from his grave, seeing Indira Govern-
ment soclalism, he would have committed
suicide. Despite the enticement offered by
Shri Patil that Marx wlll have a few minutes
of fresh lease of life, Marx did not rise from
his grave. Do you know why ? Having
heard from his grave that it was Shri S. K,
Patil who was tryiog to defend the purity
sociallsm, Marx preferred to remain dead
within the grave itself,

So far as the approach of our party to
the President's Address s concerned, we
consider this address as the same old wine
in new bottle, It is the same approach and
policy of building capitalism. The
government has taken up this position
because the government and the party
servo and rely on the same classes
which are served and relied upon by Shri 8.
K. Patil and company on this sid:. Here I
will give a quotation from Economic and
Political Weekly dated 13,12.1969, which
is neither our paper nor that of the oppasi-
tion :

“When Chlef Minister Mr. V. P. Naik
arrived in Bombay from Nagpur to
receive interlm Congress President, Mr.
Subramaniam, he made it a point to
contact prominent  industrialists In
Bombay. He called upon them to help
make the plenary sesslon a success. The
response from the business community
has been wvery encouraging, It seot its
report to the MPCC to join the Recep-
tion Committee, Mr. Harish Mahindra
of Mahindra & Mahindra, a very close
associate of Mr. 8. K, Patil had linle
hesltation in joining the Reception
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Commlittee, Tatas, Mafatlal and other
important industrial houses In the city
have also extended suppert to this
session,"”

It is not our paper or any other party’s
paper, Therefore. so far as this government
is concerned, It is very clear that it {s the
same old wine in new bottle because it
relies on the same class and serves the same
class which Shri 8. K. Patil and company
on the other side serves and relles upon,

On this side also, despite the thunder,
fretting and fuming by Shri 8. K. Patll in
his attack on the government, he attached
only a socialist bottle and not the capitalist
wine.

Comlog to the Presldent’s Address, it
says :

**Indeed, a new strategy for agricultural
development was implemented during
this period and its success has attracted
world-wide atlention,”

What is this strategy ? The same old
strategy evolved by both the Indicate and
the Syndicate when they ware together, the
same old approach has been commended to
us by the President. They are relying upon
imperialists and landlords rather then God;
they are having a strategy of substitute rather
than a strategy of land are forms,

What has been the result ? You may
call the result tbe Green Revolution ; but I
would call it a money revolution, a fertilizer
revolution or a pesticide revolution and not,
in any case, a revolution In agriculture. What
is the amount of money pumped Into this
seclor during the last ten years ?

16.14 hrs.

[SHRI K. N. TiwAR! in the Chair)

Rs. 3,805 crores has been spent on agricul-
ture as well as irrigatlon. But what has
been the result T The food production,
quoting official figures, Is as follows ¢

1964-65 ...
1965-66 ...
1966-67 ...
1967-68 ...
1969-70 ...

89.4 milllon tonnes

72 million tonnes, a drop

74 2 million tonnes

951 »

%0 » according
to estimates.
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These figures will show that after pumping
Rs. 4,000 crores you still have very fluetnat-
Ing production, so far as foodgrains are
concerned. The production is not steady,

Let us take the production of commerclal
crops, 1 again quote the Government figures.
The production of ollseeds In 1966-67 was
8.4 million tonnes, In 1967-68 it jumped to
10.4 million tonnes Io 1968-69 it dropped to
9.0 million tonnes and the estimate for
1969-70 is just 10 million tonnes, Here also,
after pumping in so much money, this stra-
tegy has not brought about steady growth in
production,

Take the questlon of use of fertilisers about
which they talk so much. The growth rate
of cousmption of nitrogenous fertiliser In
1966-67 was 50.1 percent ; 1967-68 It dropped
to 39.3 percent and the estimate for
1968-69 Is 9.6 percent. An importanl part
of the strategy is the use of ferillisers and
yet fts growth rate Is falling. _

The President mentioned that this stra-
tegy was being very much praised abroad.
Of course, people abroad, speclally the
capitalists and monopolists abroad, who see
that this strategy is a source of profit for
them, will definltely praise it because they
could sell the unsold fertilisers at a wery
high rate here and make huge profits.
Between 1962 and 1966 only Rs. 411 crores
worth of fertllisers have been sold to our
country by forelgn imperialists.

It is also being pralsed by the landlords,
About the result of the strategy, * so far as
the beacfit is concerned, [ am giving you a
quotation from Fraocis Frankel, US AID
official who has gone to various villages and
made a survey about the strategy., He
says —

“Farmers with 20 acres or more have
made the greatest absolute and relative
gains, partly by mechanizing farm
operations to take up double or multiple
croppiog, but also by diversifying their
cropplog pattern to joclude more profit-
able commercial crops. All of these
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innovatlons have substantlally increased
the lead of larger farmers over small
farmers, if not In terms of ylelds per
acre, then certainly with respect to
aggregate production.” .

This being the position, naturally, the land-

lords will shower pralse so far as this stra-

tegy s concerned,

The real test of this strategy §s its effect
on the poor peasaniry and agricultural
labour, What is the position with regard
to the benefit to them ? So far as the poor
peasants are concerned, the same author In
his article writes :—

“The majority of farmers—probably as
many as 75 per cent to 80 per cent in
the rice belt—bave experienced a
relative decline o their economic
positlon; and some proporiion, re-
presenting unprotected tenants culti-
valing under oral lease, have suffered
an absolute deterioration in their lving
standard,"

This is the position, The monopolists
abroad will prajse It ; the landlords here
will praise it but the poor peasants, whase
economic position has deteriorated .because
of the strategy, will curse it. Naturally you
will find tension In villages, That explains
the so-called tension in the villages about
which so much is talked here.

Prof. Myrdal, one of the prominent Swedish
economists, referring to the tension in the
Indian villages, says :

*Indian village is a complex molesule
among whose parts extreme tenslons
_have been bullt up. Although the
tensions crisscross In a maoner that
maintains equilibrium it §s concelvabie
that they might reorganise in a way that
would explode the molecule.”

I call the atténtion of the Home Minister,
Neither the Home Minister, Shrl Chavan,
nor any party here—no force on carth can
check that explosion when the molecule
reorganises  itself in the course of
which it explodes  itself, That
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exploslon will be in the right direction,
pamely, for the benefit of the poorer
sections of the peasantry,

I would like to say that thls agriculture
strategy,
belng implemented on the graves of millions
of our poor peasants and agricaltural labour,
During the Chiel Minister's Conference Shrl
Chavan was afrald and said that if nothing was
done, the grean revolution,would become a red
revolutlon. Nothing will bz done and
definitely the .green revolution will become
a red revolutlon desplte your best wishes,
because you have done nothing,

1 will tell you why, Now the Govern-
ment is talking so much of land reforms.
Statements of the Prime Minister as well as
of various ministers of the Government and
so many other things are contdined in the
President’s Address, It shows as though
they are wvery serious in implementing land
reforms. - The President tells us of the letter
written by the Prime Minister to various
Chief Ministers to implement laond reforms.
For us, to prove bonafides of the Govern-
ment on the question of land reforms, he
has cited the Prime Minister’s letter, We
straightway tell this House and the Govern-
ment that we do not want these letters, If
you say, you are making a break from the
post, itis not the letters and resolutions
that we want. It Is the action {n imples
menting land reforms that the country
expects from this Government and not just
a letter from the Prime Minister to the Chief
Ministers.

What is the actlon? So far as the
action Is concerned, how does the Govern-
ment fare 7 It falls there. I take the latest
example of Rajasthan. In Rajasthan It is
essentially a struggle by the poor peasants
and landless peasants for the Jand oo the
cither side of ihe Canal. There are other
things also, betterment levy, etc. But,
essentially It s for the distribution of the
land for the landless. What was the sugges-
tlon? They demanded that the land should
be given to them. What should have been
the Government's stand ? Mr. Sukhadia
should have straightway said, “Yes ; this is
a just demand for the distribution of land on
elther side of the Capal to the landless

which is being praised here, is_
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peasants,”  But what happened ? Mr,

Sukhadia who Is a member of the Working

Committee of the Ruling Congress Party, on

the other hand, refused to accept that, For

sometime he went on with the au:tion of

those lands. Here are the landless peasants

who are on elther side of the Canal. They

were sheddiag sweat and their blood when water
‘was not thero, When water comes, instead of
giving land to them, Mr. Sukhadia says,

you auction the land. When you auction

the land, who will getit? Oaly the rich

people will get Iit. The simple formula of

Mr. Sukhadia who Is a member of the

Working Committee of the Ruling Congress

Party is. *'When there is no water, you shed

yeur blood, When water comes, the land

is for the landlords, You-go away from

the place.”’

This is the position. Where js the
questlon of the Prinie Minlster writing a
letter to the Chief Ministers ? Mr. Sukhadia
Is a member of the Working Committee, It
was for the Working Committee, if they are
really serious for the land reforms, to call
Mr. Sukhadia, to use the power of the
Workilng Committee, and tell him, “*You
will bave to distribute the land to the land-
less peasants.” Where is the question of
the Prime Minister writlng letters to the
Chief Ministers. Has it been done ? No.

Then, you take the example of Uttar Pra-
desh, Mr. Charan Singh announced that the
present 40 acres’ ceiling will be reduced to 30
acres,Even after reducing it to 30 acres, still
the 1and will be In the hands of the landlords.
Suddenly, what happened was that there was
a revolt against that, 1 was surprised to find
a revolt in the party to which Mrs. Indira
Gandhf belongs., It was in the Ruling
Congress Party that there was a revolt. I
read in the papers. That is the positlon of
the Ruling Congress Party in regard to . land
reforms, When the revolt took place, the
people expected that the Government bere
will tell the people saylng, ““We stand by
land reforms. The ceiling must be reduced,”
Did they say that? No. On the other
hand, the Indira Government and the Ruling
Congress calls Mr, Charan Singh and they
have negotlations and today's morning
papers say that a compromise is arrived at,
somehow to save the Government there,
sacrificing the peasant’s Interests. This s
what is happening.
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Now, you take the position in the
Siates where genuine land reforms are belng
implemented or attempts are being made
to implement the land reforms. That is
another test for the Government's declaration
on the question of the attitude to land
reforms. What s the position in West
Bengal ? What was the position when Con-
gress was in power ? I am quoting from The
Hindu. 1 do not want to say on my own. If I
do that, you will say, it is just to support my
party, But 1 am quoting from The Hindu
which Is not Inclined towards us. This Is
dated 23rd December, 1969. 1 quote :

The Correspondent while describing
the land reforms under former Congress
rule stated that they “‘hardly reached
the mass of the landless, and the land
poor peasantry.” Describiog the condi-
tions of these two classes under Congress
rule, he continued,

*They also had little protection from the
district adminlstrative authoritles when, In
violation of pious statements by the
Congress Ministers In power then, the
Bargadars ~ (i.e. sharecroppers) were
faced with illegal evictions and the small
boldings of the landpoor cultivators
dwindled further. Consequently, a
developing destitutlon was order of the
day."

This is what was available till the United
Front Government came. Whea the United
Front Government comes to power, it
changes the positlon, About 6-1/2 lakh acres
which had been ~illegally taken by the
jotedars or by benami transfers and Other
methods having been restored to the peasants,
naturally, there will be resistance from the
jotedars. They have got licenced and un-
Hcensed guns. They use these guns, to pre-
vent of 6-1/2 lakhs acres being restored
to the peasants. What is the position that
Indra Gandhi Government should have
taken 7 He Is a struggle. The Unilied
Front Government Is trying to give land to
the peasants which are illegally taken away
by the jotdars and jotedars are shooting
down the peasants, 1f the Government stood
.for buna fide land reforms and if the
Government wants that the land should go
to the tiller, they should stand on the side
of the poor peasantry there against the

jotedars, But what happens ? The whole
question s turned into a law and order
question: by the Chief Minister and lndira
Gandbi’s Party in West Beogal has jolned
the chorus of the jotedarn,

Similarly, in another State, Kerala, they
have passed the land reforms bill fnto Act.
Indian Express said that it is a most revo-
lutlonary land legisati on so far passed, We

.90 not conslder it to be a big revolu-
tionary thing. After passing of that
legislation, the p ¥ there took initla-
tiative to see that its implemented. What
shoule have been the position of the
Government here? To stand by the peasantry
who is struggling to Implement the land
reforms Act. But What did they
do? They sent about 2000 CRP men from
here to loot the struggling peasants, to rape
the women there and to beat up the child-
ren, This is the attitude they have taken.
In fact it Is not because when they sent the
CRP men, they did not know, It is not as
though the Prime Minister does not know.
It is not as though the Presldent does not
know, Because Comrade A K. Gopalan who
is our leader has written to the President on
13-1-70 a letter describing all the facts. He
has again written to him oo 18-1-70 describ-
ing all these tortures and other things, On
18-2-70 he met the President in person, He
met the Prime Minister io pzrson and sald,
‘Your CRP which is belng sent there s
playing havoc there’, This CRP is suppress-
ing the peasantry which is struggling to im-
plement the lang reforms.  Yet, the posi-
tlon is that more battalions are being sent.
From an aoswer, 1 find that three more
battalions were sent in Jaouary. This is
the position regarding land reforms,

Coming to the question of Industrial
licensing policy, a declaration has been
made about the new licensing policy. Now
the test of it Is : whether this new llcensing
policy is going to curb the monopolies or
prevent them from growing bigger and

bigger. Is this licensing policy going to
help the small Industry ? That is the
essenlial point to be tested. It does not

prevent the monopolies from becoming
bigger. That is obviously proved. Despite
the existence of this *new licensing policy, it
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did not prevent our Government from giving
licence to the Birlas for the fertillser plant
InGoa, It is-not golng to prevent this
Government even after declaration of this
licensing policy from glving Ilcence to the
Mithpur project of the Tatas. Definitely
it is not going to prevent them, Then the
questlon is : 'Government always say, “We
won't allow such of the industries to expand
farther on a large scale which are in the
tands of memopolists® Tata Iron & Steel,
Company have got a plan to increase their
capacity from 2 milllon tonnes to 4 milllon
termes. - Government say, ‘No, No. We
can't do that,” But stealthlly what has
happened 7 Government have. approved a
scheme of modernisation of TISCO. They
bave approved. After modernisation, what
s the result 7 Modernisation Is preparatory
to expanding the capacity. What else is it ?
After modernising the plant, are you going
to keep the modernised plant capacity {dle
like that? Absolutely not. So, on the
one hand, the Government out wardly say
that they won't allow large industries to
grow further into a monopoly but In
practice, by approving the schems of this
moderpisation of the steel plant there, they
have laid the basis for future expansion of
Tatas.

So is the question of bank notlonalisa-
tion. Why did the people demmand bank
pationalisation 7 Because crores of rupees
ara being utilised by big companles and
monopolists for thelr own purposes and not
for the priorities of the country. After
bank natfonalisation, 1 want to know : ‘Has
the position changed 7° It has not. Itlis
obvions. Everybody knows that. So far
as credit Is concerned, everybody knows that
the big business groups still conlioue to
get the same credit facllities on the basls
of a bias against small scale industries. How
has i: hoppened again 7 It Is only to cover up
this continuance of this policy that a scheme
to give loans to small establishments like a
small rikshawala or loan 1o a cyclewala
is launched. That s deceptive, 1
have received a letter from one of my
constituent—a  poor baker. He -says,
‘At this time if I expand my industry,
I will got some small" profit." 1 heard it on
the All India Radio, They are Inviting
everybody to come to the State Bank for
Joans for small scale industries, I went to
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to the Pudukkotai bank. They sald, “There
is no such scheme here,” Then I sald, ‘I
heard it oo the radlo.” They said, ‘If it s
radio, you can go to All India Radio.'.
(Interruptions) The basic policy with
regard to that_has not changed.

The npext question Is the question of
unemployment, Very Important emphasis
has beeq, lald by the Presideat about the
determination of the Government to solve
the question of unemployment. But what is
the proposal to solve this unemployment
problem 7 Let us look at facts, At the end
of the third plan the backlog of uuemploy-
ment was 9.6 mllllons, Now the fourth
plan has not come but 3 years have clapsed.
What Is the backlog according to the
officlal figure 7 It is 12.6 millions. It is
increasing. Now, what have the Govern-
ment and the Planning Commission done in
this regard ? Till the time of the previous
plans they used to calculate the backlog.
But now in the fourth plan this concept of
backlog has been given up., In their calcu-
lations for the fourth plan they have com.
pletaly given up this concept of backlog,
Perhaps this is the method they think that
by eliminating calculation of the backlog
they will eliminate unemployment fiself,

. Perhaps this is a reverse way in which un-

employment s sought to be solved. That
is what is happening. This determlpation
is not in keeping with the practice adopited,
On the question of automation and machani-
sation, if these are adopted, our agricultural
labourers will be losing their employment.
what s the use of that policy ? That policy
is belog continued, If the President had
made a declarction that Io view of this
position of unemployment our policy with
regard to automation and machanisation
wlll be given, I would have understood ft.
Then I would have understood the split in
the congress party. But there Is no werd
about that, On the one hand there is no
serious effort made to solve this problem of
uncmployment; on the other band, the policy
which will create more unemployment like
automation and machanisarion Is  being
contlnued, T wish to draw your attentlon
to the 1968 World Economic Survey Report
of the ECAFE, published in The Hindu
daled 25-6-69. It says i

“Whatever the future trends in birth
rates, developing countrles are going to
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be faced In the comlog decade with an
accelerating rate of increase in the num-
bars of young p2ople seeklog som: gain-
ful employment.

When this is superimposed upon the
present employment and sitwation It
seems inescapable that ths under-employ=
ment and unemployment now prevalent
in developing countries will worson in
the years to come. -,

The survey wrges labour intensive
methods for industry and agriculture to
soak up young people. pouring iato the
labour market faster and faster lo the
next decade.”

Notwithstanding the fact that Govern=
ment are aware of this Report no effort
has bezn madz to changz the policy with
regard to automation and machaisation
which Is creating more unemploymzat,

Coming to the question of labour policy,
the President has assured that the
machinery for collective bargaining is
going to be evolved, on the lines of the
recomm:ndations of the National Labour
Commission, What has the  Naitional
Labour Commissioa re ded ? They
recommended an industrial relations machi-
mery. But what {s thls industrial relailons
machinery 7 It is a body composed of judi-
cial officers who wili be eatirely biased
against th: workiog classes, agailnst the
toiling people, W know that by experience,
whatever the hon. friends sittlag to my
right may say, | will give one instance. In
one of the public sector undertakings, a
worker was dismissed and the Supreme Court
gave a decision on the dismissal of the
worker, No enquiry was conducted. The
public sector management sald that they are
baging thalr dismissal on pollce report.
When the dismissed employee wanted
the pollce report to know what charge
was against him, the management said,
No, we caonot give, it is conflidental.
Oa the basis of that report 1 dismiss you."
So, that employee was dismlssed on a charge
unknown to him. It weat to the Supreme
Court. The Supreme Court said, the dismiis-
sal is justified because the Public und:rtak-
ing can order the dismissal oa the basls of
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the police report ; It need not give It to the
worker. Thls s the sort of officers we have
got, These are the types of offfcers who
will be going into the industrial machipery.

Despit this Industrial relations machi-

- mery, if the workers go on strike, and even if

the strike Is legal, after all these processes,
what does the National Labour Commission
say whose recomendation the President holds
out to us as strengthening collective bargaln-
[ng ? They say that even If the strike Is
legal, on the 30th day the strike automati-
cally stands banned. What will the employ-
ers do? Even If the strlke Is legal, they
will keep qulte for 30 days because after 30
days the workers will have to come back.
They will just keep quiet for 30 days, Io
this way, the workers will be defeated. So
all told, what is going to happen is that
what little right of collective bargaining the
working class has got in this country through
their unlted fight is going to be totally elimi-
nated by the methods suggested by the
President in his Address.

So also what about the treatment meted
out to the Central Governinent employees 7
I could have understood the split_in the
Congress based on progressivism and reac-
tionarism if It had resulted in the reinstates
ment of the dismissed Central Government
employees, - But -till there are so manpy
employzes who remain dismissed,

AN HON. MEMB:R ;
taken a du:isio\l:l.

They bave

SHRI UMANATH : We do not know
what the decision Is. Let them come out
with it.

Then there is the question of cases not
withdrawn. They continue to be harassed
in courts. Then there Is interruption la
service. There Is break in service of
thousands of employees, not 0ae or two,

SHRI RANDHIR SINGH (Rohtak) :
He did oot hear Shri Shukla this morning,

SHRI UMANATH 1
thing.

That isa small
That only shows this attitude,
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Finally, the questlon of the accelerated
development af backward areas. The Plan-
ning Commision team which went Into this
question In 1964 made an important recom-
mendation that the Central Government
must take direct responsibility for the
accelerated development of backward areas,
Government have laid the report on the
Table saylog that they accept all the
recommendations, But when 1 ralse the
question of Pudukottal, the Prime Minlster
writes to me—and It Is on record—that
‘the question of the development of back-
ward areas Is the concern of the States, not
our concern’. This Is the difference between
what they say and what they do. The
result is that the backward areas In all states
«are left without any protection.

The Kundah project is for the dry areas
of Coimbatore district extending to thousands
of acres, The project is going on year after
year, What Is happening 7 Investigation,
Investigation. They are just lelt in the
lurch.

There Is also the question of develop-
ment of Pudukottai and Eastern Ramnad
areas. These backward areas problem has
been there for number of years. Stll it has
not been resolved. All because of Govern=
ment’s policy in Ignoriog them,

Finally, with these policles that have
been enunclated by the President, he wants
us to believe that the decade from 1970 is
going to be a bright decade when there will
be a big lot of development. Here let us
not forget a Survey by the Ecafe Stcretariat
which has gope into the question of the
development of South-East Asla In  the
current decade. It says that the develop-
ment will be 12-15 per cent for the whole
of South Easi Asia, but for India the survey
says that the development will be only 5-6
per cent, That Is the position for this
decade,

So long as Government follow these
policies, they cannot come to the resue of the
poorer peasants, they canoot give succour to the
working class, they cannot protect the middle
class and they cannot also fight the syndicate,
though they say that they are agalnst the
Syndicate-Jana Singh-Swatantra combine and
are golog to fight . So long as they
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follow these policies based upon placating
the classes of monopolists and landlords, I
do not understand how they arc going to
effectively fight this combine. If they give
up these policies and evolve policies which
will bodily go In favour of protecting the
peasantry, the middle class and the worklog
class, which will attack the position of the
monopolies and landlords, there will be a
bue and cry on this side ; but let them not
bother dbout the hue and cry, If they do
that, they will definitely be able to effective-
ly fight this combine and came to the rescue
of the common people,

ot wgm (feeen) s awmfa
AT, A9 TH A q9 F 215w faww
g 9% fou & evqam 3aT 1 W am #
FEAT ATEA § g 4% & F Te¥ew dyw
% 3 a1 dona F1 wawn § A 5y Ay-
e FIEE FT AEAT ¢ | Aeggqea  wTe
FY arardy gark W # 10 0T & @awT
) afcs OFds AN o T &
938 a¥ A §9 § ag &9 Fagw o §
#feq dgw wadie gq Wagg ot & ad-
? 9T, g% W@ fam @ gEd ad
AT § 1 a8 gL H A =ifgy 1 gEE
faq aga ¥ am e fazaat got
qg wEY 1 g8 a@ag g fF faw
g A AT Hal & fowe oy gu § st
ot ¥ &7 WamE At § am ¥ 0 fewz
T g1 Tfer W I SR o Iud
gt =sifgr ) Fd Te—Y T #
ST gF FOT9 & Bu< & a97 faar M g
ga s M & a9l FATE @A
Srii #t FRwe F@T g | Ay qa—i
oot Faar g fs qdide & uw A A
3 dgywm fas femaar g 9@ &
e ¥ qura ¥ «Sdvg  fam aa E
YT 1 Frfas AT ANG FT WIS
fear v @ F gafes anft #w@it
Teaen fag agt A1 @ A A qwe
i dgRo Ne 1 Hagaga§ad
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oo won g g o= o agt e
7z faega 7oq &g R g ¥ 91 W
IR T LT &F FQR THAA fag
W guwer sg3 H RfgwL &
g wgT wrgan § fe e A o-HY
® ANz & g8 aw AT A Q¥4
¥? wargurg ¥ ag s W@ § AT
g ¥ #3 W & ¢ 9o AT g
T ¥ @ g F owedr Wi §
azat gfeaon & fegms @ o
gaTE & wAge) W€ § g T99 & fog
s § 1 AR R F awEeh wf A
N wafwai 20T G OF W2 F o A
sifrw s @ &1 - (swEww) @ 949
gt g w ag % g1 gwrfed &
g B O FAH FE F AL F Aq-
g wEEi M A Y @ Ao A AT
A I W AN A AN AT | TN
ar faar g fam gfadt &1 1 Ad §
g | afer fog fam gfadt Y gy @ua
s ¥ fou ot 9 ¥ e aar fear
a1 | g2 g & fgg wrg fam =y
At @A @ 9§ F9A A fGRr
femamd | f@rt 9o fomm & fog a=-
g9 3 @& A fagr ) s Iw A€ F
M § &1 973 fF gv 7 7 femmam at
gt Far & ST T 78 T gaw
Tim e § @ W fAFem wdm@
FgA W AP IFA AFY S gy
foar ge #1411 39 a% ¥ asifaaf
q fgg Y A & dear gw fFam
39 %1 aga ) famd gt arw § 1 AfsA
Iq F A YT AT E 1 AT A Gaer
glaT & AT X G9Ta T qg I@ A
fire Sidq ®1 miwar 37 § | ¥ aww §
agl a5 g st s 6l Al
qand ? forw aw ¥ wifvesr wk S€g
% GgST FAT T Iq T ITE O

fafieex awgma #& a8 W ? ¥
IEMN T GGY F A AT ? afy 9w
GES F1 AT § A ATZT AFT IR 47
T ag 3z 7% % dzo made g
qre FE YW HE! &, HATT FET &,
faai ® ag 7 faar, ag 78 faar ?
A 7 Wit e fag S owe do Wi
T ® U, A I TG (@AT WmAT
S ag Wt #@ F *idq fedewr &
7 gE 1 §, T T g@ W1E, 7% 974,
faezd di= ¥ agd ¥ argfed € qoma
# 1 gA 6 Frafadl # a7 fedae <
& A 7Q | §E@R THaq fag a7v nQ FAEE
T a IAw S & fafas @, &
fetaaa ag Fam § ar wide s @
Ad gww ¥ A8 wrar fF oAt a1
FT0E 9T §7 75 N9 § 7

Al arg #§ ag a9l s TR g
f& @it ot W&ar sfegar s, @
figraa  arsifadarm 1 5@ a9
T g & gfeadi o ageTe ez
¥ fad ot oA Figa g A gaf
#1441, IO F1ATFIA a7 F fGAr
@ 737 agi ghedl $t #1§ A A
fam w@r & dee-dfcF-eeefar W@
Fzx 71 1% ¥ gfcaal &Y fagr amar 4,
gg Wl 99 & GIHTT A HdE T¢ FT
@I § @9 937 T QF 74T FA 9@
mar g, fad sgr mar g 5 ag wia,
faasl gad F0q a@Fy gfomi
for WFET FUAT qT, IA G BET B
vl agt #fae & fedtaw 3wt g
sufear g My agr g s a7 ghami
N Af fawly, A¥F ATLET HrEEE N
agl fadht, afes war-fem & samr-
fagi 1 W 3% grfew s+ g% g,
arf 33 st o) e g FT gfeart 1
et oY, 98 91 7 fiw @% | W =
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¥om s MRl @ ®
BN TG AT §E ME 2 §, wfad
I FodT wX A g1 Famfr aro 9 H
SIGST AT 9T, q@I I CF AFET 92
% ANl A gagedt weur ¢ foar o
Tl farq A1 1 OF ARt gAY T
T AT, 99 A “SIA-E0 g w1’ F
TR gy aR o ) fed frew A
ATAEY Agt 9T ALY §, ST QU WIET AY
gea wga sqwn wd g g g, wrd
@ Al Agl g | Ifew  gron-geel
fema & & 1 e & afragi &
gEwa wgt wx wsdt g 0 & g
wgar g & I€g ¥ WA 9T A
g fag 7 @ faq g ag v
@ wfwest 7@ W, g8 W@ F AR
% fag dac A €1 fe Aifm F A

a1 A I WAl gE 67 fear S A

fog 98 9% gEA€d & agi @
¥ g8 % g e feg a, IO
T firg, the To ¥ gog $IF IR
Ten fer ¥, AT oy W
de=c §Y pEAHz 7 98 BEET 97 T EH
fem | %1 @ 9T F AT AT
Tt &, 1 T «@ faw T A,
qT #Y TR FC AR § 7

16°47 hrs.
[MR. DY. SPEAKER in the chair]

¥ ug wmm § 5 ag oF I
qt, arEgT &1 wifeewr giaamm st agt

ot Tt fag : #% IgE 4 ?
gfam £ S€mE 7 1, wifeew T @
gt A ), ghamm gg & fic o )
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ot argew gl sk gaw @
7di & e o fpw dar v qmer
a%1e) AR B, ey qay oy dunl
T 1 feume ¥ o aw ag Garw ®©)
e $% fem-gmde @ @ § ) Fow
gm a5 ® A aye fag ¥ e g,
dfeq @@ g fag gEd @ A
T A et frgw, gfaat e
wfgdl #1 W @WE AR goTHr #
@|AT g §—ag wafena &1

R gy & o qrow g, 3 @
wfedi 81 ¥ #7787 y@ 0¥ | gy SR
€ dam # gwifedl ¥ faers gt
st orar, Afea D gfagd & fod
IEA AW qora #1 q9 fzar, o7 faw
36 frar & @@ Aw W § ) wei
a1 It fgft migtma, fe=dy fomd o1
AR S wredt @16, w9 gz W
W R @ AR gEd S md
sfrsT@ @1 99 gv @ # foee
T T 7@ & A ¥ WA E fw
&% Feemoeer 7Y 8, 39 waa § 1 2w )
ARt R Af frand, 3w % Inrmar
TR Ag wwg, AW W) A ) e
fres usze W A§) ¥, wive @
gatfagi & ade & T N 2w 1 fasf)
g

¥ a5 st wgar § fr S
qora & e fa=, Wi fs wwe Ok
Ik fAU =¥ | o7 w7 advar frae,
AT FUT AT AIOET &1 & A1 I4)-
g T ITAT & A€ AW GATT 9T I AR
g &1 12 $0% A F AT gfe-
gqren 1 GAMT | G@ BT AT AN &
foll gl )T FA99 ¥ g9 F [
w1 Fatq &3 faar, agi 97 AT TEH
® AT @A & fod IR @ 3@ fear
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Aer for ot v § 6 o oW
&g waddz IFaTer ST § | Fardt
T 1 fewmve, qorx # gt & & fow
@i dT F1 ATO—AT 98 T« & I
¥ 9 Igmr A & 7 @ w1 A -
T §, qgi FT AW G | @i AT

gfemt w1 sar giw= @ wr &, ofew
frdl @Y foid gt @) Fd), Iy
A & awww g w1 fed, SR AN
da fawar a1, ¥ aw w fean A
¥ fvew %1 oew @i X g W 1 q@A
fag @&wiT 7 wa @, &2 A A
7g1 fam, 99 & o 3 & a7 WO QA
faest sfea M Asar fFga oax &
fE Guer a8 w10, e D RA ¥
ar @ Gasr s fem) gmgTAEfe
fow 1% ag - (wwEwT) ' # gL
gfe g a9 gge & fol wgar &wm,
g AT & faars 789, Aeges wree
¥) gueqrEl 1, IR F T FA
@ W g frel & o T el 92 0
fge nadie W7 §9 W Q€ REW
A & fag qa A §

SHRI P. K. DEO (Kalahandi) : Mr.
Deputy-Speaker, Sir, the President’s Address
is an empty ritual couched in a spirit of
complacency on {llusory achievements in the
fietd of agriculture and industry, fertilisers
and employment and has no relation to the
grim realities of the plight of the common
man. (Interruption) The speech has
hardly touched the fringe of any of the
burning problems of the day. For the first
time, this House is being presenied by a
Predential Address prepared by a minority
Goveinment ; a party which secured only
4] percent of the votes in the last election,
which could manage to have a marginal
majority, because of the defective clectoral
system, because of there being no provislon
for proportional representation, is now ina
mipority in this Home after a substantial
section has come from the parent body to
the Opposition, That Is why they have
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forfelted the mandate of the people to govern
this country. Whatever conviction the Prime
Minlstsr may nourish in her heart, it is clear
that she is a prisoner in the grip of a few
schemiog communists, and immature extre-
mists who have Inflitrated Into the Congress,
Conviction has given place to expendiency,
and the word ‘conscience’ has found a new
connotation in the dictionary of the Prime
Minister,

There Is hardly any difference between
Mr Ajay Mukerjee and Shrimatl Indira
Gandhl, both being puppets and dependent
for thelr very existance on the suppert of
the communlsts, In the latter case the strings
belng pulled behind the scene. The two
main props of the Government are firstly
the antl-soclal, antl-natlonal communists, the
saboteurs of the Constitution who with their
extra-territorial loyalty and design to wreck
the country’s democratic Constitution have
constituted a securlty rlsk to the
country and secondly the defectors who
have not only lowered the public life
of thls eountry but have brought this demo-
cratic Instltution of the blggest democracy
fo the world to shame by making themeselves
purchaseable commoditles, With this back-
ground, what more can we expect from the
President’s Address except gloatlog over
unrealistic achievements and empty slogans ?

Social and economlic progress Is the
objective of all economic activity, This has
been reiterated time and agaln in all Congress
session. Let me quote from the horse's
mouth, Mr Subramaniam, the interim Presi-
dent of the Congress Marxist confessed on
12-12-1969 ;

““We may have made econcmic progress
since Independence, but hardly any
social progress,”

This utterance Is unexceptionable and is
the ocutcome of the persistent pursuit of
wrcng cconomic policles for the last 22
years, If correct economlc policies would
have been followed, it would have auto-
matically brought about social progress, i.e.
rise in the living standard of the people,
expansion of employment opporiunities;
reductlon in income disparities, Increase in
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capital formation and corresponding increase
in capital equipment to the working class,
i.e. more oulput per worker, < more
Income, more consump tion and more

saving ‘rclallns to the working class.
But this President's Address has given
a very . gloomy plcture  about the

unemployment position in the country, It
Is the outcome of the wrong economic
. policles which we have been following.
With the suffocating controls followed all
these years, no opportunity has been given
for developing the creative genius of the
Individual for more production. If these
wrong economic policles would not have
‘been followed, there would have been econo-
mic progress and [pso Facto it would have
brought about soclal progress, and prevented
factors causing soclal {njustlce lke inflation,
monopoly growth, both State and p-ivate,
tax evasion and other instruments of perverse
income transfer.

According to the latest report of the
Economic and Scientific Research Founda-
tlon dated 220d February 1970, at the
_ present rate of yearly per capita growth of
income which is less than 1.6 percent, it will
take 218 years for India to reach the United
States’ standard of 1963, In contemporary
Japan, during the § years ending 1968, under
non-inflationary conditlons, wages rose by
65 percent, at the same time the national
income has been doubled. This rapid eco-
nomic recovery of Japan after the second
world war is due to higher labour producti-
vity. Strikes and lock-outs are completely
unknown in that country. Today the
Japanese rate of saving is the highest ln the
world 34 percent of the gross domestic
product.

With the new impost of Rs. 170 crores
of additional tax burden in the anli-people
and antl-growth budget presented by the
Finance Minister-cum-Prime Minister the
other day, having cast her net of indirect
taxation on all conccivable consumer items
including sugar, kerosene oil, etc and added
to it deficit financing to the tune of Rs, 225
crores, 1t is incompatible with the President’s
pious hope of price stabllity. The monthly
average of the wholesale price during January
1970 was 6.8 per cent higher than that in
the last year, For thls awful contrast we
cannot blame the shortage of finance,
India's fiovestment rose from Rs, 3,360

MARCH 2, 1970

President’s Address (M) 324

crores ln the First plan to the estimated
Rs, 22,000 crores in the Fourth plan which
Is about to begin; it has risea by nearly six
tmes. In 1967-68 the Cental outlay of
Rs. 240 crores represented only 19 per cent
of the total Plan outlay of Rs. 1,236 crores,
while the rest came from forelgn aid.
Though there is a slight change in the subse-
quent years, the pagern remalos the same.

17 brs.

Fresh foreign loan are being incurred to
meet the debt service charges of the previous
foreign loans, So;gthere has been little to
show about expanded production and social
progress,

In the last sixties the per capita Income
stagnated round about Rs, 296 per year,
The crux of the problem is that the nation's
production lagged behind the population
growth. Even In 1968, the year of so-
called green revolution, the per capita avail-
billty of foodgrain was 166.6 kg., that is 3.7
per cent less than in 1965, when it was 173
kg. The hardship of the masses is evidenced
by the constant fall in consumption of
cotton cloth, edible oil and sugar.

How could there be more production
when factories are being burnt, railway
coaches, tram cars and government buses are
being burnt every day in the country more
so In the so-called™ clvilised Calcatta ?
Strikes, lock-outs; gherraos; political mur-
ders, forceful occupation of 1and, molestation
of woman and orgaiinsed crimes have become
the order of the day under the so-called
benign Home Minlster, Shri Jyotl Basu.
Whatever political persuasion they may
have, whatever ldeology they may profess
they are no better than the dacoits of the
Chamble valley. The streots of Calcutta
have became worse than the ravines of the
Chambal.

Though the Government have trled to

. make political capital out of the unfortunate

Ahmedabad riots, Government have not
taken cognizance of the complete break-
down of the constitutional machinery in
West Bengal, Though the Chief Minister
there had the guts to call the West Begal,
Government as *‘unclvilized and barbarous®
and to undertake a fast to rouse the mass
conscience in that State, the Government at
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the Centre has become absolutely mum in
the President’s Address about this lest it
may antagonlse its main props who may
withdraw their support and the government
may fall at any moment,

Sir, I pity the government, Any govern-
ment with a bit of self-respect would not
like to be a victim to%his plight. I am in
agreement with Dr. Karnl Singh who bas
given a new awareness, a new awakening in
this regard, Here I repeat the clarion call
given by Rajaji to all patriotic democratic
forces to sink their differances and joinin a
crusade to resist th® disruppion of the
country and the emergence of a dictatorship
and to provide an alternative leadership to
this country.

Further, to placate their new friends, the
Government has suggested a facile and one-
sided withdrawal of foreign troops from
Vietnam whereas no corresponding demand
for withdrawal of NWorth Vietnamese troops
has been made even though they have
aggressed on  South Vietnam and Laos.
North Vietnamese troops are fighting in the
Plain of Jars, No concern has been shown
fo the President’s Address regarding this.
‘The foreign Minister has remained comple-
tely blind. Dust it being thrown into people’s
eyes because the Government cannot afford
to lose the support of the Commies, Here
is the acid test of non-alignment and of Im-
partiallty of the Chairman of the Internatio-
nal Control Commisslon which chalr India
occupies today.

The barat of Shri Fakhruddin Al
Ahmed to Rabat has become a big fiasco,
‘What happened to the redeeming of the
pledge of the 22nd’ November, 1962, given in
this House by the father of the Prime
Minister 7 The Goveroment may have ac-
quiesced In the illegal occupation of 15,000
square miles of our sacred soll by the Red
Chinese but this country is not gofng to
reconcile to that position,

Red China has been training guerillas
and has been supplying arms to hostile
Nagas and Mizos. Do the Naxalites not
get their inspiration in the shape of money,
arms and liturature from the Red Chinese 7
The Government forget to realise the expan-
slonist design of Red China.

(M)

While suggesting growth of economic
cooperation In the region of South-East
Asla, there Is complete absence of any refe-
rence to collective defence or political
cooperation in that region in the President’s
Address. It s consplcuous and deliberate.

Equating friendly Taiwan, with which
we have got growing trade relationship, with
belligerent China or South Africa, which s
protessing apartheld, or with colonialist
Portugal or unfriends Paklistan, in the govern=
ment's recent circalar oa visa, Is definitely
an unfriendly act, The hollowness of this
country’s forelgn policy has already been
exposed and this country is being showly
dragged to become a satellite of Russia.

I congratulate Dr. Karni Singh speaking
for the new generatlon of princes, who have
or are golng to withdraw their support to
this puppet government. It is a good thing
that they care two hoots for privy purses.
In the words of Dr. Kamni Singh, they- con-
sider the privy purse to be a peanut to a
monkey. [ belng one of the first signatories
to the historic covenant which brought
unification and democratisation of the
country, will be falling In my duty If
I didnot give vent my reaction. To me,
any unilateral action amounts to a breach
of faith, dishonouring npational sentiment;
going back on constitutional guarantees
and betrayal of minorities however
microscopic they may be. When I think
about it, the entlre panorama of 22 years
just unfolds itself before my eyes, Though
the President has praised the princes for
their patriotism and imaginative understand-
Ing, It cannot be forgotten that when the
country was torn ioto pieces by partilon by
power-hungry and scheming politicians, at
the patriotic call of Sardar Patel, they as
then sovereign rulers had a natiopal settle-
ment with the Government of lndia sur-
rendering everything their forefathers built
and placed at the feet of mother Indla every-
thing ‘ that they possessed with a sense of
pride and patriotic fullilment of the objec-
tive of creation of national unity and estab-
lishment of democracy which has been
enshrined in the Constliution and which is
the fundamental right of the people. These
are the very foundations on which the edifice
of this biggest democracy has been built, I
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am sorry that historlans llke Profesor
Mukerjee try to distort history and try to
generalise from exceptional cases and say
that it is the people’s blood which has
cemented the unification of this country.

In this regard, I would like to draw your
attention to the resolution passed in Kala-
handi Assembly that uader no clrcurastances
the erstwhile state would merge with Orissa
and when It was done, I was charged that
the interests of the people should we have
been bartered away for the rulers’ paltry sum
of privy purses. 1 have to face the music
and, 1 know, under what circumstances I
have to explain them.

1 would like to remind the House--1f Mr.
Jalpal Singh s thelr, he and Maharaj
Narendra Singh, the then Reginal Commis-
sioner will bear me out—that on the lst of
January, 1948, when the Orissa Government
police force ‘went there with a sphrit of
occupation as victors, in Kharswan, there
was a firing and 2000 peaple were killed on
the day when the unification of the States
took place, Then, came subsequent flriogs
by the Orissa police on the {nnocent Adiva-
sls, not only once but thrice, in Mayurbhanj
then in Bamra and atso many other places.

It is true to their traditlon that at the
national call of public service, many rulers
who had a compelling duty which they
neither disregard nor disown, jolned the
army, many chose diplomatlc career and
many took active Interest in the welfare of
the people by aligoing themselves in the
main stream of Indlan politics, The elec-
tions have proved that the son of the so-
called despot. the youngest Member of this
House, has been returned by a larger majo-
rity of votes than the mover of the resolu-
tion, last year, in this House on this very
subject. This move 1§ nothing but a political
vendatta, Growing popularity has become
an eye-sore, So, they are to be penalised
for their growing popularity and patriotism
even at the cost of national settlement, It is
not 8 question of majority or minoritys it is
pot a question that might is right or the law
of the jungle is 10 prevail. It is a question
of principle. The principles cannot be com-

pc[omi!ﬂi.

SHRI BHEO NARAIN (Basti) : No
Cabinet Miolster is here now. This s the
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respect you are showing to the President,
(Interruptions) “

MR. DEPUTY-SPEAKER 1 The desire
of the hon, Members will be conveyed.

SHRI P. K. DEO : The principles can-
not be eompromiseds Suppose a communal
party comes Into power. Do you think It
will take away the secular character of this
country and make it a theocratic State ?

I belleve there has been a constructive
dialogue going on the subject between con-
cerned parties,. 'When there was a patriotic
call, at the time of Chinese aggression, they
had already responded to that and there was
a voluntary surrender of 10 per cent of the
privy purses, Any unilateral abrogation of
the national settlement will brlog la its trail
a lot of complications and unpalatable situa-
tions,

The entire question’ of Jammu and
Kashmir and Kutch hinges on the very king-
pin of these setilements, | remember the case
of Tripura which bas hardly any geographi«
cal cootiguity with this country, Until
now, except there being an air service, there
Is hardly any road or rail communication, it
Is surrounded by Pakistan on three sides. I
know, the day to day developments of those
fateful days and pressures from Pakistan, the
Maharaja belog a minor there, his mother,
at the patriotic call of Sardar Patel, signed
the merger agrecment on behalf of the minor,
That is how Tripura is a part of this country
today,

Then, Sir, the privy purses have shrunk
to one-thitrd of their osiginal value. The
amount is not cven one-tenth of the loss
incurred by our public sector undertakings,
like, the Hindustan Steel, etc. and it Is not
even a fraction of the ticketless travel or
unrealised taxes or wasteful expenditure of
which very startling revelations appear in the
P.A.C. and the Public Undertakings Com-
mittee Reports.

If the cut of the privy purses will solve
any of the burning problems Itke unemploy-
ment or rising prices, certainly please go
ahead. I myself, on my behalf, say that I
will face the axe like a man, But [ hate to
be a pawn in the game of power politics for
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the self-aggrandisement of any lIndividual or
Party, The way the resolutlon has been
passed by a snap vote, probably In a
quorumless meeting of the AICC, at the
Instance of the former card-holders or fellow
travellers who have Infiltrated into the
Congress is nothing but an effort to throw
dust In the eyes of the people and to gain
cheap popularity at the sacrifice of the
country's honour and credibility, when they
hardly solved any of the country's burniog
problems.

Stopping of Katodia’s—I1 do not mean
my friend, Patodia—privy purse of Rs. 192
per year will hardly solve any problem.
Even allowances and other benefits of those
families who accordiog to Sardar Patel,
helped in the  consolldation of the
British Empire are being honoured in the
name of territorlal and polltical pensions.
They are to be honoured because the Home
Minister"s very existence here is due-to the
support of the Satara family who is one of
such pension holders and who campaigoed
for him in his election.

Coming to privileges. so little has been
availed of, No one heard about them lately.
Rather they are under-privileged. They do
not enjoy a usual citizen’s right of equality
of law which is en hrined in the Preamble to
. the Constitution, Art, 363 completely slams

the door of justice againgt them in a dispute
arising out of these bilateral setilements,
which is not justiciable in any court, Even
if there ia any dispute of high-handedness or
bullying by the Government or any Party,
there is absolutely no opportunity of any
remedy, That Is why I think some proposal
has gone that a reference should be made
regarding this to the Supreme Court under
Art. 143(2) of the Constitution as there s a
specific provision for such a reference when
* any need arises.

Previously there has been a discussion in

House regarding the fnstitution of
Governors. The institution of Governors
has been brought into shame. It is due to
the manipulation of the Central Government
because the Governors are unimpeachable,
Their bread depends on  the mercy of the
President but he exercises his executive
duties at the advice of the Coincil of Minis-
ters, So far their bread {s concerned, they

this

(M)

have to depend on the mercy of the Home
Minister. That is why there has been'a
minorty Government in Bibar and in U. P,
And in Haryana the same disgradual state of
affairs which happened In Madhya Pradesh
has been rep d. The bly has been
prorogued which would have been the testing
ground for the real streogth of the party in
power,

Lastly, I would like to remind again the
clarfon call of Rajajl to all democratic
Partles to siok thelr differences, provide an
alternative to the dictatorship which is ral-
sing its head. If it is not possible, posterity
Is not going to excuse us. To me the Presi-
dent’s Address Is most disappolnting, ~

Thank you Sir.

ot wfw <o (qudr) : Furemw W -
Zq, @t st IWATT ¥ WEW F g
WA AT 1 AT FEIA KT OF T
a1 | gAR g qA ot aga wnfaw go
w13 §, ITF AWT F IS IE
o1 Ag) Wifgd fF 1T 1A% @ @
T aft g0 A wFT A AR B -
ffst 7 S WA TN E) T
&9 91 F4%1 | qaa1 & i} § aga zfam
1T 99 a8 JFT IHa AqH G @ T
ar g oF WIFH FT KTET T AR QY
ag :

F ¥ A A A9% AR
| § AT FT AMY
g9 g Aaw § o e forme aE@
£A%T 7g 9 Wt § A g g
& wregafa ¥ whvwmaw § @w w=)-
AR I Ty E:

(1) ge st aw & fs afeww qare
AT & 9 AR A} fgwea
Fand agmd g OAl & aw
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TR GS AT Tgi I AT W T4
O FETW FE 9T W g
aw famge 3w @

(2) 3= o 7 ¢ fr wgragfa = gu
# oot v @ 2w § gfom,
arfeardt qar a7 Ig@ g AR
F 7@ # e & € afqarw
FR A I AT R |

(3) ga#r aa g f& fagd wAW ¥
srit ft wfs sfm afes ww
IV SRl & @n & afy sfe
aifes a1g § gEEy giwar fgem
3 @R @ R gewAar § wfa
FTE "
gt e & M H gw A O

FEard § gy & ARt @ E @

R IEH g S H FTE AAFD 2

i W= g fFaa @ samwEr an

FEwTd 7g FAY ot W e Fow faw

qE q9g« Ug WA o 39 gga § wfAeew

4 ¥ ®7 ¥ A1q ¥ a@ gw. AA0Y 7 ITHT

wr fFar a1 St ae IAF AP 9T

aga A a1 AR A% fas ¥ agy veng
a1 1 B 93 9 @@ @1 ek

94 A% I g HATST FT FEAT

wran &y dar war a1 fF ag & gara

A1 WA IW BT FASE F AR

g & I ¥ g wfan odfmA AEm

Frar A1 | 94 qF JEH FG@H I WY

A da g om 5 Iy w sfy ag

7 Afgedz A @G | Fag N A

gt wom . fF foam siw ol sfo &

g g fedw faffeex s #T wo ¥

Wt ofex Age I9F STC A, S FIEq

gearg AR TegI-afE I facEr S

ey ¥ freri of, ¥1@ gg A1 F ©7

¥ oY ag-famr @531

MARCH 2, 1970

President's Address (M) 332

dff gat g9 w1 agT W &wa
adl § A ¥ dver A gErer @ &
AZAT | WA AT F@A § AHC A
@A aF W qrRgId qfeed qae ¥
gu g, 3% ghed ag &1 adwen §
g R 9T ¥ ¥ aterar
HITFT FATAT AIZAT § | TG FAAT AT
AMgamgid i a1y sfas
TeIfaE g &1 AT 99| g2e-mdf
wiaw gu &1 s oF 0w G I
qgi gFATS dUT FEL FQ A AR
g & fomd amm At s0% W
FT QFEEAT FT TFW gAT R0 AT
feafy 7 & 5 Fgf Nidvaw g a1l &
& o @Y &1 99 swar w1 IqtE
¥ fas fFor o oar ¥ T FUA AF
MG IR agr wmwd fe
afzqe wg@A @ fF g TE G
at g | & 9ghr 1 28 sRad A
agr & qea wAY A S quna fzar, sEA
# so#l 97 ST AAT AGAT E | S
ﬂﬁﬂﬁ'ﬁw:

Indlrectly referring to the Marxists, the
C. M. Says:

First they looted the paddy and then the
fish. MNow there Is nothing clse left and so
they have started looling women.

Further he says:

People have been encouraged to develop
the desire of looting. Leaving everything
else they are now resorting to looting of
women, The recent molestation of women
will clearly show how they are moving steps
by step in looting.

7g qg ¥ ger F4t ¥ o 28 sl B
TqF # #g1 | AT v arAge @
gg wAt g0 ' i waw g gm @
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§ miFrafaam & ficms § w@ &
g% AEfEt #Y qvre afiew Iyeesw F7

S 397 fomm T g A gm WA

fr aferdt Fe & gH-am wwE A
g o1 @ &, Noew FEF wifa A
T ¢, o Al A g A § SR Ew
HEIT Fa1 §1 Arafwag fear ar@r
W& TIPS Ug WA qfgmdr T FY
feafa &Y an 1 aavqg AW T W&

JT AT wIT A A wraEt F
fraag W@ 1w & o wRgEd
§ qreqarg | et fr g9 |9 @ a
qoftarz & dar § fager dv st Ak
gregaiR & Aan §, sa¥fa ag O FEE!
WA F AT H ag PR TE W
g § e se w5 oag T
T ma F fmargfed @ ok
fodt & wwa ¥ aHT Fa@ A T
qTT TEA &Y & 7 &)

¥t A g nF 97 erur 8, foAd
T 93T ¥ §aEq, = @o Fo dzww,
wifas fPgraard) f3mor a1 @@
FT GATAT AEATE :

] am wrltlng this letter to you at 6
A. M, (cold morning) on the day Gan-
dhiji was murdered, with heartfull of
pain, thinking that had Gandhiji been
living today the State and the Ceatral
Government would not have become
completely deal and dumb to the crles of
innocent victims whose shops and hou-
ses were looted and burnt on large scale
by the CPI (M) on the 20th and 2ist
October, 1969 during daylight in presence
of the armed policc.

«] personally represented for relief to
the sufferers and for punishment of the
looters to the Sub-Divislonal OfTicer,
the District Magistrate, the Divisional
Commissioner and the State Chiel Minis-
ter, Shii Chapala Kaota Bhattacharji

(M)
MP of our constituency, represented
pepsonally to the Prime Minister at New
Delbl and impressed upon her the
necessity of helping the victims, 1 sent
written representation also to you under
regd. post. Over hundred days passed
but all representations made so far brou-
ght no relief to any of my community
members who suffered at the hands of
CPI (M), in charge of the State Hom,
Department..."” . '

W 97 #1 uw wfg §fadz &1 f
Rt 1 MY ol wzEd ¥ qar R
IFA @ A A owr feard ol
Fg1 5 g @@ art 3 #¢ a7 gt
¥ am &, ¥fF sura oo o) s @
& 78 @ #1 29T |

SHRI C. K. BHATTACHARYYA
(Raiganj) : I believe the Home Minister has
also received a copy of the representation
from the afflicted people seeking relief,

st o <aw : wgi o= gfewat &
anfaarfaal &1 ararq &, & 17 Fareg £
fedtE & g 17 9§ HT gATT T0gar
g:

“The condition of the tribals merits
special mention. Laws enacted in the
earlier years of the 20th century to pro-
tect the lands owned by the tribals from
aliecnatlon have not been effectively
Implemented. As a result, a large
number of tribals have been deprived of
of their lands...”

I7 Sm 1 gmifas feafy feg
awg fars wdt § Wt ST @ adE few
aw a3 WY §, W ML A gf wAew
st faqye § sgr mar

“The percentage of indebtedness of
agricultural households for the whole
country has increased steeply from 445
to 63.9, the everage difference per house-
hold from 47 to 88 and the average
difference per Indebted house-hold from
105 1o 138" .
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T T F AITYT TE FETX W
T # 9 war g e ag S st afas
feafa & gue s @1 2, @ @y O
a1 R AT Y gHar g

fgr g s ma d 107 2w
-agt ® AN N wfy e am waw
W0 300 w7 @ vy Ad 8, S R g
s¥a} ¥t sfr-safer ama & qied feed @
@t ww ) g fg s o -
feargfez gma & @ azr g, ¥fFT o
s guE agt #rf fEed) emifrm Ay
srarf &1 dfadzy == 71 wafe d @
AR TE ¥ axogg g & 1L
¥ meR ¥ qvEng v fFaghF
forqs won Wogde IS TTET WA
st agi & @i & arfas feafa w1
FEIAT TAN Y qTTE =M g A

ﬂzttr%imﬁm%w
ST § ¢

This Budget has not huit the poor man,
It has hurt only the rich man.

A0 guw ¥ g s fs @ oqoz
fas I F1 g€ &, MAGE FAF
fou Faman a@aT 31 a9 W & W Ay
T grea #) AT F feq amman ovar
21 ueefa 3 avd afnnew & adal
N FEE W GNW AN QN qAFH G,
T@ 9 § IaF wrE g¥a Al fawar
grgae daa ad=at N famfa @
gurd #Y mw i€ sqra fear war @
T A fazs fo@ & &l Y1 TER
afe AN Y - Gar ¥, Ifew Imw Y w7
gwam gAr wfgg @ Iawr Iea
a3iqi At g W gERd ¥ feg g
=ifge | 3feT = 792 § T F1€ sg=eqr
TR '
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@ ouRi & G & A SR

SR

MR. DEPUTY-SPEAKER 1 Shrl §.
N, Misra, Shri Krishna Kumam Chatterji:

AN. HON, MEMBER : The half-an-
hour discussiod should be taken up, It is
already 5-30

MR. DEPUTY SPEAKER : We always
spill over a few minutes, Please leave it to me.

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) 1 There has been political
uncertainty in the country for several
months, '

MR. DEPUTY.-SPEAKER : He can
continue tomorrow.

st %o @0 areyw (VM) :
Jursay WEIAT, { @ ogI@ F aga ¥
gIEl § qTAT 1 A gw d gl
| Am AT Al Al ¥ w1z S &
g% Y 3w e fear o

MR, DEPUTY SPEAKER :

bate will continue tomorrow.
up the Malf-an-hour biscussion,

The de-
We now take

17.34 hrs.
HALF-AN-HOUR DISCUSSION

ExPERT COMMITTEE ON
TAX COLLECTION

SHRI MAYAVAN (Chidambaram) ;
On the 22nd of December last year a polnt
was raised in this House and the hon.
Finance Minister as usual gave an evasive
apswer, While indicating the members of
the Expert Committee headed by Justice
K.N. Wanchoo to go into the question of
tax collection, he has conveniently forgotien
to indicate the efforts made by the Govern-
ment to improve the same.

We all know that there caonot be tax
arrears without the connivance of the
officers concerned or the Government,
Though there has been a slight improvement
in reccent years, (he arrears that still remain
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to be collected for a poor country like ours
Is enormous, So, I would like to get from
the hon. Minister a specific reply to the
following points : (1) the reasons why they
are il unrealised, (2) whether it would be
every possible for them to realise the arreas
in full, and (3) If it is not fully realisable,
what are the reasons for the same, 1 hope
that the hon. Minister will clear these
polnts in his reply. 1 am sure he need not
walt for the decislons of the expért commit-
fee to collect these arrears, To my mind if
the Government can make an honest effort
without any partially, It would b€ possible
to recover all the arrears within the shortest
possible time. ’

Witth regard to tax evaslon, I regret to’

say that they have not learnt anythiog by
past experience and have done nothing to
streamline the tax collectlon machinery,
Evaslon is continuing not only because of
the lacunae in the tax laws but also because
the corrupt practices that prevail from top
to bottom among the authoritles, In fact It
is not unknown In our country that honest
assessces are harassed while dishonest and
unscrupulous fellows go scot-free if they
know how to approach the officlals, If the
Minister is going to argue that bribery
is a way of life with us, I have nothing to
add. But if he has got a mind a will to
check It, I am positive that things would
fmprove. I hope that at least this expert

ittee’s recorr datlons will be made
binding and the administration will be toned
up. We also see that big officers of the
income-tax department, immediately afier
their retirement take jobs as consultants
with big firms and rich individuals. 1 wish
the expert committee Wwould suggest ways
and means to put an end to such appointe
ments. Though the recent budget has spelt
out some measures with a view (o improy-
ipg tax colleciion, I think it should be
possible for the Government to raise the
exemption limit so as fo enable the offlcials
concerned to concentrate on the big fich, In
this conpectlon it is pertinent to point out
that the Government has not taken serlously
Mr. Boothalingam's report which on page
53 says 1—

+Some revenue officials have estimated
that If work on petty assessments is cut
out, the improvement in the quality and
speed with which the remalning work

can be done—e.g., by expeditious dis-
posal of appeals, better investigation,
ek, will lead to Iocrease of tax collec-
tions by Rs. 100 crores for somec years
besides an Immediate focrease of about
Rs. 200 crores merely by finalisation of
pending assessments, I am not Ina
positlon to comment on these flgures—
may be they are a bit optimistic—but
there {s no doubt whatever that a very
substantial improvement can be expected,
For both economy and on practical
administrative grounds 1 would there-
fore strongly recommend a substantial
raistog of the exemption limit and would
suggest that the limit be flxed at Rs,
7,500 for individuals and Rs. 10,000 or
11,000 for Hindu Undivided Familles,
This would be justifiable merely on the
increase in prices ignoring all other
considerations.”

I hope the hon, Minister would glve his
thought to this point. There is a tendency
on the part of rich businessmen to float
various limited companies which exist only
on paper, ThisIs done to save iocome-
tax by the so-called legal methods. In the
film Industry this practice s widely pre-
valent, Even car-drivers are made partners
and they are supposed to have invested
about Rs, 10,000 or of 15,000. So there
should be some check or control on the
floating of companles and film Industries.

During the Second world war, black
money made its appearance like air it is
everywhere, The Government has repeatedly
assured us that it Is golog to take -effective
measures. One or two steps were taken
but the Improvement §s not visible, I
should like the Minister to tell us what has
happened to the ecarlier reports made by
the Government and how far they had
succeeded. Year after year whenever Budget
is presented statistics show arrears of in-
come-tax. Such sorry state of affairs will
have to be overcome. Government know
of evasion of tax on unaccounted money
which fs otherwise known as black money,
Prof. Kaldor who was specially lovited to
g0 Into the tax structure and collection in
the country made an assessment that there
was an annual evasion of Rs. 200 crores In
this country. I would like to know what
concrete and effective steps have been taken
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by the Government to unecarth the <huge
evasion pointed out by Mr. Kaldor.

When India attained Independence, the
Prime Minister, the late Mr. Jawaharlal
Nehru, made an announcement that the tax-
evaders would be hanged by the nearest
lamp-posts, We have been scelog that the
number of lamp-posts have been Increasing
and, simultaneously, the number of tax-
evaders are also Increasing. There Is no
fulfilment of his bold declaration. Instead
tackling the tax-evaders with rigorous
puuishment, the Government went on
bended knees to plead with them with many
concesslons for the disclosure of the black
money and conversion of them into white.
But this did not meet with good response.

To wind up my speech, I hope that the
Government will be serious In improving
the tax-collectlng machinery and that the
present Committee will not be treated as a
sop to placate and hoodwink the credible
public.

st firr w7 w1 (7gaAY) : T g
qas § e s@dR 7 ol §UF
warar f5 200 & 300 #3rs ¥ w1 39
Q9T 8 fgrgead & far 31 At wro-
I fdd & aw w@r oWy wg
TEHE @I E 4T SR #1819 @ §
fe ge wra fggeam & fan &vw Qe
Qar g

@0 e g § e oo &
ofcad & & faeor AT zrer S svafagt
¥ guifess, =@ &1 o 1€ fgara g
Fqm g ¢ gfg & o €T @1 FEW
TR feemasasfmm@y?

fraw wars az @ f& s a0 0
AT AR K & 99 #) g7 w1 -qATe-
T w1 T WA FIF WA A A
1T ¥ AT AT @R E T AA 1 @
¥ Atz &1 A-wzgad fear dt aga 59
ag @™ g 71, T g & a-aAer-
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AT FTF % T K FA ¥ TR
®t a1 #41 WIT arw @ av Ay ?

<Y arq 48 % tHo dfieto ¥ FwlY
¥ gl a9 sowm A8 four wrav ar
g vy, adlsr 9T | I9 %) 't O%
fearmr | & =g § 5 99 ®) W
feor am A ar agt T A
aifee et w8 Nezanfen § HWead
sigdg ¥ fou gar &, s ag TAww
&xq fizd 9@t wg® & 7% o fiWo
1, tgr Fr w1 fawm ar anfew s
gzt Ay fyad sw & gwr @
s #X 39 F fgarm feaw ars
@ ?

SHRI E. K, NAYANAR (Palghat) :
The questlon of tax-evasion has been raised
here previously two or thiee tlmes. While
the Government and the Planning Comml-
ssion are pointing out the lack of resources,
the amouat of tax-evasion is yearly increa-
sing. (Inrerrpution)

MR. DEPUTY-.SPEAKER : Order, or-
der,

SHRI E. K. NAYANAR : There is no
official estimate on tax-evasion. But a non-
official estimate, according to the PTI re-
port of 8th January, indicates shat the In-
come on which tax has been evaded was as
high as Rs, 2000 crores, Ewven 10 per cent
tax on this income will yield Rs, 200 crores
a year. The actual amount will depend on
the Income-slab, etc, And in a flve year
Plan period, Rs. 1,000 could be collected,
if the tax-evaslon Is plugged. As an Indi-
cative figure; this amount and the tax
arreas will give the Centre about Rs. I,SO(;
crores more for the Plan without any new
taxes on sugar, tea, tobacco and sherbet, as
has recently been shown in the budget.

The Government has been pretty soft In
collecting taxes from the rich. The tax
arrears by the middle of 1969 stood at Rs.
544 crores. The enormity of this sum will
be realised when it is noted that the collec-
tion from the taxes on income and wealth
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was taken as Rs. 525 crores In the budget
estimate of 1969-70,

This Issue came up before this House
twice or thrice when Shri Morar ji Desai
was the Finance Minister, I remember that
to ope question he replied that the Govern-
ment was gearing up the machinery of taxa-
tion.

MR. DEPUTY-SPEAKER 1 The hon.
Member should not make a speech now.

"SHRI E.K. NAYANAR : The Income on
which tax has been evaded was Rs.2,000 cro-
res. As [ sald, the PTI has glven the figure of
Rs, 2000 crores. But I want to know whether
Government have any statistics about tax
evasion., If we are able to collect it, we
need not have to raise the tax on sugar, tea-
tobacco, etc, What new steps are Govern-
ment taking to prevent tax evasion ?

SHRI RANDHIR SINGH (Rohtak) 1
Sir, in tax evaslon, small fry alope are
caught and the big ones go free. If you
take into account the tax evasion at all
levels, from the top to bottom, from Tatas
and Birlos to the lowest vlllage, it would
amount to thousands of crores, There
should be a special machinery for collectlon
of tax arrears and there should be deterrent
punishment. IfRs, 10 by way of tax is
evaded. penalise him and ask him to pay
Rs. 5000 or put him in jall for five years,
If all the arrears arec realised; 50 per cent
of the kuccha houses of Harljans and
scheduled tribes can be made into pucca
houses, What are your proposals? Is
there any special machloery under contem-
plation to realise the huge arreas? Will
you specify a tlme limit of 2, 3 or even 5
years for this purposc ? The defauliers
whether they are Tatas, Birlas, Mafatlal or
anybody, must be put o civil jall at least,
Only the fear of the danda will put them

_right, If a kisan does not pay his tax, you
put him io jail or you auction his property
whether 1tjis his bullock cart or implemeats.
If this huge money of tax arrears, which is
really poor man's money, Is mobilised for
pational projacts, the country will develop
a great deal,

ot wax ww M (Feei-age) ¢
gursger o, ¥ agf wwwar s oo i

e § §¥edt ¥ wrEET o ¢ ar S
FYAT Y [ATET AG {1 S FHE W
Tr§ § 1T oEd g ot aga @l w5
feat a7 w9 §, w9t foeasdam ot
ATTH T AT I §, DA 99 F TR
ot ang 3 o oo 29a ofitad qoId-
ool agd o @ § 1 ar wdRfag ot
q qJ@ET W TR 554 FOT A ST
hfes iR &1 1100 cide @ awa
0¥ § o F3% 5 s a1 99 ¥ T
TEne A & AT 17 9@ 0d §
format av® | FT% §997 41 99 ¥ w9Er
TWr § W@ W AT ¥ FNFw S
§—dIy Tearuw, wEE @igd, H A9
Frifcar, od o weg 1 # sreAr
|rgar g ag a@R @ S0 A agS
0 ¥ fod s aai Ay smdty F g|
FEHA T AW AT g F OdE
HAT FY 798 § 7g I7 ¥ T9AT AGS AL
&, afwfraes &1 9 3 S dfar
@ §—341 W feft-wng & awg ¥
ag TIAT TGS AG grar & | FE-FE Ay
F aldg oFT F IS A HEIECE 8
afeq & snar T g iy faasd aww
l o9 &7 & s 1 qfeax g, @
& |l w1 A7 3 J7 F TvEw, fwa
&% faos fagy &t gl & BIGICY O
Fo—& & & &ivd AT 21 AW
Fg1 § {5 amag & A ¥ (AR fawrs
1 A o @, #RE wor
g &, 9@ Wt WA T aws e @
FTET § )

i q®I A 9@ qI—sEww A
s 0% g fiew ¢, fmer dw -

T I 99 W 91, IO AE
8-10 ore ¥ w1 -fae § 1 4% aH }
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ved In the process have been acknow-
ledged by the wvarlous Inquiry bodies
both in Indla and abroad. The Royal
Commission {o 1920 In the Undted King:
dom as well as the Income-tax Invesii-
gation Commission, 1947, and the
Taxation Inquiry Ccmmisslon, 1953-54,
in India have pointed oyt the difficul-
ties in mantog a correct estimate of its

magnitude.”

However, the Tyagl Commitlee came lo
the conclusfon that the tax evasion could be
in the range of about Rs. 50 croies to Rs.
60 crores,

SHRI MANOHARAN : How did he
come to that 7 What were 1the norms and
procedures adopted by Prof. Kaldar 7

SHRI UMANATH (Pudukkotiai) : why
could they not say it could not be Rs, 200
crores and that it was only Rs, 50 crores ?

SHRI E, K, NAYANAR :
the basis of thelr saying that ?

What was

SHRI P. C. SETHI : 1 do not have the
details.of the basls. 1 am only quoting the
finding of the Tyagl Committee,

We could as well judge It fiom the
figures that 1 would just now like to quote,
1o 1947 the Iovestigation Commission came
to detect unaccounied money to the tune of
Rs, 48 crores, Under the voluntary disclo-
sure scheme of 1961, which was koown as
the Tyagl Scheme, Rs. 70 crores of unac-
counted money was disclosed. In 20,901
cases, Under the disclosure scheme as
embodied In section 68 of the Finance Act
Rs. 52.18 crores were disclosed. Under the
second disclosure scheme introduced in sec-
tion 24 of the Finance Act, Rs. 148 crores
were disclosed by 1,14,226 assersees. This
was the unaccounted money which came
one as a reault of voluntary disclosure under
the scheme. This would give an idea.

The Income-tax Department in the
normal course of assessment proceediogs
during the financial years 1964-65 to 1968-69
dotected concealed income of Rs. 161.67
crores and imposed penalties of Rs, 39.94
crores. This is pot voluntary disclosure,
Alihough it is a hazard to guess, one could

guess that evasion takes place in the range
of Rs, 70 or Rsr B0 crores per year and all
possible efforts are being made to detect
this unaccountated money.

But 1 would like (o say that the position
has conslderable changed from whatever it
was Ip the year 1947, The hon. Member,
Chaudhuri Randhir Singh, sald that the
tax collected was not coming properly. 1
would like to quote the total corpotate and
Income-tax collection. In 1930-61 ft was
Rs, 278.43 crores ; In the year 1967-68 it
came up to Rs. 635.95 crores ; in the year
1968-69 it came to Rs, 673.23 croters and
for the current year we bave estimated the
income from Income-tax and corporate tax
at Rs. 720 crorcs, '

SHRI UMANATH : There has been
expansioa of the corporate sector also,

SHR1 P. C, SETHI : Yes.

SHRI UMANATH :
relate to that ?

How does 1t

SHRI E. K. NAYANAR | You should
also take into account the expansion also,

SHRI P. C, SETHI 1 I will quote the
figure of number of assessees also. In the
year 1959-60 the total number of assessees
that were there on our books was 10,45 988.
In the year 1969-70 the total number of

assesseces  that are there on our books s
28,40,970. It is true that the number of
assessees, both with regard to personal

income-lax and corporale
creased.

tax, has in-

1 do not claim to say that there is tax
evasion whatsoer. The very fact that we have
been detecting to the tune of Rs. 60 to 70
crores per year, clearly shows that the
tax evasion 1s there. But 10 correctly assess
the tax evasion Is, certainly, a hazardous
task, 1 would not guess the correct amount
Therefore, 1 would ooly say that the tax
evasion Is certainly there but all possible
efforts are being made and we are trylog to
see that whetever loopholes are there, they
are plugged. At the same time. the penalties
are also eohanced. The hon. Members, Shrl
Randhir Siogh, Shrl Mayavan and Shri
Kaowar Lal Gupta also said that, as far as
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[ Fax mr =]
v R sy wad
AT FE 9w @ @ W oqm
g1 i 10 o1& w90 ¥ F9T A19Y FEad
¥ F wgz-ars fear | a9 A forer
TE-A% fRar, 9 H wwIaE qar
AT & ¥ | 39TeRs WEIRW, 4G A
fow a2z & @1 77 8, Sw e YdgE N
A AT v A W
TS LA Ho a6 w97 fgmT w1
g A8 e 6 5a F1 4% QT 19,
¥ ¥ age foar 9, ER-gk Qe
W oFT AT 1 T FE@ 1117 & um
a0 § AT am & g 4w § )
50 q@7 uftge za 1117 dadis =Y
A g1 & A A ¥ qeTl g g
fFTaad ¥ PAOT Y, N T
Ser AT I Y wWEAT THAT AN &,
fraai & fewme @y sieagua fear
R dmi f S # Ter @ st Ay
et gdzE  gREwT ST AW E SAE
e & folr angd aqr sygedm F )
faremi Y aeF Sew e aT W A
sqreT % ofead § ¥ /USRI IA%1 A,
qar stz fear ofae §, 99 & feorw
w1 FaIg AW AR Iw A few
ot ¥TT F qT FEIT FI |

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : Sir, the present discusslon Is on

account of the answer that 1 gave lo part
(c) of question No. 14 dated 23.2.70 which

reads:

“whether government have any
indicators on the basis of which the
extent of tax evasion and existence of
black money can be roughly estimated;™

1 have sald that until government have
fuller information regarding taxation avoi-
dance It Is difffcult to arrive at the figure.
Although the main questlon was raised in
regard to tax evaslon, now arrears bas also
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been brought In which, perhaps, was not
the original intention of the hon. Member-
Anyhow, 1 shall try to deal with both the
polats,

As far as tax evasion Is concerned, the
Flnaoce Minister stated in the House in
1965:

“l am not In a position even to
hazard a guess as to what will be the
exlent of unaccounted money because I
thiok it Is in varlous forms, oot oaly In
cash but in commeodides and In other
things as well,”

It is true that both tax evaslon and tax
avoldance can be clubbed together. It is
presumed that the amount which Professor
Kaldor took into account included the figure
of tax evaslon as well as tax avoldance,

17.55 hrs.

Whatever avoldance Is there, although
it Is morally not fit and proper, Is a part
of the legal parlance of which Shri Kanwar
Lal Gupta Is expert,

SHRI MANOHARAN (Madras North) :
Is he an expert for evidence ?

SHRI P. C. SETHI : For legal avoid-
ance,

Therefore legal avoldance iakes place,
we can think of mending the laws sultably,
Fromi time to time we have been taking in
to account all these things and one of the
amendments of the tax laws is before the
Select Committee for conslderation,

As far as tax cvaslon Is concerned,
although Prof. Kaldor pave a figure of
about Rs. 200 crores a year, thls was ncver
accepted by Government because it was
further examineds once In 1961 by Shri G,
S. Sahota and later on by a commitiee under
the chairmanship of Shrl Tyagl, This
committee finally observed as under :

“By the very nature of things It is diff].
cult to ascertain accurately the extent of
tax evasion. lo no country has it been
possible to do so. The difTficultles invol-
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ponalties are concerned, they are salready
there on the statue book...

18 hrs.

SHRI E. K. NAYANAR ; They should
be made more deterrent.

SHRI P.C. SETHI: The income-tax
law provides for imposition of deterrent
penalties for tax evasion. Up to 31.3.68, the
minimum penalty was 20 per cent and the
maximum penalty was 150 per cent of the
of the tax leviable on the concealed Income.

SHRI RANDHIR SINGH: No fioe/
or penalty lo terms of money; you put then
in jail,

SHRI P. C. SETHI 1 But after 31 8-68,
this has been changed, Now, from 1-4-68,
the penalty imposed has been made deterrent
in so far as that the minimum penalty is 100
per cent and the maximum is 100 per cent,
The conceded income Therefore, the
penalty has been considerably enhanced-

Then, Section 277 of the Income-Tax
further provides for the prosecution of a
person who makes a statement in his return
which Is found to be failse and, apart from
the imposition of the floancial, rigorous
Imprisonment which may extend to two
years is prescribed, It may be a matter of
difference of oploion or even for considera-
tion whether the penalty of two years,
rigorous imprisonment i; less or whether It
should be enhanced. I am not going to say
anything on this particular point.

SHRI KANWAR LAL GUPTA : The
point is : Why are these big people not
prosecuted and put in jall, even though the
provision s there ?

SHRI SEZHIYAN (Kumbakonam) i
Have you got figures as to how many
persons have been prosecuted and put in
jail 7

SHRI RANDHIR SINGH : You are
not complying with the provisions which
are already there In the Penalty Section.

SHRI E. K. NAYANAR : How many

big guns have been put in jails, not the

erdinary people 7
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SHRI RANDHIR SINGH 1 How many
crocodiles you have put in jail ?

SHRI P, C. SETHI: Shri Randhir Singh
in Hindl proverb 1

“¥EY Tt fawe @ g, e
®Y & far orar &1

There Is a famous dictum fn the income-
tax vocabulary, and that is, small fish pass
the net because they are small and big fish
pass through the net because of their weight
they break it and get away, This some-
times happens. (Interruptions)

=t AI9g WA (TEAR) : GgA w®
Wit FEm ¥ faq wgr wir & ag Ad
3T FHAT & |

SHRI P. C., SETHI : Now, as
far as the question of exemption limit
is concerned, the hon. Members would
appreciate that ont of a total of 59
crores, the total number of assessees In
our country Is only 28 lakhs, Therefore,
there is every reason for widening the not
and taking as many people as possible lo-
side.the net who can pay the taxes. I
would also ilke to admit that it is not only
the bigger people who are evading the taxes
but there are certain people who can come
in the net but they are not coming in the
net, At the same time, taking into consl-
deration the difficulties of the low-income
group people, the Prime Minister has al-
ready announced the exemption limit belng
raised from Rs. 4000 to Rs. 5000,

SHRI MAYAVAN : That will have to
be raised to Rs. 5000 as suggested by the
Boothalingam Committee.

SHRI KANWAR LAL GUPTA ; We
are Interested as to whether the limit has
been raised or what extent. Our particu-
lar question was, what actiod has been
taken against these 1117 people who are to
pay more than Rs. 5 lakhs. Has anybody

. been prosecuted or not 7 If not, why 7 Are

you golng to change the law 7 They trans-
fer the property in the pames of others,
What are yo going to do about that,

SHRI P.C. SETHI: Hon. Gupta has again
raised this point but I have to reply 1o the



cotire debate and the other polats the hon.
Members have ralsed. I will certainly come
to the point he has raised when [ coms: to
the question of collection of arrears,

Coming now to the question of tax
arrears, 1 would certain admit that about
Rs. 550 crores of effective arrears are there.
But some of them are already in the courts
or in appeals. Therefore, the collection
has beesn stayed. Mr. Kanwar Lal Gupta
clted the example of Mr Biju Patnaik. The
demand is there but the deemed has been
stayed on account of an order of the
Calcuta High Court, Whenever sach
cases are there, either pending before the
Appellate Commissloner or before a Tribu-
pal or before a Court, the court has stayed
the proceedings, To that extent the Depart-
ment is unable to collect the arrears. So,
legally speaklag, the arrears are not there
because the court has stayed she proceed-
ings.

SARI KANWAR LAL GUPTA ; In
all cases 7

SHRIP. C. SETHI; As you have
cited one case, 1 am citing other cases. But
it does not mean that we are not taking
steps for the recovery of these arrears.

I would like to briefly point out that
we have taken administrative measures for
the collection of arrears. It is from this
point of view that the functlonal distribution
scheme bas been introduced and as far as
I thiok, this has been working all right,
Then, the responsibility of appropriate action
In cases where arrears have been outstanding

has been fixed on +particular officers as

under:

I nspecting Asst cases of arrears

Commissioner below Rs, 1
lakh.

Commissloner of ... cases of arrears

Income Tax between Rs. 1
lakh and Rs. §
lakhs

D.I. R. cases of arrears
between Rs. 5
lakhs and Rs.
25 lakhs.

Board ana All cases where

, the arrears are

over Rs. 26
lakhs.

Apart from these administrative measures
wo have also taken certaln legal measures.
For exgmple, the production of tax clearance
certificate under Sec. 230 of Income Tax
Act from persons going abrood Is finsisted,
Clearance cerlificate under Sec. 239 A is
required before a document for the sale of
property in excess of Rs. 50,000 other than
agricultural land can be registered. For
example, the hon Member quoted cases af
transfer of property. Here he has to obtain
a clearance certificate from the Income Tax
Department. Levy of penalty under Sec.
221-of the Income Tax Act upto 1009 of
the tax for the defauling tax-payer is
made.

Aart from the legal measures, executive
measures have also been introduced. Income
tax verification certificate and income tax
clearance certificate is insisted from persons
applying for Import licence and quota certi-
ficates. Grant of rewards for Informers in
respect of information or of other assistance
in recovery of taxes where the attempts of
the Department for recovery have been un-
successful has been fnstituted.

So, all these measures, both legal, ad-
ministrative and executive, have been taken,
As far as the collection of these arrears is
concerned, we are trying to see that these
arrcars are collected,

As regards write off, it Isa wvery hazar-
dous task. Instructions have been fssued
that where the collectlon has become almost
impossible, the Department should take a
bold decision to write it o'f so that the
Parliament and the country may koow the
correct position of the arrears and this
amount may not hang over our books,
Wherever write-off is necessary, they should
proceed to do 5o, Hon Member has also
asked as to In how many cases proseculion
has been launched and convictions have
been given. MNow* the prosecution has been
launched in 69 cases.

SHRI JAGANNATH RAO JOSHI
(BHOPAL) : 69 out of 11107 You will
prosecute a small man—that I know,
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SHRIP, C SETHI : 1would not say
that it is out of 1116. I am glving yearwise
figures. From 1962 onwards till now 1969
prosecutlons have been launched out of
14 people have been convicted And there
are still a few cases pending In the court,
Thelr pumber is 43, The pumber of cases
pending filing of compiaiots Is 28, There-
fore, it Is not as If the convictions are not
taking place or prosecution is pot taking
place or presecution is not taking place and
the Department s not proceeding against all
these where the tax is due.

As far as the figures which I have quoted
about the prosecutions are concerned, they
are figures with regard to prosecutions
launched on account of tax-evasion. In
respect of cases where the amounts are out-
stapdlog, we have iseued Justructions to
the Department to see that the amounts are
recovered as early as pyssible.  All possjble
measures wWhich are provided on the statute-
book will be taken against those wherever
the taxes are due. I would only urge upon
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hen Members that it was onlp In view of
the desfre and the demand expressed by them
in this House and in the other House that
a committee of very high-standing persons
has been appoloted to go fnto this probjem
thoroughly. We are taking measures to
see that this tax evasion is brought to the
minimum possible level and that is why this
Gommittee s asked to go into the entire
aspect and I am quite sure alf those hon,
Members who have any suggestions to make
or apy comments to give or any possible line
to be taken, would give their valuable sug-
gestlons to this Committee so that this Co-
mmlittee will be able to go Into all these
details and arrive at conclusions. Thank
you.

18.12 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, March
3, 1970/ Phalgun a 12, 1891 (Saka).
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